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The Lok Sabha met ar Eleven of the Clock

[MR. DEPUTY SPEAKER in the Chair)

OBITUARY REFERENCE

MR. DEPUTY SPEAKER : Hon. Mem-
bers, 1 have to inform the House of the sad
demise of Shri Sunkan Achalu, who
was a Member of Lok Sabha during
1952-57 representing Nalgonda constituency
of the then Hyderabad State.

An agriculturist, Shri Achalu had special
interest in social work and public service.

He was associated with Scheduled Cas-
tes Federation, Nalgonda and Hyderabad for
a number of years

Shri Achalu passed away at Nalgonda
(Andhra Pradesh) on 9th August 1983, at
the age of 59 years.

We deeply mourn the loss of this friend
and I am sure that the House will join me
in conveying our condolences to the berea-
ved family.

The Houseé may stand in silence for a
short while to express its sorrow.

A DEBATES

The Members then stood ir silence for a
short while.

11.02 hrs.

ORAL ANSWERS TO QUESTIONS

Counstruction of Yatri Niwas at Puri

*370. SHRIMATI JAYANTI PATNAIK:

Will the Minister of Tourism and Civil Avi-
ation be pleased to state :

(a) Whether Government have a pro-
posal for the construction of a
Yatri Niwas at Puri in Orissa;

(b) if so, the cost estimated for the
construction of such Yatri Niwas;
and

(¢) the details of the programme taken
up by Government to provide
accommodation to large numbers of
tourists coming to Puri ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT :
(@) and (b) The current Five Year Plan of
ITDC does not envisage any proposal for
the construction of a Yatri Niwas at Puri.

(¢) The ITDC has decided to set up a
50 roomed 3-star hotel at Puri at an estima-
ted cost of Rs. 134 lakhs in collaboration
with Orissa Tourism Development Corpora-
tion. In addition, the Bharatiya Avas Vikas
Samiti is planning to put up a dharamashala,
with funds of their own supplemented by
financial assistance from the Central and
State Governments.
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SHRIMATI JAYANTI PATNAIK:
Puri the abode of Lord Jagannath, is famous
as a place or religious importance, and also
as a place of tourist attraction. The reason
is well known, viz. its religious importance,
‘and the architectural and sculptural value of
the temple, and a very beautiful sea beach.
Puri is included in the Triangle. Hence the
flow of tourists is very high. Mostly middle
class tourists are coming in a large number

to Puri. Of course, the Minister has replied
that Bharatiya Avas Vikas Samiti is going
to construct a dharmasala;, but that also is
very inadequate for the middle class tourists.
May I know from the Hon. Minister : what
is the plan of the Government of India to
catre to the needs of the middle class touris-
ts ? Does Government of India propose to
construct a middle class hotel for such tou-
rists in a place like Puri ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : It has already been mentioned
that a 3-Star hotel is being constructed at

Puri. Three-Star hotels normally cater for
middle class tourists. They are not for
high-spending tourists. Besides, I would also
like to mention that at present, at Puri, a
capacity of 977 beds is available for the vari-
ous categories of tourists,

There appears to be no shortage. Of
course, in due course, there are further
plans to provide additional accommodation
for tourists. One of the private sector chains
has already taken over 25 acres of land a
little outside Puri where they propose to
provide about 40 cottages for tourists who
would be visiting Puri on various occasions.
I quite appreciate and understand the impor-
tance of this place. I also know that in 1981
about 6.48 lakh tourists visited Puri; in 1982,
11.65 1lakh tourists visited this place. So,
there is no shortage of accommodation in
Puri; and the requirements of various cate-
gories of tourists are met adequately.

SHRIMATI JAYANTI PATNAIK :
Some time back, the Hon. Minister had laid
the foundation stone of the joint sector
hotel project in the Raj Bhavan premises at
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Puri. What steps have been taken to expe-
dite the project ?

PROF. MADHU DANDAVATE : There
is a railway hotel also.

SHRI KHURSHEED ALAM KHAN :
I am really grateful to Prof. Madhu Danda-
vate for reminding me that there is a railway
hotel also. Of course, the accommodation
of the railway hotel is also included in 770
bed capacity which I mentioned. As the Hon.
lady Member has asked about expediting the
joint sector venture hotel, 1 assure her that
every possible step is being taken and we
want to see that this hotel is constructed
within one year's time if nothing unusual
happens during the period.

SHRI] JAIDEEP SINGH : The question
is asked regarding yatri niwas. I am under
the impression that yatri niwas is a concept
which is different to that of a three star
hotel. Is there a plan to make a yatri
niwas at Puri or not ? You have answered
to say that it is a three-star hotel. But I
think the two concepts are different. The
concept of a yatri niwas is supposed to be
the one where people with low income group
could perhaps make use of it.

SHRI KHURSHEED ALAM KHAN :
In the reply given, it was mentioned that
“the current five year plan of ITDC does
not envisage any proposal for the construc-
tion of a yatri niwas at Puri.

DR. KRUPASINDHU BHOI : The
Hon. member has asked a question about
the yatri niwas which the Hon. Mipister has
not replied properly. In the 6th Five Year
Plan, he is denying it. You told that the
Orissa people should not have the monopoly.
Based on this, the occupancy ratio in 977
beds at Puri is always more than &80 per
cent. The yatri niwas which was cons-
tructed in Delhi behind my house is not
occupied by the middle class people or
Indian origin people or the low income
group people of India; it is always occupied
by the foreigners. Will the Minister lay down
certain criteria for reservation in the yatri
niwas in Delhi and at the same time
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consider the construction of a yatri niwas at
Puri ? The occupancy ratio, throughout the
year is more than 80 per cent. If there is
no money in the 6th Five Year Plan, will he
give special attention to this aspect and cut
some budget from other five-star hotel or
eight-star hotel and spend that money for
this yatri niwas specially for Indian tourists
only ?

SHRI KHURSHEED ALAM KHAN :
I have always mentioned in this House that
the tourism in this country is not all five-
star culture. We have the lower category of
accommodation more than five-star hotel.

As regards the construction of the Yatri
Niwas at Puri, I am sorry, it will not be
possible to say anything because we are
making an experiment with the pilot project
in Delhi and unless we are sure about the
success of that pilot project we will not be
able to extend it further.

It is not possible for us to make any
reservation for any particular class or parti-
cular type of people there.

SHRI CHINTAMANI JENA : I want to
know from the Hon. Minister the number of
foreign tourists who come to Puri and the
action taken by the Government to accom-
modate these foreign tourists at Puri, since
the development of the surroundings of Puri,
like construction of Marine Drive etc., are
being taken upon by the State Government
and are being completed. So, it will naturally
attract more foreign tourists there. So, may
I know what action the Government is going
to take te accommodate those foreign tou-
rists who are going to visit Puri and thus
more foreign exchange can be earned? What
is the programme of the Government to
accommodate them ?

SHRI KHURSHEED ALAM KHAN
In the first instance, I would like to mention
that we maintain the statistics of foreign
tourists on an all India basis. It is not
possible for us to keep those statistics on
State-wise basis But, however, some rough
idea we have got that about ten to fifteen
thousand foreign tourists do visit Puri during
one year. As 1 have already mentioned,
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there is a Railway Hotel and there are other
hotels also of various categories. Besides,
there is a private chain which is going to
construct forty cottages for foreign tourists,
which will provide additional accommoda-
tion for foreign tourists.

Complaint Cell in Natiooalised Banks

*371. SHRI K. PRADHANI : Wil]l the
Minister of FINANCE be pleased to state:

(a) whether Government have set up
any complaint cell for registering cases of
refusal of bonafide loan facilities inclu-
ding insisting of collateral security by
pationalised banks ;

(b) whether Government have extended
facilities for the small marginal farmers
particularly in rural area of Orissa where
drought situation is prevailing and financial
position of farmers is not sound ; and

(¢) if so, the details regarding the direc-
tions issued by Central Government to the
State Bank of India and other nationalised
banks for grant of loans to farmers
as well as grant of loans for setting up of
small scale industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE : (SHRI
JANARDHANA POOJARY) : A statement
is laid on the Table of the House.

Statement

Recently the Government  have deci-
ded to set wup District Level Sub-
Groups which will oversee  'tho
grievances of the borrowers and seek redress
of such grievances to the extent possible.
The Sub-Group shall consist of Lead
District Officer. District Planning Officer.
Lead Bank Officer and one or two representa-
tives of farmers cooperatives, dairy farmers’
cooperatives. small industries’ association,
associations of the cooperatives of artisans
and craftsmen etc, along with one or two

non-officials to be nominated by the State
Government.
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For 1983-84 the Goverament have initia-
ted a special programme for assisting small
and marginal farmers. For this an outlay
of Rs. 5 lakhs per block has been visualised.
The programme is also applicable to the
rural areas of Orissa.

Guidelines issued by the Central Govern.
ment to all public sector banks for action
whenever and whereever natural calamities
occur include (1) vesting adequate 'discre-
tionary powers with branch managers
(2) identification of beneficiaries affec-
ted by natural calamities (3) providing assis-
tance including finance for protecting and
rejuvenating standing crops (4) re-
pairs and protection of live stock sheds,
grain and fodder storage  structures
and operations to repair pumpsets,
motors,  engines and other neces-
sary implements (5) extension of finance for
production/raising of crops term loans for
purchase of milch animals (7) conver-
sion of existing crop loans into term loans
repayable over a reasonable period. Regar-
ding small scale industries the guidelines
include (1) provisions of term loan for re-
pairs to and renovation of factory buildings/
sheds and machinery as also for
replacement of damaged parts (2) provision
of additional working capital finance for
purchase of raw materials and stores where
part/all of the raw material stocks in process-
and finish goods have been lost or damaged
(3) placing the irregular part in the existing
working capital advances on term loans
basis to be repaid from future surplus (4)
rephasing of instalments due on medigm
term loans granted to the units (5) waiver
of application of penal interest (6) defer-
ring of interest collection.

SHRI K. PRADHANI : Mr. Deputy
Speaker, Sir, I congratulate the Minister for
his reply that a special programme has been
initiated by the Government during this year
with an outlay of Rs. 5 lakhs for each
block. And again, 1 would like to know
from the Hon. Minister that the IRD pro-
gramme 1s there in each block since the
last three years, and whether targets fixea
for these blocks during the last three years
have been achieved fully. May 1 know
from the Hon. Minister what are the targets
fixed and whether the targets have beenachie-
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ved, if not what advance action has been
taken by the Government to remove the
bottlenecks.

SHRI JANARDHANA POOJARY
The target fixed for the IRD Programme
is Rs. 600 crores per year This amount is
being made available from banks and also
the cooperative banks. In the year 1980-81
the amount made available from the banks
and other cooperative sector institutions for
this programme was Rs. 236.62 crores. In
1981-82 we have been able to give Rs.484.62
crores and in 1982-83 be have been able
to give about Rs, 700 crores for this pro-

gramme. The scheme, which has been parti
cularly referred 10 in the question, is supple-
mental to the IRD programme. In addition,
we have provided Rs. 250 crores for this
scheme. This has to come from the State
Governments and also the Central Govern-
ment on a fifty-fifty basis. That is the
budgetary allocation.

SHRI K. PRADHANI : Mr. Deputy Spea-
ker, Sir, it appears from Press reports that
the Goverament have issued instructions to
the Nationalised Banks not to insist on
securities-upto Rs. 5,000/-. May know from
the Hon. Minister whether these guidelines
are being implemented, if not to what extent.
And further according to the IRD Pro-
gramme we have to advance up to Rs.
10,000/- What is the procedure that
is being adopted to advance more than
Rs. 5,000/-. to those who have not got any
security or any landed property?

SHR1 JANARDHANA POOJARY
The security norm has been relaxed. Now,
upto Rs. 5000/- no security is required. The
only security is the asset created out required
of the loan received from the bank Upto
Rs. 1000/- demand promissory note 15 suffi-
cient. Even the Finance Minister has made
it clear in the regional consultative com-
mittee meetings and also on the floor of the
House that if there is any violation it will
not be tolerated and proper action will be
taken, If there is any specific instancc, that
could be brought to the notice of the Go- .
vernment so that proper action can be taken.

SHR1 E. BALANANDAN : Due to
restrictions imposed by  the Reserve Bank,
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loans are not given against gold orpaments. .

This has created a very serious situation.
Due to this in every area, particularly in
Kerala,

There is mushroom growth of private
financial agencies. 1. Kerala, they are called"
“blade’” companies. They offer 30 to 50
per cent interest for investment and charge
100 to 200% interest for loans. So, in this
way, on paper these companies are cutting
the throats of the borrowers. This has
created Jot of problems for the people. Will
the Hon. Minister see that loans are given
by pledging the gold ornaments and that
some steps will be taken to curb the activi-
ties of the private financial agencies which
are coming up like mushrooms ?

SHRI JANARDHANA POOJARY
The leans from the banks could be given
only for productive and viable schemes.
As 1 said, upto Rs. 5000/- no security
is required. So far as pledging of gold 1is
concerned, upto Rs. 5000/- it is not ncces-
sary at all and no Bank Manager can insist
on that,

SHRI RAM PYARE PANIKA : It has
been brought to our notice that due to the
non-cooperation of scheduled banks in back-
ward areas, the target of IRD Programme is
not being ancheved. The target of the Govern
ment was to raise 600 families per block
above the poverty line. Is the Government
going to fulfill the backlog in the next year?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE)
In regard to the target in financial terms,
my colleague has given the picture. Even in
terms of physical number in 1982-83 the
target was 30 lakhs beneficiaries, but actually
it has been 34.45 lakhs, It is true that in
first two years of the Plan the pro-
gramme did not pick up because of the fact
that the institutional arrangement which
ought to be provided at the grassroot level,
was not there The State Governments
took some time to provide the instituational
support. We shall have to keep in mind
that in a block 600 families are to be identi-
fied. Itis a big job. Simply one Bapk
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Manager or two or three of his staff can-
not do it. Normally, viable projects and:
programmes should be readily available at.
the cell.

For that the concept of District Rural
Development Agencies ought to be created.
All these things took some time. Now the
latest report that we are getting is that
the scheme is. picking up. In regard to make:
up the backlog and to move forward so
far as this scheme is concerned, we will
do our best and resources would not be
the constraint for implementing the IRDB
programime.

st TATEAT WIERY ¢ ITCETE S,
T JIAGT G AZET qE@IA &K FAT
T3 fF 3% 79 93w # fFrwad fost
?fF a7 w9l g fear omar feT
F aqA+ F1 Atfeq s F faar smar
2| 3T 9 99 A §9 HEH & AN
gaeq =Y TEFE W ST T ATOHT HE
forspraq a3 WT2 7 AMT WSAT g @
IqFT O T g AR 3§ foafaer A
AOA F9 S FEATE KT g arfe g
AYZ F grEFS AT T FT AT H |

SHR]I JANARDHANA POOJARY :
We have received complaints from. different
quarters regarding the non-implementation
of IRDP programmes and some malprac-
tices adopted by them. That is why the
Hon. Finance Minister sent a letter on 3rd
August 1983, requesting the State Govern- .
ments to set up advisory committees at the
block level consisting of representatives of
the people, non-officials, MLAs, BDO,
Branch Officer of the concerned bank etc. |
Those people will be monitoring the imple-
mentation of the programme. So far as the
complaint of the Hon. Member is concerned,
if a separate notice is given, I will look into
it and take appropriate action.

SHRI PRANAB MUKHERIJEE : I
would seek the co-operation of the Hon.
Member, whose party has a tremendous'

T
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influence over the bank employees, to appeal
to the employces to be a little motivated
and respond to the need of the hour.

MR. DEPUTY SPEAKER : You can
extend unconditional co-operation.

SHRI SATYASADHAN CHAKRA-
PORTY : Let the Hon, Minister start with
his own party.

SHRI NAWAL KISHORE SHARMA :
In spite of the many pronouncements of the
Finance Minister to help the small-scale
sector, the fact is that the marginal, smal] and
medium farmers are suffering a lot because
of the unsympathetic attitude sometimes
adopted by the local manager and also be-
cause of the tendency of corruption coming
up among the bank employees. In the light
of this, may 1 know whether the targel
fixed for advance to the small-scale and
cottage industry sector has been fulfilled by
the banks and, if not, what steps the
Government are taking in this direction ?

SHRI JANARDHANA POOJARY : 1
presume the Hon. Member is referring to
the priority sector. We have been able to
reach the target in the priority sector.
Before nationalisation, banks were able to
give to the priority sector Rs. 441 crores.
Today we are giving them Rs. 11,300 crores.
By March 1985 we will reach our target of
40 per cent of the total advance being to the
priority sector, Further, apart from IRDP
and DRI scheme. for small farmers and
marginal farmers we have introduced the
pew scheme. Under this new scheme also
so far as the rural sector is concerned, we
are going to help the small farmers and
marginal farmers and we are going to reach
the target and it is our commitment to the
people of this country and this commitment
is given through this House,

siY gew arvaw sifzar . | wgEy
7 agrar g & &1 Sww g\Er aar g
gad fag qar o goare &3 faar mr g
M oaR oy F1 fagew féw swwoE,
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qoEY I® FTAHATT €T 97 R, TFY
ST A FTEILH 979 A1 8 | A9
F3T & [ 7% a9 Faor oF % g9
gIAT & S FTW FT QU AE H qIaT &
e qauyE & g1 wear g fF @
£ IH) ¥ AU ITAT ¥ Boer @ F, oAH
fagzwr & weTEiz W @, @ oA
gfaer & wor s g %, Taw fag
F9q ST FEl w1 A & At
I FF' & I GHE &1 To4 & IF QA
&Y AT qaT SAE s Y AN 7

SHRI PRANAB MUKHERIJEE : Sir,
the Hon. Member has not understood. I
mentioned the word ‘DRDA’ which isa
permanent institution. The District Rural
Development Agency is the institution
entrusted with the work of identification,
Definitely at the district level it cannot be
done. The Block Development Officers with
the cooperation of the panchayats or at the
appropriate level are doing it. Therefore,
what 1 wanted to point out is that with
the establishment of the institution and

coordination at various levels, it took some
time. That is why, at the initial stage the
programme did not pick up, but in 1982-83,
both in financial terms and in physical num-
ber we have not only reached the target, but
we have surpassed the target a little. 1 gave
the figure— 30 lakhs was the target and
34.45 lakhs was the achievement.

SHRI] LAKSHMAN MALLICK : Sir,
I congratulate the Government for setting
up district level sub-group which will help

tbe small and marginal farmers for getting
leans from the banks.

As regards the DRDA programme, the
beneficiaries could not get proper help from
the banks and the proper identification of
small and marginal farmers is not done.
The block level officers are all taking for
granted the identification of beneficiaries
done by the DRDA Director. But the
Director of DRDA is not taking interest
in the selection of beneficiaries. So, how
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can the beneficiaries take advantage of the
lJoans ? The Blocks have enormous work.
They should not be entrusted with the
DRDA programme. The Director, DRDA,
should take all care of the beneficiaries.
May 1 know the reaction of the Government
to this ?

SHRI PRANAB MUKHERIJEE : Sir,
there is a little confusion. 1 would like to
clarify on this.

So far as the IRDP is concerned, the
concept is that the weakest of the weak will
be identified. Therefore, in each block 600
families are to be identified. The total
number of families to be identified in a year
is 600, So far as the small and marginal
farmers are concerned, they may come with-
in the category of the weakest of the weak.
Therefore, a situation actually cropped up
that so far as the relatively affluent farmers
are concerned, they can be taken care of
by the normal commercial banks. So far
as the weakest of the weak are concerned,
they can be taken care of by the IRD
Programme gradually, at the rate of 600
families per Block per year. But the small
and marginal farmers scheme which was
prevailing was abandoned. That is why,
in the current year's budget we have intro-
duced the scheme of Rs. 250 crores -
Rs. 125 crores are to come from the
Government of India and an equal amount
is to come from the State Governments
which will be earmarked for the small and
marginal farmers’ programme.

In regard to agency I do agree with the
Hon. Member that agencies at the block
level, at the sub-divisional level or taluka
level or at the district level are to be
strengthened not only to identify the bene-
ficiaries and ensure disbursement of funds,
but also to see that the schemes are imple-

mented properly and the persons actually

come above the poverty line.
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Repayment of Loans Advanced by Banks
under IRD Programme

*372. SHRI1 B.V. DESAI :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Reserve
Bank of India has expressed
unhappiness over the present posi-
tion of repayment of loans advanced
by banks under Integrated Rural
Development Programme;

(b) whether the banks have expressed
their anxiety that unless the re-
payment position improves, their
liberal approach of not asking for
security may have to be changed;
and

(¢) if so, what steps Government
propose to take to improve the
position so that the progress now
being made in the IRDP do not get
set back ?

THE DEPUTY MINISTER IN THR
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c¢) Statement
is laid on the Table of the House,

Statement

The data reporting system does not separa-
tely yield information relating to repayment
of loans advanced by banks under Integrated
Rural Development Programme. However,
the Government and the RBI and the banks

are concerned over the low recovery position |

of the banks dues. According to avail-
able information recovery position of Sche-
duled Commercial Banks viz-a-viz direct |
agricultural advances which includes IRDP |
advances is as under :(— -
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{Amount in crores of Rupees)
Year Total Amount Percentage of
Demand recovered recovery to demand
June, 1979 1008 535 53.1
June, 1980 1265 660 52.1
June, 1981 1544 817 52.9

~ Government is taking all possible steps
to ensure adequate availability of credit
specially for anti-poverty programme like the
IRDP. However, it is equally important that
repayment of bank dues be ensured, so that
funds available for lending can be effectively
recycled and made available to more and
more beneficiaries year after year. The
health of the national economy in general
and banking sector in particular is depen-
dent on the recycling of funds. Govern-
ment has been in touch with RBI, the banks
and the States to ensure that all legal
steps are taken 1o improve the recovery
p sition, specially by taking stern action
aogainst the wilful defaulters. The objective
has been to insist on recovery of bank
dues without affecting continuing flow of
credit to the weaker sections.

SHRI B.V. DESAI : Mr. Deputy Spea-
ker, it is in a way in ¢ontinuation of the
previous question because it is concerned
with IRDP.

In reply the Hon. Minister has stated
that the Government and the RBI are con-
cerned with the low recovery of the loans.
This is the starting point to screw down the
advances under IRDP. This is what I feel,
The figures which have been given are per-
centagewise 52.53% recovery and the quantum
is 1544, that is the highest in June, 1981.
These two put together i.e. it is not only
IRDP, it is direct agricultural advan-
ces which includes IRDP advances
also. If bifurcation is made between the
two, the IRDP portion recovery may £o a
little higher. But then the quantum will
be so negligible and small that the Govern-
ment of India need not worry that much for

recovery as much as for the biggest chunk of
the public finances cornered by eleven higher
families in this country. What I honestly
feel is that the Government of India and the
RBI should not grude non-recovery or low
recovery. I do not say that the recovery
portion should be paglected, but stringent
measures which are envisaged need not be
taken because it is not advances towards the
affluent people, it 1s an anti-poverty program-
me. Naturally they should be a little bit
lenient and will the Hon. Minister assure
that on no account this IRDP programme
will be diluted ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): 1 am
sorry | cannot agree with the idea propoun-
ded by the Hon. Member. Even IRDP is
not a charity, it is anti-poverty programme.

Resources are to be created. So far as the
figure of June 1981 is concerned, definitely I
do agree with that part of his contension
that it does not reflect huge amount parti-
cularly connected with IRDP programme. I
myself admitted that IRDP programme
picked up a little later. About the concept
of non-recovery, if we dilute our efforts in
that direction a day will come when banks
will be totally dried up and we cannot accept
that position. So, there is no question of
letting down the programme. As 1 have
already made it quite clear in reply to earlier
question that the resources will not be
constrained to implement programme of
IRDP vigorously, but at the same time we
cannot encourage the ideu that there should
not .be due emphasis on process of reco-
very.

SHRI B.V, DESAI : I entirely agree wtih
the Hon. Minister that there need not be
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any dilution so far as recovery is concerned
because it is not charity But nonetheless
there is a shade of difference between the
advances made to the affluent society and
this anti poverty programme advances. On
that account definitely in Tamilnadu some
type of meetings etc have taken place and
they try to see that re-cycling of such finan-
ces is done by recovery. You can convince
the population and try to collect the dues
which are there because in the villages and
at block levels when it goes to the recovery
question much depends upon the monsoons
and whenever there is famine, naturally this
IRDP recovery or any other recovery, they
become nill,

Therefore, my request to the Hon. Minis-
ter as he suggested is that definitely the reco-
very portion should be strengthened but
none-the-less it should be lenient. Will he
agree to this and see that he makes a shade
of difference between the recovery of affluent
society loans and IRDP loans ?

SHRI PRANAB MUKHERIJEE : Defini-
tely, there 1is a difference. But the Hon.
Member has failed to catch the point. Un-
fortunately, it is the situation, whatever be
the state of affairs, even if it be a drought or
flood or any natural-calamity, it is not the
private money lenders’' money that is being
frozen—those who borrow from the private
money lenders, being flood victims or dought
victims, are in a position to return the money
because the private money lenders do not
spare them—but it is only the institutional
finance either of the banks or cooperatives
that becomes the worst-affected and gets fro-
zen. We cannot accept that position.

I even tried to impress upon the Tamil
Nadu Government about it. The Hon. Mem-
ber will find that it is almost an amount Rs.
52 or Rs. 53 out of Rs. 100 which has not
been recovered. We cannot accept that posi-
tion. If out of every Rs. 100, Rs. 52 or Rs.
53 remain un-recovered, where will the
money come from to plough it back and to
cater to the needs of others ? We can appre-
ciate re-phasing or re-scheduling of loans,
But I am sorry to say that the demand im-
mediately comes from the members, the
representatives of people, to declare morato-
rium, wipe out bad debts or write them off.
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This is the psychology we are creating in the
country as a result of which it would be
extremely difficult to meet the demand of
the people for institutional finance,

SHRI K. MAAATHEVAR : Tamil Nadu
is facing a very serious drought for the last
two years. Is the Hon. Minister has correctly
put it, so far as Tamil Nadu is concerned,
Rs. 52 or Rs. 53 out of Rs. 100 have remai-
ned un-recovered and could not be paid by
the farmers. The Tamil Nadu Govemmeqt
in the past also had given a promise to t’ﬁe
people of Tamil Nadu that they would wrltp
off all the long-term loans which could not
be recovered from small and ma;gmal far-

mers. That is the reason why so many peoplc
could not repay. Now, the Central Goyern-
ment and the banks are taking serious steps
to recover all these loans. I want to know
from the Hon. Minister whether the Central
Government has got any policy or plan to
write off all the loans for the farmers holding
below 3 acres of land, as promised by the
Government of Tamil Nadu in the past, s
there any plan to write off all the loans be-
cause they are also sailing in the same boat.
I want to know whether the Central, Govern:
ment has decided to write off all the loans,
as requested by the Tamil Nadu Governs
ment.

SHRI PRANAB MUKHERIJEE : As1
mentioned, we have no desire to write off
the loans. ‘

PROF. N G. RANGA : It may not be
possible for the Governmens, this  Govem-

ment or the Tamil Nadu Government  of
any State Government, to write off loans

from year to year. But whenever there |s any
natural calamity for one year or at the 'mos
two years, it should be possible for the far-
mers to get the loans re-s¢heduled so thaf
during those two years they need not have¢
to repay, but thereafter they would bé'expec:
ted to repay provided they get a good ‘crop:
Have the Government taken note ‘of the' slig.
gestion being made from several qfdrter:
that there should not be a penaloraté of inte
rest and, if possible, there may be a mofa
torium so far as interest is concerned ?

I
SHRI PRANAB MUKHERJEE : I dd
agree with Prof. Ranga that whenever fher
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is a situation over which the individual bor-
rowers, cultivators or farmers, have no
control when the crops are damaged due to
any natural calamity, definitely, in respect of
those cases, we have to re-schedule or re-
phase the loans and even provide concessions
of interest.

There is no question of charging penal
interest rate. Al| these points are taken note
of. But ] would like to emphasise that we
should not create the kind of hope and ex-
pectation in the minds of the people that
the moment something happens that Govern-
ment would come and wipe off and write off.
Let us talk of rephasing. Let us talk of pro-
viding concession and create a situation in
which they would be in a position to pay it,
if not today, at least tomorrow or day after
tomorrow. That is the atmosphere to be
created.

SHRI BHOGENDRA JHA : 1 am not
called.

MR. DEPUTY SPEAKER : I have not
yet called you. 1 will call according to prio-

rity. You have to cooperate with the Chair.
You will be called.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Re-
ently 1 saw the way the IRDP is being
mplemented 1n Uttar Pradesh.

The Scheduled Castes people are given
509/ subsidy on the loan or the principal. In
Lakhimpur-Kheri of Gonda district, they
ake Rs. 1000 - of which Rs. 500/- is subsi-
Yy. What is happening is the Government
or the Police official catches hold of a Sche
Juled Caste man and tells him ‘“Here are
Xs. 100/-, Sign on the dotted line” He
rets  Rs., 100 then the official pockets Rs.
100/ -.

T have written to the Minister about this
natter. But he has not replied. May be the
yost is ineffective.
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[ would like to know from the Hon.
Minister, therefore, whether there is any con-
crete mechanism to ensure that the loans
meant for this programme actually reach the
people for whom 1t is slated.

SHR1 PRANAB MUKHERIJEE : In
reply to earlier question, I mentioned that
this is the problem. We sometimes get such
type of complaints actually That is why it
should be properly identified. Identification
is the first step. At various Administrative
levels, mainly the State Governments will
have to come forward. It is not possible for
us to do everything. Sometimes this type of
operation may take place. But I do not think
that this is the general problem.

DR. SUBRAMANIAM SWAMY : In
the whole of Uttar Pradesh, it is a common
malpractice.

SHRI PRANAB MUKHERIJEE : I do
not agree with this type of generalisation.
This type of sweeping generalisation is not
acceptuble. But even when the Hon. Mem-
ber referred to it, I do give credence to it
and | do feel that some such cases might
have come to his notice. In order to rectify
such cases, apart from the existing arrange-
ment as my colleague has already referred, 1
have written to the Chief Minister of each
and every State to associate the representa-
tives of the public who can oversee the work
at the block level itself which is the pivotal
point in this case so that they can also
detect,

Such type of cases. It is not posstble to
control 39-40,000 branches spread all over
5,000 blocks, from one place or from one
point. This is a job which has to be done
at the decentralised level. Panchayats, local
representatives and social workers are to be
involved so that the programme will be im-
plemented smoothly I have suggested the
Committees. If the Chief Ministers appoint
those Committees at the block level, the
Committees can oversee and rectify the type
of distortion which the Hon. Member refer-
red to.

StHAl  FHET FETT AL ¢ SqIETE
z1za, fsra w17 ady wzrew w1 foq
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g% F1 U Aqa & a1 6% 2, SH
ST ATTET ANAT FIA OH QIO FI
FzaT g7 fE=1T 7 A7) | ogA
FAFA F1 ZH AT FAFT ATEA 2
39 F H19 HFT aF, 71 {71 F Igrar
¥ FW FIE 2, ITAF fAU FgT H9T TS
qn gz fem & oA wd 3T MTA
garal 2 g1 A7 & snowr g 3w #@
AT F v T ST AT 2, IFF ARA
gatar graAr Z 1 & o vE wfgar eEa
T &Y A=GAT 7 WL JoHIRT ATH
FzE FgF 7 fF Framvfzr gane 0fa
A #r sefug-zfasr ® @19 gl
aifza, =fFa frwg as 1 Aifga sz &
fanima 2 1 Pewrg 33 &1 AT T gwie
aifax qfvass Y @ifs 7 #1F TF9e
71 2 1 fesg F% &1 1 Sw@T A7
qifasy 2 a1 3 x19<fza FF &1 F919 F7
51 wrzzfegr 2, =9 av &1 fages @
Fifzr 1 zafen & AIFIT G SFAT
FizAT Z & g o3HoF Aifa 7 Fg
qfrggq &7 AR 2 a1 A9 7

SHRI PRANAB MUKHERIJEE : One
point | would like to clarify is this. Some-
times this type of complaints, we get.
Generally when these policies are worked
out, it is not that the Reserve Bank does
it in isolation; the Reserve Bank consults
the Government of India and the whole
thing is placed within the framework of the
branch expansion and expanding the
coverage by various types of financial insti-
tutions, commercial banks, regional rural
banks, cooperative banks. One of the
aspects we shall have to take into account
is that too much of concentration of these
banks and institutions does not take place.
About the particular problem which the
Hon. Lady Member has referred to-—and
she also wrote to me—I am looking
into it.

SHRI SUNIL MAITRA : Whatever
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Dr. Subramaniam Swamy has said
about U.P. is correct. (Interruptions)

SHRI RAMAVATAR SHASTRI : Mr.
Bhogendra Jha also should be given a
chance to ask a question.

MR. DEPUTY SPEAKER 1 have
noted the names. I am calling one by
one...

SHRI RAMAVATAR SHASTRI: He
should also be given a chance.

MR. DEPUTY SPEAKER : This is not
the way. I will go to the next Question.
Then you will see. | have already said that
I have noted the names and I am calling one
by one. Do not dictate to me. Your
colleague is putting a question. Let him
put his question.

(Interruptions)

SHRI SUNIL MAITRA : Is the Hon.
Minister aware that one of the highest
placed officials of the Union of India has
already conducted an insurvey which says
that more than 50 per cent of such money
sanctioned for the weakest of the weak does
not reach that population for which it is
meant and if so, will the Minister assure
the House that remedial measures will be
taken to see to it that this money reaches
the people for whom it is meant ?

SHRI PRANAB MUKHEIJEE : So far
as the study by one of the highest placed
officials which the Hon. Member referred to
is concerned, I have not come across any
such study. I have already, in reply to a
supplementary, said that some cases of
this type of misuse have come to my notice
and in order to prevent that, apart from
the existing institutions and arrangements
I have thought of involving the people’s
representatives at the lowest level to oversec
all these things.

MR. DEPUTY SPEAKER : Shr

Bhogendra Jha Congratulations tc

|

you. I have conceded your demand as a
trade unionist,
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SHRI BHOGENDRA JHA : Sir, in the
statement that the Minister has made he
has told about the recovery of the amount.
But, what part of this recovery is thé sub-
sidy money givén by th¢ Governtment and
what part is actually from the débtots.

(b) We have pomted out at least three
dbzen bpecifie cases roughly from one district
of Madhubani where loans were never
advanced to the poor harijan debtors but
notices for the mstalmcm payments were
thade aionz wnth the interest fo the debtors
who are the poor harijans, hat action has
been taken against the officers who should
faccount for these instalments.

, (¢) 1t is one thing that the debtors
‘teceive the money. But, I want to know
Whether, throughout the country, that money
‘was utilised for the purpose for which it is
meant. 1 want to know whether the
Minister can ensure this at least in a few
districts so that the wealth of the area grows
through the productive endeavours and
it is not spent for consumpton and other
things,

' SHRI PRANAB MUKHERIJEE : Sir,
so far as the first part of his question is
concerned, in the main statement, it has
been pointed out that it is not possible to
segregate these things from the IRDP
Therefore, so far as the subsidy scheme is
concerned, it a part of that programme
[f I cannot segregate the advances made
inder the IRDP, I cannot segregate the
recovery made on the subsidies. Simply
it is not possible.

His second point is in regard to the
“:omplainls. I have also received some
‘":omplaims from the Hon. Member himself.
I have alrcady directed the Deparment to
‘ook into these. If the complaints are
substantiated, then definitely, action will be
‘aken. But, there is a procedure. Even,
218 a Minister. I cannot over step it. And,
if 1 over step the procedure, you yourself
lvill catch hold of me. Some times com-
olaints come from the M.Ps. 1 can follow
‘he same rigmarole procedure. 1 am sorry
Jor repeating it, Today my control over the
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banks is a little less than that of the Unions.
Even the officers, at their level, cannot
transfer a simple casual worker.

DR. SUBRAMANIAM SWAMY : The
Minister himself says that he has a little less
contro] than the trade unions.

SHRI PRANAB MUKHERJEE : I am
telling this. That is why I am seeking his
cooperation. There is a very powerful
trade union. What the Hon. Membcr has
suggested is this.

This is one of the finer projects with
the IRDP. IRDP has already taken it up
as a national programme and, all over,
5,000 blocks in the whole country have
been identified. This is an integrated rural
development programme. It was asked
whether this may be tried in one area an
experiment, through a pilot project; this
is a suggestion for action It can be
considered. I will have a discussion with
the Planning Commission.

MR. DEPUTY SPEAKER : Next
question. We have taken more than 35
minutes on this. I have given chances to
all. Please cooperate. We have spent
half-an-hour on this question. I have gone
over to the next question. Q. No. 373.

Development of Tourist Spots in
Kanyakumari Distt.

*¥373. SHRI N. DENNIS : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there are proposals under
the consideration of Central Govern-
ment to develop important spots in
Kanyakumari District in Tamil Nadu as
a tourist attraction; and

(by the details of the co-operation
offered by Tamil Nadu Government in this
regard ?
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L
THE DEPUTY MINISTER IN THE

MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):

. {a) and (b) A statement is ldid on the Table

3

of the Sabha.
Statement

(a) and (b) Yes, Sir. A Master Plan
for the overall development of Kanyakumari
prepared by the Government of Tamil Nadu
has been received with an estimated out-
lay of Rs. 16 crores. To begin with, the
State Government has sought central assis-
tance to the tune of Rs. 1.62 crores. In

view of the large outlay on the schemes it
has not been found feasible for the
Department of Tourism to take up any
schemes at Kanyakumari so far, due to
budgetary constraints. However, the Depart-
ment is continuing its discussions with the
State Government on possible assistance as
Centre's contribution while the State and the
Private sectors will have to make their
contribution in creating npecessary basic
infrastructure in accordance witn the agreed
policy of joint effort in the development of
infrastructure for tourism.

SHRI N. DENNIS : Sir, the overall
development of Kanyakumari is probably
that of the State Government. An estimated
outlay of Rs. 16 crores is a long pending
matter and the necessity for the implemen-
tation of the Master Plan is vital. May I
know from the Hon. Minister whether the
Government would take early steps for
the speedy implementation of the Master
Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): As the Hon. Member himself has
mentioned, in the Master Plan, the estimated
expenditure is Rs. 16 crores. It is almost
two-thirds of my total allocation for the
Sixth Five Year Plan; it is really impossible
to implement such a Plan. Besides, there
are certain items like the Marine Drive
which is not the responsibility of the
Tourism Ministry  Either the Road Wings
or the Road Development Wing must do

something about it. They have to open a
certain  Museum. This is not possible.
Therefore, we are having a dialogue with the
State Government and we will certainly like
to help them as far as possible in a realistic
manner.

SHRI N. DENNIS : Sir, thousands of
national and international tourists, pilgrims
and others are visiting Kanyakumari daily
to see the southern most part of the country.
It is a place where the three seas meet. The
tourists come to witness sun rise and sun set,
the Vivekananda Methorial Rock and other
places of tourist interest. But visitors are
handicapped on accourt of lack of fasilities.
There is lack of accommodation facility too.
So, may I know from the Hon. Minister
whether Government would take speedy
steps for providing adequate accommoda-
tion facilities in Kanyakumari ?

SHRI KHURSHEED ALAM KHAN
Sir, 1 quite appreciate the importamce of
the place and we would certainly like to
help create necessary infra-structure for the
visitors and tourists to this place but it
could be possible only when we get a
realistic approach from the State Govern-
ment and the State Government’'s coopera-
tion is available to us.

Reported Smuggling Activities by Crew of
Pushpak Airways

*374. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that some com-
plaints were received about alleged smuggl-
ing activities of the crew of Pushpak Air-
ways ;

(b) if so, whether the matter has been
investigated;

(c) whether it is also a fact that a
Pushpak Airways plane had been recently
grounded at Bombay on detection of some
contraband goods; and
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(d) if so, the further action taken in
the matter ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : A statement is
laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) to (d) On receipt of an information,
the Customs authorities at Bombay seized
on 14th July, 1983 two sets of Single Side
band communication equipment valued at
about Rs. 10.42 Jakhs from the hanger of
M/s. Pushpak Aviation Pvt. Ltd. The air-
crafts in which the equipment was allegedly
smuggled in was also seized on 29th July,
1983, It was subsequently released on cxe-
cution of a personal security bond for Rs. 5
crores by the Company on 1.8.1983, One
person has been arrested so far. Since the
case is still under investigation, it will not
be in the interest of effective investigation
to give further details at this stage.

- Earlier on 12th April, 1981, the Customs
authorities at Bombay seized 200 wrist
watches, some electronic equipments, etc,
totally valued at about Rs. 74,000/- from
various places on board an aircraft belong-
ing to M/s. Pushpaka Aviation which had
arrived from Sharjah on 12th April, 1981.
In the follow-up action, the residential
premises of John Mascaranhas, a technician
of the Company were, inter alia, searched
and some electronic equipments, etc. totally
valued at Rs. 21,000/- were seized alongwith
some incriminating documents, He was
arrested in this case.

SHRI K. LAKKAPPA : Sir, it is a
Tourism and Civil Aviation question. The
Finance Minister cannot reply. (Interrup-
tions) I have not got the statement regard-
ing Q. No. 374. How can I put the
question ?

(Interruptions)

AUGUST 19, 1983

Written Answers 28

MR. DEPUTY SPEAKER : You should
have collected it.

SHRI K. LAKKAPPA : 1 would like
to know what is the stage of the investi-
gation regarding grounding of Pushpak
Airways plane at Bombay on account of
illegal smuggling activity by the crew ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : Sir, the question of Pushpak
Airways is sub-judice. Therefore, it will
not be possible for me to say anything
definite about it in the House at the
moment,

MR. DEPUTY SPEAKER
Hour is over.

: Question

WRITTEN ANSWERS TO QUESTIONS

Equipment of Jaguar

*¥375. SHRI PRATAP BHANU
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to equip Jaguars
DPSA with the Adour 811 engines; and

(b) if so. the reasons for it ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) As per licence
agreement concluded in 1979 all Jaguar
aircraft being manufactured at HAL are
being powered by Adour 811 engine.

(b) Adour 811 is an improved version
of the basic Adour engine.
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New Markets for Cardamom

*376. SHRI KUMBHA RAM ARYA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Indian
cardamom has virtually lost its favour with
Arab Sheikhs because of the stiff competi-
tion faced from Guatemala;

(b) if so, how has it affected the export
of the Cardamom; and

(c) what steps are proposed to create
new markets abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b)
No, Sir.

The Indian Cardamom is still preferred
in terms of aroma and taste. However,
there is stiff competition on account of
availability of Guatemalan Cardamom at
lower prices,

(¢) Efforts are being made to retain
our position in the Middle East markets
accounting for about 70% of our exports.
A Trade Promotion Office of the Cardamom
Board has been opened at Bahrein and 7%
Cash Compensatory Support On consumer
packs has been introduced effective from
1-10-1982.  Efforts are being made to
popularise Indian Cardamom in other
markets also, mainly Japan, USSR, West
Europe and GDR. Cardamom Board
participates in International Food Fairs
and Exhibitions, distributes market promo-
tion literature and free samples of Carda-
mom and Cardamom oil to various food
and non-food manufacturers in West
Europe and U.S.A, Possibilities of introduc-
ing new end uses of Cardamom abroad
are also being explored.
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Non-Particiption in International Trade Fairs
by Export Promotion Council for
Leather

*377. SHRI AJIT KUMAR SAHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
are not permitting participation of Export
Promotion Council for finished leather and
leather manufacture in key international
trade fairs;

(b) if so, the reasons for that decision;
and

(c) dividend received from such policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) The
Trade Fair Authority is the nodal point for
programme formulation relating to holding
of fairs/exhibitions abroad so that there is
no duplication or overlapping of efforts in
respect of different areas and commodities
by various agencies and the work is done
in accordance with a broad strategy evolved
on a long-term basis. The Trade Fair
Authority of India has cleared participa-
tion by the Export Promotion Council for
Finished Leather and Leather Manufactures

Kanpur in International Footwear Exhibi-
tion, Bologana (ltaly), to be held in Septem-
ber, 1983. Due to limited foreign exchange
availability, it has not been possible for the
Government to authorise participation by
the Council in other Fairs.

Role of Andhra Pradesh State Authorities in
solving Tobacco Growers’ Problems

*378. SHRI KUSUM KRISHNA-
MURTHY : Will the Minisier of COM-
MERCE be pleased to state :

(a) what kind of role the Andhra
Pradesh State authorities is expected to play
in supplementing the efforts made by the
Central Government to solve the problems
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of tobacco growers in Andhra Pradesh;
and

(b) what was the response of the Andhra
Pradesh State authorities in this regard ?

THE MINISTER OF COMMERCE & OF
THE DEPARTMENT OF SUPPLY (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b) As there was depression in virginia
tobacco marketing in Andhra Pradesh this
year due to increased production and slack
export demand, the Central Government
asked the State Trading Corporation of
India Ltd. to intervene in the market for
purchase of virginia tobacco from the
growers with a view to mitigate their hard-
ship. The State Trading Corporation has
purchased about 18,000 tonnes of virginia
tobacco valued at about Rs. 21 crores from
growers in Andhra Pradesh during this
year. The Andhra Pradesh State Govern-
ment were also requested to supplement the
efforts of the Central Government by
purchasing some quantity of virginia
tobacco from the growers. Their response is
awaited,

Plans for Encouragement of Duty Free Shops
at International Airports

*379. DR. VASANT KUMAR PANDIT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have opened
““Duty Free Shops” in all the international
airports of India;

(b) If so, what was the amount of foreign
exchange earned at each of such Duty Free
Shops till 30 July, 1983;

(c) what range of articles for sale are
kept at these shops and which of these are
fast-selling items; and

(d) what plans have been drawn by the

ITDC to encourage better sales at these
shops ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) ITDC has opened Duty Free
Shops in the Inernational Airports of India
at Delhi, Bombay, Calcutta and Madras.

(b) The amount of foreign exchange
earned at each of these Duty Free Shops
during the current financial year and upto
31st July, 1983 is as follows :—

Sales in
Name of the Foreign
Duty Free shop Exchange
(Rs. in
lakhs)
1. DFS Delhi (Arrival &
Departure) 44 43
2. DFS Bombay (Arrival &
Departure) 53.84
3. DFS Calcutta (Arrival
& Departure) 13.03
4. DFS Madras (Departure) 2.89

(c) Only fast moving articles are sold
at the Shops e.g. liquor, smoker requisites,

perfumes, watches and clocks, electronic
items, gift articles etc.

(d) The following steps are being taken
by ITOC to encourage better sales at
those shops :—

(i) Display of goods on most competi-
tive prices;

(ii) Advertisements in leading news-
papers in India highlighting the
range of products availabje in the
arrival lounge

(iii) Similar  advertisemeats to attract
ethnic tourists and the Arabs visiting
India have also been planned in
the leading news-papers in Gulf
countries.
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Heavy Indcbtedness of the Country

*380. SHRI RAM BILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen the.

press report which appeared in the Sunday
Magazine dated 17-23 July 1983, wherein it
has been stated that by the year 1990-91
every Indian will owe Rs. 3000 to foreign
banks/countries.

(b) if so, the facts and reasons there-

of;

(c) whether any assessment has ever been
made for borrowing of money from foreign
countries during the last two decades and its
proper utilisation in the country; and

(d) the details of the assessment made ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (d) The
attention of the Government has been drawn
to an article in the ‘Sunday' Weekly Maga-
zine dated 17-23 July 1983 wherein it has
been stated 'hat every Indian will owe any-
thing over Rs. 3000 to foreign banks by
1990-91. The calculation given in the article
is hypothetical and does not bear any rela-
tionship with the current trend in the volume
of our borrowing from abroad.

The Government’s policy in respect
of commercial borrowings is cautious and, as
stated in the Budget speech, ‘“*while recourse
to a certain amount of commercial loans
is unavoidable, we have to be extremely cir-
cumspect in relying upon this source as a
means of financing current account defi-

cits.”

The Government is keeping the evolving
situation in respect of balance of payments
and debt profile under close review in order
to ensure that foreign loans are used for
development
priorities.
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Payment of Commission by National
Savings Organisation

*381. SHRI J.S. PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether final decisions have been
taken on various recommendations of the
Study Report regarding payment of commis-
sion by National Savings Organisation, as
stated in reply given to Unstarred Question
No. 3263 on 22nd Octobes, 1982; and

(b) if so, the nature of the new simpli-
fied arrangements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) It has
been decided that the work of payment of
commission to Public Provident Fund agents
may be retained by the National Savings
Organisation. It has also been decided that
for the present the work relating to payment
of commission to Mahila Pradhan Kshetriya
Bachat Yojna agents may continue with the
National Savings Organisation. To facilitate
prompt settlement of claims of agents under
Public Provident Fund Scheme, the challan
form has been amplified to provide for twao
counterfoils, one for the subscriber and the
other for the agent for purpose of claiming
his commission from the National Savings
Organisation. National Savings Organisa-
tion has also been instructed to speed up the
settlement of claims relating to Mabhila
Pradhan Kshetriya Bachat Yojna. These
steps have resulted in improvement in settle-
ment of claims of agents.

Income Tax Dues written off

382. SHRI NAWAL KISHORE SHARMA :°

Will the Minister of FINANCE be pleased
to lay a statement showing :

(a) whether it is a fact that certain
amount of income-tax dues were written off;
and
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(b) if so, the total amount written .oﬂ"
each year during the last three years ending
31 March, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Yes, Sir.

(b) The total amount written of during
the years 1980-81 and 1981-82 is Rs. 14.67
crores and Rs. 8.70 crores respectively. The
information for the year 1982-83 is not yet
available.

System of Selection of Officers of
Armed Forces for Various Courses

*383. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of DEFENCE be
pleased to state :

(a) what is the system of selection of
officers from the Armed Forces Headquar-
ters for various courses;

(b) is it a fact that the circulars issued do
not reach all the places in time and in majo-
rity of the cases they reach much after the
last day 1is over thereby debarring large
number of aspirants in the matter of impro-
ving their service prospects etc; and

(c) if so, what steps are proposed to be
taken to check this denial of opportunity to
all ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (¢) A statement is laid
on the Table of the House.

Statement

The system of selection of officers in the

three Services for various courses is as given
below :

AUGUST 19, 1983
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ARMY

In the Army, there are courses which are
mandatory for officers of particular arms of
services, courses which are on the basis of
Competitive Entrance Examinations and
other career courses. Officers are nominated
by the Army Headquarters to attend their
mandatory courses as well as career courses.
The nomination of officers to mandatory
courses as well as career courses is done on
the basis of their age and prescribed ser-
vice.

The conduct of Entrance Examination
for competitive courses like the Defence
Services Staff College Course is held year
after year in the same month and is well
known to officers of the Army. The exact
date of examination each vyear is notified
about 6 months in advance of the date of the
examination.

Officers are detailed to attend courses ab-
road on the basis of comparative merit from
among officers who possess the prescribed
Qualitative Requirements There 15 no
requirement for officers to apply in advance
for such courses.

The procedure for detailing Army Off-
cers for various courses is well established
and is well known to the officers. Adequate
opportunities are afforded to all officers for
improving their career prospects by under-
BOing carrer courses.

NAVY

Selection of Naval officers for attending
courses is based on considerations of their
age, prescribed service and Qualitative Re-
quirements. Officers are deputed for all
courses other than the Staff College Course
at Wellington after considering the cases of
all eligible officers,

For the Staff College Course at Welling-
ton, the procedure on the Naval side is the
same as in the Army.
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All eligible officers are empanelled for
various eourses and thereafter; selection is
made. For courses abroad, officers are selec-
ted on merit, as per laid down Qualitative
Requirements and for courses in India selec-
tion is based on laid down criteria. For
courses which are voluntary, names are
called for by sending circulars to all com-
mands/units well in time, An adequate op-
portunity is given to all. Selection for the
Defence Services Staff College Course is
through an open competitive entrance exami-

nation, the date of which is notified well in
advance.
From the above, it would be seen that

there is no denial of opportunity in the Ar-
med Forces to eligible officers in the matter
of attending courses for improving tneir ser-
vice prospects,

Meeting of Indo-Iran Joint Commission
at Teheran

*384. SHRI DEEN BANDHU VERMA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that the Indo-
Iran Joint Commission Meeting was held at
Teheran in the month of July;

(b) if so, the outcome of the meeting;

(c) the expected target of exports of
Indiam products to Iran in view of this Joint
Commission meeting; and

(d) the main products that Iran is willing
'to buy from India ?

THE DEPUTY MINISTER IN THE

;V_IINISTRY OF COMMERCE : (a) Yes,
Ir.

(b) The Indo-Ira a Joint Commission set

up threc Sub-comm iygigns covering economic
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industrial/scientific, trade and cultural fields.
The Economic Sub-commission had wide
ranging discussion on subjects such as trans-
fer of technology, training of personnel, set-
ting wp of industrial estates, establishment of
mstitutiodal arrangements for flow of infor-
mation, etc., and agreed to co-operate in
these fields, as also to further widen and

deepen mutual cooperation in the field of
industrial development. The Sub-commission
on Trade reviewed the trade volume and dis-
cussed ways and means of further expansion
and development of trade between the two
countries. It also reviewed the bilateral trade
since the visit to Iran of the then Commerce
Minister in August, 1982, as also the ship-
ping arrangements between the two countries,
The Sub-commission on Cultural and Edu-
cation reviewed the cultural exchange prog-
ramme between the Governments of the two
countries agreed upon in January, 1983 and
took important decisions to implement its
various provisions,

(c) The discussions in the Joint Commis-
sion are expected to have a favourable im-
pact on India’'s trade relations with Iran in
general and on our exports in particular.
However, no target has been stipulatcd. The
present level of our ezports to Iran is of the
order of Rs. 110.87 crores (1981-82).

(d) During the visit of the Commerce
Minister to Iran in August, 1982, the com-
modities that were identified for export to
Iran are buffalo boneless meat, rice, barley,
maize, sugar, tea, eggs, leather including sole
leather, textile yarn and tobacco and its pro-
ducts. During the meeting of the Indo-Iran
Joint Commission, the Iranian side also
showed interest in buying from India chemi-
cals, metals, plastics and wood products.

Supply of more tea to Egypt

*385, SHRI SONTOSH MOHAN DEV -
Will the Minister of COMMERCE be

pleased to state :

(a) the measures proposed by India t«
supply more tea to Egypt where the deman:
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is growing and it is expected to go upto 90
million Kg. in 19°1;

(b) whether it is also proposed to set up
a joint venture in Egypt for blending and
packaging of tea; and

(c) the details of the proposed venture
between the Tea Trading Corporation of
India and the Egyptian Company Shemto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE : (a) With a
view to popularising Indian Tea and creating
additional demand at trade and consumer
level, the Tea Board has been conducting
various promotions and public relation
measures in Egypt which include press adver-
tising : participation in the annual Cairo
International Fair, running the Cairo Tea
Centre etc.

(b) Yes, Sir,

(¢) Tea Trading Corporation of India
proposes to set up a tea blending-cum-packa-
ging plant in Egypt under a Joint Venture
Project with SHEMTO, an  Egyptian
Government Food Trading Organisation.
The objectives of the project include deve-
lopment, promotion, marketing and distribu-
tion of valve-added Indian tea in the form
of packaged tea and tea bags in Egypt and
in other neighbouring countries.

The total cost of the project is estimated
at Rs, 7.68 crores, with an equity participa-
tion of Rs. 199 lakhs. The contribution of
T.T.C.I. and SHEMTO will be 519 and 42%
respectively.

The packaged teca and tea bags to be
produced at the tea blending and  packaging
plant under the joint venture project will be
distributed in the Egyptian market through
SHEMTO's existing sales and distribution
network which has a share of 80% of the
domestic market in Egypt.

At least 75% of the requirement of tea

for this project would be exported from
India.
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Construction of ‘Van Grih® for Wild Life
Tourism at Ranthambhor Betla

*386. SHRI MOOL CHAND DAGA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to lay a stalement
showing :

(a) whether ‘Van Grih, (forest houses)
at Ranthambhor Betla have been completed
for promotion of wild life tourism ;

(b) if so, when and the expenditure
incurred thereon ; and

(c) the amount spent in various States,
place-wise, on wild life tourism during the
current year so far and the amount propos-
ed to be spent (on tourism  works)
till their completion ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL ANIATION (SHRI
KHURSHEED ALAM KHAN) : (a) to (c¢)
During the financial year 1983-84, this
Department has taken up the schemes for
construction of a ‘Van Grih’ (forest lodge)
at Betla in Bihar and renovation and ex-
pansion of the Forest Lodge at Ranthambhor
in Rajasthan. An amount of Rs. 10 lakhs
has already been released towards the
construction of the Forest Lodge at Betla
during the current year and an additional
amount of Rs. 27.76 lakhs would be spent
towards completion of the scheme.

An amount of Rs. 5 lakhs has been
released for the Ranthambhore Forest Lodge
scheme during the current year, while Rs. 10
lakhs were released during the previous
financial year and an additional amount of
Rs. 1.52 lakhs would be spent to complete
the contribution of the Central Department
of Tourism towards this scheme,

In 1983-84, the Department of Tourism
has also released Rs, 26,000/ as the
balance amount to the Government of West
Bengal for the purchase of a mini-bus in
Jaldapara Wild Life Sanctuary. An amount
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of Rs. 209340/- was released to the State
Government earlier for this purpose.

Revitalisation of Handloom Industry in
Kerala

*¥387. SHRI A. NEEEALOHITHADA-
SAN NADAR : Will the Minister of COM-
MERCE be pleased to state :

(a) the details of the measures proposed
to be taken by Government of India in the
handloom sector this year;

(b) whether Government of Kerala has
submitted any proposal for revitalisation of
handloom industry in Kerala within the
last one year ; and

(¢) if so, the details thereof and the
action taken by Government of India
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The details of the schemes
launched by Central and State Governments
for the development of the handloom sector
may be seen in attached Statement-I. It is
proposed to continue all the schemes during
the current year also.

(b) Governmept of Kerala have not
submitted any specific proposals as such for
revitalisation of the handloom sector in the
State. However, the State Government had
submitted proposals for central assistance
in respect of on-going schemes for the
development of the industry in the State for
the year 1982-83.

(c) The central share for these schemes
as per proposals received from State Go-
vernment after due scrutiny of their past
performance and other relevant records, have
been released as per details given in attached
statement — II.
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Statement-]

Details of Schemes for the development of
Handloom Industry.

I. Cooperative Schemes :

(i) Share capital assistance for primary
handloom  weavers cooperative
societies.

(i1) Share capital assistance to state
Apex Handloom Weavers Coopera-
tive societies.

(iii) Loan and grant assistance to hand-
loom weavers in the cooperative
sector for improvement and
modernisation of looms

(iv) Managerial subsidy to primary
handloom weavers cooperative
societies.

II. Inputs

(v) Financial assistance for setting up
of handloom weavers cooperative
spinning mills.

(vi) Setting up of National Handloom
Development Corporation.

(vii) Assistance for creation of pre-loom
and post-loom processing facilities.

ITI. Weavers outside the cooperatives

(viii) Intensive Handloom Development
projects and Export production
projects.

(ix) Share capital assistance for State
Handloom Development Corpora-
tion.

IV. Marketing publicity.

(x) Assistance to All India Handloom
Fabrics  Marketing Cooperative
Society.
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(xi) Market surveys and Studies.

(xii) National Handloom Expos.

(xiii) Other forms of publicity through
mass media.

V. Training

(xiv) Technical training in handlooms
through weavers service contres
and Institutes of  Handloom
Techhology.

(xv) Cooperatlve Training.

VI. Research and Development

(xvi) Weavers Service Centres and
Institutes of Handloom Techno-
logy  for loom  development,
design, and product development.

VII. Production of cheap cloth for the weaker
sections.

(xvii) Janata cloth scheme,

Statement-II

‘Statement showing financial assistance
released by Central Government to Kerala
during 1982-83.

AUGUST 19, 1983

Scheme Finance assis-
tance released

(Rs. in lakhs)

1. Share capital assistance to 10.50

Primary handloom weavers
Cooperative societies.

rJ

Share capital assistance to
State Apex. Societies. 7.00

3. Share capital assistance to
State Handloom Develop-
ment Corporation 7.00
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4. Managerial subsidy to wea-

vers societies 5.00

5. Assistance for modernisation/
renovation. 4.00

6. Export Oriented production

projects. 3.00
7. Subsidy on Janata cloth 20.89
Total 57.39

Scheme for Financing Weaker Sections
of Society be Regional Rural Bank

*388. SHRIMATI MADHURI SINGH :
Will the Minister of FINANCE be pleased
1o state :

(a) whether it is a fact that the Regional
Rural Banks had not formulated any dyna-
mic scheme for financing weaker sections
of society and had not effectively done wurk
for the implementation of the 20-Point
Programme ;

(b) whether it is also a fact that the
loan credit deposit ratio of Regional Rural
Bapks in scverz] States was uneven and un-
balanced; and

(c) the measures proposed for better
working of the Regional Rural Banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢)
A statement is laid on the Table of the
House.

Statement

The Regional Rural Banks are actively
participating in the schemes that have been
drawn up by the State agencies for the im-
plementation of the 20 Point Programme
direected towards the Weaker Sections of
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extending credit assistance to

marginal landless labourers, small
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farmers,
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These banks have been

small and

artisans, cottage and village industries and
other small borrowers undertaking self-
employment ventures. As at the end
of September 1982, the Regional
Rural Banks had mobilised deposits of
Rs. 416 crores and had outstanding advan-
ces of Rs. 499 crores, thus achieving a
Credit : Deposit Ratio of 120 1 per cent.

The relevant data

in the Annexe.

While it

is true

the Credit

in this regard are set out

Deposit Ratio of the Regional Rural Banks

varies from State

to State, it

has

to be
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appreciated that this is influenced by several
factors such as the coverage of the Regional
Rural Bank, the age of these banks, the
potential in the area of their operation etc.
The Credit : Deposit Ratio of Regional
Rural Banks is, however, generally higher
than the Credit : Deposit Ratio of all
Scheduled Commercial Banks in the respec-
tive States.

The Regional Rural Baanks have been
asked to participate more actively in the
implementation of the schemes formulated
at the ground level for the benefit of the
Weaker Sections of the community. They
have also been asked to take up a share in
the implementation of the District Credit
Plans.

ANNEXE

Statement showing the number of branches, deposits, outstanding advances of Regional
Rural Banks as at the end of September, 1982,

(Amount in lakhs of Rs.)

Name of Number of No. of No. of Deposits Advances C:D
State RRBs districts branches outstanding Ratio
covered

1. Andhra 10 14 417 4452.00 6938.45 155.8
Pradesh

2. Assam 5 10 109 864.04 550.76 63.8

3. Bihar 17 27 1144 6905.14 5779.93 83.7

4. Gujarat 4 5 63 383.08 180.33 47.0

5. Haryana 2 5 135 1079.86 1316.96 121.9

6. Himachal 1 3 56 686.23 351.59 51.3
Pradesh

7. Jammu & 3 10 154 835.73 476.73 57.1
Kashmir

8. Karnataka 6 11 387 2294.18 5027.33 219.1

9. Kerala 2 4 213 1757.00 3587.00 204.2

10. Manhya 14 25 533 2111.35 2631.58 124.7

Pradesh
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11. Mahurashtra 1 4 114 675.54 1085.54 160.7
12. Manipur 1 6 1 3.38 432 127.8
13. Meghalaya I 3 1 3.98 - —_
14. Orissa 9 I 468 2758.3] 5048.62 183.1
15. Rajasthan 6 13 324 2249.20 3744.56 166.5
16. Tamil Nadu 1 2 104 852.49 1603.81 188.0
17. Tripura 1 3 51 646.87 1186.83 863.5
18. Uuar 29 36 1083 10827.97 8122.10 75.0
Pradesh
19. West 8 15 379 2162.82 2296.87 106.2
Bengal
Total 121 208 5736 41575.01 49933.31 120.1

Centralised Authority on Industrial
Sickness

*389, SHRI AMAR ROY PRADHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have decided
to set up a centralised authority to deal
with industrial sickness in the couutry; and

(b) if so. the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) and (b)
No decision has been taken to sct up a
centralised authority to deal with industrial
sickness. The Reserve Bank of India (RBI)
lad aprointed a Committee under the
Chairmanship of Shri T. Tiwari C'hairman,
Industrial Reconstruction Corporation of

India to e¢xamine the legal and other diffi-
culties being faced by banks and financial
institutions in rehabilitation of sick indus-
trial units and to suggest remedial measures
including changes that may be necessary to
existing provisions of the concerned statutes.
Follow up of these recommendations, after
necessary consultation with the concerned
Ministries, is cxpected to help further in

dealing with the problem of industrial

sickness.

Decline in Leather Export Trade

*390. SHRI SYED

HOSSAIN :

MASUDAL

SHRI BASUDEV ACHARIA :

Will the Minister of COMMERCE be
p leased to state :

(a) the reasons for the steady decline
in the leather export trade,

(b) remedial measures being
improve the situation; and

taken to

(¢) plan to revitalise the export trade
in leather goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a)to (¢) As
per export export projection furnished by
the Leather Export Promotion Council,
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Madras, exports of leather and leather
products during April-June, 1983, were of
the order of Rs. 96.40 crores as against
exports to the tune of Rs. 93.45
crores cffected during the corresponding
period in 1982. Several  liberal mea-
sures have been taken by thc Govern-
ment with a view to lend impetus to exports
from the the leather sector. For example,
pre-shipment credit facility upto 180 days
at concessional rate of interest has been

extended in respect of finished leather with
effect from 1-7-83, import of wet blue
leather is being allowed on duty free basis
and export of finished leather and leather
products is entitled to cash compensatory
support and air freight subsidy.

FITOTAT BTAAT § IF &1 q2 fwan
ATAT

4197. = fagre fag : #11 Ter 94
FTTTE TIAAT ¥ 93F &1 I3 o S
F AR q 22 HFZAY, 1982 F HAqrifea
S%T FEGT 3154 F IFT & qEAed H I
qq14 &1 F9T F fF .

(%) #91 IATET BIEAFAT HITF 97
geq1 275 1 wfw oAt Soiy @1 A R
afe gr, a1 fa=r sitrnfeae @ fFo 3@
7T FIA & T FTL 7

(@) aar 3% § 719 arai &) gy
HiZT argAl F aaqrara #7 gfaar foe
@ oY ;

(7) Far Fmarfaasl & gFEt a9
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W AR &M & fqu gz & A AR
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(z) FaT ATHIT g9 WHA & QA
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Export Growth

4198. SHRI MANOHAR LAL SAINI :
Will  the Minister of COMMERCE be
pleased to state:

(a) the reasons that the country is having
a negative plans of trade and no amount of
measures adopted are yielding results :

(b) whether the efforts to realise the
resumed export-growth to contain imports
have brought any results ;
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(¢) the details of the agricultural pro-
ducts that have been exported which were
surplus to the needs of the country ;

(d) the measures taken to boost the in-
digenous production of items like petroleum
products, crude, fertilisers, steel, cement etc.
so as to check the import requirements to
improve the balance of payment system ;
and

(e) whether the supply of edible oils
through the public distribution system is pro-
posed to be discontinued as majority of it
goes into the black-market to save the preci-
ous foreign exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) to (e) A
statement is attached.

Statement

(a) and (b) In the wake of steep increa-
se in world prices of crude oil and petro-
leum products the year 1979-80 and 1980-8]
were characterised by a sharp increase in the
import bill which far exceeded the growth in
export resulting in a sharp increase in India’s
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foreign trade deficit. As a result of various
measures taken by the Government, this
trend was, however, reversed during
1981-82 and 1982-1983  when the
growth rate of exports was higher
than that in imports and the earlier trend
of a rapid increase in the trade deficit was

also remarkably arrested. Although, the
final figures are not yet available, the deficit
in India's foreign trade-during 1982-83 s
expected to be lower than <{hat in the
previous year.

(c) Excluding exports of plantation crops
like, tea, coffee and cardamom, the agri-
cultural products which have been exported
are tobacco, cashew, foods spices, oil cakes.
seasame seeds, nigher seeds, HPS Gronnd-
nuts, castor oil, shellac, basmati rices, sugar
etc. Government is endeavouring to maximise
export of agricultural commodities keeping
in view domestic production and domestic
demand.

(d) All possible efforts are being made
to increase the indigenous production of
petroleum & petroleum products, fertilizers,
steel, cement etc., so as 1o contain the
imports in these areas and thereby 1o
reduce the strain on balance of payments.
The trends in domestic production which
reflect an increase in the output of these
items are follows :

PRODUCTION
(Unit : Thousand Tonnes)
_ 1979-80 1980-81 1981-82* 1982-83*
1. Petroleum 25794 24123 28122 31074
Products
2. Crude Oil 11766 10507 16194 21061
3. Fertilizers :
(a) Nitrogenous
Fertilizers (N) 2224 2164 3144 3424
(b) Phosophatic
Fertilizers (P, O,) 749 824 949 980
6039 6293 7257 7291
(Main Plants)
5. Cement 17559 18426 21100 23500

(¢) No, Sir.

* Provisional
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A F.H.Q. Civilan Employees working in
Air Headquarters

4199. DR. A. U. AZM: : Will the
Minister of DEFENCE be pleased to refer
the reply given to Unstarred Question
No. 4490 on 25 March, 1983 regarding
AFHQ civilan employees working in Air
Headquarters and State :

(a) whether by now any decision has
been taken in the matter of transferring
the pay and allowances and fund accounts
in respect of AFHQ civilian employecs
working in Air Headquarters to CDA
HQrs ;

(b) if so, the details thereof ;

(c) has the CDA HQrs. received Furd
entries from the erstwhile accounting autho-
rities :

(d) if so, have those entries been pro-
perly accounted for to the entire satisfac-
tion of all AFHQ civilian  employees
or are there representations pending on huge
variations/discrepancices in their fund
accounts ; and

(e) has the CDA HQrs. issued Fund slips
for the last financial year, if not, reasons
thereof together with details of steps taken
to expedite the finalisation thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) :§(a) and (b) Yes,
Sir. The modalities for such transfer,
requirement of extra ' staff, accommodation
and other related issues are being examined.

(c) Fund entries from JCDA (F) Meerut
and CDA (Navy) Bombay have since been
received with the exception of cases where-
ever subscribers were transferred duting the
financial year.

(d) The entries have been accounted
for in the ledger accounts of the Fund sub-
scribers. The satisfaction of the employees
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will be known only after the issue of the
account slips for 1982-83.

(¢) The funds ledger cards are being
closed. Thereafter the interest for the
year will be worked out and bonus allowed
where admissible. The statements of acco-
unts are expected to be issued by 30th
November, 1983.

Analysis of Turnover of Hindustan Lever Ltd.

4200. SHRIMAT!I GEETA MUKHERIJEE:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the statistics
given by the Government in reply to Rajya
Sabha Unstarred Question No. 1724 on
15th March, 1983 regarding analysis of
turnover of Hindustan Lever Ltd. have been
totally drawn from the company concerned
viz, Hindustan Lever Limited, a subsidiary
of Unilever PLC, UK;

(b) whether the figures given under the
head activities involving  sophisticated
technology have been laid on the Table
of the House without verification;

(¢) whether no verification in any case
is possible as there is no monitoring system
with Government to register such activities,
as for example use of minor oils in place
of traditional oils in soap making ; and

(d) if so, what steps Government pro-
pose to take in this connection to rectify the
state of affairs ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) (a) and (b)
No, Sir. The data regarding turnover of the
company were supplied by the Reserve Bank
after due scrutiny of the balance sheet and
audited accounts and other certificates
provided by the Chartred accountants. Neces
sary verification is undertaken by the Bank.

(c) and (d) Information provided in
audited balance sheets has to be authenti
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and companies are liable for legal action
if incorrect or misleading information is
given in such documents and certificates
to the Reserve Bank. Value of raw materials

consumed can also be wverified with refe.
rence to such statutory documents. It would
be thus possible to verify the oils used in
the manufacture of end products and,
in particular, the value of non-conventional
oils.

Finance for Modernisation of Elgin
Company Limited

4201. KUMARI PUSHPA DEVI
SINGH : Will the Minister of FINANCE be
pleased to state :

(a) whether the  State Bank of
India, Lucknow/Bombay has been
approached by the Elgin Mills Company
Limited, Kanpur a Government of India
Company, for joining with other bankers of
the said Company with a view to providing

with increased finance for its modernisa- -

tion programme;

(b) whether the said Company's require-
ments have not been met by one of its
banker belonging to foreign nationals;

(¢) if so, the facts thereof including the
name of such foreign bank; and

(d) steps being contemplated to imme-
diately provide finance in the larger interest
of this Government company and also steps
to be taken against such foreign banker ?

"HE DEPUTY MINISTER IN THE MINIS-
TRY OF FINANCE (SHR1 JANARDHANA
POOJARY) :(a) Elgin Mills Co. Ltd. (EMCL)
are enjoying only a demand draft purchase
limit of Rs. I c¢rore with State Bank of
India (SBI). The company had approached
SBI for taking over the entire advances
from their present bankers. SBI has not
agreed to the proposal of the company.
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(b) and (c) Grindlays Bank is the leader
of a consortium of banks financing EMCL.
The Grindlays Bank has approached Reserve
Bank of India for additional working
capital limits for the company upto end of
August, 1983. In accordance with the
usages customary among bankers, informa-
tion relating to individual constituents of
banks are not to be disclosed. Hence
specific details relating to the banking rcla-
tions between EMCL and its bankers caanot
be disclosed.

(d) The banks exercise their own
commercial judgement in deciding about
extending financial assistance to a unit.
Government cannot direct a bank to pro-
vide financial assistance to a unit or take
action against a bank for deciding not to
extend financial asssistance to a unit,

A number of steps have been taken by
the Government to provide finanzial and
other assistance to EMCL. Government
guarantee (o the tune of Rs. 2.75 crores was
provided in 1982 to the Bank of Baroda for
financing supply of cotton to EMCL by the
Cotton Corporation of India against usance
bills. The Cotton Corporation of India
who were approached by EMCL have also
agreed to supply cotton for the value of
Rs. 278 lakhs against 90 days credit to
EMCL against Government guarantee and
the supply has already commenced. EMCL
has also approached the Life Insurance
Corporation of India for short term loan
of Rs. 10 crores to meet their financial
requirements, The Industrial Reconstruc-

tion Corporation of India is reported to have
disbursed a sum of Rs. 125 lakhs in May,
1983 for the modernisation scheme of the
company.
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Embezzlement of Government/Public Money
by CEO, Babina

4204. SHRI VISHWANATH SHARMA :
Will the Minister of DEFENCE be pleased
state :

(a) whether the Cantt. Board Babina
meeting which was held on 9 May, 1983 has
resolved after going through the preliminary
inquiry that the purchase of diesel/mobile
and stores by the Cantonment Executive
Officer Babina at Babina was forged and
embezzlement of Government/Public money
amount to Rs. 20,000;

(b) that ‘Inquiry’ into loss under rule 14
of Account Code was to be made and
matter referred to the Director/GOC-in-
Chief, Lucknow but the same has not
enquired into by GOC-in-Chief, Lucknow,
the reason thereof;

(¢) whether CEO Babina has not been
suspended so far if so. the reasons thereof:
and

(d) whether the matter would be referred
to C.B.I. for investigating such repeated
happenings ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) An Inquiry
into loss amounting to approximately
Rs. 20,000/- on account of alleged embezzle-
ment and fraud was conducted by a
committee appointed by the Cantonment
Board, Babina under Rule 14 of the Can-
tonment  Account Code, 1924, The
Committee submitted its report on 7.5.1983.
The recommendation of the Committee are
now under consideration of the GOC-in-C,
Central Command.

(¢) and (d) Do not arise.
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Sharing of Public Borrowings by Centre
and States

4205. SHRI SANT KUMAR MANDAL :
SHRI CHITTA MAHATA :
SHRIMATI GEETA MUKHERIJEE:

Will the Minister of FINANCE be
pleased to state :

(a) whether the West Bengal Finance
Minister has pleaded that the net public
borrowings by the Union Government be
equally shared between it and the States;

(b) whether according to him this
would not compel the States to ask for an
over-draft from the Reserve Bank of India;

(c¢) whether allocation of net public
borrowings to the States had steadily fallen
over a number of years; and

(d) if so, Government’s  reaction

thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE : (a) Yes, Sir.

(b) Yes, Sir, But the Government of
India does not agree with his view., Reasons
for states resorting to overdraft cannot be
simplified as such.

(c) No Sir, The Market Borrowings of
the State and their Enterprises which was
only Rs, 155 crores duing the first Plan
period (1951-56) has increased to Rs. 4500
crores in the Sixth Plan period (1980-85).

(d) Does not arise.

Grant of Andaman Special Allowances to
Government employces

4206. SHRI MANORANJAMN BHAKTA:
Will the Minister of FINANCE be pleased
to state .
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(a) whether it is a fact that he has
announced at Port Blair on 1 3April, 1983
for grant of a special allowance to all
Government employees working .under
Andaman and Nicobar  Administration
irrespective of place of recruitment and
place of residence; and

(b) the total number of Government
employees who will derive benefits out of
this sanction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQO): (a) Finance
Minister, during his visit to Port Blair from
12th to 14th July, 1983, had stated that
Government had decided, in principle, to
grant Special Allowance to Government
employees irrespective of their place of
recruitment and that the rate at which the
Special Allowance was to be granted, is yet
to be determined,

(b) About 16,100.
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Introduction of Value added Tax in
certain Manufacturing areas

4208. SHRI R.L. BHATIA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have decided to
introduce Value Added Tax on an experi-
mental basis in certain’ manufacturing
areas;

(b) if so, whether he will identify these
areas; and

(¢) when is VAT likely to be introduced
and whether necessary machinery to regulate
it has been or is being set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAOQO) : (a) to (¢) No, Sir,
Government have not taken any such deci-
sion.

Inquiry into Foreign Exchange Manipu-
lations by Large Industrial Houses

4209. SHRI DIGAMBER SINGH : Will

the Minister of FINANCE be pleased to
state ;
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(a) whether any enquiries into the forei-
gn exchange manipulations of some of the
large industrial houses within the first 10
were conducted by the Enforcement Directo-
rate and other agencies of his Ministry;

(b) if so, the details of such enquiries
and the houses involved and the outcome
thereof; and

(c) the action taken or proposed to be
taken against them for various Foreign Ex-
change irregularities/violations committed by
them ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO):(a) to (c) Enquiries
with regard to any manipulations involving
any violations of the Foreign Exchange law
can be against a person, whether corporate
or individual, or against an association of
persons or firm. If the names or identifying
particulars of the persons, companies, e€tc.
with respect to whom information 1S requi-
red, are specified, the information can be
co!lected and furnished.

Recommissioning of Aircraft
Carrier ‘Vikrant’

~4210. SHRI N.E. HORO: Will the
Minister of DEFENCE be pleased to state ;

(a) whether it is a fact that India’s only
aircraft carrier ‘Vikrant' is likely to be re-
commissioned again during 1983 to be fitted
with a ski jump and other equipment for
Sea-Harrier aircraft, eight of which began
delivery in late 1982; and

(b) if so, the details in this regard ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) 1.N.S.
Vikrant continues to be in commission. The
ship is due to be fitted with a ¢‘Ski-jump”
and other equipment for the operation of
Sea Harriers,
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Negotiations with all India Federa-
tion of Bank Employces

4211, SHRI SUNIL MAITRA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are ready to
hold wage negotiations with all the All
India  Union/Associations/Federations  of
the Bank employees; and

(b) if not, which are the organisations
to be left out and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The Set-
tlements entered into by the Indian Banks’
Association (IBA) and the Unions of Bank
Employees on 1 8.79, 13.10.79 and 19.11.79
commonly known as the 3rd Bipartite Set-
tlement, was to be in force for a period of
4 years with cffect from 1st September, 1978.
Notwithstanding the expiry of the Settle-
ments, they continue to govern and bind the
parties till such time they are terminated by
either party by giving to the other a statu-
tory notice as prescribed in the Law. The
parties had recorded an agreement in the 3rd
Bipartite Settlement that tne demands of the
workmen not covered by the 3rd Bipartite
Settlement as also issues raised by Indian
Banks® Association on  behualf of the
management of the banks would be discus-
sed with a view to arriving at a negotiated
settlement. Some of the important unrea-
solved issues relate to computerisation and
mechanisation, enlargement of duties of
posts attracting special allowances, voluntary
abandonment of service by employees, etc.
The Indian Banks' Association and the
Unions are still discussing these unresolved
issues with a view to reaching at a npegotia-
ted settlement. Mecanwhile, the All India
- Bank Employees Association, the Indian
National Bank Employees Congress, the
National Organisation of Bank workers, the
National Confederation of Bank Employees
and the Bank Employees Federation of India
have submitted fresh Charters of Demands
to the Indian Banks' Association. The ques-
tion of negotiations with Unions concerned
on the fresh Charters of Demands can carise
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after the outstanding issues pertaining to the
previous settlement are settled.

Setting up of Working Group to
Monitor Imports

4212. SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India has
been facing the problem of increasing the
export and the falling import as the Soviet
Union in particular and some other Euro-
pean Countries, have not willing to sell to
India goods of interest and for which India
has to spend scarce foreign exchange;

(b) if so, whether Government have set
up any working group to monitor imports;
and

(¢) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) India
has bilateral trade and payments arrangments
with the USSR and some of the other East
European Countries in terms of which the
two-way trade has to be balanced. Some of
these countries have not been in a position
to export enough to India to raise the requi-
red rupee resources to purchase Indian
goods, leading to an imbalance in bilateral
trade.

Government have set up a Working
Group to monitor trade with East European
Countries to study the problem faced in im-
ports from these sources and to consider
ways and means of facilitating such im-
ports.

Separately, Government have also set up
a Standing Working Committee to study
possibilities of enlargement of scope for
industrial co-operation and consider possibi-
lities of increasing imports of equipment and
machinery from East European Countries.



6S Written Answers

Issue of Complimentary Tickets by A.I.
to Landlords for Foreign Travel

4214, SHRI ZAINUL BASHER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 9303 on 29
April, 1983 regarding issue of complimentary
tickets by Air India to landlords for foreign
travel and state :

(a) whether the requisite information has
since been collected:

(b) if so. whether he will lay it on the
Table of the House: and

(c) if not, the reasons for the delay and
how long more will it lake to do the need-
ful ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Some information has
since been received from Air India, which
has been found to be inadequate and addi-
tional information is being obtained. The
Department of Parliamentary Affairs have
been requested for extension of time upto
15.10.1983 for fulfilment of this assurance,
by which time the assurance is likely to be
fulfilled.

Financial Assistance by IRCI to sick
and closed Industrial Units in Gujarat

4215, SHRI MOHAN LAL PATEL :
Will the Minister of FINANCE be pleased to

state :

(a) the number of applications for sick
and closed industries of Gujarat for financial
assistance received by the Industrial Recons-
truction Corporation of India together with
the names of sick units and the amount of
assistance sought by each of them upto the
end of 31 March, 1983; and
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(b) the amount of assistance so far gran-
ted by the Industrial Reconstruction Corpo-
ration of India and the names of the units
which have received such assistance in Gujarat
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Since its
inception in April, 1971 and till the end of
March, 1983, the Industrial Reconstruction
Corporation of India (IRCI) have received
applications for financial assistance from
41 industrial units situated in the State of
Gujarat. 9 of the 41 units have requested
for a total financial assistance of Rs. 635
lakhs and 32 units have not specified the
quantum of assistance required. Till the end
of June, 1983, IRCI had sanctioned financial
assistance of Rs. 950 lakhs to 12 of the above
41 units.

With a view to safeguard the credit
worthiness of the sick industrial units, their
ability to recover and maintain confidence
among suppliers and to attract good techni-
cal and managerial personnel, it will not be
in the larger public interest to furnish infor-
mation relating to the individual units.

Third Level Air Service for Mizoram

4216. DR. R. ROTHUAMA : Will the
Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) whether the third level air services
will ever be introduced to Mizoram ;

(b) if so, when (the approximate time

for its introduction) ;

(¢) the main reasons for leaving out
Mizoram from the said air-service till date ;

(d) whether it is a fact that the propo-
sed air-field construction at Lengpui, near
Aizwal has been abandoned ; and
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(e) if not, when the work thereof will be,
taken up ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b) Vayudoot propose
to commence air services to Aizwal in
the near future after the Turial airfield is
adequately equipped for scheduled operations
of air services, for which work is in
progress.

(c) An air service to Mizoram could not
be introduced earlier in the absence of the
requisite  infra-structural facilities and in
the context of the high cost of operations
with the turboprop aircraft of Indian Airlines
leased by Vayudoot.

(d) The construction of an air-fieid at
Lengpui is estimated to involve an invest-
ment of about Rs. 5 crores. In the
context of the present financial constraints,
it has not been possible to undertake this,
project and it has been decided to restrict
the operation only to Turial Airfield near
Aizwal,

(e) In view of (d) above, there are no
immediate plans to take up this work.
Study on set-up of I. A. and Vayudoot

4217. SHRI NAVIN RAVANI

SHRIMATI JAYANTI PATNAIK :

SHRI B.V, DESALI ¢

Will the Minister of TOURISM AND
CIVIL AVIATION be plased to state :

(a) whether a study has been ordered to
examine the organisational set-up of the

Indian Airlines and the Vayudoot, the two
domestic air services :

(b) the details of terms and the reference
for the study :

(c) by when the study will be conducted;
and
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(d) by when the report will be submit-
ted to Government by the study team ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) to (d) Yes,
Sir. Government have decided to exa-
mine the organisational structure of Indian
Airlines and Vayudoot with a view to deter-
mining the extent to which their existing
structure requires modification, strengthen-
ing and streaminling to meet their future

operational requirements. Shri R.P. Billimoria
Chairman, PESB and Chairman, Indian Air-
lines has been entrusted with the task of
undertaking these two studies. The studies
are expected to be completed by 30th
September, 1983,

Planes Owned by Industrial Houses

4218. SHRI BHEEKHABHAI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the names of the industrial houses
which have got their own aeroplanes and
their type and carrying capacity ;

(b) the stabling and other charges
paid by them for each flight ;

(c) whether any manifest of passengers
travelling on board is prepared and submit-
ted to the authorities concerned before its
take of ;

(d) whether these industrialists are per-
mitted to carry any one—their friends, rela-
tions not directly connected with their busi-
ness (rip in their planes ; and

(¢) what is the justification in permitting
the maintenance of such fleet when the 1. A,
Services and those of the Vayudoot are now
very much improved and available and the
distance to the nearby factory site can be
covered jn motor cars from the landing air-
port ?
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THE MINISTER OF STATE OF THE They are not required to pay any landing,

MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) A statement containing the
requisite information is attached.

(b) They are required to pay the airport
charges comprising landing, Parking,
housing and Route Navigation Faci-
lities charges when they operate to aero-
dromes owned by the Civil Aviation Depart-
ment or International Airport Authority of
India as fixed from time to time under
the Aircraft Rules and International Airport
Authority Act 1971, as the case may be,

parking, housing charges to the Civil Avia-
tion Department when they operate to or

from privately owned aerodromes.

(¢) No, Sir. This is not required under
the Aircraft Rules.

(d) Yes, Sir, provided it is not for hire

or reward.

(¢) The Aircraft Rules do not prohibit

an individual from owing an aircraft.

Statement
SI.  Name of the Industrial House Type of Seating
No, Aircraft capacity
including
crew,
| 2 3 4
1. Alembic Glass Industries, Beech Bonanza 4
Baroda A-35
2 Alembic Glass Industries Beech Queen 9
Ltd., Bombay Air-80
3. M/s. Bharat Commerce DC-3 25-33
Industries Ltd., New Delhi
4. Bharat Forge, Pune Beech Duke 6
A-60
5. Cama Aviation Services. D-18-S v
Bombay
6. M/s. Coal India Ltd., Calcutta Beech D-18-S 7
7. Birla Jute Manufacturing Co., DC-3 25-33
New Delhi
8. Bokaro Steel Ltd., Islander 10
BN-2A
Cessna 310-K 4

0. M/s. Ferro Scrap Nigam Ltd..
Bihar
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2 3 4 5 6
10. George William & Sons, Assam Cessna 180 6
1. George William & Sons, Assam Cessna 180-H 4
12. George William Co., Assam Cessa Sky Wagon 6
13. Gammon India Ltd.,, Bombay Bonanza A-35 4
14, Gwalior Rayon Silk Manu- DC-3 25-33
facturing Co., M. P.
15. Indian Explosives Ltd., Islander BN-2A 10
Calcutta
16. Indian Iron & Steel Co., Twin Beech 4
Barnpur D-50C
17. M/s. Indian Metals & Ferro Beech Baron 6
Alloys, Bhubneswar B-55
18. M/s. Indian Metals & Ferro Cessna 172 4
Alloys, Bhubneswar
19 J. K, Synthetics Ltd., New DC-3 25-33
Delhi.
20. M/s. 1. K. Synthetics, Kanpur Beech D-18S 7
21 M/s. Kirloskar Oil Engines, Beech Baron 6
Pune 58 P
22. Kirloskar Oil Engine Ltd. Beech Baron 6
B-55
23, M/s. Kalyani Steels Ltd., Pune Reech Queen 9
Air 65-80
24. M/s. Laxmi Mills Co., Cessna-320 5
Coimbatore
285. M/s. R. K. Machine Tool, Beech Bonanza 4
New Delhi. A-35
26. Straw Products Ltd., New Delhi DC-3 25-33
27. Straw Products Ltd., New Delhi Beech C-18 S 7
28. M/s. Susan Textiles Bearings Beech D-18S 7
Ltd., Bombay
29, M/s. Raymon d Woollen Mills DC-3 25-33

Ltd., Bombay
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30. Tata Iron & Steel Co , Beech Bonanza 4
Jamshedpur A-35 '
31. Tata Iron & Steel Co., Beech Bonanza 4
Jamshedpur A-35
32 Tata Iron & Steel Co., Bombay King Air C-90 10
33. Tata Iron & Steel Co., Bombay Cessna T-303 6
Crusader
34, M/s. Yadhuvindra Industries, Beech Bonanaja 4
Punjab A-35
35 Steel Authority of India Beech Queen 7
Air-65
36. Steel Authority of India -do- 7
37. Hindustan Steels Ltd., Beech Twin f
Ranchi Bonanza D-50 E
38. Kudermukh Iron Ore Ltd., Allute 7
Bangalore. Helicopter
39, M/s. Modi Rubber Industries, -do- 7

Modinagar.

Foreign Assistance to Indian Institute of
Foreign Trade

SATISH AGARWAL :
COMMERCE be

4219. SHRI
Will the Minister of
pleased to state :

(a) the details of foreign assistance of
different types made available to Indian
Institute of Foreign Trade by various agen-
cies like SIDA/ITC CFTC etc. for purposes
of training and market studies under different
programmes during last flve years;

(b) the details of foreign equipment,
books, journals imported for use at IIFT
as gifts or otherwise during last five years
alongwith value and financing agency for
cach item; and

(¢) the particulars of employees of IIFT
with qualifications who have been asso-
ciated overseas product/market studies,
MOT’s etc. during last three years conducted
with official/international assistance, finding
or sponsorship and the reasons why
academics from Indian Universities have
not been considered for association with
such studies/projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAMDULARI SINHA): (a) The Indian
Institute of Foreign Trade has received
foreign assistance under International Trade
Centre/Swedish International Development

Authority (ITC/SIDA) Integrated Technical
Cooperation Programme for Export Promo-
tion for Market Research/Market Surveys,
Market Orientation Tours (MOTs) and



75 Written Answers
Export Management Development Pro-
grammes (EMDPs). During the last five

years, the Institute conducted 31 Research
Projects, 12 Market Orientation Tours,
6 Export Management Development Pro-
grammes and 3 Overseas  Marketing
Research Programmes for its Post Graduate
Diploma participants under ITC/SIDA
assistance. IIFT officers also participated in
a Training Programme organised by the
Asian Productivity Orgnisation and a Pro-
gramme organised by the ITC,

(b) An  amount of approximately
US § 1,30,000 was allocated for import of
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various types of equipment (teaching aids)
and reading/research materials for the Insti-

tute during the last 5 years. under ITC/
SIDA assistance,
(¢) A statement giving the requisite

information is attached,

Experts are very carefully selcted from
amongst those who have known specialisa-
tion and have practical knowledge in the
product group covered under various studies.
The Institute seeks the assistance of outside

experts/specialists only in cases where
are not available within the Institute.

Statement

Statement Showing Names of Faculty Members/Officers of IIFT with Qualification
sent Abroad for Study/Training Since 1980 Till Date

SI. Name & Designation Educational
No. Qualifications
(1 (2) (3)
1. Shri V.P. Rama Rao, M.A. (Econ). B.C.I.., Dip. in Tech.
Director General Science (Manchester)
2. Shri V. Vithal Babu M.A. (Econ.)
Dy. Director General
3. Shri N. Sengupta (i) M A. (Econ))
Dy. Director General (i) Dip. in  Business Admn.
Glasgow
(iiy Dip. in Advertising—
London
4. Dr. R.L. Varshney (iy M. Com.
Dy. Director General (iiy LL.B.
(iit) Ph. D.
5. Dr. RK. Pandey (i) M. Com.
Director

(i) Ph. D.
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10.

11.

12.

13.

14,

16.

17.

18.

19.

20.

Dr. (Mrs.) S. Chistti

Professor

Dr. V.K. Pande
Professor

Shri S.S. Mehta
Professor

Shri K.N. Mehrotra
Professor

Shri S.K. Ghosh
Chief

Shri S.K. Kalia
Chief

Shri R. Anantharaman
Chief

Shri  N. Parthasarthy
Chief

Shri  Brij Mohan
Chief

Shri P.S. Mehra

Dy. Director

Shri I.N. Tandon
Secretary

Dr. G.N. Gandhi

Associate Professor

Shri A.K. Sengupta
Assocciate Professor

Shri A.C. Vyas
Associate Professor

Shri M.S. Sachdeva
Associate Professor

(i) M.A. (Econ.)
(i) Ph. D.
(iii) Dip. in Economic Planning
and Nation Accountancy—The
Hague

(i) M.A. (Eco.)
(i) M. Com.

(iii) Ph. D.
M.A. (Economics)

(i) M (Com.)
(1) LL.B.
M. Sc. (Stat.)
M.A. (Eco.)
M.A. (Eco.)
M.A. (Eco))
M.A. (Eco.)
M.A.

B.A.

(i) M.A. (Eco.)

(ii) Ph. D.

(iii) Dip. in Pub. Admn
M.A. (Eco.)

M.Sc. (Stat.)

M.A. (Eco.)
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21.

23.

24.

26,

27,

28.

29.

30.

31.

Shri B. Bhattacharya

Associate Professor

Shri M.L. Verma
Dy. Chief

Shri G.N. Nagar
Dy. Chief

Shri T.R. Negi
Dy. Chief

Miss. S. George
Asstt. Chief

Shri S.L. Aggarwal
Asstt, Chief

Shri S. Ramakrishna
Assitant Chief

Dr. Narayan Dutt

Assistant Chief

Shri S.K. Rao
Assistant Chief

Shri D.S. Arora
Asstt. Chief

Shri M. Dattatreylu

Asstt, Chief

Shri V. Ramachandriah
Asstt. Chief

Shri R. Jai Kumar
Asstt, Cnief

Shri L. Sahoo
Asstt, Chief

(i) M.A. (Eco)

(1) Certificate in International Trade &
Development

(i) M.A. (Eco.)
(ii) LL.B.
M.A. (Eco.)

(i) M.A. (Eco.)
(i) Dip. in Commerce Exterieor
(France)

M.A. (Eco.)

M.A. (Eco.) '

M. Com.

(1) M.A. (Eco.)

(ii) Ph. D.

(iii) Post Graduate Diploma in Inter-
national Trade

M.A. (Stat))

(1) B. Com. (Hons.)

(i1) Post-Graduate Diploma in Inter-
national Trade

(i) M.A_ (Eco.)

(i) Dip. in Marketing & Sales
Management

M.A. (Eco.)

M.A . (English)

(i) M. Com.
(i) L.L. B.

(iii) Post-Graduate Diploma in Inter-
national Trade
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35. Shri A.T. Senthanam
Research Officer

36. Shri O.P. Kapoor,
Research Officer
37. Capt. M.S. Yadav

Research Officer

38. Shri S.K. Upadhyaya
Research Officer

39. Shri Vijay Singh
Research Officer

40. Mrs. C.K. Sehgal
Research Officer

41. Shri H.L. Sharma
Research Officer
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(i) M.A, (Eco.)
(ii) Dip. in Pub. Admn.

M.A. (Eco.)
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B.A. (Hons.) Pol. Science and
Economics

M.A. (Economics)

(i) B.A.
(ii) Post-Graduate Diploma in Inter-

national Trade

M.A. (Stat.)

M.A. (Economics)

-

Development of Birth Place of Buddhist Savant
Dipankar Srignan

4220. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) whether Government have decided
to develop the birth place of Buddhist
savant Dipankar Srignan, near Bhagalpur in
Bihar on the occasion of his 1,000th birth
anniversary which is being celebrated on a
large scale this year;

(b) if so, the details of the plan chalked
out for this purpose; and

(c) if not, whether such a plan to
develop the birth place and the nearby
Bhagalpur town, would soon be drawn up
for execution and the likely date by which
it would be drawn up ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir.

(b) and (c) Does not arise.

|

|

]

|
|
5

|

|

_ Promotion of Wild Life Tourism in Orissa
|

4221 SHRI LAKSHMAN MALLICK 4
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state : ;

é
(a) what steps Government has taken toé
promote Wild-life in the State of Orissa. '
|
(b) whether the State Government °f1
Orissa has suggested some important places|
to the Centre in this regard; and ,
|
(¢) if so, the details regarding the sche-
me of Government and the measures taken|
in this regard in Orissa during the last three:;
years ? ‘
THE MINISTER OF STATE OF THE‘
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN : (a) and (b) This Ministry has taken
up two schemes for promotion of Wild Life
tourism in Orissa in consultation with the
State Government, These are :

(1) The setting up of the Lion Safar
Park at Nandan Kanan; and
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(2) The Construction of a Forest Lodge
at Simplipal Wild Life Sanctuary,
in Mayurbhanj district.

b 4

(c) The Central Department of Tourism
has released Rs. 17.73 lakhs to the Govern-
ment of Orissa for the depelopment of the
Nandan Kanan Lion Safari Park.

Regarding Simlipal Forest Lodge, this
Department has requested the State Govern-
ment to provide external water and electricity
connections to the site already selected and
also to construct the approach road, while
the Lodge itself with its internal water sup-
ply, electricity and compound wall will be
the responsibility of the Government of India.
The ITDC will execute the project.

Interest Free Margin Money to
Young Entrepreneurs

4222. SHRI S.B. SIDNAL : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the State
Bank of India propose to provide under the
inquiry fund scheme interest free margin
money to young entrepreneurs,

(b) whether it is proposed to give special
consideration in case of unemployed young
women graduate entrepreneurs; and

(c) the terms, condition and other details
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) Presuma-
bly the reference is to the Equity Fund Sche-
me of the State Bank of India. A Scheme
entitled ‘Small Scale Industries Equity Fund
Scheme’ is being operated by the State Bank
of India since I1st April, 1978 to provide
equity support to new small scale industries.
The benefits of the scheme are available to
all entrepreneurs, including women enterpri-
ses if they satisfy certain eligibility criteria
viz. (i) it is a new unit; (ii) the applicant
devotes his direct and full attention to the
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unit; (iii) it should not have availed of seed
capital/margin money assistance from State
Financial Corporations etc; (iv) the project
is eligible for assistance under entrepreneurs
scheme or should be eligible for assistance
under bank’s liberalised scheme; (v) the total
cost of the project is above Rs. 25,000/-;
(vi) it is covered by Deposit Insurance &
Credit Guarantee Corporation; (vii) the entre-
preneurs is geneuinely not in a position to
meet the necessary margin from his own re-
sources and (viii) the unit is not covered by
Selective Credit Control of Reserve Bank of
India.

The scheme does not provide for any
special consideration to unemployed young
women graduate entreprenours.

(c) Essential features of the scheme are :

(i) it provides interest free loan bet-
ween Rs, 5000/- and Rs. 1 lac;

(i) after an initial moratorium of 5-7
years, the repayment will be in sui-
table instalments spread over 5-7
years;

(iii) for units considered under State Bank
of India’s entrepreneurs Schemes no
contribution is sought from the en-
trepreneurs but units financed under
banks enterpreneurial Development
Programme and under its liberalised
scheme are required to bring in 59
and 109, of the project cost respec-
tively from their own resources.

Working Results of Swadeshi Cotton Mills

4223. SHRT R.L.P. VERMA : Will the
Minister of COMMERCE be pleased to
state :

(a) the unit-wise and year-wise working
results of the Swadeshi Cotton Mills since
take over under IDR Act in 1978;

(b) reasons why Government hesitating
to provide funds to NTC who have been
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(

saddled wjth the task of modernisation and
providing for spares and components for pro-
per running of the mills; and

(c) what is the extent of requirement of
funds for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) : (a) The required information is
given in the statement attached.

(b) and (c) A sum of Rs. 3.66 crores has
already been provided to N.T.C. for working
capital immediate renovation/repairs of these
units. Modernisation of these units could be
considered only after their future has been
decided. About Rs. 16 crores would be
needed for this purpose.

Statement

Name of the Unit

Net profit/loss
(Rs. in lakhs) (Provisional)

1978-79 1979-80 1980-81 1981-82 1982-83

1. Swadeshi Cotton Mills,

Maunath Bhanjan +62.92 +67.53 +59.97 —26.89 —12.18

2. Udaipur Cotton Mills,

Udaipur +38.71 +61.08 +-24.81 —13.41 —14.77

3. Raebareli Textile

Mills, Raebareli + 0.69 — 3.26 —16.02 —40.38 —34.63

4, Swadeshi Cotton

Mills, Naini +84.82 +115,75 +106.27 —55.13 —56.87

5. Swadeshi Cotton

Mills, Kanpur —-34.76 —188.21 —107.26 —542.38 —509.19

6. Swadeshi Cotton Mills,

Pondicherry + 47.62 +8.59 +0.74 — 99.39 —69.32

a1 & wiwwifeat #1 qar fagfa s
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Grant of Export House/Certificate and
Additional Licences to Export
Oriented Units

4225. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4115 on 5 November, 1982 regard-
ing export house and state whether the Ex-
port House Certificate and the additional
licences will continue to be granted to 100
per cent Export Oriented Units in respect of
their exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : The policy in this
regard is under review,

Appointment of Committees on
Export Promotion Councils

4226. SHRI ASHFAQ HUSSAIN :
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Will the Minister of COMMERCE be plea-
sed to state :

(a) whether a Task Force to go into the
working of the Export Promotion Councils
was appointed as mentioned in the news-
papers dated 16th July, 1983; and

(b) whether such Committees on E.P.C.s
were appointed in past and if so, the list
thereof and the dates when their reports were
submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The following Committees have re-
viewed the working of Export Promotion
Councils in recent past :-

Committee

Year of submission of Report

1. Review Committee on the Functioniong
of Export Promotion Councils under
the Chairmanship of Dr, A.K. Sen Gupta,
the then Economic Adviser to the
Ministry of Commerce

2. Review Committee on Export Promotion
Councils under the Chairmanship of
Shri Bhagwan Singh, the then Additional
Secretary, Ministry of Foreign Trade.

1976

1971

W& @& 4% gR1 qEwas
%Al 8 fafagm qman
4227. =it T fag @
Y fagr fag -
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ATH FIT § qGT AT 3FIT 7 FAT YA~
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Joint Ventures Proposals for Bangladesh

4228. SHRI HARIHAR SOREN :

SHR1 CHINTAMANI PANI-
GRAHI :

SHRI SUSHILA
CHARYYA :

BHATTA-

Will the Minister of COMMERCE be
pleased to state :

(a) whether some joint ventures pro-
posals have been submitted by the Bangala-
desh businessman before Indian High
Commissioner in Dhaka;

(b) if so, the number of proposals
received by the Indian High Commissioner
from Bangladesh businessmen;

(c) what are those joint
proposals; and

venture
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(d) the
thereon ?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
() Proposals on joint  ventures are
received by the High Commission of India
in Dhaka, from Bangdesh businessmen,
from time to time.

(b) During the last four months High
Commission of India have received Twenty
eight queries from Bangladesh businessmen
and Industrialists for postsible Joint Ventures,
Technical Collaboration etc. with Indian
counter parts for projects in Bagladesh.

(¢) Such proposals received recently
include Specialised Textiles, Readymade
Garments, Automobile Workshop, P.V.C.
Adhesive Tapes, Collapsible Tubes, Cenb-
trifugal Pumps, Moulded Luggage Goods,
Metal-Work Machineries and Components,
Marine and Auto Engines, Grease Industrial
Adhesives and Brake Fluid for Auto-
mobiles, Electric Bulbs, Hurricane Lan-
terns, Wall Clocks, Bicycles, Ballpoint Pens,
Plastic Resin from Molasses Distilleries,
Pulp and Paper Mills, Industrial Chemicals,
Pharmaceuticals, Fish Processing, Canning
and Preservation and Deep Sea Fishing.

(d) Government welcomes such joint
venture proposals and every effort is made
to concretise them, wherever possible.

Scheduled Caste/Scheduled Tribe Reservation

in Appointment made to Indian Income tax

Service and Indian Customs and Central
Excise Service

4229. SHRI1 HIRALAL R. PARMAR :

Will the Minister of FINANCE be pleased
to state :

(a) whether the rosters for giving
reservations to Scheduled Castes and Sche-
duled Tribes in the appointment made to
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the Indian Income-Tax Service Group ‘A’
and Indian Customs & Central Excise
Service Group ‘A’, are being mainlained in
the proper form and being inspected by the
Liaison Officers at regular intervals;

(b) if so, the dates on which the inspec-
tions were carried out by Liaison Officers
during the last three years;

(¢) if not, the reasons for not carrying
out the inspection by the Liaison Officers;
and

(d) the shortfall in the intake of
Scheduled Castes and Scheduled Tribes
Officers in these two services

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABH1 RAMA RAO) : (a) to (d) The
information is being collected and will be
laid on the Table of the House.

faerT areRT UFEAE A FqAT F A4t
Aafq

4230. =it gfg = o7 FAT TEM
44T ag I &Y FAT F4 F ¢

(%) Frag a9 g f& &1 7 aq
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Purchase of Tobacco by S.T.C. in
Andhra Pradesh

4231. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE be pleased to state :

(a) whether it s a fact that Govern-
ment have directed State Trading Corpora-
tion to purchase tobacco from Andhra
Pradesh tobacco growers;

(b) if so, whether 1t 1s a fact that State
Trading Corporation did not purchase all
varieties of tobacco; and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA ) @ (a) to (¢) As there is increased
production of virginia tobacco during this
year in Andhra Pradesh coupled with slack
export demand, the Central Govt. asked the
STC to purchase virginia tobacco from the
growers of Andhra Pradesh with a view to
mitigate their hardship. STC has purchased
exportable grades and low grades of
virginia tobuacco,

Fixing up of few Regional Rural Banks for
Self-Employed Productive Endeavours

4232. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to state :
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(a) whether any suggestion has been
received to fix up a few Regional Rural
Banks only for self-employed productive
endeavours particularly in backward areas
totally lacking industrial culture and
aptitude;

(b) if so, details thereabout; and Govern-
ment reaction thereon;

(c) whether Madubani and Darbhanga
Regional Rural Banks are being selected for
such concentrated productive endeavours;
and

(d) if so, details thereabout, if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Yes, Sir.
The Hon'ble Member himself has made such a
suggestion. The lending operations of all the
Regional Rural Banks are primarily directed
towards supporting productive endeavours
of borrowers belonging to the Weaker Sec-
tions of the Community in all Sectors of
the rural economy. All Regional Rural
Banks are expected (o endeavour for pro-
moting self-employment ventures, and in
specific areas they could devote greater
effort to specific area of activity. It is not,
hov.ever, considered adviseable to restrict
their lending operations to any particular
Sector of the rural economy in any areca, as
it would deprive the people undertaking

of credit support from the Regional Rural
Banks.

India’s Share in Japan’s Iron Ore Imports

4233. SHR1 K A. RAJAN : Will the
Minister of COMMERCE be pleased to
state :

(a) wheter it is a fact that Indian's
share in Japan's iron ore imports has been
static at about 13 per cent in the last four
or five years;

(b) if so, the detials of Indians iron ore
export to Japan and rate per unit and its
percentage to the Japan’s total iron ore
import;

(c) whether it is a fact that one of the
reasons for the static percentage of India’s
share is the in-adequate handling and other
facilities at the ports such as Paradip, etc.;
and

(d) if so, what measures are being taken
to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(by The information is tabulated

economic activity in other Sectors in that area below

Year Total Unit Total Percentage
exports price per imports share
from tonne by Japan
India to (Rs./ (million
Japan tonne) tonnes)
(million
tonnes)

1978-79 1448 12592 117.92 12,28

1979-80 17.01, 131.76 128.71 13.22
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1980-81 15.03 149.63
1981-82 16 53 185.55
1982-83 15.18 235.50

Note : Based on MMTC’s exports
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133.22 11.28
125.27 13.20
114.26 13.29

() Yes, Sir.

(d) There is a proposal to deepen
Madras Outer Harbour in order to accom-
modate 100,000 DWT vessels. MMTC has
also requested Steel Mills of Japan to con-
sider possibility of two port loading, i.e.,
loading the vessels initially at Paradip port
to the extent of permissible draft and there-
after uptopping the vessel at Madras/
Vizag. The reaction of the buyers is
awaited.

Visit of an Iranian Delegation for
Purchase of Indian Textiles

4234, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

(a) the outcome of the recent visit of
an Iranian delegation for the purchase of
Indian textiles ;

(b) how far it is going to make up the
adverse trade balance of India with Iran ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : An Iranian
Textile Delegation which had visited India
recently evinced interest in imparting
Indian Textiles. Necessary follow-up action
is being taken in pursuance of this vieit.

(b) It is not possible to assess the
impact on balance of trade with Iran as
a consequence of this development since
firm orders have yet to be placed.

Defence Land Given on Lease in
Tamil Nadu

4235, SHRI K.B.S. MANI : Will the
Minister of DEFENCE be pleased to state :

(a) how much defence land has been
given on lease, in Madras city and in St.
Thomas Mont, Meenamhakkam and in
Pallaveran Area in Chinglepet District in
Tamil Nadu ;

(b) the parties, who have been alloted
defence land, and the area of land,
since when and when the lease agreement
expires;

(c) whether any land has been declared
as “*not useful for Defence purposes’ in the
above ared and if so, extent of area;

(d) the policy of Governmen! on  issue
of defence land on lease; and

(e) for what purpose the defence land
is being issued on lease and who are eligible
to apply for the above land on lease ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) to (¢) The information
is being collected and will be laid on the
Table of the House.

Inguiry of Fire in Air lodia Office at
Palam Airport

4236. SHR1 B. D. SINGH : Will the
Minister of TOURISM AND CIVIL AVIJA-
TION be pleased to state :

(a) whether it is a fact that in a fire
that recently broke out in the Air India
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office at Palam Airport, Delhi, important
documents and files concerning foreign
travel tax and mishandled luggage, were
destroyed; and

(b) if so, the details thereof stating the
result of the inquiry if any conducted by
Government into the matter and the action
taken thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Yes, Sir. A
fire broke out at Delhi airport in the early
hours of 25th July, 1983 in the old records
store of Air India. This firc was immedia-
tely brought wunder control. Preliminary
investigation by Air India and IAAI indica-
tes that the fire might have been caused
by a lighted object like a match stick or
Cigarette/Beedi It has also been found
that the documents destroyed were relatively
unimportant.

Extension of 1C-489/590 flights
upto Dibrugarh

4237. SHRI N.E. SHEJWALKAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the connec-

tion provided at Gauhati to passengers bound

for Delhi from Dibrugarh and adjoining
Upper Assam towns by flight IC-490 two
days a week becomes impracticable due to
almost regular operational delays of flight
VL-702/710 and 1C-210;

(b) whether Government are aware of
the severe difficulties and hardships faced by
such passengers who have to rush to Gauhati
by hired cabs for a distance of approximately
450 kms. to catch flight 1C-490; and

(c) whether Gevernment propose (0O ex-
tend IC-489/490 upto Dibrugarh at least twice
a week which will also enable passengers to
Arunachal Pradesh particularly to Itanagar
to reach their destination the same afternoon
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by suitably amending the flight schedules in
such a way so as to provide both way con-
nections to Imphal at Gauhati for Delhi
bound passengers and vice-versa ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Yes, Sir. At present,
there is a connecting time of 30 minutes avail-
able at Gauhati between the arrival of IC-
210 on Wednesdays and Saturdays and the
departure of IC-490 for passengers bound
from Dibrugarh to Delhi via Gauhati. The
feasibility of rescheduling the departure of
IC-490 ex-Gauhati to provide longer connec-
ting time for passengers bound for Delhi
from Dibrugarh and adjoining towns is being
examined by Indian Airlines.

(c) At present, the service IC-489/490
operates on Delhi/Patna/Bagdogra/Gauhati/
Imphal route. As there are no night landing
facilities at points of halt enroute, it is not
feasible to extend this flight to Dibru-
garh,

Payment of Instalments of D.A. to those
Employees having adopted Percentage
Base D.A. Increase Formula

4238. SHRI VIJAY KUMAR YADAYV:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that two more
D.A. instalments have become due upto 3(
June, 1983 to those employees of the Central
Government and Public Sector Undertakings,
etc. who have adopted for the D.A. increase
on percentage basis formula consequent on
the average index crossing of 8 points;

(b) if so, by which date the same will be
released to the eligible employees; and

(¢) if the reply of (a) and (b) above be in
negative, state the average (beyond 472

points) as on 1 April, 1983 and on 30 June,
1983 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (@) to (¢) Two
instalments of D.A. became due for
consideration, consequent on average index
crossing 480 and 488 points at the end of
February and April 1983 from 1-3-1983 and
1-5-1983 respectively.

Payment of ecach instalment of Dearness
Allowance to Central Government empioyees
and relief to pensioners costs the exchequer
approximately Rs. 72 crores and Rs. 8 crores
respectively. Therefore, the quesstion of pay-
ment of each instalment of Dearness Allowan-
ce has to be considered carefully with regard
to their impact on the economic situation
and the budget. The question of sanction
for payment of these instalments is receiving
the attention of the Government.

Condition of Delhi Airport
Cargo Godowns

4239. SHRI RAJESH KUMAR SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether attention of Government had
been drawn to the press report appeared in
the “Times of India" dated 4 August, 1983
highlighting the prevailing conditions in the
Delhi airport cargo godowns with serious risk
of damage to the imported goods and harass-
ment to the importers in collecting their
goods; and

(b) if so, what measures have been taken
by Governmen§ to improve the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN : (a) Yes, Sir.

(b) Suitable measures have been
introduced by Air India in coordination with
the Central Warehousing Corporation which
include extension of office hours and working
on holidays so that handling of the cargo is
speeded up The International Airports
Authority. of India intends to constructing a
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modern mechanised cargo terminal which will
meet not only the present cargo traffic, but
also the anticipated growth in future. This
project is scheduled to be commissioned by
mid-1985. To meet the existing growth in
demand, Central Warehousing Corporation
has made a three-fold increase in its storage
capacity at the airport,

Decision to increase stipend of Trainees
in Carpet Weaving Training Scheme

4240. DR. GULAM YAZDANI : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a decision to increase stipend
of trainees in the carpet weaving training
scheme, has been taken by Government along-
with increases in wages of craftsmen;

(b) if so, whether the revised rates are

undcer operation; and

(¢) if not, the reasons for the delay in
implementing the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir. It has been decided
to increase stipend of (rainees in the carpet
weaving training scheme.

(b) and (c) The increased stipend will be
given effect to afler the re-organisation of the
scheme which is under consideration,

Grievances of Drivers of Syndicate
Bank Manipal

424]. SHRI OSKAR FERNANDES :
Will the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the drivers of
Syndicate Bank, Manipal have represented to
Government about their exploitation by the
bank by not taking them on regular rolls but
by only treating them as drivers engaged by
officers of the bank;
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(b) if so, the action Government are
taking to stop exploitation of this weaker
section of low paid employees;

(c) the number of vehicles possessed by
the bank;

(d) the number of drivers on regular rolls
of the bank; and

(¢) the number of drivers treated as dri-
vers of officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (e) Information
is being collected and will be laid on the
Table of the House to the extent availa-

ble.
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Overdraft Received by Central
Government from Reserve
Bank of India

4243. SHRI D.S.A. SIVAPRAKASHAM :

Will the Minister of FINANCE be pleased to
state :

(a) whether the Central Government have
at any time received overdraft from the Rese-
rve Bank of India during the last one year;
and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) No, Sir. The
concept of overdraft does not apply to the
Central Government.

(b) Does not arise.

Appoointment of Arya Travels of
Bihar as I.A. Agents

4244, SHRI CHHOTEY  SINGH
YADAYV :
SHRI TRILOK CHANDRA :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(2) whether it is a fact that Arva
Travels of Bihar were appointed Indian Air-
lines agents for booking tickets in Ranchi,
Patna, Jamshedpur, Bokaro and Orissa,
despite the fact that there is one agent a
Jamshedpur and Ranchi and two at Bhubat-

[
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neswar and that there is a ban on the
appointment of new agents; and

(b) if so, the circumstances under
which Arya Travels were appointed Indian
Airlines agents in these cities by waiving
the norms ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Yes, Sir. M/s. Arya
Travels of Bihar have been appointed
agents of Indian Airlines for booking
tickets in Ranchi, Patna, Jamshedpur, Bokaro
and Bhubaneswar, There was however,
po ban as such on the appointment of
new agents but for commercial reasons,
Indian Airlines had not appointed any
agents since the end of 1980.

The matter was reviewed in April, 1983
and it was decided to consider the pending
applications for Indian Airlines agencies and
to approve the appointment of agencies,
wherever deemed necessary. M/s. Arya Tra-
vels had applied for an Indian Airlines agencv
on 31st March, 1982. The number of agents

to be appointed in each city is dependent
on several factors such as the available
business potential, capacity provided by
Indian Airlines, spread of the city, indus-
trial development in the arca to be served
by the agents, ctc. These factors were
duly taken into account by Indian Air-
lines while considering the application of
M/s. Arya Travels and no norms were
waived.
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Transfer of Officers in State Bank
of Hyderabad

4246. SHRI H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2133 on 5 August, 1983
regarding transfer of officers in State Bank
of Hyderabad having branches in Calcutta
and state :

(a) whether Government or the Re-
serve Bank of India could ascertain now
the length of service each officer has put
in different branches of the bank in
Calcutta;

(b) whether Government’s advice and
further reiteration of the advice of Reserve
Bank of India issued earlier in 1977, have
been followed by State Bank of Hyderabad
in the above matter in letter and spirit;

(c) if so, the details thereof including
dates of joining in Calcutta branches of
each officer working now ; and

(d) what further corrective action is
being proposed to enforce the said advice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Infor-
mation is being collected and will be
laid on the Table of the House to the
extent available.

Banking Services in Kandla

4247. SHRI RAMJIBHAI MAVANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Presi-
dent of Gujarat Chamber of Commerce
and Industries has appealed and written
to him very recently for providing banking
services on the coast of ports nearby Kandla
and Kutch for the development of Kandla
Free Trade Zone;
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(b)  whether the attention  of
Government has been drawn

char”, Ahmedabad on 29 July, 1983 under

caption ‘‘Appeal for banking services in the |

area of Kandla”’;

(¢) if so, the details of both (a) and
(b) above ;

(d) the action taken in the matter; |

and
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to the re-
ported news published in ‘‘Gujarat Sama-

=

(¢) when and how the said banking =
services will be provided for the rapid pro-

gress of the area ?

THE DEPUTY MINISTER IN THE |

MINISTRY OF FINANCE
JANARDHANA POOJARY) :
A representation dated the 27th July, 1983
has been received by the Government from
the Gujarat - Chamber of Commerce and
Industry for providing off-shore banking

(SHRI

(@) to (e)

facility at Kandla Free Trade Zone. The .
news item which appeared in the “Gujarat

Samachar’ dated the 29th July, 1983 refers
to this representation. The Reserve
Bank of India has been asked to examine
this proposal.

Opening of Leh-Manali Highway for
Civilian Traffic

4248,
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the
Prime Minister on her last visit to Ladakh

SHRI P. NAMGYAL : Will the

had stated at a public meeting at Leh that

Governmennt propose to open the Leh-
Manali highway for civilian traffic;

(b) whether Government
consider to open this road for home and
foreign tourist traffic also; and

(¢) if replies to part (a) and (b) above

be in the affirmative when this will be im-

plemented and if the replies be the negative i

the reasons therefor ?

propose to
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir.

(b) and (c) Since a portion of the
road is not open (o civilian traffic, it will
not be possible to open the full road to
home and foreign tourists. Government
have no plan for the present to open the
portion closed to civilian traffic due to
reasons of security.

Concern over Implications of Banking
Laws Amendment Bill, 1983

4249. SHRI UTTAMBHAI H. PATEL :

SHRI BHIKU RAM JAIN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Indian
Chamber of Commerce, Coimbatore, has
expressed grave concern over the serious
implications of the banking Laws (Amend-
ment) Bill, 1983 affecting the society at
large and the business community in parti-
cular; and

(b) the action taken by Government
therecon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Government have seen a press report which
appeared in ‘Business Standard’ dated the
12th of Jully, 1983 to (he affect that the
Indian Chamer of Commerce and Industry,
Coimbatore has expressed grave concern over
the serious implications of the Banking Laws
(Amendment) Bill, 1983.

The Banking Laws (Amendment) Bill,
1983 was introduced in the ok Sabha in
the last Budget session. The Statement of
Objects and Reasons and the Notes on
Clauses appended to the Bill explain the
reasons for promoting this measure. The
Bill is likely to come up for consideration
during the current session of Parliament,
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Rubber Production

4251, SHRI CHITTA BASU : Will
the  Minister of COMMERCE be pleased to

state

(a) whether therc is scope to step up
rubber production by expanding rubber
cultivation in non-traditional areas;

(by if so, whether such arcas have
since been identified;

(c) the special incentives given for
rubber cultivation in non-traditional areas
for the growers;
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(d) whether Government consider it
desirable to set up small and medium in-
dustries based on rubber in and around rub-
ber growing areas; and

(e) the specific projects for the
expansion of the rubber cultivation during
the current Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Under its Rubber Plantation Deve-
lopment Scheme, the Rubber Board pro-
vides the following incentives to the rubber
growers both in the traditional and non-
traditional areas for encouraging new
planting and replanting of rubber :(—

(i) Cash subsidy @ Rs. 5000 and
Rs. 3000 per hectare for small
growers and large growers respec-
tively;

{ii) Input subsidies, fertiliser subsidy
and soil conservation for growers
owning upto six hectares;

(iti) Interest Subsidy @ 3% on loans
availed of under NABARD’s Pro-
gramme;

(iv) Free Extension Advisory Support
in all growers at all stages of
planting and maintenance.

The Rubber Board also gives train-
ing in modern methods of cultiva-
tion, production and processing of
rubber to persons deputed by
the Rubber growing units from
non-traditional areas. Rubber tap-
ping demonstrators are also de-
puted by the Board to non-tradi-
tional areas to impart training to
workers engaged in tapping and
processing of rubber. State Govt.
agencies are also involved in
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rubber plantation development in
non traditiopal areas.

(d) While availability of rubber in
vicinity in an advantage, location of rubber
based industries would depend also on
availability of other raw materials, infra-
structure and markets.

(¢) The main project for the expansion
of rubber cultivation during the current
Plan is the Rubber Plantation Develop-
ment Scheme of the Rubber Board with a
target of 30,000 hectares. The State Govern-
ments are also involved in expansion of
rubber cultivation.

Views Expressed by Group of ‘“77’
about UNCTAD Results

4252, SHRI MADHAV RAO

SCINDIA :

SHRI K. RAMAMURTHY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether itis a fact that Group of
77 representing the developing world has
voiced its deep disappointment at the
“meagre results’ of UNCTAD held recently
at Belgrade;

(b) if so, whether Government is in

agreement with the views expressed by the
Group of 77; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) Does not arise.
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Action Against M/s. Jayalakshmi International
and Jayalakshmi Tobacco Co. Pvt.
Ltd., Guntur

4254. SHRI SUDHIR GIRI : Will the
Minister of COMMERCE be | leased to
state :

(a) considering the trade relations with
Peoples Republic of China; whether Govern-
ment have conducted an impartial and high-
level probe into the alleged fraud practised
by Jayalakshmi International and Jayalak-
shmi Tobacco Co. Pvt. Ltd. of Guntur,
Andhra Pradesh;, and

(b) if so, what steps have been taken

against the culprits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) and (b) A three-
members delegation consisting of Chairman,
Tobacco Board and a representative each of
the STC and Directorate of Marketing and
Inspection visited China in February/March
1983 for promotion of exports of tobacco.
Some tobacco lots exported by certain
Indian exporters were referred to the delega-
tion and most of these packages inspected
contained tobacco of quality not conforming
to the grade labels. These included the lots
packed and exported by M/s. Jayalakshmi

International and Jayalakshmi Tobacco Co.

Pvt. Ltd. The Directorate of Marketing

and Inspection took action against these
companies and a few other defaulting packers.
Show-cause notices were served on 5 packers
and S re-drying factories owners as (o why
their certificate of authorisation should not
bc cancelled.

Quality cootrol measures are being
strictly enforced by the Directorate of Marke-
ting & Inspection

quality complaints.
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Complaint against M/s. Indian Metal &
Ferro Alloys, Orissa

4255. SHRI M. SATYANARAYANA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that complaints
have been received against M/s. Indian
& Ferro Alloys, Orissa alleging :

(i) that the firm has been selling prime
quality high carbon ferro chrome/charge
chrome produced in its 100 percent export
oriented unit located at Therubali Rayagada,
District Koraput, Orissa in the domesitc
market exporting any material;

(ii) that in its above Unit, the firm has
been manufacturing high carbon ferro
chrome although it is authorised to produce
therein only charge chrome; and

(b) if so, what action Government pro-
pose to take against the said firm for such
violations of Government’'s scheme govern-
ing 100 per cent export oriented units ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir,

(b) Detailed examination of the
has not been completed.

matter

Manufacture of Light Combat Aircraft

4256. SHRI INDARIT GUPTA : Will the
Minister of DEFENCE be pleased to state:

(b) whether it has been decided to
manufacture a Light Combat Aircraft instead
of a deep penetration strike aircraft ;

{
(b) if so, whether the proposed Light
Combat Aircraft will have to depend on an

imported  engine,
avionics ; and

wing assembly and

L
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(c) if so, with whom the required col-
laboration is being conducted ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) No, Sir.

(b) and (¢) The Light Combat Aircraft
is proposed to be developed indigenously
with limited consultancy/collaboration from
abroad. It is not in public interest to dis-
close further details.

Textiles Mills not yct started functioning

4257. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that number of
textile mills have not yet started functioning
and departments of few mills have been
closed down rendering thousands of workers
Jobless ;

(b) If so, the names of the mills and
the number of workers affected; and

(c) what concrete steps Government
have taken to take back all the workers who
want to join duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) :
(a) It is presumed that the Honourable
member seeks information regarding func-
tioning Bombay Textile Mills. Accor-
ding to available information 3 cotton
textile mills in Bombay are still closed.

(b) These three mills are Shri Sitaram
Mills Ltd., Mukesh Textile Mills and Shree
Madhusudan. The number of workers affect-
ed mill-wise is as follows :

Shri Sitaram Mills Ltd. 3948
Mukesh Textile Miils 1656
Shree Madhusudan 4092
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(c) A task force headed by the Deputy
Governor of Reserve Bank of India is look-
ing into the problems of these mills. A
group of officers has also been constituted
to examine the problems of these mills.
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Take over of J.K. Rayon, Kanpur

4259. SHRI MOHAMMED ISMAIL :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government are considering
to take over J.K Rayon, Kanpur;

(b) il so, when; and

(¢) if not, what steps have been taken to
resolve the crisis in JK Rayon, Kanpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) Action
under Industries (Development & Regulation)
Act, 1951 is proposed. Order No. SO 3561
(E) has been issued in the Gazette of India
Extraordinary dated 6th Aug., 1983, ordering
investigation under Section |5 of the Indus-
tries (Development &  Regulation) Act,
1951.

Ban on Export of Beef and Animals

4260. SHRI KRISHNA KUMAR GOYAL :

Will the Minister of COMMERCE be pleased
to state : ‘
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(a) whether Government are aware that
export of beef and youngcows and buffaloes
continucs on a large scale resulting in reduc-
tion of the number of cows and bullocks and
the animal population in general ;

(b) whether Government would impose
blanket ban on export of beef and the ani-
mals so necessary for cultivation, transporta-
tion and rural economy;

(¢) whether it is also a fact that many
top industrialists in the country had urged
the Prime Minister for a blanket ban in this
regard ; and

(d) If so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (d) Export of cows or
cow meat (beef) is not allowed. Export of
‘culled” buffaloes and their meat is allowed. A
number of representations have been received
from time to time suggesting a blanket ban

on exports of meat and animals. Our export
policy does not affect the availability of ani-
mals for cultivation, transport or any other
rural need  Export of only culled buffaloes
are allowed which are certified not fit for
drought and breeding purposes. The slaugh- ;
ter rate of animals is only around 1.5%
when under proper stock keeping practices »
the slaughter rate can go up to 25%. The
buffaloe population, according (0 Live-stock
Census has been registering an increase.

Industrial Disputes pending in Delhi
berween ITDC and its Workers/Unions

4261, SHRI RASHEED MASOOD :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of the industrial disputew
perding as on 15 July, 1983 in Delhi Indus
trial Tribunal between ITDC Management ar
its workers/unions;
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(b) how many among them are more than
five years old disputes;

(c) list of these disputes which are more
than 5 years old along with the year of ori-
gin of dispute;

(d) whether Government/ITDC Manage-
ment will take some steps for speedy disposal
of these disputes; and

(e) the reasons which prevent the Manage-
ment from settling these disputes across the
table ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AN CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) As on ' 15th July 1983, there
were 12 Industrial disputcs between ITDC
Management and its workers unions pending
with the Delhi Industrial Tribunal.

(b) and (c) Only one case which was ori-
ginated in 1978, is more than five years
old.

(d) and (e) The Corporation constantly
examines these cases and lakes necessary
steps for speedy disposal of pending industrial
disputes.

All efforts are made to settle industrial
disputes across the table and only when all
avenues of understanding are exhausted does
the ITDC management take up such cases for
contesting.

Alleged Removal of Cigarettes by
India Tobacco Co.

4262, PROF. MADHU DANDAVATE :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that on 28 Feb-
ruary, 1983 the day on which the General
Budget for 1983-84 was presented to Parlia-
ment, India Tobacco Company, one of the
largest Cigarette manufacturers, removed
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three truck-loads of cigarettes from their
Saharanpur factory; .

(b) if so, whether the facility for removal
of goods under the excise laws, prohibits the
removal on the budget day;

(c) if so, how was it possible for the
India Tobacco Company to resort to clandes-
tine removal of truck-loads of cigarettes with
a view to evading the duty; and

(d) what steps are taken to deal with the
illegal actions of the India Tobacco Com-
pany ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAQ) : (a) Yes, Sir. Cigarettes
in three trucks aad a few carts were cleared
on payment of duty by the factory on the
28th February, 193,

(by No, Sir.

(¢y and (d) Do not arise.

Supreme Court Decision in Excise Duty

4363. SHRI R. PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) whether the Supreme Court have re-
cently decided on certain basic issues relating
to payment of Excise duty;

(b) if so, the details thereof;

(¢) the amount of excise duty locked up
in litigation which will be subject to review
as a result of this judgement: and

(d) the amount of excise duty realised so
far and the amount yet to be realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) and (b) Recently,
after hearing the arguments in a few of the
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‘ bunch of cases pending before it, the Supre-
me Court delivered the operative part of its
judgement on certain issues relatable to the
valuation provisions of the Central Excise
Law. The full judgement, with its supporting
reasons, has yet to be delivered. In the light
of this general pronouncement the individual
cases may be heard by the court for making
specific orders in each such case having re-
gard to its facts and merits.

(c) The amount of Central Excise duty
locked up in litigation is Rs. 335,44 crores
approximately.

(d) Information is being collected.
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Fall in Occupancy Rate in top Hotels
in the Capital

4265. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that there is a vir-
tual fall in occupancy rates in top hotels in
the capital compared (o previous years;

(b) if so, the details of the occupancy
rates month-wise during the current vyear in
comparison with the occupancy rates during
the same period in the last two years in ma-
jor ITDC hotels in the capital; and

(c) whether this crisis is because of the
unplanned creation of excess capacity for the
Asian Games ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The room occupancy in respect
of top hotels in Delhi has, by and large,

shown a decline during the first six months of 1

1983 as compared to the corresponding pe-
riod of last year.
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(b) Month-wise comparison of room
occupancy percentage in major ITDC hotels
in the capital during the first six months of
the current year and corresponding periods in
the last two years is furnished in the attached
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(c) Fall in the occupancy ratio of hotels
can be attributed to various factors including
economic recession in the tourist generating
markets resulting in a world-wide decline in
tourist traffic, high air-fare structure in res-
pect of long-haul destinations, etc.

Statement
Month-wise room occupancy 9, in major ITDC hotels in Delhi during the
first six months of the year 1983 in comparison to the sime period in the last
two years.
Ashok Akbar Qutub
1981 1982 1983 198] 1982 1953 1981 19R2 1983
January 83 62 17 87 /1 71 R6 82 72
February 96 RS 30 96 94 R0 91 93 76
March 62 65 62 90 86 70 94 89 84
April 53 57 34 79 73 54 72 38 61
May 44 39 23 67 53 44 72 74 51
{ June 40 38 21 57 49 30 2 63 46
€ Seminar on ‘Take-Over of Companies’ Controller of Capital Issues, Ministry of
s Finance, inaugurated the Seminar and
C ) rcacted al the end to some of the sugges-
4266. SHRI KAMAL NATH : Will the tions given by the participants. His
Minister of FINANCE be pleased to clarifications on the facilities provided to
state : non-resident Indians were with reference
d lo the policies of the Government and
a (a) whether a spokesman of his Ministry emphasised the view that Government would

t has clarified Government policy regarding

C investment by non-resident Indians while
speaking at seminar on ‘Takc-over of Com-
panies’ organised* by the Economic Research
and Training Foundation of the Indian
Merchants’ Chamber

(b) if so, the main clarifications given
by him; and
')

(¢) further action being taken

u Government in this matter ?

3
W]

by

N THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (¢) The

continue in its efforts to nobilies the
foreign exchange resources of non-resident
Indians through various schemes open to
them. He also sought to allay the fears
expressed - in  some quarters about the
possible misuse of the investment facilities.
with a view to take-over bids, and stated
that Government would not permit such
take-overs by non-residents through this
scheme of portfolio investment by non-
resident Indians.

Achievements of UNTAD VI

4267. SHRI EDUARDO FALEIRO :
Will the Minister of COMMERCE be
pleased to state :
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(a) what have been the specific achieve-
ments of UNCTAD VI towards stabilising
commodities prices, halting protectionism
and increasing flow of capital to developing
countries; and

(b) what was the contribution of the
Indian delegation to the Conference on the
aforesaid matters ?

THE MINISTER OF STATE IN THE
MINITSRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The results
of the Conference fell considerably short of
the proposals made by Group of ‘77", espe-
cially in the key areas of commodities, trade
and money and finance The main ele-
ments of the resolutions adopted by the
Conference relating to  stabilisation of
commodity  prices, protectionism and
increase in the flow of resources to deve-
loping couniries are, however, briefly
summed up below.

In the area of stabilisation of com-
modity prices, the Conference urged all
Governments to reaflirm  their commitments
to the Integrated Programme for Commodi-
ties and to adopt measures that would
contribute to achieving stable conditions in
commodity markets in accordance with the
objectives of the Integrated Programme,

On protectionism,. the developed coun-
tries have committed themselves to hall
protectionism by fully implementing and
strictly adhering to the standstill provisions
they have accepted, in particular, concerning
imports from developing countries. The
developed countries have also agreed to work

systematically towards reducing and
eliminating quantitative restrictions and
measures having similar effect in accor-
dance with the resolution adopted during
UNCTAD V and to revicw periodically the
progress in this regard,

In regard to flow of capital to deve-
loping countries the conference has inrer-alia
urged that the developed countries reaffirm
their commitments they undertook under
Laternational Development Strategy with
respect to the target relating to official
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development assistance On the proposals
made by G—*77" in respect of SDR alloca-
tion, increase in IMF quota, expansion in
the World Bank lending programmes
etc., the IMF and World Bank have been
invited to pursue the examination or con-
sideration of the subjects.

(b) India along with other members of
Group ‘77" strived with other groups to
reach consensus on the proposals put for-
ward by the Group 77°. India played a
prominent role in the negotia.ions.

Hotel Industry facing Financial Crisis

4268, SHRI RAVINDRA VARMA :
SHRI BHIM SINGH :
SHRIMATI KISHORI SINHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether hotel industry has been
facing financial crisis during the current
year;

(b) if so, the facts thereof:

(¢) whether financial losses being
suffered by the hotels running in the public
sector have been assessed,

(d) if so, the amount of the losses;
and

(e) if not the reasons for not making the
assessement ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) In the forma-
tive years of setting up of a hotel, the hotel
concerned generally comes across many
financial problem. These problems vary
from unit to unit and from area to area and
may be for a number of reasons.
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(c) to (e) As the profit and loss account
of the hotels in the public sector are pre-
pared at the end of each financial year,
a final assessment of the current year is not
possible at this stage.

India Invited in 1984 ‘Hanover Fair’ as a
Partner Country

4269. SHR1 CHIRANIJI LAL SHAMA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Incio has been invited as o
partner-country in 1984 Hancver Faun,
the Werld's largest regular industrial and
trade fair;

(b) if so, whether the invitation has becn
accepted; and

(c) the total number of parties from the
private and public sectors expected to takc
part in the fair ?

THE MINISTER OF STATE IN THL
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) Yes, Sir.

(c) About 1255 Indian Companies in
the public and private sectors have been
requested so far for participation.

Liberalised Customs Baggage Rules

4270. SHRI K. RAMAMURTHY :

Will  the Minister of FINANCE be pleascd
to state :

(a) whether under the amended baggage
rules, any passenger may import electronic
items by paying 200 per cent duty whereas
these iten's are taxed in the country at 250
per cent;
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(b) if so, whether Government are to
sustain a loss of more than Rs. 300 crores
on account of such liberalised customs bag-
gage rules;

(¢) whether this will not adversely
affect the indigenous electronic industry; and

(dy the reasons for changing the bag-

gage rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQO) : (a) Under tne
amended Baggage Rules. the rate of duty
on articles of buggage including clectronic
items up to a value of Rs. 2,000/- (in
excess of the free allowance of Rs. 1250/-)
is  165°, and for wvalue in excess of
Rs. 2,000,- the rate of duty applicable
would be 235%, . The duty of Centril Excise
on electronie  items manufactured 1 India
varies from 257, to 40°,,

(b) No, Sir. On the other hand realisa-
tion of duty on baggage has been
on the increase since the liberalisation of
the Baggage Rules, because of revised proce-
dure of clearance.

(¢) The impact of the revised Baggage
Rules on the indigenous electronic industry
is being watched.

(d)y The Baggage Rules were liberalised
mainly for expediting the pace of clearance
and also as a number of representations had
been received by the Government from
Indians working abroad. As a result of
inflation, and consequent erosion of money
value the free allowance of Rs. 1000.00
fixed in the year 1978 had become some-
what inadequate. The rate of duty of 300%
on the higher slab was being resented by
passengers as being prohibitive. The high
rate of duty on articles of baggage was
also found to be the cause for large scale

misdeclaration with a view to evade payment
of duty,
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Cadre Review for Service Officers in DGI

. 4271, SHRI M. KANDASWAMY
Will the Minister of DEFENCE be pleased

(o state :

(a) whether there is a proposal for
cadre review for service officers in DGI
Organisation and if so, why such a cadre
review is being done outside the Army;

service officer was
employment in
to meet the

(by whether any
recruited exclusively for
DGI or transferred from Army
organisational demand;

(c) if the cadre review was necessitated
because of stagnation at lower ranks, why
the s<ervice officers cannot be sent back to
Army;

(dy what is the percentage promotional
opportunities available for (1) permanently
seconded Major to Lt Col. (1) Lt. Col. to
Col. and (II1) Col. to Brig. in the entire
organisation of DGI; and

(¢y what is the corresponding percen-
tage of promotional opportunities for civi-
lians of equivalent grades ?

THE MINISTER OF DEFENCE (SHRI
K. VENKATARAMAN): (a) Yes, Sir.
There is a proposal for a cadre “review in
respect of the permanently seconded service
officers in the DGI organisation as the
permanently seconded Service ollicers are
not covered by the cadre review of the
Services.

officers are selected for
tenure basis initially

(b) Service
service in the DGI on
and subsequent permanent secondment on
a selective basis. The initial selection is
based on their regimental experience and
specialised equipment -oriented training.

(c) The DGI organisation is made up

of a composite cadre of tenure and perma-
nently seconded service officers, and civilian -

officers. A cadre review i§ in hand in
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respect of both the constituents. The
suggestion made regarding the return of the
permanently seconded service officer is
neither feasible nor desirable.

(d) and (e) Any computation of promo-
tional opportunities would be notional and
hypothetical as these would depend on a
number of factors like age eroup in each
category, retirements and other wastages etc.
from time to time.

Work Done by the Liaison Officers
for ST/SC.

4272 SHRI TRILOK CHANDRA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Liaison Officers for SC/ST
of the concerned Ministries are looking
into the matteirs of recruitments/promotions
in their departments/undertakings;

(b) whether the Liaison Officers for
SC/ST are following Government instruc-
tions in right earnest; and

(c) if not, what other measures are
proposed to be taken by Government in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir. The desig-
nated Liaison Officers are looking after the
matters relating to recruitment/promotion of
Scheduled Castes and Tribes in all depart-
ments/establishments under this Ministry,

(b) The Government instructions are

being followed.

(c) Does not arise.
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stfawia AT

4275. =t geu waTq fag : ¥97 @ew
wX AT faw@A T ag qqE A FAC

-

1

e fw .
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(%) #ar ggza & grag fafws
faw aur weAraEl & A" HIAEES
TRFIAT 4 A F FILO G F AIHA
¥ aqfera wofa @y g1 @71 2

(@) =fz zt, a1 faew @7 awi &
fauifea s #a1 9 9% 378 fFaqr qu

fear w31, A

() fagtfeg widY w3 391 ¢ 7

qqaq X A fawmma wwwy @
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v HeY (=i i arew at) o (F)
g (7) ggzs a@mEE 9 afg 33 fa-
ST WEY, §B qgE] I W OTIAN &
gl site gm A aw o few qefaz”
fazzm @ grs &1 & gf@aal & FOo T&q
¥ Jrsr @y o grattw aifas as7 [fr=a
T 2, fFr sy g9 F jogs dF |7
fafags T juor aF ;.5 fufaaa gqex
gt 1 on Awg fAgifyg fEwar g
a7 A7 act F AUA g2 MAFAl FT
areafas geac d AfZ 70 39 9%

'
S
TET 1

aq qEqT fage aq & ywrfaa
agfgsra afvzga”

198C 80U, |54 4.0

1981 1279,210 - 6.6 *

1682 1288,162 0.7

x qifeear g Frar o F ufees aifea o

x x I geqT § gAA1 F3q gu foma mfrsma o anar za F vfes aifgs a8

g

1985 g1 1990 & fau fauifa swar &1 qadeo, agzs 997 a1 99

gt & amare feafaay & sfafess =7
ferar mar &

Revision of Pay Scales of Asstt. Managers/
Dy. Managers in MMTC

4274. SHRI MANGAL RAM PREMI :

Will the Minister of COMMERCE be
pleased to state :

(a) the pay scales of Assistant Managers/

Deputy Managers cadres in MMTC and

j that of Assistant Managers/Deputy Managers

| cadres of BHEL, SAIL, DCI, BHPYV, Ports,

1 HMT, HAL, as on 1-11-1972; 1-11-1976;
| 1-11-1979 and 1-11-1982 (cadre-wise);

Tgd AT FE F1A 4 FO {AT AL

(b) whether pay scales of Assistant
Managers/Deputy  Managers were revised
along with unionised cadred employees
during November 1979,

(c) if not, reasons for non-revision of
pay scales at (b) above;

(d) in view of variation as (a) above,
action proposed to bring pay scales of
Assistant Managers/Deputy Managers of
MMTC on par with similar undertakings
during pay revision under examination of
Government tp remove pay scale anomalies;
angd
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(¢) measures taken or proposed to be
taken to compensate loss suffered by MMTC
officers due to non-revision of pay scales
during 1979 on par with unionised cadre
employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

SRAVANA 28, 1905 (SAKA)
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RAM DULARI SINHA) : (a) Pay scales of
..anagerial] cadres of various public sector
undertakings are not comparable as these
are related to different functions performed
by different organizations. In MMTC, the
designation of the posts Assistant Divi-
sional Manager and Deputy Divisional
Manager. The pay scales of these are as
under :—

Assistant Divisional Managers

Deputy Divisional

Managers
1-11-72 Rs. 700-40-1100 — EB—50-1250 Rs. 1050-50-1550
1-11-79 Rs. 740-40-1100 — EB—50-1350 Rs. 1075-50-1675
1-11-82 Rs. 740-40-1100 — EB—50-1350 Rs. 1075-50-1675
(b) No, Sir. (7) FFF &1 Ful F FEEATE

(c) Pay scales of managers in different
cadres were earlier revised with effect from
1.1.1979 and as such no further revision was
due in November, 1979.

(d) No, Sir.

(¢) In view of answer to (c) above, the
question does not arise.

aawy wfafraw & @ty

4275 =it acfag awam - 47 facq
AT Ag aqE & FAT & fF

(%) Far T 4 s wfafqan
FI U7 35 AT, "I, U. § HEET F79 F1
frora foar 2 arfe cagady qoza gaaq
¥ gl g qEEATET A F1 AT FY
g% N afg g, ar acgadr a3 47 €

(E[) \-3';@-'5[ TH g F ST & 2
¥ AE AN w1 Ay aprzETad 23, 3T
ST FT §; AW

anl & fao f&a gwre 1 9g19ar 9 F71
FET AT & AT JeAaT a0 FAT 8 ?

faea watem ® Tsw wAT (s agiw
IMI @) : (F) T () AT TFA F
AT IET F AT A 9T Q¥ T@T &l
ST |

Present position of Jute Products
in World Market

4276, SHRI CHITTA MAHATA : Will
the Minister of COMMERCE be pleased to
statle

(a) the present position of the jute pro-
ducts in the world market; and

(b) the steps Government propose to take
further in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The Jute pro-



139 Written Answers

ducts are facing severe competition from syn-
thetic substitutes in the world market. India's
exports of jute goods are also facing keen
competition from other jute exporting coun-
tries Indi~’s exports in 1982-83 have come
down to 3,29 500 tonnes from 4,04,800 tonnes
in 1981-82.

(b) Several steps are being taken by the
Government to improve exports of jute goods.
These are :-

(i) Cash compensatory support schemes
for export of various types of jute
goods are being continued. The CCS
is now being granted at a higher
rate to the public sector State Tra-
ding Corporation and National Jute
Manufactures Corporation for ex-
ports of hessian and sacking for
effective participation in global ten-
ders as well as through direct nego-
tiations with the foreign importing
agencies in markets outside USSR
and the Socialist countries of Eas-
tern Europe.

(i) Since exports of carpet backing cloth
to United States have come under
severe competition from synthetics
the exports of this item to North
American countries have been cana-
lised through STC. A consortium
has also been formed between STC
and the exporting mills for exports
of CBC to USA with 50 : 50 loss-
sharing arrangement. While NJMC
is already exporting sustantial quan-
tity of CBC through STC in this
market, efforts are being made to
persuade private mills to join this
consortium,

(iii) Intensive product development cfforts
through Research & Developmant
arc being made to make our exports
more competitive. Both Houses of
Parliament have already passed the
Jute Manufactures Development
Council Bill 1983 and the Jute
Manufactures Cess Bill, 1983. The
formation of the new JMDC will be
a major step in improving R & D
efforts in jute industry as well as

AUGUST 19, 1983
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for intensive market promotion for
jute goods. This will also form the
nucleus of an export price stabilisa-
tion fund.

(iv) India has been participating in trade
fairs and workshops on jute exports
and sponsoring market-oriented
trade delegations. The Jute Manu-
factures Development Council have
recently participated in the prestigi-
ous International Carpet and Rug
Market at Atlanta in July, 1983 for
promoting the exports of CBC. The
JMDC will also participate in an
equally important carpet fair to be
held at Harrogate in Western Euro-
pe in September 1983,

(v) The setting up of 100% export-
oriented units in the jute industry
are being encouraged.

(vi) Efforts are being made to arrive at
a mutual consensus with Bangladesh
on a joint export marketing stra-
tegy. India has also signed the
draft International Jute Agreement
for promoting 1nternational co-ope-
rative action on jute front.

India’s position in tourist trade

4277. SHRI ABDUL RASHID KABULI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the position India is possessing as a
competitor in the international communities
and Asian countries in the tourists trade;

(b) the total amount earned in foreign ex-
chunge by India during the vyears 1978-79,
1979-80, 1980-81, 1981-82, 1982-83 and
1983-84;

(c) the further prospects and potential

in the future for India’s tourist trade;
and
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(d) what specific measures are being
taken to further improve  the tourist
trade ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) India competes for attracting
tourist traffic with other major tourist receiv-
ing countries of the world.

(b) The foreign exchange earnings from
tourism in India are computed by the Depart-
ment on a calendar year and not on a finan-
cial year basis. The estimates for the years
1978 to 1983 are as under :-

Year Rs. crores
1978 338

1979 384

1980 482

1981 702%

1982 750%

1983 (PE) 800*

SRAVANA 28, 1905 (SAKA)

(¢) In view of the abundant tourist sites
and attractions and the Government's cons-
tant endeavour to develop and promote
tourism, India’s future prospects for tourism
are very bright.

(d) The measures envisaged to improve
the tourist trade include promotion of char-
ter traffic, hosting international conferences/
conventions, increased marketing and promo-
tion overseas, opening of new cffices over-
seas as for instance in Kuala Lampur, the
Gulf Region and Sri Lanka, development of
facilities at tourist centres falling along
identified travel circuits, expansion of air
services, air routes, carrying capacity as well
as the capacity of existing airports and cons-
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truction of new air terminals, promoting .
regional tourism from neighbouring countries
including countries of West Asia, improving
the quality and availability of surface trans-
port facilities and many others.

Production and purchase of jute

4278. SHRI D.L. BAITHA : Will the
Minister of COMMERCE be pleased to
state :

]

(a) the quantity of jute produced by
the farmers and purchased by various agen-
cies viz. Jute Corporation of India, various
jute mills, direct from the farmers and prices
paid to the farmers during the last three
years, year-wise, agency-wise and State-wise;
and

(b) whether it is a fact that only a very
small percentage of produced quantity, was
purchased by the Jute Corporation of India
with the result that the jute growers had
made distress sale of their jute crops even at
a lower price and if so, what measures
Government contemplate to take to remedy
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Details of
purchases of raw jute made by jute mills and
other agencies, excepting Jute Corporation;
of India, (JCI) are not available with lht'
Government. Details of production of rawv
jute and mesta, during the last three years
year-wise and the purchases made by the
JCI through its own Departmental Purchasc,
Centres as also through State Apex Coope-'
rative Organisations who act as their agents
are given in the enclosed Statement.

2. During 1980-81 and 1981-82, the en
tire procurements by JCI were made at sta
tutory minimum prices though the rulin
market rates were in general lower.

3. During 1982-83, about 6.35 lakh bale
of raw jute were procured at statutory mini

*[ncludes earnings from nationals of Pakistan and Bangladesh.

(PE) Provisional Estimate,
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mum prices and about 2.01 lakh bales were
procured at prices ranging between Rs. 5/-
and Rs. 30/- per quintal higher than the sta-
tutory minimum prices.

(b) The Jute Corporation of India has higher than
been able to procure 13 to 21 per cent of
total production during 1980-81 to 1982-83.
However, during 1980-81 and 1981-82, with
large carry-over stocks, sizable production
of raw jute and mesta and rear-total absence

of trade and industry from market, a serious wers.

Statement

State-wise production of raw jute and mesta and procurement
tion of India from 1980-81 to 1982-83,
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prices
the statutory minimum prices
fixed by the Government.

Market coverage of JCI is being
sed gradually so as to reach benefit of price
support operation to a larger number of gro-

144

imbalance between supply and demand deve-
loped. Consequently,
lower grades, ruled at low levels particularly
during peak arrival period. But 1982-83, due
to shorter crop and
trade and industry,

prices, especially of

purchases by
were generally

larger

increa-

made by Jute Corpora-

(Ip 000 Bales of 180 Kgs. each)

{

1980-81 1981-82 1982-83
State Production Procurement Production Procurement Production Procurement
by JCI by ICI by JCI
(including (including (including
Cooperatives) Cooperatives) Cooperatives)
1 2 3 4 5 6 7
West Bengal 4702 469 4623 1070 3500 619
Bihar 883 325 984 275 500 70
Assam 961 189 1003 246 850 131
Orissa 519 12 630 79 370 1
Uttar Pradesh 72 2 77 1 6() Neg.
Tripura 88 32 920 49 100 34
Andhra Pradesh 676 31 748 40 350 =
Meghalaya 70 —_ 62 1 70 2
Other States 187 — 183 — 200
Total : 8158 1060 8400 1761 6300 857
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Guidelines for Advancing Loans
by State Financial Institutions

4279. SHRI ANANTHA RAMUTU
MALLU : Will the Minister of FINANCE
be pleased to state :

(a) whether some guidelines have been
issued to State Governments to prepare
schemes for advancing of loans by the State

Financial Institutions to weaker sections of
the society having no means of livelihood;
and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The Industrial Development Bank
of India (IDBI) has issued circulars to
the various State Financial Corporations in
respect of schemes operated by it under its
scheme of refinance of industrial loans. IDBI
has introduced refinance scheme in respect of
composite loans for equipment finance or
working capital or both, sanctioned by eligi-

ble financial institutions to meet the credit re-
quirements of Artisans, etc. upto Rs. 25,000/-

in the Sub-sector of Artisans, Village and
Cottage Industries at concessional rate of
interest.

Since September 1979, IDBI has been
providing 1009, refinance assistance (upto
Rs  25,000/- per unit) in respect of loans
granted for projects promoted by entrepre-
neurs belonging to Scheduled Castes/Schedu-
led Tribes at concessional rate of interest
and promoters’ contribution is at relaxed
norm of 5% exclusive of seed capital assis-

tance,

IDBI has also been extending since
January, 1983, 100% concessional refinance
assistance (upto Rs. 25000 - per project) in
respect of projects promoted by Physically
Handicapped Entrepreneurs and in such
cases prosnoters’ contribution is not insisted

upon.

SRAVANA 28, 1905 (SAKA)
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ATATA FH &A1

4280. =it arfew aqac : #AT fasm
w4 97 FATH &7 FU0 FIq oo

(%) #a1 ag a9 & f& Wiy 9
A% & TAAT A I F OET & FEF Y
a9 & fa7 JraEa &1 FH FE F
FrazaTar 77 a7 faar &,

(=) afz gf, @ #a1 @ wE H)
ST H @A U AT [T IWETE qIR
F1 2.3 fasa § &7 @& — 1.7 sfawa
FIAT 9T EOT; AT

(w) afz &, a1 9IFTT T TG g99
g 41 gfFar 2 7

faes wst (it sorw qerit) o (F)
greda fosig 3F F waqav ¥ w4, 1983
HOHETA A ST FET. FOUTHIET T
arau fzgr ar s I wgr 91 fF oF
T7ar? fAat| wfvygE qor aw, 99w,
zEqrd, aEqfa aar S @ige F qram

q #4997 fAg7ar 8 FIEe FH ¢ F

AT HOTTAAT § AT FIT F gEraar
faerait | wivdta fe9g 9% § @9 @I’
fufare egraT av &1 7 giaisy, Wy §
TH T H I F AT AT FT JIH
F7 AT AFFIHRAT TT a9 fegy war g ot
fazania § a7 srenfazgrm &1 qrgay
I FIET 2

(&) a9 1980-81 ¥ A7 T FwAH
g g foaad faa wiea & spoam qw &
A" IUASY 2, IUEN ARG (hFex
FIEZ) TL AT & %9 ALY IJqmE A
I ATd F 9E FT FqUE 1.5 Sfawa

a7 | ATAT W FHY FAT TW WA §

e o
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FH FE & 0F I0F 2, g argrg o
AT T & fasrg ot s #y Afg 97
ST TATE QAT I HY AT H T@AT T |
A A1 & U § FH! A &F T8
1 wiflg fqafe & g faaa s3ew
qifeaat § gar F wfed [ F ST gFA

g

(1) wdg frog IF & mEAT T
fa=rz, srmaeiedta arsr 5 oAy faeamm
HOIIHAT F1 gATT @A F1 TFEAT AT
qIT WAATT AN FI GEHRAT FH A
wqifas s77 & fang § gzwe & Ffee-

I F FTET Z |

UNCTAD Conference to be held in Delhi

4281. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether UNCTAD VI is going to be
held in India;

(b) if so, the efforts being made to make
it a success; and

(c) the progress made in this direction
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) The
Sixth Session of UNCTAD was held in
Belgrade (Yugoslavia) from 6 June to 2 July,
1983,
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et waEn farw @Y g e
4282. it GERTAR ETHI :
Sto wfwa AR Agar
st qeasg A fag

Fq7 arforsg HAT dg AT &I FAT
Feq & -

(%) ¥ar 3g 99 ¢ f& wedia sq=r
frre &) fa=i #5159 a9 @ foge ag
T =127 ZAT 9T,

(') afz gr, @1 37 a9 7 q=q F7A01
e

(1) FT HIFT T TN q12 F FTIUN
F1 99T FTT4T 2

(v) waas fas gra gz @ A
FI TEA FT I9F-99F 2017 747 §; AR

(%) &9 212 %1 A&7 & faq a7
gTT FUT-FUT &2 I3 T & 7

arforeg weRTAa § IuAEA (& 9tg
@Te) o (F) ST, 81

(=) &7 (1) za fa=n & grfaay &
geg w10 fawafafas g . —

1. wfawia fasi & gue uF sg=faa
gqF 41 I,
2. fa7 &1 "ETAFT FIEIT

3. f[@as &1 9 F FIo7  Ffaes-
faa erwar #1 &9 Iqgifaar; qur

4. ufas =fasw a7 )
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(%) fasiiT a9 |ox1-82 FAT |OR?2 (b) the value of the smuggled goods dis- '

1983 & aul & Yua oa.d1A). sy i
g€ grfa &Y wifer ¥ et g & A9 f2w
™7

aq faaa grfa
(F7Tg Fo )

198[-82
1982-83

71.24
05.76 (3fan)

(z) @@ faai & =177 H g7
77 74 IIA T FH WEeE(W ITA
fariad 9F17 2 .

(1) smafasrFza fr=re sasa
F1 M= 7 Hnfaaa &var;
FraarT 97 gfgF I T

CCREERIE R

fas= &1 F9Y 97 F17 09 F
fan £z fwal 7 Staq qaviza
g yfgezifas Fvar;

IeqrEA #1 9zfa v fafadsor .
FI7

(4)

(5) =3 fafas 707, Fmazas= &
gquT g7 w% fafgg &9 #1
ama w fEwErag agr oo

Value of Confiscated Goods

4283. SHRI G.Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state

(a) the value of smuggled goods confis-
cated by the Customs authority du-
ring 1982 and 1983 till date, State-
wise; ’

posed of by the Customs Depart-
ment during the above period;

(c) the value of the smuggled goods
lying with the Customs Houses
bccause of stay orders obtained
from courts; and

(d) whether it would be advisable to
allow the smuggled and confiscated
goods for sale in the Super Bazar

also and if not, the reasons there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The value of smug-
gled goods confiscated by
authorities during 1982 and 1983 (upto
March) (for which figures are available) was
about Rs. 27.16 crores and Rs. 8.25 crores
respectively. (Statewise figures are not being
compiled).

(b) The value of seized/confiscated
goods disposed of by the Customs

the Customs -

authorities during the years 1982 °

and 1983 (upto March) was about
Rs. 24.90 crores and Rs. 6.37 cro-
res respectively.

(¢) Information
will be
House.

is being collected and

(d) Seized/confiscated goods ripe for
disposal are sold to National Co-
operative Consumers’ Federation
for sale to bonafide consumers
through Super Bazars,
Bhandars, etc. In addition, orders
have been issued recently for sale
of seized/confiscated goods to Co-
operative Societies approved by the

Central and State Government and
duly registered under the Co-opera-

tive Societies Act for sale to bona-
ride consumers. !

Sahakari

oy

laid on the Table of the.

-
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4284. =it smaw fag w33q :
=it s ey

1 grforem 9AY g FAT FTFA0
qTﬁT fF .

(%) STt & oA F1 g faas
T gTa &% &1 faata fear sar 2;

(&) a9 1982-83 9T 1983-84 H
OF dF 34 22 &1 fFaa) AardA1 7 €5 F7
frata fear war;

(T) #1 TEEHFTT 280 a9 & %
frate ax ®1% mafaar ams & aiv afz
g, @1 I9& T FIW 2; 1Y

(%) F1 %% ¥ faafa g7 @ o
g9 qrafeRat & F1R0 F1E TFET A
g o afz adY, a1 A gra fEAA
gifa &Y awraar g e qegasd st @

g7

arforsy Haea & vo" WA (Siwa
w gt farn) ¢ () S (@) W
aY 1982-83 F TZA F: HAA F AR
qadRe, graim, s, gfgu Fsfearn
MAFT, T (FFdve) ArzarT, THEAI-
arfear snfz &1 €5 Y Fawq .20 M@
nis fqata #Y 01 @i aF wF Hhaw
1983-84 # aYXra fagfal &1 gwaey 2,
¥ #1 IJqesyar aqr wiw feafd qar

AN &F I gqfag arn a3 faua faar
STTT |

(1) =i aar gwnd fegfq qar &2
A FY gafe 1 =4 § @ go g9y
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Taq qT & F fagfa fuelis &7 sa &
J3FATT, ¥ AT [082-8° & 1T 7.26
1@ qist =1 /At & fralm @ sgwfa

AT ag 2

() & & 3347

Overdrafts by States not Dcposited
under any Specific Head

4285. SHRI GEORGE FERNANDES :

SHRI SATYENDRA NARAIN
SINHA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the over-
drafts obtained by the States from the
Reserve Bank of India are not deposited
under any specific head;

(by whether many States have trans-
ferred such overdrafts in the General and
political account;

(¢) if so, the names of such States;
and

(d) whether recently the Chief Minister
of Haryana had obtained Rs. 20 crores as
overdraft from the Reserve Bank of India
and transferred to the Treasury in the
General and Political account to enable him
to withdraw which will not come under the
purview of the Legislature ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Monetary
transactions of the State Governments take
place simultaneously at the numerous trea-
suries/sub-treasuries and banks. Overdrafts
arise when disbursements in the accounts of
the State Governments exceed their receipts
and authorised Ways and Means limits,
Overdrafts only reflect the daily cash posi-
tion of the State Governments and repre-
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sents the net effect of all transactions of a
State on a particular day and not the expen-
diture under any specific head of account.

() to (d) Do not arise.

fazet & g Am gaw® g

428¢. =N W ot qfqawr: ;7T
qgzq YT am7 fagms 740 93 F919

FAT ®3 &

(%) Fr aw@&X 7 faeelt & oF 777
gart wiger A F1 faorg frar 2
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q%F &9 JATCAT T 37 9T FA 597 Fpaar
AT, AT

(w) fawslt # FAT @ATE LT AT
F F7 F120 ¢ aqr #¥r faamw gard
HTT ATHIT AMFIAFATHT F1 qU FH3A &
fao qafeg agr & 7

qqEq 3 AWT fAWAA WAET ¥
ST " (=) @At sew @i) o (F)
g () feesft @ oF a7 faww @7 &
frato &1 #1€ wearg ad &0 agify,
WIRT 8317 & AFHITA T WING AJT-
AT faqm gwaa sifawo 63.95 F90E
®q3 £ srawifag @na § feesd o gqq=
famig €13 ax oF 771 gty g
gar "t waeq gfwmz (Ff afaaa
Freraq ) #71 fAair F7 w@r & 1 F aw
1985 ® QU g1 STH & ATAT & | TF A7
waeq &1 fagtor gafae sraw faar agr
a1 FIF FARTT AACT AT T4T
ARG TEATT FT H1QETFAT FT i
¥ fauaatg adl &)1 ag a1 waew
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AT QT JIT TATT T ATaRARATSN
*1 qf AT T 9T ATHA HTET HT FAWT
frz Faw geadeia @@ & fag fear
ST |

Purchase of Ilyushin Aircraft
from USSR

4287. SHRI AMAR ROYPRADHAN :
Will the ‘Minister of DEFENCE be pleased
to state .

(a) whether it is a fact that Govern-
ment have decided to purchase Ilyushin air-
craft from USSR: and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) IL-76
transport aircraft of Soviet origin is being
considered as a replacement for the ageing
AN-12 aircraft to meet the Heavy Transport
Aircraft requirement of Indian Air Force.
It will not be in public interest to disclose -
further details,

Newsitem Captioned ‘‘Foreign
Exchange Crunch Need for
Selective Planning”’

4288. SHRI GUISHER AHMED :
Will the Minister of FINANCE be plased
to state :

(a) whether Government’s attention has
been drawn to an article titled «Foreign
Exchange crunch-Need for Selective Plan-
ning” published in the ‘Times of India’ dated
25 July, 1983,

(b) if so, reaction of Government to
the reported determined bid of U.S. Govern-
ment to choke the flow of raulti-lateral deve-
lopment assistance to the poor countries

and the effect this is likely to have on
India,
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(c) whether Government are consider-
ing tapping alternate sources like invest-
ment by non-residents, attraclting foreign
tourists, liberalising incentives for export
and helping import substitution etc, in
order to meet our developmental needs and
if so, details thereof; and

(d) whether Government would consider
formation of committees of Members of
Parliament and economists to consider w.ys
and means of strengthening our foreign
exchange position/foreign exchange reser -
in order to accelerate pace of developmen:
in our country ?

THE MINISTER OF FINANCE (SHIR]
PRANAB MUKHURIEE) : (a) Yes, Sir.

(b) The Government of India shares
the concerns of majority of countries that
set back in flow of multi-lateral aid would
adversely affect the availability of develop-
ment assistance on concessional terms o low
income developing countries, including
India, and would thus make the iate of
development more difficult.

(¢) The Government’'s policy for tack-
ling the balance of payments situation and
to meet our development requirements has
been spelt out in the Budget speech and
the Economic Survey, 1982-83.

(d) In the formulation of its policies,
the Government takes into account sugges-
tions from Members of Parliament and
economists and the present machinery for
this purpose is considered adequate.

Credit Facilities to Suppliers/Buyers

4289. SHRI RAM SWARUP RAM :
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Government
have taken a decision to allow suppliers/
buyers credit only to certain types of
industries; and
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(b) the name of the industries which
can avail of such types of credit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Supplie’s
Credit and Buyers Credit facilities are already
available under export credit being
extended by Banks. Suppliers credit is
extended by exporters to overseas buyers {or
all kinds of consumer goods without any
restriction and exporters in turn obfain
credit from their Bankers. For exports
other than on deferred payment terms the
maximum period of such credit is 180 davs
which has been extended on a case to cise
basis upto 365 days. In regard to exp ris
on deferred payvment terms, exporters can
extend suppliers credit to overseas buvers
for specified capital and engineering goods
for varying periods beyond one year and
upto ten years.

Under Buyers Credit, the Banks in
India are extending credit to foreign buycrs
for imports in their countries of specified
Capital and Engineering Goods from India
which are same as those for which Suppliers
Credit may be extended.

saqqy # grar aifafaat & vaam
4 famra

429]. =it a@ Tra avisy ;397 fae
qAT 9z AT F1 FA0 FHa fa

(%) #arag a9 g f& sa=qe n=a
4 oraq @41 farw & fady saiEa w7
frr qrfafaat & wraw § faqw@ gar
g qur arfadr-gradt &1 FAIT 2T
FIATAA & TFHC A4 TSd &; SAl¢

(@) 71 T fawas & g49 A
GYHTT HT 2419 TqAg & gH1faa g+ g

i prgR’ & feAiE 18 AT, 1983
F AT F AT AFE AT AT § IR
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afz gt, @ 59 @gw § gIF AN @0
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N wE ) At aw gaE § sfeafad
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ferarst areayd &1 F4 £ A qrfas)
gt &1 afiagaar gral &1 1AM FI4
F 39 7 FTIANE T & T AW q18HA
H g & A H SN g AT HT FIT
7z ¢ f& Sifaaw a1 gu fea) 1 wzgd
Zof AFY 47 WYX AT GHrEArT qrfad-
qr7E & Nifrag w97 ar= fAges & ag
FLAT WIGETF 97 | St «r|r fqom
7 gafag qrfas) oivd FY vF feoaia
FIIIR J¢r F7 fzar @ @ zm gqifaa
T H WX U ATIAX F NTT gia &
qaIrer Sifqaqt § q99 | HEEAF q9T-
NAT 74 & 47, TIFEAT I &I
qaF A F3 7@ s

Promotion Policy for Officers of
MMTC of India

4292. SHRI JAGPAL SINGH : Wil
the Minister of COMMERCE be pleased
to state :

(a) the approved Promotion Policy in
respect of Officers of MMTC of India
Limited;

(b) rationale for amending established
Promotion Policy vide Office Order 23/81-P”
(P& O) dated 5.5.1981,
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(¢) whether promotion policy at (a)
above made in consultation with Federation
of Officers’ Associations; and

(d) whether Government are aware
that Federation of Officers’ Association
opposed promotion policy at (b) above

which is advantageous mostly for officers

serving in head office encouraging corrupt
practices among officers to secure out of
turn promotions superseding seniors victi-
mising officers working in Regional Offices
if so, action proposed to be taken to
revoke defective order mentioned at (b)
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA): (a) Necessary
information is given in the attached state-
ment.

‘b)y The yolicy was amended to pro-
vide for weightage to seniority at lower
levels and to merit for selection to higher
posts.

(¢) Personnel policy
tion policy is detzrmined by the Board of
MMTC. However, there were informal
discussions with the then existing Officers’
Assaciation,

including promo-

(d) The promotion policy is not dis-
criminatory. Specific cases of any discri-
mination can, however, be looked into if
brought to notice.

Statement

The salient features of promotion
Policy for Managers as approved by

The Board of Directors of MMCC
on 13.2.1981.
The following guidelines shall be

adopted for promotion to a post to be filled
in by promotion :—

(i) Np person shall pormally be con-
sidered eligible for promotion to

-y
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(ii)

(iii)

(iv)

" formance,
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the next higher post unless he has
served for three years in the post
from which he is to be promoted.
In the case of the post of General
Manager and equivalent, this
period shall be two years.

The “Zone of Promotion™ (i.e. the
list of eligible persons to be consi-
dered) should normally be twice the
number of vacancies likely to be
available. In case there are only
one or two vacancies, a minimum
of 4 or 5 eligible persons would be
considered. However, the *‘Zone
of promotion” will not be deter-
mined in a ragid fashion.

All persons eligible for promotion
shall be arranged in the order
of their seniority and a complete
list duly certified by the General
Manager or, in his absence, by
Divisional Manager in the Person-
nel Division, or by any other
officer authorised in this behalf
that no eligible person has been
left out, shall be placed before
the Departmental Promotion Com-

mittee to decide the “zone of
promotion™ (list of persons to be
considered).

Out of the list of persons to be
considered the Departmental Pro-
motion Committee shall prepare a
list of persons who are not fit for
promotion. Such a list should
consist of persons who have been
categorised as “‘Fair”’ or “Poor",
or who have been given adverse
comments in their Appraisal Re-
ports during the last three years.

Persons considered fit for promo-
tion may further be graded as
“Qutstanding” and as “Fit for
promot,on” in two separate lists.
The former list of ‘“Qutstanding”
would include only those whose
Appraisal Reports over the pre-
vious thiee years indicate a con-
sistent level of outstanding per-
combined with an
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equally or almost equally high
level of performance over a longer
period. Anyone who has had an
adverse comment or whose per-
formance has been categorised as
less than “very good” in the
previous three years or in the
period which he has spent in the

present grade shall not be
considered as outstanding. All
others whose performance is consi-
dered satisfactory i.e. *“good” and
“‘very good”, would be graded as
“fit for promotion” and brought
into the other list.

Vacancies in the junior level
(promotion to the posts of DDM
and equivalent level) shall be filled

by the persons included in the
two lists in the ratio of one from
the outstanding list for every three
to be filled from the other list.
In the middle level (from DDMs
to JDMs and from JDMs to DMs
and equivalent), posts are to be
filled by one person from the
outstanding list for every two from
the other list. At the senior level
(promotion to the posts of General
Manager and Sr. General Manager)
all posts would be treated as

selections posts and promotions
would be effected only by merit.
The Departmental Promotion Com-
mittee can also interview the eligi-
ble candidates for selection to the
posts of General Manager and Sr.
General Manager.

A person who is not fit for pro-
motion at a particular meeting of
the Departmental Promotion Com-
mittee, shall be considered at the
subsequent meeting along with
other eligible persons, unless other-
wise directed by the DPC.

The panel will normally be valid
for a period of 12 months. If
required, its wvalidity can either be
extended or ourtailed with the
approval of the Chairman.
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Changes in Customs a.ml Excise Rules

4293, SHR] BHIKU RAM JAIN : Will
the Minister of FINANCE be pleased to
state ;

(a) whether there is any proposal under
consideration of Government to make
changes in Customs and Excise rules;

(b) if so, what are the changes likely to
be made; and

(c) what will be its eflect on the trade
of import and export ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (¢)
Review of the rules relating to both Customs
as well as Central excise is undertaken by
the Department as an on-going exercise.
Whenever considered necessary appropriate
changes in the rules and procedures are
made from time to time. By and large,
changes on the Customs side are effected
with the object of facilitating clearance of
goods, both imported and exported. The
change in Central excise side may not
necessarilv have any impact on the trade of
Import and Export.

Annual Gross Deposits with Nationalised
Banks in Punjab

4294, SHRI DEVINDER  SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state : The annual gross
deposits with the nationalised banks in
Punjab and the apnual investments made by
these banks in agriculture and industry
within the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Slate-wise
data of all Scheduled Commercial Banks on
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Written Answers 162

Sectoral Distribution of advances is being
compiled by the Reserve Bank of India and
published in Basic Statistical Returns The
latest available data relate to December
1980 and information in respect of Punjab
is given below —

(Amount in Rs. crores)

Deposits 1963.56
Advances 1329.71*
Of which to :

Agriculture 289.79
Industry 349.47

Precedence in Cadre Review to Service
Officers over Civilian Officers

4295. SHRI C. CHINNASWAMI : Will
the Minister of DEFENCE be pleased to
state :

(a) is it true that cadre review for
Service Officers in DGI is given precedence
over the civilian officer’s cadre review;

(b) is it true, service officers in DGI
are occupying group “A’ Civil posts, if so,
whether approval of department of Per-
sonnel has been obtained for such cadre
review;

(c) what is the necessity of conducting
cadre review for Service Officers separately
as Army has already done the cadre review
for all Armed Forces Officers; and

(d) state under what provisions depart--
ment of Defence Production can carry out
the cadre review for Armed Force Officers ?

THE MINISTER OF STATE IN THE

- MINISTRY OF DEFENCE (SHRI K.P.

*As per utilisation of advances for which sectoral classification is available.
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SINGH DEO): (a) A cadre review for
service officers and civilian officers of the
DGI is being undertaken concurrently.

(b) The Officer’s Cadre of the DGI has
been bifurcated, posts being earmarked for
service and civilian officers.  Service
officers do not occupy posts earmarked for
civilian officers except as a temporary mea-
sure when civilian officers are not available.
Approval of DPAR is not required for a
cadre review of service officers

(¢) The cadre review carried out in the
Army does not cover permanently seconded
officers in the DGI.

(d) The cadre rev .. relates to the per-
manently seconded service officers of the
DGI, who are the responsibility of the
Department of Defence Prsduction.

Customer Service by State Bank of India

4296, SHRI BHERAVADAN K.
GADHAVI ; Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that service to
the customers by State Bank of India
particularly branches in VIP areas, is fast
deteriorating;

(b) whether it is also a fact that some
senior-most bank employees in the above
branches are showing total callousness in
rendering customer’s service;

(c) the tenure of an employee in a
particular branch especially branches in
VIP areas indicating the number of emplo-
yees serving for more than three years,
branch-wise;

(d) if answer to parts (a), (b) and (c) be
in affirmative the steps Government have
taken to improve the customer’s service of
SBI branches in VIP segments; and

(e) if answer to parts (b) and (c) are
in negative, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRT JANAR-
DHANA POOJARY) : (a) to (e) In the

absence of particulars about the branches
involved it is difficult to furnish the desired
information. However, there have been a
few complaints from Members of Parlia-
ment involving State Bank’s branches in
Parliameznt Street and Parliament Annexe in
New Delhi. These complaints relate to
specific incidents and do not reflect on  the
quality of the service generally rendered by
these branches (o their customers. It will
not, therefore, be correct to say that the
service rendered to customers by State
Bank of India in Dzlhi/New Delhi is fast
deteriorating. However, functioning of
public sector banks is continually kept under
review by the Reserve Bank of India as well
as by the Government of India with a view
to improve the quality of customer services
in banks to meet the increasing tasks and
expectations. The banks have already been
advised to make morc concerted efforts to
improve their operational efficiency. The
measures advised include, inter-alia, streng-
thening of inspection machinery,
general tone up of discipline and punc-
tuality in  attendance of staff, prompt
redressal of  customer grievances, courtesy
cxtended to customers etc. Specific com-
plaints brought to the notice of Government/
Reserve Bank of India are looked into and
appropriate action taken  Normally the
tenure of an employee of supervising cadre
at a branch is about 3-4 years,

More International Flights from Trivandrum
to Gulf Countries

4297 PROF. P.J. KURIEN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(2) whether he has received representa-
tion for introducing more international

fights from Trivandrum airport to gulf coun-
tries

(b) if so, the details thereof; and

(¢) Government’s reaction thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL



165 Written Answers

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Yes, Sir. Representa-
tions have been received for introduction of
direct flight from Trivandrum to Muscat,
Doha, Bahrain, Kuwait and Dubai in the
Gulf. Air India is operating seven services
a week from Trivandrum to Dubai, Abu
Dhabi, Sharjah, Kuwait and Ras-al-
Khaymah. Air India have not been able
to operate direct services from Trivandrum
to Muscat, Doha and Bahrain as the con-
cerned govenmental authorities of these
points in the gulf have not accorded

clearanee to the unilateral operation of
services by Air India.

SR aARFIT afwfa
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Frfoe wareg § Tow AW (st
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7 FEE A &Y GEgAT F1 WAT UF TAET
#1 fag<w a1 A 9FTY T TEHT FT
ST FT E !

faza woem & T A=y (= apfw

AUGUST

19, 1983 Written Answers 18

trar Tra) - A osew afewifat @i
drarges afafafan, 1962 # qga fafa=
-AYRTAT O, IHE AT FERA-[IAT AT
% =g Jre fzo o &

(973 : a1\ w947 H)
TFET M AZAW A F AR

aq 1@'

1982 567
1983+ 341
(77 %)

a1, ufzai, #fws, &fas,
faet-fasg qrams, @, WiEm
qa1 fazt gz, AEiEE
ytug-gey, IFE@A, AGN

Aty o7 7A1fz

Recognised Tourist Travel Agents

4300. SHRI XAVIER ARAKAL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) how many tourist travel agents have
been recognised since 1978 and how many
applications are pending since 1979 onwards,
a State-wise list thereof; and

(b) what is the assistance given to these
agencies, a State-wise list ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED ALAM
KHAN) : (a) Siace 1978 upto the end of
July 1983, the Department of Tourism has
granted recognition to 29 Travel Agencies.
In respect of the years 1979 and 1980, no
applications are pending. Tone number of

applications pending since 1981 are given
below State-wise :—

Maharashtra

Union Territory
of Delhi _— 1

West Bengal

89

Bihar

Gujarat

(b) The Department of Tourism extends
certain incentives  to the Recognised
Travel Agents, such as release of 109, of
their foreign exchange earnings for promo-
tional activities overseas, which include promo-
tional tours, delegations to conferences, semi-
nars, advertisements in travel trade journals,
import of office equipment, cars etc. These
incentives are applicable on all India basis
to eligible Travel Agents and are given on
an individual a ency basis.

Non-Resident Indian who sought Permission
of RBI for Investment in shares

4301. SHRT HARIKESH BAHADUR :

Will the Minister of FINANCE be pleased
to state :

(~ =sriws srafam)
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(a) a list of non-resident Indians who
sought permission of the Reserve Bank of
India through the designated bank or
otherwise for investment in certiin shares;

(b) out of the above in what cases and
for which shares the permission was
given;

(c) whether any shares have been pur-
chased by any non-resident Indian without
the permission of the Reserve Bank of
India; and

(d) if so, the details of such un-
authorised purchases ?

SRAVANA 28, 1905 (SAKA)
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b)
A list of non-resident Indians who have
got permission of the Reserve Bank of
India from 1st April, 1942 to 15th July,
1983 for investment in shraes is given in the
attached statement.

(¢) and (d) During the period 2nd
March, 1983 to 28th April 1983 13 overseas
companies of UK. had bought 10.40 lakh
DCM shares of Rs. 25 each and 9.75 lakh
Escorts shares of Rs. 10/- each. The ques-
tion whether these companies are eligible
for making investment is under considera-
tion of the Reserve Bank of India.

Statement

Particulars of investment made by non-resident Indians from Ist April 1982 to

15th July, 1983

Name of Constituent with

Name of the company

Amount invested

country or resident/ whose shares/deben- (Rs.)

Incorporation tures are purchased
1 2 3

Shri D.V. Palav, Hindustan Lever Ltd. 23,257.00

Sultanate of Oman Siemens India Ltd. 19,862.50

Shri H. Pinto Tata Chemicals 19,400 00

Saudi Arabia Modi Rubber Limited 10,200.00

Shri M.V. Mehta, Jt. Bombay Tyres 6,250.00

J.V. Mehta, Ethiopia Crompton Greaves 3,330.00

Indian Rayon 8,200.00

Tisco 2,890.00

Mahindra & Mahindra 9,900 00

Voltas 6,775.00

Shri Surendra S. Naik, Lohia Machines 5,300.00

U.S.A.

Andhra Cement

1,675.00
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C.K. Damani, Canada
N.C. Damani, Canada
R.K. Damani, Canada

S. Venkateshwaran, Abu
Dhabi

Miss Arti P. Shirke, Dubai

Miss Anita P. Shirke Dubai

J.D. Vaid, U.K.

Hatim Harsmally Litd.
Dubali

Hari Pinto & Mrs. S. Pinto

Saudi Arabia

P.J. Davis, Abu Dhabi

Tricot Investments Lid.,
U.K.

Victor Investments Ltd., U.K.

Gain Ford Investments Ltd., U.K.

Thornton Investment Ltd., UK.

Shri S.S. Vinzy, Phillippines

Shri A.S. Vinze, -do-

Zook Mohsin Zariwala Dubai

Reliance Textile
-do-
-do-

Gujarat Alkalies

Chougule Steam Ship

Arlem Breweries

Chougule Steam Ship

Alrem Breweries

Wiltech India Ltd.

Indian Rayon

Reliance Textile

Wiltech India Ltd.

Larsen & Toubro

Larsen & Toubro

Kelvinator of India Ltd.

Glaxo Laboratories

Hindustan Lever

Reliance Textiles Ltd.

Reliance Textile

Industries Ltd.
-do-
-do-

The Ahmedabad
Advance Mills
-do-

1.T.C- Limited

8,75,000.00
7,87,500.00
13,12,500.00

19,200.00

69,000.00
58,000.00

69,000.00
58,000.00

8,500.00
3,350.00

2,97,500.00

15,512.50
22,000.00

52,265.50
10,000.00
18,450.00

8,137.50

42,50,000.00

2,08,00,000.00

2,08,00,000.00
2,08,00,000.00

10,000.00

8,000.00
6,250.00
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i 1 2 3
Roman Investment Ltd., U.K. Reliance Textile 2,21,00,000.00
Industries Ltd.
Bamford Investment Ltd., U.K. -do- 2,34,00,000.00
Corbin Investments Ltd., U.K. -do- 6,50,000.00
Rockside Investments Ltd., U.K. -do- 9.75,000.00
Jota Investments Ltd., U K. -do- 6,50,000.00
Crocodile Investments Ltd., U.K. -do- 6,50,000.00
Fiasco Investments Ltd., U K. -do- 9,75,000.00
Corbin Investments Ltd., U.K. -do- 2,01,50,000.00
Rockside Investments Ltd., U K. -do- 2,17,75,000.00
Jota Investments Ltd., U.K. -do- 2,21,00,000.00
Crocodile Investments Ltd., U.K. -do- 2,27,50,000.00
Fiasco Investments Ltd., U.K. -do- 2,24,25,000.00
S.L. Sarda, U.S.A. Premier Tyres Ltd. 52,500.00

Information prior to Ist April, 1982 is not available.

Rural Credit Investment of India

4302. SHRI NITYANANDA MISRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Rural
Credit Investment of India has been closed
down since last year ;

(b) if so, the reasons for the closure of
the above credit institution;

(c) the number of temporary and perma-
nent employees working in that unit affected

due to the closure;

(d) the steps taken by the Govern-
ment to review that credit institution ; and

(e) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) to (¢) The
information is being collected and to the
extent is available, will be laid on the
Table of the House.

Resources Mobilsation made by various

States

4303. SHRI
GRAHI : Will the
be pleased to state :

CHINTAMANI! PANI-
Minister of FINANCE

(a) whether his Ministry has received
mobilisation made by various States in
the current plan ;

(b) whether the resource mobilisation
performance of most of the States is very
poor ;

(c) If so, whether guidelines have been
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sent to the States for additional resource
mobilisation ; and

(d) the steps taken by various States in

response to the suggestions given by the
Centre ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The State Governments have been
requested to take appropriate measures to
raise additional resources in the remaining
period of the Plan so as to avoid a cut in
their respective Plan outlays.

(d) Some States have introduced fresh
additional resource mobilisation measures
and some others have taken  steps
to reduce the non-Plan expenditute in
order to generate additional resources for
the Plans.

Financial Relief to N.T.C.

4304. SHRI A.C. DAS : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Union Government has
given some financial relief to the National
Textile Corporation;

(b) whether some other steps are pro-
posed to be taken to help the NTC to
improve its financial condition ; and

(c) the details of the package allowed
Oy his Ministry to the N.T.C ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P A.
SANGMA (a) Yes, Sir.

{(b) The other steps initiatcd to contain
the losses in the NTC mills are as follows :
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(1) greater economy and control in
the cotton mixing cost through use
of man-made fibres, comber wastes.

(i) greater control of wastes and
damages through process control at various
stages :

(i) rigid control on  consumable
stores and spares, dyes and chemicals, etc.;

(iv) control on coal costs through
better tie up with railway authorities and
Coal India ;

(v) shift to finer counts in which anti-
cipated cotton prices are likely to be
lower and sales realisation better ; and

(vi) improvement in product mix and
introduction of polyster blend suitings
for Defence purposes;

(¢) The following financial reliefs have
been allowed to NTC :—

(a) waiving of the recovery of interest
outstanding on the Central Government
loans to the NTC, as on the 3Ist March,
J983 ;

(b) an interest holdiay of three years
will be allowed 1o the NTC Lid. in respect
of loans from the Central Government for

the period commencing from the 1st
April, 1983 ;

(c) a moratorium of three years will be
allowed for such of the loan instalments
which fell due during the financial years
1980-81 1981-82 and 1982-83 and also
the instalments which  will fall due
during the three years’ period from
the 1Ist April 1983, upto the 3Ist March,
1986 ; and

(d) the rate of inlerest chargeable on
new loans which may be sanctioned by the
Central Government to the Corporation,
after the 1st April, 1983, will be as applica-
cable to loans to other industrial and com-

mercial undertakings of the Government
of India.
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Complaints against Officers of Income-tax
and Revenue Department

4305. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of FINANCE
be pleased to refer to the statement laid on
the Table of the Rajya Sabha on 27th
July, 1983 in connection with reply given
to Unstarred Question No. 35 on 26th April,
1983 regarding complaints against officers
of 1. T. and revenue departments and state :

(u) the names of 51 officers (Commis-
sioners of Income-tax and Directors of
Inspection) against whom complaints were
received by Government and Central Board
of Direct Taxes;

(b) details of complaints against each
officer ;

(c) the pature of enquiries made against
20 officers with their names and also the
name and status of the enquiring Officers ;

(d) the reasons for not investigating the
anonymous complaints against the 18
officers; and

(e) the exact nature of enquiries which
are being conducted against the remaining
13 officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (e) The
complaints mostly referred to showing of
undue favours or lack of integrity. It is
not in public interest to disclose name of
the ofticers.

Representation from Sugar Mills Machinery
Manufacturers against Imposition
of Excise Duty

4306 SHRI BALKRISHNA WASNIK :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether representtions have been
made to Government by a the Sugar Mills
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Machinery Manufacturers against the imposi-
tion of Central excise duty on the repair
jobs relating mainly to repair and recondi-
tioning of roller shafts;

(b) if so, the facts thereof and the rea-
sons why such excise duty is imposed and/or
charged on the repair job of used roller
shafts being undertaken by such manufac-
turers, and

(¢) the steps proposed to be taken to
avoid imposition of such duty on multiple
basis and help the industry to grow with
healthy competition in the market ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (c) Yes, Sir. The
regyest of the manufacturers of Sugar Mills
Machinery is that of Central Excise should
not be levied on the reconditioned rollers
made from worn out rollers.

Whether in a particular case the liability
to duty of central excise is, or is not, attrac-
ted on a product, depends on whether, in
terms of the relevant law, the processes, to
which such product is subjected, do, or do
not, amount to ‘manufacture’; and this has
to be determined quasi-judicially in each
case having regard to its facts and circum-
stances.

Shortage of coins in Madhya Pradesh

4307. SHRI R.N. RAKESH : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that there is a
serious shortage - of coins and notes in
Madhya Pradesh (Business Standard dated
30 June, 1983); and

(b) if so, corrective steps taken or pro-
posed, to undo this chaotic situation leading
to widespread corruption ?

THE DEPUTY MINISTER IN THE
MINSTRY OF FINANCE (SHRI JANAR-
DHAN POOJARY) : (a) There is a general
shortage of coins. However, there is no
shortage of notes and they are available in
adequate number.
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(b) Owing to constraints in the capacity
of the 3 Mints located to Bombay, Calcutta
and Hyderabad, it has not been possibly fully

to meet the requirements of small coins.
However, steps are being taken to increase
production in the threc Mints to meet the
growing requiremsnts of cnins. An incentive
scheme has been introduced in the Bombay
Mint with effect from 28th December, 1981
as a rssult of which there has been an increa-
se of about 70 per cent in the production of
coins. The incentive scheme has also been
introduced in the Hyderabad Mint with
effect from 8th April, 1983, and in the Cal-
cutta Mint with effect from 4th July, 1983,
which has resulted in an increase of over 50
per cent in the production of coins in both

the Mints. The number of working hours
per week per shift has been increased from
48 to 54. Similarly, the number of worKing
days is aiso being increased to the extent
possible under the provision of the Factories
Act. New coining presses have been ordered
for the Hyderabad Mint to strehgthen coining
capacity. The 20 paise coin has also been
reintroduced so as to reduce the demand for
ten paise coins. As a result of these measu-
res, it is expected that production of coins
will be at least about 950 million pieces in
1983-84 against 660 million pieces in
1982-83.

Besides, long-term measure like introduc-
tion of additional shifts wherever possible in
the Mints and Process are under considera-
tion.

The Printing of one and two rupees
notes is also being continued to cater to the
needs of the public. Steps have been taken
to enhance production of Rs. 5 notes also in
view of the growing demand for these notes.
Subject to the overall constraints on printing
capacity the production of higher denomina-
tion notes is being stepped up to the extent
possible.

Candidates Se lected for posting under
All India Service

4308. SHRI T. NAGARATNAM : Will
the Minister of FINANCE pleased to state :

(a) the total number of candidates finally
selected category wise i.e. General Scheduled
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Caste and Scheduled Tribes tor posting
under All India Services on the basis of inter-
views held recently by Central Bank of
India;

(b) whether the selected candidates have
to undergo a training programme prior to
their posting as officers, if so, the duration
and number of batches of the training pro-
gramme;

(c) upto what time the Bank is intended
to complete the process of posting of all the
selected candidates, whether it would be in a
phased manner or in the single batch; and

(d) whether the Bank has some liberal
policy with regard to the posting of Schedu-
led Caste/Scheduled Tribe candidates within
their home districts/States or to their first
place of choice. If not, as to how the Bank
propose to safeguard the socio-economic
conditions of prospective officers of these
categories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Central Bank of
India has reported that 290 general cate-
gory, 61 Scheduled Caste and 15 Scheduled
Tribe candidates have secured qualifying
marks in interviews held in  June, 1983 for
promotion under All India Service.

(b) All selected candidates will have to
undergo pre-promotion training for three
weeks. This Training will be conducted by
the bank in batches. The first batch of
about 211 candidates, will consist of all the
Scheduled Caste/Scheduled Tribe candidates
and 135 general category candidates. The
remainig candidates will be called for train-
ing thereafter.

(¢) The postings of promotees will be
dependent on actual availability of vacancies
and, therefore, it will be done in a phased
manner. However, the panel will not expire
till and candidates are promoted.

(d) As per bank’s promotion policy for
All India Service Officers, a candidate has to
be necessarily posted outside the selection
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area where he is presently working as a
clerk, on his promotion as an officer. The
headquarters of the Division to which he is
posted should ordinarily be not less than 200
kilomcters from the headquarters of Division/
Station where he was working as clerk. In
view of the above position, posting of SC/ST
candidates within their Home District may not

be possible as per rules, It may also not be
possible to post them within their State in
cases where the entire State constitutes one
selection area. However in the past, in keep-
ing with rules and depending upon the avail-
ability of vacancies they have endeavoured to
post the SC/ST candidates according to their
places of preference. The Bank has indica-
ted that this time also, they will endecavour
to post them at the nearest possible places
within the framework of the promotion po-
licy.

Prices of Commodities

4309. SHRI NIREN GHOSH : Will the
Minister of COMMERCE be pleased to
state :

(a) to what extent the prices of commo-
dities sold by India and Third World count-
ries have gone down and to what extent,
prices of commodities imported have gone

up;

(b) is there any mechanism for South-
North co-operation; and

(c) is there any move to get the develo-
ped nations agree to a joint International
economic-order ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The unit
value indices of exports and imports of ¢eve-
loping countries (including India) and terri-
tories other than petroleum exporting count-
ries have been as follows for the last few
years ;—
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1975 ; 100
Year Exports Imports
1976 101 103
1977 119 111
1978 119 120
1979 139 153
1980 162 203

(b) Organisations like UNCTAD, GATT,
UNIDO, FAO and other international fora
are available for promoting North-South
Co-operation.

(c) The UN General Assembly has al-
ready adopted in 1974 a Declaration and a
Programme of Action on the establishment
of a New International Economic Order.

Investigation into murder of ex-
Collector of Customs and
Central Excise

4310. SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether any break-through has been
achieved by investigating agencies into the
ghastly murder of Shri S.N. Das Gupta, ex-
Collector of Customs and Central Excise
about four years back at Jaipur if not,
whether Government is satisfied with the
progress of investigations; J

(b) how many customs officers were
grievously hurt/died during anti-smuggling
operations during the last five years and
details of action taken in each of the cases
against culprits; and

(c) what positive measures have been
taken and are proposed to be taken, apart
from arming the officers, for ensuring safety
of officers engaged in anti-smuggling work ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The matter is being
pursued by the Central Bureau of Investiga-
tion, who have not been able to make any
break-through in the case so far.

(b) Information is being collected and
will be laid on the Table of the House.

(c¢) Officers engaged in anti-smuggling
operations are trained in the wuse of arms
with the assistance of local police, C.R.P.F.
etc. and suitable arms and ammunition issued
to them. Apart from the above measures,
the strength of staff in each formation is
kept at a level whercby a sufficiently strong
force is avatlable for patrolling or carrying
out searches. For locations where the num-
ber is found insufficient, steps are taken to
augment the strength.

Wireless sets have been mounted on
vehicles and walkie-talkies have been distri-
buted in several areas to enable the officers
to call for assistance in time of peed.

Whether action is planned in areas
where some resistance is anticipated, the
assistance of the local police, B.S F. etc. is
sought so that the sortie can be carried out
with sufficient armed power provided by the
police.

RBI Investigation into Sick Units

4311. SHRI E. BALANANDAN : Will
the Minister of FINANCE be pleased to
state the reaction of Government about the
investigation conducted by the Reserve Bank

- of India in sick industries which have shown

. that 59 large sick units belong to the MRTP

l
|

houses and most of them are viable ?

THE  DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR -
DHANA POOJARY): As at the end of
December, 1981, out of 422 large sick indus-
trial units (each enjoining back credit limits

t of Rs. 1 crore and above) which were in the

assistance portfolio of scheduled commereial
banks, 65 units belonged to MRTP houses.

g Out of the 65 units, 56 units are reported as
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been so
under nursing programmes by the
banks. The policy of the Government is
that the banks should identify sickness in
industrial units in the incipient stage itself
and should nurse such units as are conside-
red to be potentially viable. Accordingly the
banks formulate rehabilitation programmes
in respect of all potentially viable units in-
cluding those belonging to MRTP houses.

viable units of which 40 units have
far put

Achievement of targets by L.1.C.
Orissa State Unpit

42]2. SHRI RASA BAHARI] BEERA :
Will the Minister of FINANCE be pleased to
stale :

(a) whether the Life Insurance Corpora-
tion of India, Orissa State-Unit has achieved
business targets in the year 1982-83 and what
is the target for 1983-84.

(b) if so, the details thereof;

(¢) whether the growth of Life Insurance
Corporation is increasing rapidly; and

(d) if so, details thereof ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The new
business target of the LIC for the year 1982-
83 in respect of Cuttack Divisional Office,
which covers Orissa State, and the new busi-
ness actually written during the year are
given below :

No. of policies Sum Assured
(in crores of

Rs.)
Target 36,000 56.00
Business tran-
sacted 35,137 55.71

The new business target for the Cuttack
Divisional Office during 1983-84 is 40,000
policies assuring Rs. 65.50 crores.
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(¢) and (d) The growth of LIC's
is set out below :
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business in India during the years 1978-79 to 1982-83

Year No. of Percentage varia- Sum Assured Percentage

polices tion over preced- (in crores variation

ing year of Rs.) over preceding
year

1978-79 1755282 — 2057 —
1979-80 2095839 + 194 2733 + 32.8
1980-81 1254424 — 6.7 2883 + 55
1981-82 2103134 + 1.6 3479 + 20.7
1982-83 2240465 + 6.5 4005 + 15.1

Al Divested of Tourism Promotion
Efforts Overseas

4313, SHRI K.T. KOSALRAM : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Air India has asked to be
divested of the responsibility of overseeing
the tourism promotion effort overseas and if
s0, the reasons thereof; and

(b) the steps proposed to be taken for
the promotion of overseas tourism ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir,

(b) Overseas Tourist Offices have been
set up to promote and develop tourist traffic
from the potential markets to India. These
Offices undertake advertising and other acti-
vities to acquaint the general public and
prospective tourists with the varied facets of
tourist attractions which India has to offer.
Coverage of the tourism scene in India is
given through the various communication
media like T.V. films, audio visual presenta-
tions, India evenings, Food Festivals, partici-_

pation in International fairs, exhibitions etc.

Besides projecting the image of India as a

tourist destination to the general public, a

very close liaison is maintained by these

offices with major tour operators in arranging
package as well as individual tours to India.

Familiarisation tours are organised for me-

dia and travel trade representatives to give

them a first hand knowledge of tourist faci-

lities and attractions of India.

In addition, Department of Tourism is
taking steps for promotion of charter traffic,
hosting International Conferences/Conven-
tions and opening of new offices Overseas
where there is tourist potential for India.
Besides these, the Department is paying spe-
cial attention, in collaboration with the State
Governments and the private sector, when
required,

ports and construction of new airport termi-
nals, improving the quality and availability
of surface transport facilities and generally
work towards relaxation and smoothening of
frontier formalities for tourists.

Export of Peacock Feathers and
Porcupine Quills

4314, SHRI V.S. VIJAYA RAGHA-
VAN : Will the Minister of COMMERCE
be pleased to state ;

to the development of facilities at |
tourist centres, expansion of existing Air- |

i
i
.l l

'
]

|I }I}
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(a) the total quantity of peacock feathers posal to put these items under O.G.L.;
. and porcupine quills exported to foreign and
countries during the last three years, year-
wise break-up; (e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) A state-
ment is attached.

(b) the total annual earnings from each
of these items;

(c) the names of the major consuming
countries; (d) No, Sir.

(d) whether Government have any pro- (e) Does not arise.

Statement

YEAR Total No. of Peacock Value Destination Total No. of Value Destina-

Tail Feathers and in Rs. Porcupine (in Rs.) tion
Articles made there- Quills
from.
1 980-81 39,67,543 14,28,556 - West Germany, USA, 4,50,00 1,58,813/- USA, UK,
Belgium, Hoiland Italy,
Hong Kong, Nether France,
{and, Japan, U.K. Polland
Denmark, Sweden, Taiwan.
Italy and
Singapore,
1081-82 44,81,253 28,49,600/- Japan, UK. USA, 4,28,674 1,69,617 - USA, UK,
Hong Kong, West France,
Germany, Holland, Netherland,
Singapore, West Ger-
Netherland, Bel- many.

gium, Denmark.

1982-83 41,92,138 21,83,501/- Belgium, UK, West 4,51,040 2,60,978/- USA,
Germany, Melbourne, France,
USA, Holland, UK, West
Netherland, Japan, Germany,
France, Italy, UAE, Holland,

Singapore. Singapore.
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Small Percentage of higher Posts of
Civilian Engineers in MES

4315. PROF. RUP CHAND PAL : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that only a very
small percentage of higher posts are open to
civilian engineers in the Military Engineering
Service;

(b) if so, the reasons thereof;

(c) whether Government are considering
to increase the percentage in view of steady
dissatisfaction in the rank of civilian engineers
in the said MES;

(d) if so, the details thereof; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) MES is a com-
posite Organisation consisting of two distinct
wings, namely, Military Wing and Civil
Wing. The proportion between the Military
and Civilian Officers in the Engneer cadre
upto the grade of Commander Works Engi-
neer or its equivalent is in the ratio
of 50 : 50.

There are certdiii posts at higher levels
in sensitive areas which are exclusively held
by the Service Officers for operational rea-
sons. The residual posts would be shared
equally by civilian and Military personnel.

(c) to (e) There is no such proposal
under consideration as the existing ratio is
considered adequate.

Steps taken to prevent Galloping Inflation

4316. SHRI SATYASADHAN CHAK-
RABORTY :Will the Minister of FINANCE
be pleased to state :

(a) whether Government are aware that
country is heading for a severe economic
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crisis soon in the absence of drastic steps to
prevent galloping inflation rate

(b) if so, what steps are being taken to
prevent galloping inflation ; and

(c) if the apprenension of galloping in-
flation is not correct, the basis for such
conclusion, details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) The
apprehension of galloping inflation in the
country is not well-founded. The annual
rate of infllation was 6.9 per cent in the
last week of July 1983 as against 7 per cent
at the end of June 1983 and 9.3 per cent at
the end of May 1983. However, Govern-
ment is not complacent and a close watch
is being kept on the emerging price situa-
tion. With  wide-spread rainfall and the
improved prospects of agricultural and in-
dustrial production, the price situation
is expected to be .reasonably satisfactory.

L §
Detenues Under COFEPOSA in Jails

4317. SHRI R. P. GAEKWAD : Will
the Minister of FINANCE be pleased to
state:

(a) the number of detenues under
COEEPOSA at present in different jails in
the country, State-wise, and particulars of |
thoaa datepues in different jails in Gujarat 3 |

(b) whether any incident of escaping of
the detenues from jail has been reported
during the current year in the country;l:-:
and

(c) the steps taken to prevent such inci- |
dents of escaping ? i
b
THE MINISTER OF STATE IN THE!!
MINISTRY OF FINANCE (SHRI PATTA-!
BHI RAMA RAO) : {a) A statement show- .
ing state-wise break-up of persons in' i
actual detention under the COFEPOSA'|
Act as on 30.7.1983 ia anpexed. The parti’
culars of detenwes under the COFEPOSA
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Act in different jails in Gujarat as on
30.7.1983 are being collected and will be
laid on the Table of the House.

(b) No, Sir.

(¢) 1In view of (b) above, does not arise.
However, the concerned authorities remain
vigilant in the matter.

Statement

STATEWISE BREAK UP OF PERSONS
IN ACTUAL DETENTION AS UNDER
COFEPOSA AS ON 30.7.1983.
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Law Qecupancy Ration in ITDC Hotels in
Delhi

4318. SHRI S.A. DORAI SEBASTIAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of I.T.D.C. hotels in the
Capital and their occupancy ratio during the
past three years;

(b) whether the occupancy ratio in these
ITDC hotels has come down due to the
opening of private sector S-star hotels n
the capital ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Information is as under :—

1. Central Government o
2, Maharashtra 154
3. Gujarat 33
4, Punjab 34
5. Delhi 7
6. Uttar Pradesh 13
7. Karnataka S
8. Kerala 7
9. Goa, Daman and Diu 5
10, Tamil Nadu 23
1. Bihar 14

12, Madhya Pradesh —

13. Rajasthan 3

Name of Occupancy ratio

the Hotel  1980-81 1981-82 1982-83
Ashok 67 59 50
Akbar 77 73 69
Janpath 95 88 92
Lodhi 90 87 83
Ranjit 86 87 82
Qutab 74 75 74
Samrat** — — 41
Kanishka** — - 54
Ashok Yatri — e 50
Niwasg**

TOTAL : 307

(b) Additional hotel capacity available
in private hotels is one of the factors that
has affected occupauncy in the ITDC hotels.
Besides, the tourist traffic has shown a dec-
lining trend as a result of recession in traffie
originating countries.

* Out of the Nine persons detained by
the Central Govt. Five persons are detained
in Mabarashtra Jails ;

1 person in jail in West Bengal;

** Commissioned in 1982-83

2 persons in jail in Union Territory of Delhj.

1. person in jail in Bijhar,
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Import of Mango Fruit Products by USSR

4319 SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE be
pleased to state :

(a) whether U.S.S.R is importing
mango fruit products from India this year ;
and

(b) if so, how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA ) : (a) Yes, Sir.

(b) The total quantity of mango pro-
ducts contracted for exports from India
to USSR is provisionally estimated to be
17,000 tonnes.

Refusal by RBI for Purchase of Shares
by Non Residents

4320. SHRI BRAJA MOHAN
MOHANTY . Will  the Minister  of
FINANCE be picased to state :

(a) whether non-resident Indian in-
vestors are not beimng allowed the exchange
facility to purchase shares of Indian com-
panies by the Reserve Bank of India;

(b) is it a fact that such refusal of
hard currency to such investors by Reserve
Bank of India has created serions impact
in the share market and if so, give details:
and

(¢) which of the non-resident Indian in-
vestors have approached the Reserve Bank
of India for hard currency for purchasing
shares in Indian companies and what is the
response of Reserve Bank of India; give
details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Non-resident
investors are being allowed exchange faci-

lities in respect of their investments in the
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form of : (i) deposits with authorised
dealers either in rupee currency or any
specified foreign currencies viz., U.S. dollar
and pound sterling, (ii) company deposits/
shares debentures,  (iii) units issued by
U.T.I. and Government securities.

(b) Reserve Bank's obligation to provide
foreign  currency arises only at the
time of repatriation of the investments and
the income thereon subject to the invest-
ment being eligible for such repatriation
benefit.  Government has no knowledge
about any such instance of refusal of hard
currency or of any serious setback created
in the share market, by such refusal.

(c) In view of reply to part (b) above,
the question of non-resident Indian investors
approahing the Reserve Bank of India for
hard currency for purchasing shares in
Indian companies does not arise.

Rotational Transfers in DGI Organisation

4321. SHRI HANNAN MOLLAH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Finance
Ministry has issued a circular banning
all rotational transfers in the Central
Govenment;

(b) whether he has issued unilateral ins-
tructions permitting rotational transfers in
DGI1 Organisation Ministry of Defence con-
trary to Goverment decision; and

(c¢) is it true, stay orders have been
granted by several High Courts against
this type of rotational transfers in DGI

Or ganisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a)and (b) The circular
of the Ministry of Finance does not envisage
complete stoppage of all transfers. Keeping
in mind the nature of responsibilities in the
DGI, itis essential to see that there is
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periodic rotation of personnel from sensi-
tive to non-sensitive posts and vice versa.
This is in accordance with Government
policy and instructions issued in this
regard.

(c) No Sir. Only in onc case stay order
has been granted.

Opening of Khunjerab Pass of
Karakoam Highway in lilegal
Pak-Occupied Kashmir

4322 SHRI RATANSINH RAIJDA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have taken
note of the opening of Khunjerab Pass at
the terminus of the Karakoram Highway
in illegal Pak-occupied Kashimir;

(b) how far this step on the part of
Pakistan and China alter the security envi-
ronment; and

(c) the steps contemplated by Govern-
ment (0 tickle this development through
diplomatic level ?

/
THE MINISTER OF DEFENCE (SHRI

R. VENKATARAMAN) : (a) Yes, Sir,

(b) and (¢) Government arc"alivc to the
security implications of the opening of the
Karakoram Highway. Govenment have also
protested to Pakistan and China in this
matter. Government's policy is to settle the
issues arising out of Pakistan’s illegal occu-
pation of part of J & K in accordance with
the simla Agreement.

At @ faata & fog agrrer qvEe
g1 wiw af waafs

4323, siwat fEmid fasgr : #7
iforeq T 4g Fary Y FIT FAA F
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(F) Far qFIST FIFIX F A F
frata & fao &g gwwr #1 @gwfa
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arar frafa &@@ &1 fasrw g ?
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Sale of Units of a Foreign Majority
Holding Company

4324, SHRI NARAYAN CHOUBEY :
SHRI1 ZAINAL ABEDIN :

Will the Minister of FINANCE be
pleased to state :

(a) whether a foreign majority holding
company dealing in essential item of mass
consumption, can confine a transaction of
sale of its units to one single pre-determined
buyer at a pre-determined price; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
Lipton India Limited has submitted an
application to Government for permission
to issue capital of Rs. 12 crotes for acquir-
ing as going concerns cerlain undertakings
of Hindustan Lever Ltd. for a considera-
tion of Rs. 15.62 crores and it is under
consideration on merits.

Unauthorised Landing of two Seater
Piper Aircraft at Delhi Airport

4325. DR. VASANT KUMAR
PANDIT ¢ Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have inquired
into the widely press . reported incident of
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unauthorised landing at Delhi Airport of a
two seater USA Piper Aircraft on or about
S April, 1983;

(b) if so, the report thereupon;
(¢) if not, the reasons thereof:

(d) whether the Directorate General of
Civil Aviation gave any denial to the press
reports, if so, when and if not, the reasons
thereof; and

(e) whether it was an aircraft owned by
an Indian national and the name and details
of the flight and action taken for landing
the aircraft despite landing permission by
the Air Traffic Control ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c) An inquiry was conducted
into this incident. The findings are as
follows :

(i) The aircraft was duly cleared by
Air Traffic Control for landing on
3rd April, 1983.

(i1) There was no violation by the pilot
of any instructions given to him
on radio telephone.

(iit) The crew members of this air-
craft (numbering 2) had completed
all the required fermalities through
immigration and customs both on
arrival and departure.

(iv) The flight was operated in accor-
dance with established procedures
and as such the reports appear-
ing in a section of the press are
not based on facts.

(d) No contradition, was issued as it
was not considered necessary.
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(e) The aircraft was not owned by
and Indian National. The Pilot Mr. J.
Chesbrough was an Australian and the
co-pilot Mr. M. Chesbrough a French
citizen and both have given their
address as 4549 Acacia, Beliaire. Tesas,
U.S.A, The aircraft was on flight from
London to Sydney with a number of stop-
evers including Delhi. It was a private
tourist fight with a halt at Delhi Airport for
about 3 days.

Curb on Landing Rights Facility for
Foreign Visitors at International
Airports

4326, SHRI B.V. DESAI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that his
Ministry has taken up. with Ministry of
Home Affairs to restore the landing rights
facility for foreign visitors at international
airports;

(b) to what extent these curbs on
visas has affected the tourist traffic to
India;

(c) the main reasons for this curb;

(d) whether the Ministry of Home
Affairs has agreed to remove this curb
to improve the tourist traffic to India;
and

(¢) if not, the main reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) The limiting of the scope of use
of the landing permit facilities has had an
adverse effect on tourist traffic to India, but
its exact extent is difficult to assess.

(¢} Apart from the security angle
the general issue of reciprocity and other
aspects also have a part to play in the
matter. S
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(d) and (e¢) The Ministry of Hone
Affairs have laid down the principle of
reciprocity in the issue of visas landing per-
mits with various countries. The impact of
the change in the system is being closely
monitored and du2 measures will be takcn
if and when neccssary to rectify auy defects
or short-comings in the system.

Request of Orissa Government to
form Jute Farmers Corporation

4327. SHRI1 K. PRADHANI @ Wil
the Minister of COMMERCLE be pleased 1o
State

(a) whether there  have been  any
approach made by Govoinment of Ornissa
to form a Jute Farmeis’ Corporalion in
that State; and

(b) if so, the details r1egarding the
reaction of Central Government so far a
the question of its approval and guidance 15
concerned ?

-

THE MINISTER OF STATE IN THE
MINISTRY O COMMERCE (SHRIMATI
RAM DULARI SINHA) @ (a: No. Sir.

(b) Does not arise,

Fipnancial Assistaace by 111CH to Sick and
closed Industrial Units in Orissa

4328. SHRI CHINTAMANI JENA
Will the Minster of FINANCE be pleased
to state :

(a) the details of sick and closed indus-
trial units existing in Orissa;

(b) the number of applications from
those units received for financial assistance
by the Industrial Reconstruction Corpora-
tion of India together with the names of the
units and the amount of assistance sought
by each of these upto December, 1982
and
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(c) the action taken by the Industrial
Reconstruction Corporation of  India
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY ) (a) As at
the end of December, 1981 (Provisional)
there were 3 large sick units (each enjoying
bank credit limits of Rs. 1 crore and above)
and £49 small scale sick units in the State
of Orissa and in the assistance portfolio of
scheduled commercial banks. There were 5

sick units in the State of Orissa in the
direct loan portfolo of the All India Finan-
cial Institutions, namely, Industrial Develop-
ment Bank of India.  Industrial Finance
Corporation of India, Industrial Credit and
Investment Corporation of India, Industrial
Reconstruction Corporation of India  Lifc
Insurance Corporation of India, General
Insurance Corporation of India and Unit
Trust of India as at the end of Dccember,
1982.

(b) and (¢) Since its inception in April,
1971 and till the end of December, 1982,
industrial Reconstructipn Corporation  of
India have received applications for finanzial
assistance from 16 industrial unit s:iuated
in the State of Orissa, 5 of the 16 unils
have requested for a total financial assis-
tance of Rs.210 lakhs and 11 units have not
specified the quantum of assistance required.
11l the end of June, 1983 Industrial Re-
construction Corporation of India had sanc-
tioned financial assistance of Rs. 265 lakhs
to two of the above 16 units.

With a view to safeguard the credit
worthincess of the sick industrial urits, their
ability to recover and maintain confidence
among suppliers and to attract good mana-
gerial and techuical personnel, it will not be
in the larger public interest to furnish infor-
mation relating to the individual units.

Indias’ Debt

4329. SHRI SANAT KUMAR
MANDAL :Will the Minister of FINANCE

bz pleased to state

{a) what is India’s debl at present coun-
try-wise-including the international lending
institutions;
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(b) the annual debt repayment and the
interest thereon; and

(c) how long will it take to wipe off the
entire debt ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Information
is given in the enclosed statement.
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(b) As per the budgetted estimates the
amount of repayment of Principal and pay-
ment of Interest during 1983-84 are estimat-
ed at Rs. 558.52 crores and Rs. 359.45
crores respectively. ‘

(¢) Loans contracted upto 31st March,
1983 will be fully repaid by the year 2033 in
accordance with the amortisation schedules
given in the relevant loan agreements.

Statement

Statement showing the Amount of Loan

Institutions as on 3lst March,

Repayable to Foreign Countries/International

1983 (on Government Account)

SI. Name of the Amount
No Country/Institution (Rs. in Crores)
1. Austria 31.18
2. Belgium 68.14
3. Canada 487.74
4 Denmark 48.52
5 F.R.G. 1502.44
6. France 313.36
7 [taly 9.74
8. Japan 1106.56
9. Netherlands 569 73
10. Switzerland 18.13
11. United Kingdom 584.88
12. U. S. A. 3073.82
13, [.B.R.D, 966.34
14. I.D.A, 6739.64
15, IMF. Trust Fund 588.25
16. u EEC (S.A.C.) 52.75
17. I.F.A.D. 37.69
18. Iraq 59.95
19. U.A.E. 61.46
20. Abu Dhabi 16.38
21. Kuwait Fund 92.91]
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1 2 3
22, OPEC 87.73
23. Saudi Fund 83.72
24, Czechoslovakia 17.15
25. Hungary 6.80
26. Poland 2 54
27. U.S S.R. 233.25
28. Iran 715.26

29. International
Sugar Organisation | 25
TOTAL 17577.31

Pakistan‘s Disagreement for Double Taxa-
tion between Airlines of the two countries

4330. SHRI R. L BHATIA : Will the
Minister of FINANCE be pleased to state

(a) whether Pakistan has  not
agreed to the Indian proposal to signa
double taxation agreement between the air-
lines of the two countries before concluding
a comprehensive treaty;

(b) if so, Pakistan’s stand, and whether
Pakistan’s International Airlines (PIA) had
been showing losses in its Indian operations
to avoid payment of taxcs; and

(¢) the impact of this in the form of
annual tax burder on the Indian Airlines
services operating through Pakistan ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PATTABH]1

RAMA RAO) : (a) Negotiations for signing
an agreement for avoidance of double taxa-
tion of Income from air transport were held
during 18-22 July, 1983 in Islamabad. These
remained inconclusive. Model drafts for
a comprehensive treaty have also been ex-
changed.

- e e S ik i e e — S
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(b) It will not be in the interests of the
pending negotiations to disclose the details
at this stage. The Pakistan International
Airlines has been showing losses from its
operations in India.

(c) Under the Ilaws of Pakistan, all
foreign airlines are required from 1st July,
1980 onwards to pay income-tax at the
rate of 3% on their gross receipts from
traffic originating in Pakistan. The Indian
Airlines have been paying between Rs. 8 to
10 lakhs annually as income-tax in Pakistan.

Tea Centres run by India in London
Cairo etc.

4331. SHRI R. L. BHATIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether half a dozen odd tea Cen-
tres run by India in London, Cairo, etc.
have not been doing too well

(b) the annual expenditure incurred on
their maintenance in foreign exchange in the
respective countries;

(¢) whether any dctailed assessment has
been madec of their working and potential
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for promoting India’s tea trade abroad; if
s0, its out come ; and

taken or
Cenlres

he has
these

(d) what
proposes to take
viable and diversify their business by serving
Indian delicacies and food ?

measures
to make

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

SRAVANA 28, 1905 (SAKA)

-
_h .

206

Written Answers

s zyiee

Cairo and Sydney. The tea centres at
London and Sydney have been handed
over by the Tea Board to India Tea and
Restaurants Ltd. to be run as full-fledged
restaurants. The tea centre at Cairo is the
only centre now being run by the Tea
Board. The tea centres at London and
Sydney had been running on deficits while |
the tea centre at Cairo has been running on
surplus.

(b) The annual expenditure, sale pro-

RAM DULARI SINHA) : (a) There are ceed and deficit/surplus during the last 3
only three tea centres overseas at London, years are given below :
Expenditure Sale Proceed Deficit/
(in Rs. lakhs) (in Rs. lakhs) Surplus
(in Rs.
lakhs)
1. Cairo 1980-81 3.34 3.65 4 0.31
1981-82 4 .4 4.79 + 0.39
1982-83 4.38 6.17 + 1.79
2. London 1980-81 49,15 36.61 — 12.54
1981-82 51.55 41.08 —  10.47
1982-83 47.21 32.58 —  14.63
3. Sydney 1980-81 18.24 10.38 —  7.86 ‘
1981-82 25.42 12.37 — 13.05 e
1982-83 18.07 7.64 — 10.43 : l

(c) The working of the tea centres is
reviewed from time to time and efforts are
made to ensure that they function effecti-
vely as promotional units.

(d) with a view to run these centres on
sound financial basis and under profesional
management, Government have sel up M/s.
India Tea and Restaurants Ltd. as a Joint
Venture enterprise of the Tea Board and
M/s. Hotel Corporation of lndia Ltd. The
tea centres at London and Sydney have
already been entrusted to M/s. India Tea
and Restaurants Ltd.

Setting up of Joint Ventures in Nepal

4332 SHRI R.L. BHATIA : Will tbc:
Minister of COMMERCE be pleased tq‘ :
state : i

(a) whether Government have recently |
cleared some proposals for sctting up off
joint ventures in Nepal; i

(b) if so, the broad details thereof—tht;:?
Indian party and its equity share capital—;
the range of its produts, whether thq_f-l-'-
equity is to be shared by Govcrnmcn,:[l;

=
| - o f
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‘of Nepal or some private parties in that
country and the estimated production and
‘whether the entire produce will be
marketed in that country alone; and

- (c) whether the Indian promoters will be
allowed to repatriate profits home; if so, to
what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) . During 1983, M/s. Jenson & Nichol-
son (India) Ltd., Calcutta with equity
participation of Nepal currency of 10.35
lakhs by way of export of machinery and
equipment from India have been per-
mitted to set up a joint venture in Nepal
for manufacture of paints, enamels, synthetic
resins, varnishes and other allied products in
collaboration with private parties of that
country. The estimated production to be
marketed in that country is envisaged at
384 tonnes during first years and 661 tonnes
when full production is reached. Another
approval has been granted in principle to the
proposal of M)s. Asian Paints (India) Ltd.,
Bombay for setting up a joint venture in
Nepal alongwith another private Indian
party for the manufacture of paints, enamels
and varnishes. Final approval will be
considered after the Indian promoters have
finalised the detailed terms and conditions of

- collaboration.

(c) M/s. Jenson & Nicholson (India)
Ltd. have estimated repatriation of divi-
dends on the profits earned by the joint
venture at Rs. 12,65 lakhs in the first ten
years. In the casc of Asian Paints (India)
Ltd., the terms and conditions are yet to be
finalised.

Amritsar Textile Units in Doldrums

4333, SHRI R.L. BHATIA : Will the
Minister of COMMERCE be pleased to
state : -

(a) whether his attention has been
invited to the news item captioned ‘‘Amritsar
Textile Units in the doldrum” appeared in
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the ‘Economic Times’, New Delhi dated 25
July, 1983;

(b) if so, his reaction thereto; and

(¢) how does Government propose 10
save the Industry from impending collapse ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) During the past few months,
the Office of the Textile Commissioner has
received many applications for setting up
new woollen spinning units and also for
expansion of the existing units. Amritsar
has a large woollen industry and there is no
report of any shortage of essential raw
materials for woollen industry.  The
only unit of cotton textile industry located
in Amritsar is reported to be functioning
normally.

Criteria for Selection of Large Industrial
House for Detailed Scrutiny

4334, SHRI DIGAMBER SINGH :
Will the Minister of FINANCE be pleased
10 refer to the reply given to Unstarred
Question No. 7509 on 15 April, 1983
regarding criteria for selection of large
industrial house for detailed scrutiny and
state :

(a) the names of Groups 01' the
following large Industrial houses which
were selected by the Directorate of Inspec-
tion (Special Investigation) for detailed
scrutiny and investigation in respect of
years 1980-81, 1981-82, and 1982-83 : Birlas;
Mafatlal; J.K. Singhania; Shriram; Modi
and Thapar;

(b) the outcome of the scrutiny and the
genesis of the tax evasion pattern followed
by these companies; and .

(c) the action proposed to be taken
against them for various lapses ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (c¢)
Details of companies Dbelonging (o the
referred groups which were selected by the
Directorate of Inspection (Special Investiga-
tion) for detailed scrutiny and invectigation
in respect of wvears 19R80-81, 1981-82 and
1982-83 as also the additions proposed, made
in these cases are laid on the Table of the
House. [Placed in Library. See No. LT—.
6979/83]. Some of the imporiant tax evasion
techniques which have been noticed in
these cases are inflation of purchase price
and under-pricine of sales. commission  paid
to allied companies without adequate
services berny rendered, under-valuation of
stocks by changing method of valuation,
claiming revenue receipts as capital receipts,
transfer of profits to allied conzzins, debiting
personal expenditure (o company  accounts,
nurchasing shares in bentmi names cic.

Suitable additions have been made 10
the returned income wherever called for.
Penalty and prosecution  proccedings  have
also been mitated 1o suttable cases.
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Rationalization of Pay Structure in Mica
Indostry under Public Sector

4335, SHRI A.K. ROY : Will the
Minister of COMMERCE be pleased to
state :

(a) total man-power in the Mica industry
under public sector (MITCO) as on 1 April,
1983 with category-wise break up;

(b) whether 1t1s a fact that there is a
category called ‘Home Coolie’ getting only
two to three rupees per day, if so, number
of such Home Coolies in the MITCO fac-
tory of Giridih (Bihar) and justification of
allowing such low carning; and

ic) whether there is any plan to rationa-
lise wage structure in the mica industry
bringing some uniform norm, if so, facts in
details ?

THT MIMISTER CF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARL SINHA) : (a) Total man-
power in mica industry under Public Sector
(MITCO) as on 1.4.1983 with category-wise
break up 1s as under : —

Category [ Othcers Employees Workers Total No.
Group-A Posts carrving a pay or a Scale of pay with

a maximum of not less than Rs. 1,300- 38
Group-B Posts carrying a pay or a scale of pay with

a maximum of not than Rs. 900/- but less

than Rs. 1300/- 58
Group-C Posts carrying a pay or a scale of pay with

a maximum of over Rs. 290/- but less than

Rs. 900/ - 122
Group-D Posts carrying a pay or a scale of pay the

maximum of which is Rupees 290/- or less 93
Workers % 902

1213
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(b) No, Sir.

(c) For some categoriecs of mining
employments including mica mines Cerftral
Government have noufied proposals on
18th June 1983 for further revision of
minimum rates of wages.

Factories Engaged in Processing Mica

4336. SHRI A K. ROY : Will the
Minister of COMMERCE be pleased to
State :

(a) number of factorles—big or small,
processing mica in the country and their
total turnover in the last three years, with
year-wise break-up;

(b) numher of mica factories in the
Public Sector (MITCO) and the same for
the last three years with year-wisy break-
up;

(¢) whether it is a fact that with the
coming up of the MITCO factories the small
factories in the private sector declined while
the big factories flourished, if so, facts
in details; and

(d) whether it s a fact that MITCO
factories are merely purchasing and repro-
cessing agents of the big private factories,
if so, there as on thercof ?

THE MINISTER OF STATE IN THL
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) As processing
of mica is carried out not only 1n organized
units but also as cottage ndustry in
various households, information about the
exact number of such units and their turn-
over is not maintained. However, aggregate
figures of production of processed mica for
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export during the last three financial years
are as under :
Qty: in tonnes
Value : Rs. in lakns
Yeal Quantity Value
1980-61 16320 2161
1981-82 14605 2840
1982-83 11847 2176
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Besides, it is estimated that 300 to 400
tonnes of processed mica is produced every
year for consumption within the country.

(b) MITCO is the only Public Sector
Organization engaged in processing mica.
It has eight mica processing units located
in the States of, Bihar, Rajasthan and
Andhra Pradesh. Of these, two units were
set up in 1981 and one in 1983.

Besides these processing units, the
Corporation has a mica fabrication unit,
a Tool Room and a Mica Capacitor Unit
at Giridih and mica powder factory at
Jhumritelaiya.

(¢) No, Sir.

(d) No, Sir. In fact MITCO effects most
of its purchases from small dealers.

Notification of Vacancies by State
Bank of Bikaner & Jaipur

4337. SHRI BHEEKHA BHAI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the State
Bank of Bikaner and Jaipur has notified the
vacancies for the year 1983 in the matter
of the promotion from clerical to officer
JM-I, vide their circular No. P/39,PRP/6700
dated 12 May, 1983;

(b) if so, the details thereof;

(¢) whether the above bank has men-
uoned the reserved vacancies for SC/ST
including the backlog vacancies in such
notification,;

(d) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
Information is being collected and will be

laid on the Table of the House to the extent
available.
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Representation made by All India
State Bank of Bikaner and Jaipur
SC/ST Employees Welfare
Association

4338. SHRI BHEEKH BAHAIL :  Will
the Minister of FINANCE be pleased to
state :

(a) whether All India State Bank of
Bikaner and Jaipur Scheduled Castes and
Scheduled Tribes Employees Welfare Asso-
ciation has represented to their management

vide their letter No. P/OIM/B83/3 & §
dated 24 February and 2nd May, 1983
respectively;

(by if so, the details thereof:

taken by the
bank: and

(c) action since been

management of the above

(d) 1if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) to (d)
The All India State Bank of Bikaner and
Jaipur Scheduled Castes and Scheduled
Tribes Welfare Association has represented
to bank regarding reservation in promotion
within the officers cadre from Junior
Muanagement Scale | to Middle Manage-
ment Scale-11, reservation in appointments
(o post carrying  special allowance,
maintenance of 40 Point roaster, clearing
of backlog in clerical and subordinate cadre,
absorption of part-time sweepers in the
subordinatg cadre, transfer, posting of SC/ST
employees ai the place of their choice and
recognition “of the SC//ST Association,

Government guidelines there
is no reservation for SC/ST in promotion
within the officers cadre. State Bank of
Bikaner and Jaipur has reported that the
posts carrying special allowances are not
considercd as promotion posts and, there-
fore, the scheme of res¢rvation is  not
applicable to these appointments. The bank
has also reported that the prescribed roasters
are being maintained and efforts are bering

In terms of
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made to clear the backlog of vacancies. The
bank has also reported that whenever
warranted temporary part-time employees
have been made permanent part-time em-
ployees. The employees on lump sum
wages have not been considered for absorp-
tion in permanent service as the work
involved in their case is nominal. However,
the bank has decided to absorb such
of the temporary employees who have

completed more than 240 days in the
permanent service depending on the merits
of each case. The posting/transfer of @&mn-
ployee is made by the bank in accordance
with its policy which is uniformally appli-
cable to all employees including SC/ST.

In banks only the majority unions of
employees are recognised for the purpose
of having negotiations with the management
and for signing agreements under the Indus-
trial Disputes Act.

Daily List of Imports and Exports
by Customs Authorities

4339. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether
out daily
if so, at which places,
published and
can be obtained
at Dclhi on a continuing basis; and

lists of imports and exports.

(b) how
brought out

many  such
and for what

daily lists are
purpose,

whether a
custom stations is prepared, if so, detail
thereof and if not, the reasons therefor ?

F
STATE IN THI |
FINANCE  (SHR %

THE MINISTER OF
MINISTRY OF
PATTABHI
The Daily

RAMA RRO):
Lists

(a) Yes, Sit,

and Cochin.
subscription rates fixed for the purpose b
the Custom House concerned., The acad(

Customs authorities bring '-‘

by whom are they '
the muanner in which they :
by academic researchers l

th' i
manner in which such lists are prepared ane |
consolidated daily list for al

are published by thh:
Custom Houses at Bombay, Calcutta, Madr:: -
The lists can be obtained d?%
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mic Researchers at Delhi may obtain
copies of the same on payment of the pres-
cribed subscription.

(b) One list daily of imports and ex-
ports is publiched. Lisis are published for
compilation of statistical information and
for the information of the trade, No con-
solidated Daily List for all Custom Houses,
is published but a copy of the Daily List
is forwarded to the Directorate Genceral of
Commercial Intelligence and Statistics which
is based in Calcutta and is the authority
for preparing u consolidated statement of
imports and exports of the country,

' Land in Bodhgaya foi the
Institute of Spiritual Retreat

4340, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVII. AVIATION be
pleased to state :

(a) whether any demaad has been re-
ceived by Government for land in Bodhgayu
for the Institute of Spiritual Retreat;

(b) if so, the decision of Government
on this demand and the details of the land
required like area, cost, etc.;

(¢) if no decision has been taken so
far, the likely date by which any decision
- would be taken; and

(d) the date on which the application
Ywas first made to Government and the
: reasons for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) Yes, Sir. The Department

- acquired 21.56 acres of land in Bodhgaya in
(1980 for putting up tourist facilities. The
Femple Management Committee is already
n occupation of 1.96 acres, and wants this
Department to transfer this portion of land
i 0 them. As the schemes in respect of the
" »roposed facilities at Bodhgaya have not yet
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been finalized, it will not he possible at this
stage to consider transfer of 1.96 acres of
land to the Committee.

New Recruitment Policy

4341, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether any State Government
objected to the new recruitment policy
of the Union Government based on the
recruitable male population of a State of
certain regiments of the Army and pleaded
for restoration of Status Quo Ante;

(by if so, the names of the State
Governments concerned and the decision
taken by the Union Goveranment on their
plea; and

(¢) if no decision has been taken so
far, the likely date by which a decision
would be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO) : (a) No State Government
has objected to the present recruitment
policy; although many of them have asked
for raising new Regiments named after their
States/Races/Communities.

(b) Since Independence it has been the
policy of Government to broad-base recruit-
ment and not o name the new Regiments
after any particular region or community,
in keeping with the need for providing
equality of opportunity to all aspirants.

(¢) In view of (b), the question does
not arise.

Increase in State Sponsored
Corporations

4342. SHRI LKASHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :
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(a) whether there has been increase in
State-sponsoted Corporations in different
States, which usu=lly are losing establish-
ments;

(b) if so, whell.er some guidelines have
been issued by the Central Government
to the States to restrict the number of
corporations so us to conscrve financial
resources; and

(¢) fso, what are the details of such

guidelines and the follow-up action by the
Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ) : (8) According
to information available the totul number
of state sponsor *d enterpises have increased
from 432 in 1976-77 1o 664 in 1981-82.

(b) and (c) While examining the work-
ing of the State Plans with reference to the
position of resources, Ministry of Finance has
advised the state Governments to undertake
a close revicw  of the performance of the
various enterprises with a1 view to ensuring
economies in their managements. The State
Governments were requested to keep the
Ministry of Finance informed of the results
of their review.

Replics have been received from a few
States thal necessary action has been initiat-
ed for a reiew of the performance of the
enterprises up by them.

Cardamom Plantation in Kerala
4343. SHRI S.B. SIDNAL :

SHRI A. NEELALOHITHA
DASAN NADAR :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of steps to be taken by
the Cardamom Board 1o help ease tie situ-
ation of cardamom plantation created in

" Kerala by the recent drought; and

SRAVANA 28, 1905 (54KA)

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Government have sanctioned the Cardamom
Replantation Scheme for implementation by

the Cardamom Board from 1983-84. Under |
this scheme, the Cardamom Board will pro- 5
vide subsidy at the rate of Rs. 2500/- per |
hectare for small growers owning cardamom !
plantation upto 8 hectares. The Board will |
also provide iaterest subsidy at the rate of ©
3%, on the maximum amount of Rs, 7750,/ -
per hectare, obtained as loan from financial
instituti ons.
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Also the Cardamom Board provides
sprinkler irrigation equipments on Hire Pur-
chase terms to the planters. The Board also
supplies Cardamom seedlings free of cost
and plant protection e quipments and fertili-
zers at subsidised rates.

Stress ¢n Fromotion of Internal Tourism

|

4344. SHRIMATI JAYANTI PATNAIK :

Will the Minister of TOURISM AND CIVIL:'
AVIATION be pleased to state ;

(a) w hether his Ministry has laid greater °
emphasis on the promotion of internal tou-
rism;

e L

(b) if so, the Central assistance prdvidcd,‘ :
to different states for this purpose; and

(¢) the details thereof ?

Y

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL:
AVIATION (SHRI KHURSHEED ALAM !
KHAN) : (a) The Ministry of Tourism lays '

_—_la

due emphasis on the promotion of internal 'i
tourism. !

(b) and (¢) The Central assistance for §
tourism schemes is not provided statewis
but scheme-wise. T he tourism Schemes are
selected and implemented in consultatio:
with State Governments, Details are give
below : '
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The Department of Tourism has cons-
tructed and commissioned 18 Youth Hostels
in the country at Amritsar, Dalhousie,
Aurangabad, Bhopal, Darjling, Jaipur,
Madras, Punchkula, Patnitop, Panaji, Puri,
Gandhinagar, Hvderabad, Nainital, Trivan-
drum, Mysore, Pondicherry and Port Blair.
The Youth Hostels have 44-46 beds accom-
modation. The accommodation charges are
Rs. 5/- in the plains areas and Rs, 6/- in
the hill areas, per person per day. These 18
Youth Hostels were constructed at a cost of
Rs. 109.16 lakhs.

Besides the above, as part of the Minis-
try's drive to promote domestic tourism,
mine Tourist Bungalows were constructed in
the Fourth Five Year Plan period at Porban-
der, Ludhiana, Rameshwaram, Darjeeling,
Jaiselmer, Dharamsala, Mantralayam,
Warangal and Sewagram. These Tourist
Bungalows are being managed by the State
Government. The  construction  cost of
these Bungalows was Rs. 73<17 lakhs.

In the current Plan 1980-85, it is propo-
sed to construct nine more Youth Hostels in
the Eastern and North Eastern States at

Patna, Namchi (Sikkim), Shillong, Gauhati,
Imphal, Itanagar, Aizwal, Agartala and
Dimapur. These are in various stages of

implementdtion. The estimated cost of cons-
truction of all these Tourist Hostels in about
Rs. 280 lakhs.

The Ministry of Tourism has also regis-

Vikas Samiti for construction expansion of
Yatrikas (Dharamshala Musafirkhanas, Sarais),
to help Domestic/Pilgrim Tourism all over
country, particularly from the weaker

Ire sections of society. This Ministry has so far

Myatrika each at Chitrakoot

1

Cat a number of other pilgrim centres.
glgMinistry of Tourism has also set up the

released Rs, 15 lakhs to the Samiti.  The
Samiti has already constructed accommoda-
tion at Amarkantak. The construction of a
and Vrindavan
is in progress. The Samiti is finalising the
formalities for the construction of Yatrikas
The

C¢ndian Institute of Mountaineering and Trek-

n, . ; . ; .
kag to give mountaineering training to the

ndian Youth. The Ministry has also relea-

:::sed Rs. 12.88 lakhs for purchase of Trekking
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equipment to the Governments of Uttar Pra-
desh and Wes! Bengal.

In consultation with the State Govern-
ments, the Ministry of Tourism has identified
61 travel circuits with 441 Tourist Centres.
These will be developed as tourism infra-
structure for international as well as ,domes-
tic tourist traffic and will be taken up in a
phased manner subject to availability of
funds and are their interse priorities. The
funds to the development will be pooled

from Central/State/Private sources, In addi-
tion, the Ministry of Tourism has contribu-
ted Rs. 3 lakhs towards the cost of construc-
tion of the building of the Youth Hostels
Assbeiation of India in New Delhi and also
Rs. 6 lakhs towards the construction cost of
Vishva Yuvak Kendra, Circular Road,
Chanakya Puri, New Delhi. The Ministry of
Tourism has been releasing Rs. 12,000/-
annually towards the salary of the Wardan
and Assistant Warden of each Youth Hostel.
This Ministry also releases Rs. 10.000,- per
yvear for office expenses of Youth Hostels
Association of India, New [elhi. This Minis-
try has also constructed the 558-room/1264
bed Ashok Yatri Niwas at New Delhi to
cater to the requirements primarily of domes-
1iC tourislts.

Bank Frauds

4345. DR. VASANT KUMAR PANDIT:
SHRI K. RAMAMURTHY :

Will the Minister of FINANCE be plea-
sed Lo state :

(a) what is the number of bank frauds
occured during 1982 and 1983 (June ending)
and the total amount involved therein;

(b) in how many cases the RBI/Police/
CBI have taken the action, the result of the
actions and the money recovered therefrom
in the above year;

(c) whether Government propose the sys-
tems and procedures in the Bank to be com-
puterised: and

(d) what are the guidelines the RBI has
given to check the frauds and taking stern
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action against bank frauds, borrowings, loan
and guarantees etc ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The available in-
formation regarding the number of frauds
and amounts involved as reported by 28
public sector banks to the Reserve Bank of
India during the year 1982 and 1983 (upto
31.3.83) is as follogs :

SRAVANA 28, 1905 (SAKA)

Year No. of cases Amount involved
(Rs. in crores)
1982 2065 19.44
1983 (upto 561 6.31
31.3.83)

Note : (1) The term “bank frauds' generally
covers instances of misrepresenta-
tion, breach of .trust., manipula-
tion of books of accounts, fraudu-
lent encashment of instruments
like cheques, draft and bills of
exchange, unauthorised handling
of securities charged to banks,
misfeassance, embezzlement, theft,
misappropriation of funds. conver-
sion of property, cheating, shor-
tages, irregularities, etc.

(ii) All cases of frauds rcported by
banks irrespective of the amount
involved are included in the srate-
ment. The total amount involved
in these frauds does not necessa-
rilv represent the amount of loss
to banks. ;

(b) Information is being collected and,
to the extent available, will be laid on the
Table of the House.

(¢) Indian Banks’ Association is negotiat-
ing with the Unions to bring about mechami-
sation and computerisation in banks,
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(d) Reserve Bank of India has issued
delailed instructions to banks advising then
to strengthen their control mechanisms inclo-
ding the internal audit/inspection machi-
nery, to take note of the warning signals
like non-submission or iregular submission of
control returns, arrears in house-keeping,
affluent living of employees beyond means.
The banks have also been instructed to mete

out punishment befitting the seriousness of
the irregularity by eirring stafi members and
1o issuc sirict instructions to authorities at
various levels to desist from the unhealthy
practice of grant of advanees - beyond theit
discretionary powers or by oral instruc-
tions,

Flow of Institutional Finance in
North Eastern Region

4346. SHRI SONTOSH MOHAN DEYV :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the flow of
institutional finance was not adequate resul-
ting in slow development of industries in the
North Eastern region;

(b) whether the Centre would issue
directives to facilitate the grant of banking
loans to local industries on easy terms:
and

(c) if so, the details thereof ?

"THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJANAR-
DHANA POOJARY) : (a) The all India
term lending financial institutions do not
make region-wise allocation of funds for ex-
tending financial assistance to industrial units_ 1
Flow of assistance from the financial institu- §

tions to any particular region is essentially
determined by the number of applications !
for assistance received from the region whichl
in turn would depend on the level of entre- ¥
preneurial activity in the region and loca- '§f
tional decisions of the entreprencurs. The g
locational decisions of the entrepreneurs are i |
influenced by factors such as availability of ' ‘
raw materials, skilled labour, power supply,
basic infrastructural facilities and proximity gt
to market. The financial institutions extend =
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assistance in accordance with netional priori-
ties to all projects which are found econo-
mically and financially viable and techni-

cally feasible. The applications for assistance
received from the north castern regions and
satisfying the norms for financial assistaace
from the institutions have not been denied
assistance by the in<titutions.

(b) and (¢) The institutions normally in-
sist on 20% cf the project cost being finan-
ced by the promoters’ cont:ibution. A debi-
cquity ratio of 2 : 1 is also normally insisted.
However, in case of units in hill districts a
promoters’ contribution of 109, and in case
of units in backward districts areas a pro-
moters’ contribution of 17.5%, is required.
Similarly a liberal view is taken in regard to
the deht-cquity ratio for units in  the hill or
backward districts areas. The hill districts
and backward arcas in the nortly eastern re-
gion are also eligible for these concessions,
Besides. a number of steps have already been
taken to facilitate and augment flow of bank
credit to the North Eastern Region. There is
no proposal under consideration to issue any
fresh directives.

Casual Messengers Appointed in
Ashoka Hotel

4347. SHRI K, PRADHANI : Will (he
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that recently
some casual messenger (on daily wager have
been appointed in Ashoka Hotel who have
served more thin onc year as daily wages
(casual worker) after they were found suijta-
ble as per their qualifications; and

(b) if so, whether Government  proposc
to consider their cases for regularising keep-
ing in view their qualifications, ctc. On the
suitable jobs if not, the reasons thercof?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEEDR ALAM
KHAN): (a) No casual Messengers have been
appointed in Ashoka Hotel who have served
for more than one year on daily wage basis.
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(b) Does not arise.

Performance of National Bank for
Agriculture and Rural
Development

4348. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state ;

(1) whether Government are satisfied
with the performance of the National Bank
of Agriculture aad Rural Development in
different States;

(by whether Government have studied
the operation of the National Bank of Agri-
cultie and Rural Development in - different
States since its inception; and

(c) if so, the details recarding the efforts
being made to achiceve 1ts targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to  (¢) National
Bank for Agriculture and Rurai Develop-
ment was sct up by an Act of Parliament in
1982. It started funcuoning with effect
from 12th July, 1982 and as such it s too
early to make a State-wise assessment  of 1ls
operations. Government is satisfied with the
overall performance of NABARD.

At I% wiw 3 fewr gy wRgiss
stiiqar. aagfas sawifa, o feu
& nf gigamo’

4 49. o W FEW ANET A
faea w31 a8 adqid a4y w0 oAI0 fF .

(%) a1 afaga & s gfear g
gaafaa snfrat atr gyg=T  Farfaat
& (&0 Y1A1T 9 971 1 ATTET AFATT
A A1 A 79 ot glaug & w3 §;
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Purchase of Shares by Swaraj
Paul Involves Fera

4350. SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the purchase
of shares by Swaraj Paul involves FERA
(‘Statesman’ dated 3 August, 1983),

(b) whether Reserve Bank of India have
not so far accorded their premission to these
transfers;

(c) whether it is a fact that Caparo
Group was owned by another holding com-
pany - Caparo Investments (Jescery) Ltd.,
which could not be treated as a non-resident
investor; and

(d) whether the memo of group of stock
brokers is engineered and inspired by owner
of the shares whose name had not been
officially disclosed by them so far ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) The
question whether the thirteen companies be-
longing to Caparo Group Ltd., U.K. are
eligible for making investment under the
liberalised portfolio investment scheme is
under consideration of the Reserve Bank of
India

(d) A memorandum signed by a large
number of stock brokers of the Delhi
Stock Exchange was submitted to Govern-
ment. Government has no information that
this memo is engineered and inspired by the
owner of the shares whose name had not
been officially disclosed by them so far.

SRAVANA 28, 1905 (SAKA)
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Transfer of Employees by Director of
Lands and Cantonment Central
Command, Lucknow

4352, SHRI RAM SINGH SHAKYA :

SHRI NIHAL SINGH :

_ Will the Minister of DEFENCE be plea-
sed to state :

.(a) whether it is a fact that Government
of India have placed an embargo on transfer
of its employees vide Finance Department
O.M. No. F. 7 (18) E (Coast) 79, dated 23rd
April 1981,

(b) is it also a fact that inspite of this,
mass-scale trznsfers were ordered by the
Director of Lands and Cantonments Central
Command, Lucknow during the period of
March, 1980 to March 31, 1983;

(c) if so, was the above O.M. followed
while ordering these transfers, the total num-

" ber of transfers ordered during this period

" by the Director and the total financial impli-

cation being formed; and

(d) if their tranefers were in violation of

' the O.M. will Government recover the loss

from the guilty officer as stipulated in the
G.F.R.?

THE MINISTER OF STATE IN THE

i MINISTRY OF DEFENCE (SHRI K.P.
"' . SINGH DEO) : (a) to (d) There is a ban on
. rotational transfers in terms of Ministry of

{
ol

i1

Finance O.M. No. F. 7 (18) E (Coord),
dated the 23rd April, 1981. The ban. how-

| ever, does not apply to tri
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of promotions, expiry of deputation period
or special personal reasons.

During the period from March, 1980 to
March, 1983 a total of 197 transfers were
made by the Director, Defence lands and
Cantonments, Central Command.

The circumstances in which these trans-
fers were made are being ascertained.

Crash of a Sea-King Helicopter of Indian
Navy in Arabian Sea off Cochin

4323, SHRI HARISH KUMAR

GANGWAR:
SHRI KUMBHA RAM ARYA:

Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that a seaking
helicopter of the Indian Navy crashed in
Arabian Sea off Cochin on 18 June, 1983 ;

(b) if so, the details thereof and how
many more such helicopters have crashed
in the past five years with reasons thereof ;
and

(c) is there any proposal to re-equip the
Indian Navy with more modern choppers
to replace the existing ones or to augment
the present holdings and to recoup the
crashed choppers to increase the fighting
potential of the air wing of the Navy ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes. Sir.

(b) On 18th June, 1983 one Sea King
Helicopter of earlier type, while on a rou-
tine flight crashed into the Arabian Sea-
approximately 14 miles west of Cochin air-
field. At the time of the crash of the heli-
copter 5 persons were on board. Two of
them were picked up with the help of rescu¢
helicopters within 30 minutes of the crash.
The remaining three, however, conld not be
located due to very bad sea conditions. A
Board of Inquiry has been convened to esta-
blish the cause of the accident.
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In the last S years one Sea King Heli-
copter of the Indian Navy crashed in 1981,
owing to a mechanical fault.

(¢) Yes, Sir. Government have recently
concluded an agreement to acquire the
Advanced Mark 42B Sea King Helicopter
with an uprated engine, electronic equip-
ment ¢tc.

Help sought by Tamil Nadu Government
for Artificial Rain Through Development
of Rain Bearing Clouds

4354. SHRI SANTOSH MOHAN DEV:
Will the Minister of TOURISM  AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Union
Government had sanctioned projects for the
Tamil Nadu Government seceking the help
of American firm for projecting artificial
rain through the development of rain-bearing
clouds;

(b) if so, the estimated expenditure there-
on and the results achieved in this regard in
the State ; and

(c) the reasons for not availing of local
capability and expertise through ‘Malhar’,
‘Raga’ ‘Keertan’, ‘Havan’, etc.?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN : (a) Yes, Sir.

(b) The total expenditure is estimated
to be of the order of approximately Rs. 27
lakhs excluding local costs. As the experi-
ment started only on 15th July, 1983 and
is to continue till September, 1983, it is too
early to evaluate the results,

N

(¢) The feasibility of producing artificial

rain through <¢Malhar’, ‘Raga’, ‘Keertan’,

‘Havan’, etc. has not been scientificilly
proved .
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Duplicate Panama Cigarettes

4355. SHRI R. P. L. VERMA: Will the
Minister of FINANCE be pleased to
slate :

(a) whether Panama cigarettes are pro-
duced by GTC Bombay ;

(b) if so, whether Government are

aware that :—

(1) Panama plain cigarettes in same
design packets of twenty cigarettes but with
different contents and variety viz., ‘virginia
special and  ‘special verginia’ priced at
Rs. 2.50 and Rs. 2.00 respectively have been
floated in the market and sold at Rs. 2.50
per packet ;

(11) Similarly same design packets of
‘Panama’ containing ‘ten cigrarettes’ with
different contents and variety viz. ‘verginia
special” and ‘special verginia' priced Rs. 1.25
and Rs. 1.00 per packet respectively but sold
for Rs. 1.30 per packet have been floated in
the market ;

(¢c) whether Government are also aware
that ordinarily a consumer or even
a shopkeeper cannot distinguish between '
these packets of the same design ;

I

(d) whether Government are investiga- |,
ting the possible evasion of excise duty and |
action taken; and I

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE '
MINISTRY OF  FINANCE. (SHRI "
PATTABHI RAMA RAO) : (a) Yes, Sir. '

I
(b) and (c) Some reports broadly to this :

effect have come to notice. ,

f;

(d) The matter will get looked into by ll
the concerned authorities in all its relevant

aspects for appropriate action.

(e) Does not arise. I
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FT FIFFTEY T2 & qF FY AT A 2 |

Export Oriented Units

4357. SHRI M. SATYANARAYAN
RAO: Will the Minister of COMMERCE be
pleased to state :

(a) whether under Government of India
(Department of Commerce) Resolution No.
8 (15)/78 EP dated 31st December, 1980, the
100°, Export-Oriented Units are required:

(i) to export the entire production to
earn foreign exchange except the permitted
level of rejects, the quantitative ceiling for
which has been set at S per cent of total
production ;

(1)) to export the end products from
such 100 per cent Export Oriented Units
at least to the extent of 95 per cent of total
production before cflecting sales of rejects
within the above quantitative limit of 5 per
cent in the domestic market;

(ii1) to abstain from selling the prime
quality products in the domestic market
even if the quantitative limit of such sale is
within 5 per cent of total production ; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Yes,
Sir. In so far as (ii) is concerned the Board
of Approval for 1009, £xport Oriented Units
has decided that the “‘rejects™, if any should
be allowed to be sold in the home market
on the basis of not more than 5% of its
production, after it has actually exported
the required percentage.
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Installation of Powerful Radar in occupied
area of Poonch of Kashmir

4358. SHRI RAM VILLAS PASWAN :
SHRI JAGPAL SINGH :

SHRI MANI RAM BAGRI :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it has come to the notice
of Government that Pakistan has recently
installed a powerful Radar in occupied area
of the Poonch across of Kashmir ;

(b) if so, what is reaction of Govern-
ment of India thereto; and

(c) what steps are being taken to meet
the situation ?

THE MINISTER OF DEFENCE (SHRI1

R. VENKATARAMAN) (a) and (b)
Government have seen media reports to
this effect, but have no confirmed informa-

tion in this regard.

(c) Government nonitor all develop-
ments affecting our security for taking
appropriate measures from time to time to
maintain adequate defence preparedness.

Implementation of a Preferential
Purchase Policy by all Ministries
and Public Undertakings

4359. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Bureau of Public
Enterprises has issued circular No. BPE/
GLO23/79/34/SRC/79-DPE/MM dt. 14,12.1979
if so, with what object;

(b) whether Government have taken a
decision to implement vigorously a preferen-
tial purchase policy by all Central Minis-

SRAVANA 28, 1905 (SAKA) -

Written Answers 238

tries and Public Sector Undertakings under
the Central Government in respect of
products made by the small, village and
cottage sectors;

(c) if so, what purchases were made
by the above Public undertakings in the
year 1982-83 giving names of the articles
and the names of the Undertakings, separa-
tely in each case; and

(d) the details of the cases where the
above policy was not followed assigning
reasons for the same also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE - (SHRI
PATTABHI RAMA RAQ): (a) Yes, Sir.
Through this Office Memorandum, the
Government’s decision for making prompt
payments by all Government Departments
including Railways and public sector enter-
prises to small, village and cottage industries
against goods purchases from them was
brought to the notice of Public Enterprises.

(b) Yes, Sir. A preferential purchase
policy for this sector is already in operation.

(¢) During 1982-83, it is estimated that
central public sector enterprises made
purchases from ancillary and small * scale
units for about Rs. 265 crores. Large number
of items such as paper products, wood
products, electrical and mechanical items,
plastic products, components etc. are pur-
chased from that sector.

(d) There have been negligible com-
plaints of non-compliance received in the
Bureau of Public Enterprises. However, if
and when any complaint is received, the
same is suitably taken up with the con-
cerned organisation/Department.

Changing Behaviour of Rain
in the North

4360, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state : ‘

Government have noted

(a) whether

Iy
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the changing behaviour of rain in the
country over the last three years;

(b) whether Government tried to find
out why it rains particularly at the harvest-
ing season in the north;

(¢) whether opinion of experts includ-
ing foreigner has been taken; and

(d) if so, their and Government’s views
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) Yes, Sir. It has been noted
that it rained during April and May in
1982 and 1983 in North-West India.

(b) Yes, Sir. Rains at the time of
harvesting season are not, however, a regular
feature. Rains during this period in 1982
and 1983 were part of random fluctuations.

(c) and (d) Government have appointed
an expert group headed by Prof. Yash Pal,
Chief Consultant, Planning Commission to
indicate, among other things, if there has
been or is going to be any change in the
pattern of rainfall. This group consists of
only Indian experts. It has submitted an in-
terim report to the Government. This
report indicates that there is no definite
trend or periodicity in the rainfall pattern
or weather changes over India. The data
does, however, show significant variations
from year ‘o year. But these variations are
observed to be random.

Arrests of Smugglers under COFEPOSA

4361. SHRI UTTAMBHAI H. PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Shri Ratilal
Navik has been arrrested in Gujarat undcr
“COFEPOSA” and other sections;

(b) if so, the details of his arrest;
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(¢) how many times he has been arrest-
ed during the last five years under what
sections he was arrested each time;

(d) the progress of his cases made so
far; and

() how many smugglers and others
have been arrested under <“COFEPOSA™
during Ist January, 1983 to 25 July, 1983
in Gujarat, dates of arrests of each per-
sons 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
Shri Ratilal Devabhai Navik was detained
under COFEPOSA Act by the Govern-
ment of Gujarat. '

(b) The order of detention against
Shri Ratilal Navik was issued on 18.3.1983
and he was actually detained on 22.3.1983.
Shri Navik was detained with a view to
preventing him from smuggling goods and
transporting smuggled goods.

(¢) to (¢) The information 1s being
collected and will be laid on the Table of
the House.

Narcotic Smuggling

4362. SHRI KUMBHA RAM ARYA :
Will the Minister of FINANCE be pleased
1o slate :

How many cases of contraband narco-
tics smuggling came to light during the last
one year in the country and with what
action and results ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PATTABHI RAMA RAQO): A statement
showing seizures of Narcotic drugs (at entry
and exit poimnts under the provisions of
Customs Act, 1962) during the years 1982
and 1983 (upto June, 1983) is annexed.
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The number of cases being large and
as the cases will be at different stages of
investigation, adjudication, prosecution, etc.

SRAVANA 28, 1905 (SAKA)

portionately high.

Written Answers 242

however, the Hon.

Member wishes to have details of any parti-
cular case(s), the same will be collected and

the time and labour involved in collecting furnished.
and collating the information will be dispro-
Statement

(Quantity in KGS.)

1982 1983%  *
No. of Quantity No, of Quantity
cases cases
1 2 3 4 5
OPIUM
Import 84 1476.200 23 872.770
Export 15 250.901 7 4.408
99 1727.101 30 877.178 |
GANJA
Import 51 2953.300 1 2331.000
Export 11 17.653 4 151 Bags
32.977 "
62 2970.953 15 2363.977 |
-+ 151 Bags i
o o T |
HASHISH i
Import 26 330.103 8 363.979
Export " 203 185.492 89 86.970
= s e it — —_— {
229 515.595 97 450 949 "
HASHISH (OIL) . [
Import — 5.000 - - Y
Export 1 8.000 = *3
1 13.000 -~ _ \

* Figures are provisional.



ITDC to establish 3 Star Hotels

4363. SHRI JAYANTI PATNAIK :
Will the Minister of TOURISM AND CIVIL
AVTATION be pleased o state :

(a) whether Government have sug-
jested to the India Tourism Development
_orporation to establish three star hotels
n States with collaboration with State
lourism Development Corporation,;

. (b) if so, the names of the cities and
owns identified for the location of such
hree star hotels;
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1 2 3 4 5
MORPHINE
Import 5 14.855 1 2.500
Export 2 3.528 1 0.093
/4 18.383 2 2.593
COCAINE
Import — 0.030 - —_—
Export | 0.007 1 0.045
| 0.037 1 0.045
HREOIN
Import 12 19.255 11 37.429
Export 4 0.679 = —
16 19.934 11 31.429
NOTE : Statistics do not include seizures of poppy Husk or Plants.

(c) the steps taken by ITDC in imple-
menting the above proposal; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Under the joint
venture scheme of ITDC, the Corporation
has decided to set up 3-star hotels in colla-
boration with  State Governments/State
Tourism Development  Corporations at
Gauhati, Puri, Ranchi, Bhopal and Madras.

(¢) and (d)
attached.

Necessary statement s
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Statement
Sl Centre & State Collaborator Scope of the  Estimate Cost Present Position
No. Project

(Rs. in lakhs)

1 2 3 4 S 6
1 Gaubhati, State Gouvt. 58-room-3-star 150 00 Formation of new Joint
Assam of Assam venture company approved

by Govt. Piling works
completed. Tenders for
civil, water supply and
sanitary installation works
have been invited.

2. Puri, Orissa Orissa Tou- 50-roo m-3-star 134.00 Formation of new Joint
rism Develop- venture company approved
ment Corpn. by Govt. Conceptual draw-
(OTDC) ings have been approved.

Draft tender documents for

civil works are under

scrutiny.
3 Ranchi, Bihar Bihar State 50-room-3-star 141.00 Formation of new Joint
Tourism Dev- venture company approved
lopment Cropn. by Govt. Conceptual

Scheme has been approved.
Tender documents are
under preparation

4. Bhopal, Madhya Pradesh 53-room-3-star 175.00 Proposal has been approved
Madhya State Tourism by the standing Finance
Pradesh Development Committee. Conceptual

Corporation scheme has been finalised.
Ltd. '

s, Madras, Tamil Nadu 100-room-3-star Promoters Agreement under

Tamil Nadu  Tourism Deve- formulation between ITDC
lopment Corpo- and the Tamil Nadu
ration (TTDC) Tourism Development Cor-

poration.



247 Written Answers AUGUST 19, 1983 Written Answers 248

e

Tourist Lodges and Cottages in Orissa rities of these lodges and cottages in the
State of Orissa, districtwise ?

4364. SHRI K. PRADHANI : Will
the Minister of TOURISM AND CIVIL THE MINISTER OF STATE OF THE
AVIATION be pleased to state : MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : (a) As per information received
in this Department, there are 579 Tourist
Lodges and Cottages inIndia, under the
control of State Governments, Union Terri-

(a) the number of tourist lodges and
cottages in the country at present;

(b) the number and location of such tories and the ITDC.
tourist lodges and cottages in the State of
Orissa; and _
(b) and (c) 11 Tourist Bungalows and
(c) the names of the controlling autho- Lodges, as under :—
No. of Tourist Lodges Cottages Controlling Authority
1 2 3
(iy Tourist Bungalows at Taptapan and Orissa Tourism Development Cor-
Rambha (Dist. Ganjam) poration, Bhubaneswar.
(ii) Tourist  Bungalows at Barkul -do-

Bhubaneswar, Konarak in Dist. Puri.

‘(iii) * Tourist Bungalow Balichandrapur in -do-

Distt. Cuttlack,

(iv)  Tourist Bungalow Chandipur, Distt. -do-
Balasore.

(v)  Tourist Bungalow Bangriposi in Dist. -do-
Mayurbhan).

(vi) Tourist Bungalows at Sambalpur and -do-

Nrusinghanath Dist. Sambalpur and

Bolangir respectively).

(vii)  Two Tourist Bungalows at Puri City, Orissa Tourism Development
Dist. Puri Corporation, Bhubaneswar.
(viit) Ashok Travellers Lodge, Konarak, [ndia Tourism Development Copora-

Distt. Puri. tion.
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Proposal to set up a committee for according
sanction for contracts

4364. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of SUPPLY
be pleased to state :

(a) whether Government propose to set
up a Committee of Officials which will have
the power to accord sanction for contracts
upto Rs. 5 crores;

(b) in what way this will be an improve-
ment over the present procedure ;

(¢) whether Government have thought
of changing the procedure of re-tendering
which at present is often used to shut out a
lowest tenderer and if so, what changes are
proposed; and

(d) whether these changes will be made
applicable to all Government Departments
where the contract value goes beyond Re. 1
crore and if not, the reasons for the same ?

THE MINIZTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) Two Tender Advisory Com-
mitters have been constituted in the Depart-
ment of Supply. The first Committee consists

of the Joint Secretary, Department of
Supply, Financial Adviser, Department of
Supply and the Director General (Supplies
and Disposals). This Committee advises the
Secretary of the Department on  purchases
above Rs. 1.5 crores and upto Rs. 5 crores.
Secrctary has been empowered to decide
cases upto Rs. 5 crores  The other Tender
Advisory Committee consists of Secretary,
Joint Secretary and rinancial Adviser in
the Department of Supply and the Director
General (Supplies and  Disposals). This
Committee advises the Minister (Supply)
on purchases above Rs. 5 crores.

(b) The Committee System is expected to
speed up decision on high value tenders as
this will eliminate the necessity of examin-
ing tenders at every level in the official
be jrarchy.

-
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(c) Re-tendering is resorted to only in
rare cases and for valid reasons. All efforts
are made to maintain the sanctity of the
Tender System.

(d) This procedure applies to purchases
made by DGS & D. Other Departments
Ministries fol low their own procedures.

&

Expenditure incurred by State Government
for Non-Plan Expenditure

4366. SHRI N. DENIS : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are aware of
the expenditure incurred by the State
Goveruments for non-Plan expenditure
from funds intended for Plan expenditure;

(b) the details of lm: States which have
done so; and

ic) the steps taken to check this ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) It can be
reasonably construed that a State Govern-

ment has diverted its Plan funds to non-plan
expenditure where the State’s actual Plan
outlay is less than the approved outlay and
also the receipts and expenditure both re-
venue and capital are more than what was
originally envisaged at the time of the for-
mulation of the Plan.

{b) Baszd on the above criterion, it is
scen tha! amongsl the nom-specigl category
Stutes, Andhra  Pradesh, Bihar, Haryana,
Muadhya Pradesh, Punjab, Rajasthan and
West Bengal had, during the last three
vears, utilised funds originally meant for
Plan on non-Plan works.

(¢) The Government of India has been
having a continuous dialogue with the State
Goverr - '~ -1 such situations in
future,
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Pay Scale of Superintendent in DG Defence
Land and Cantonments

4367. SHRI NIHAL SINGH : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that in the
Office of Director General, Defence Land
ang Cantonments, the pay scales of Superin-
tendent B/R Gde. 1 is Rs. 550-750 and that
of Assistant Military Estate Officer is Rs.

650-1200 and there is no other scale in
between Superintendent B/R Gde 1 and
Assistant Military Estate Officer (Group

B) ;

(b) if so, whether it is also a fact that
in other sister Department, MES, the pay
scale of Rs, 700-900 is also there in between
the class II posts and Superintendent B/R
Grade 1 is promoted as SDO in pay scale of
Rs. 700-900 but d to limited posts of
Assistant Military Estates Officer in Defence
Land Cantonment Department ; there is no
scope for promotion; and

(c) if so, whether Government would
create the posts of Superintendent B/R
Grade I Senior Scale of Rs. 550-900 and
fill 50 per cent of the permanent posts from
serving Superintendent B/R Grade T ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) Yes. Sir.

(b) No, Sir. The scale of Rs. 700-900
is not being operated in M.E.S. The span of
the scale of Rs. 550-20-650-25-750 is 9 years

and most of the Superintendents B/R Grade
I in the Defence Lan's Cantonments Service
with 10 to 11 years' service in the grade are
getting promoted to the post of Assistant
Military Estates Officer in the grade of
Rs. 650-1200,

(¢) There is no such proposal.
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Representation of Scheduled Caste/Scheduled
Tribe in MMTC

4368. SHR1 KUMBHA RAM ARYA :
Will the Minister of COMMERCE be pleas-
ed to refer to reply given to Unstarred
Question No. 10463 on 30 April, 1982 re-
garding Scheduled Caste/Scheduled Tribe
representation in MMTC and state :

(a) each specific complaint (item-wise
and yearwise) made to Government and
MW TC Management by Scheduled Caste
Uplift Union, Visakhapatnam regarding
caste atrocites, ill-treatment, depriving pro-
moltions on pretext of caste verifications of
SC/STs cmployees of Visakhapatnam
between 1 April, 1976 and 31 March, 1983:

(b) particular of officers responsible for
atrocities at (a) above and departmental
action taken against them;

(¢) whether Management invited repre-
sentatives of Scheduled Castes Uplift Union
Visakhapatam for discussion and settlement
of important complaints at (a) above ;

(d) if not, the reasons for not making
such effoits by Management; and

(e) policy/procedure adopted by Govern-
ment in disposing of complaints at (a)
above which violates Government policy
and Constitution protections given to
employees belonging to downtrodden com-
munities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A statement
showing the information readlly available
about representations by the Union is atta-
ched. Information prior to 1981 is not
available as these representations have _been
disposed off,

(b) Allegations of atrocities have not
been substantiated.

(¢) and (d) No, Sir. The Management
of MMTC on prilimjnary examination felt
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that there was no substance
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plaints made by the Union.

(e) All
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in the com- terms of standing Gcvernment instructions

complaints are examined

on the subject in consultation with the

organisations to which they relate and action

is taken in appropriate cases to safeguard
n interest of SC/ST employees.

Statement

Details of complaints made by SC Uplift Union, Vizag to MMTC and Government

S. No. Reference No. Date of Addressee Brief particulars
Complaint
1 2 3 4 5
1. SCT, YSP' MMTC/0701 22.9.81 Chairman, Caste Prejudicial activities MMTC,
of MMTC Management,
New Delhi.
2. -do- 16.10.81 Minister of Atrocities on SC/ST  employees
Commerce
3. -do- 23.1.81 -do- Atrocities on SC/ST employees
working in MMTC Vizag—Shri
G. Raja Rao, Office Manager’s
case—of alleged atrocity on him.
4. SCU/VSP/MMTC/ 10.3.82 Minister of Victimisation of SC, Ex-Service-
0701 Commerce, men, Shri Raja Rao, due caste
New Delhi, prejudice—Shri G. Raja Rao,
through Shri Office Manager's, case for promo-
George tion as AAM
Fernandes ’
5. SCU/VSP/MMTC/ 5.6.82 Minister of Atrocities on SC/ST—Denial due
0701 Commerce promotion to eligible SC emplo-
New Delhi. yees on account of verification of

religion Regarding Sh. G. Raja
Rao, OM (A(Cs) case for promo-
tion, '
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1 2 3 4 5
6. SCU/VSP/MMTC/0701  28.7.82 Chairman,  Atrocities on Scheduled
MMT Copy Caste/Tribes — Denial of due
to Secretary, promotions to eligible Scheduled
Ministery of Caste employees on account of
Commerce. verification of religion.

7. SCU/VSP/MMTC 0701 27.7.82 -do- De-Scheduling of caste of a
scheduled caste person after his
initial appointment—Question
of verification of caste at time of
making subsequent promotions

8  Savingram 13.8.82 Chairman Illegal stoppage of due promo-

SCU/VSP/MMTC/0701 MMTC tions of certain SC employees of
Copy to Vizag Region.
Secretary
Ministry of
~Commerce
9. SCU/VSP/MMTC/0701 22.12.82 Minister of Deprival of due promotion of

Commerce.

Shri Raja Rao—false pretext for
want of caste'religion verification

Regarding.

Development of Mathurapudi Airstrip
at Rajahmundry in A.P.

4370. SHRI KUSUMA  KRISHNA
MURTHY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state the reasons for not yet formulating
improvement plan for the Mathura pudi
airstrip at Rajahmundry in Andhra Pradesh
for the operation of Vayudoot services ?

THE MINISTER OF STATE OF THE
MINISTRY OF TO!IRISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : No plans for the development of
the Mathurapudi airstrip at Rajahmundry
have been formulated as Indian Airlines/
Vayudoot have not indicated their firm
plans to operate air services to Rajahmun-
dry.

Corruption in Income Tax Departmeut

4371, DR. VASANT KUMAR PANDIT:

Will the Minister of FINANCE be
1o state @

pleased

(a) whether Government are aware that
the Chairman, Central Board of Direct Taxes

said at a Press

Conference in Delhi on 6

April, 1983 that there was some corruption

in the Income

Tax Department but it was

not to an alarming proportion;

(b) whether any survey or
done on the extent of corruption

probe was
in the In-

come Tax Department.

(¢) in how many cases during

the last

three years action was taken against officials
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of Income Tax Department for corruption,
graft or undue favour;

(d) what steps have been taken by
Government to root out corruption from
Income Tax Department; and

(e) is it a fact that in many cases, refund
is not given to tax payers unless graft money
is paid to Income Tax Officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (StIRI PATTA-
BHI RAMA RAO) : (a) No such statement
was maie by the Chairman Central Board
of Direct Taxes on 6.4, 1983. Howaver, on
the conclusion of the conference of Commis-
sioners of Income-tax which was held on
24.6.1983, Chairman had observed at a press
confeience that there may be instances of
corruption in the Income-tax Department
but that he felt that 1t was not of an alarm-
ing proportion

(by No. Sir.

(c) The information 1s being collected
and will be laid on the Table of the House.

(d) As a preventive meusures and also
to expedite action in alleged cases of corrup-
tion, the vigilance machinery of the Depart-
ment has been strengthened.

(¢) No, Sir There had been some isola-
ted complaints in which prompt action was
taken.
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Misuse of Funds by Industrial
Borrowers

4373. SHRI RAM VILAS PASWAN :
SHRT M. RAMGOPAL REDDY: |
SHRI BHIKU RAM JAIN :

SHRI DIGAMBER SINGH :

SHRI CHOTTYE SINGH \
YADAYV ¢ ()

SHRI JATIPAL SINGH
KASHYAP

Will the Mirister of FINANCE be plea- |i
sed to state : .

(a) whether Goverment have seen the
press report appeared n  the ‘Economic
Times' on 20 July, 1983 wherein it has been
stated that there has been misuse of funds
by industrial borrowers for some extraneous
use;

(b) if so, what are the facts thereof; I

‘i

(c) names of such industrial borrower |
who have misused the funds obtained by
them for industrial development; and 4

(d) action taken or proposed to be taken
by Government in regard thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) and (b) The press
report appearing in ‘Economic Times'
dated the 20th July, 1983 does not indicate
the name of the borrower. Presumbly the
press report relates to the case of Shri Ram
Fibres Ltd. which had invested some fund
for purchase of shares of DCM and also
provided loans to its subsidiarics for pur-
chase of sharies of DCM. The finaucial insti-
tutions who looked into the matter have
reported that the purchases were effected be-
fore the disbursement of the institutional
loans. The institutions have also reported
that the loans to Sri Ram Fibres have been
utilised for the purpose for which they were
meant,

(¢) No such instance where the loan
borrowed hus been misused by the borrower,
has come to the notice of the institutions.

(d) If any case of missue of funds is
noticed by the institutions, they can stop
further assistance and recall the advances.

World Bank Loan for new Projects

4374. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FINAN-
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CE be pleased to lay a statement showing :

(a) whether the World Bank has appro-
ved any new projects in the year 1983-84 for
financing in the Central/State sectors;

(b) if so, the details thereof, in the
State and Central sectors separately;

(¢) whether any projects 1n cither of
these two sectors are also pending for appro-
val with the World Bank; and

(d) if so. the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) and (b) A
statement showing the prujects for which
World Bank loans credits have been appro-
ved in the Bank’'s flscal vear 1983 (July 1982
to June 1983) is laid on the Table of the
House

(c) and (d) We have indicated to the
Bank a Pipeline of projects for assistance
for the fiscal year 1984. The actual number
of projects for which assistance can be tied
up and the quantum of such assistance will
depend, among other things, on the total
availability of Bank group funds and the
status of project preparation and processing’

Statement

List of projects approved by the World Bank group in

fiscal year 1982

. CENTRAL SECTOR :

Sl Name of the project Amount of Bank
group assistance REMARKS
(US § million)
IBRD. IDA.
loan credit
1 2 3 4 5
1. Railway Modernisation and 200 200

Maintenance-I1.
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1 2 3 4 5

2. Himalayan Watershed Management. 46.2 ... This is a Centrally
sponsored project
with the participa-
tion of Uttar Pra-
desh State Govern-
ment.

3. Krishna-Godavari Exploration. 1655  ......

4. South Bassein Gas Development. 2223 ...

5. Central Power Transmission. 250.7 ...

II. STATE SECTOR

Sl. Name of the project. Amount of Bank
No. Group assistance REMARKS
(US £ million
IBRD IDA
loan credit
1. Upper Indravati Hydro Electric 156.4 170
Project.
2. Gujarat Water Supply 72
3. Calcutta Urban Development-I1 147
4. Madhya Pradesh Urban Development A1
5. Chambal (MP) Irrigation Phase-l1I 1 .
6. Haryana Irrigation Phase-II 150
7. Uttar Pradesh Tubewells Phase-11 .. 10:
8. Subernarekha Irrigation 127
9. Maharashtra Water Utilisation 227 32
10, Haryana/J&K Social Forestry ... 33

Amendment to Banking Compantes
(Regulation) Act 1949

4375. SHR1 J.S. PATIL . Wil the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No,
3312 on 22 October, 1982 regarding amend-
ment to Banking Companies (Regulation)
Act, 1949 and state :

nomination facilities to bank account

(b) what are the
Government proposes to amend;

holders is likely to be moved by Govern-
ment;

other banking laws

(a) when the amendment to the Banking
Companies (Regulation) Act, 1949 to provide

(¢) what are the specific reasons for brin-
ging forward the amending Bill as mentioned

in part (a) and how will this
bank-account holders in the country; and

help crores of
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(d) when the Bills 1o umend the various
banking laws are likely to be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A compre-
hensive bill, namely the Banking Laws
(Amendment) Bill, 1983 to amend the Ban-
kers’ Books Evidence Act, 1891. the Reserve
Bank of India Act, 1934, the Banking Regu-
lation Act, 1949. the Siate Bank of India
Act, 1955, the State Bank of India (Subsi-
diary Banks) Act, 1959, the Deposit Insuran-
ce and Credit Guarantee Corporation Act,
1961, the Banking Companies (Acquisition
and Transfer of Uundertakings) Act, 1970,
the Regional Rural Banks Act, 1976 and the
Banking Companies (Acquisition and  Trans-
fer of Undertakings) Act, 1980 was introdu-
ced in the Lok Sabha in the last budget
session on the 10th of May. 1983,

The Bill s likely to comic up - consi-
deration in the Lok Sabha during the current
session of Parliament. The Statement of
Objects and Reasons and the Notes on
Clauses appended to the Bill  fully explain
the reasons for prnmoting this measure,

Release of Credit to people of Kashmir
by Nationalised Banks

4378. SHRI P. NAMGYAL : Will the
Minister of FINANCE he pleasad 10 lay o
statement showing :
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(a) the year-wise total amount of loans
and advances etc. made by each of the
nationalised banks functioning in the J & K
State, separately for the years 1980-81, 1981-82
and 1982-83:

(b) year-wise total amount of repayment
of loans and advances, etc. received back by
each of the above banks during the said
period: and

(c) year-wise credit deposit ratio of cach
Bank in comparison with the all India ave-

rage ratip ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)and (¢) Data on
state-wise distribution of deposits and advan-
ces of Commercial Banks are published by
Reserve Bank according to bank groups.
Accordingly, readily available bank group-
wise data on Dcposits, Advances and Cre-
dit : Deposit Ratio of S B.I. Group and
nationalised  banks in the State of ] & K
and their C : D Ratio for the country as a
whole for the last three years June 1980,
June 1981 and June 1982 are set out In the
attached statement,

(b)  Available data show that Public
Scctor  Banks' recoveries  of  Agricultural
Advances (Direct) in Jammu & Kashmir as
at the end of June 1978, June 1979 and June
1980 were 63.0  per cent, 46.9 per cent and
34.7 per cent of the demand respectively.

Statement

Bank Group-wise Deposits, Advances and (

of Public Sector Banks

. Ratio

in Jammu & Kashmir

(Amount in Rs lakhs)

June 1980 June 1981 June 1982
| 3 4
S.B.1. Group :
Deposits 1109 0767 7417
Advances 2468 2020 183
¢ : D Ratio (") 40.4 3.2 42.9

(75.4) (73.8) (72.6)
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*

t 2 3 4

%

14 Nationalised Banks ' é
Deposits 8629 10531 12328
Advances 2964 3998 5058 g

C : D Ratio (%) 34.3 380 41.0 g

(63.2) (62.6) (63.5) ¥

6 Nationalised Banks : ;
Deposits 1414 1642 1763 ;
Advances 476 558 533 [

C : D Ratio (%) 3.7 34.3 Y 2

(61.4) (61.2) (61.2) 2

Total Public Sector Banks : i
Deposits 16152 18940 21508 5
Advances 5908 7476 1774 ¢

C : D Ratio (%) 36.6 39.5 40.8

(66.9) (66.0) (66.2) t

Note : Figures in braekets indicate All India C : D Ratio

* Income Tax Dues not Collected .

4379. SHRI NAWAL KISORE SHARMA :
Will the Minister of FINANCE be pleased
to state the particulars of parties from whom
the income tax dues were not collected and
subsequently written off and what are the
reasons for not collecting taxes due in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : The number of cases
wherein income fax dues were found to be
irrecoverable and where write-off was appro-
ved during the years 1980-81, 1981-82 and
1982-83 runs into thousands. However, par-
ticulars of parties with arrears of Rs. 10
lakhs and above in whose case write-off was
approved in the three years are given in the

attached statement., The main reasons are
as under :

e s .

(i) assesses having died leaving behind &
no assets; :

1
(ii) assessee-companies having gone into

liquidation; g

(iii) assessees who are alive but have no liﬁ
attachable assets; o

!

(iv) assessees being untraceable;

ey,

P AR Kot P T

(v) assessees having left the country
" without leaving any assets; g

(vi) amount being petty, etc,
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Statement
S. No. Name of the of the assesse Amount written off
2 3
1980-81 Rs.
Sarva-Shri -
1. Late Raja Bahadur Kamakhya Narain Singh 1,40,07,422
of Padma.
2. S.B. Industrial Development Co. Ltd. 69,08,037
3, Ladha Singh Bedi & Sons. 28,12,551
4. Renwick & Co. Pvt. Ltd. 16,77,503
5. K. Nalarajan. 41,46,640
6, Teliapara Tea Co. Ltd: 17,55,000
7. Syed Mustafa Syed Murtaza. 12,87,369
8. Chunilal Mehta & Co. (P) Ltd. 10,00,000
9. G.L. Velumani. 14,22,756
100 Chhajer & Co. (P) Ltd. 24,89,636
11. Late M.C. Roy. 38,35,871
12.  K.M. Modi. 30,00,000
13. Asa Ram Verma. 35,99 504
14. K.C. Modi. 40,80,651
15. E.E. Jhirad. 18,00,692
16, M.B, Sarkar & Sons. 21,00,000
17. Late R.K, Patel. 29,20,576
18. Dubchand Sharma. 13,17,813
19. Amirali Noor Mohamed. | 2,50,000
1981-82
i. lsmail Habib. 9,95. 492
2. New Bhopal Textile Mills Ltd. 12,37,684
| 3. T.D. Murthy & Co. 50,00,000
4. R.S. More Litd. 17,93,732
5. Asa Ram Verma. 11,00,000
6.  Nursing & Co. Ltd.

12,75,778
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1 2 3
7.  Ahmed Dadabhai & Co. (Firm). 36,23,037
8. R.S. Gopikishan (Shipping) Pvt. Ltd. 15,18,000
9.  Late Gurusarania) 12,65,577
10.  Ahuja Construction Co. Pvt. Ltd. 18,44,274
1.  Ram Prasad Shaw (Deceased). 22,94,759
12. Panipat Woollen & Genl. Mills Co. Ltd. 33,16,164 °
13. Bhagwandas Madanlal. 17,53,784
14. Mahalaxmi Transport Co. (P) Ltd. 12.10,740
15.  Ajit Sengupta (Decd.) 9,97,760
16. Manaklal Agarwalla. 34,92,426
17. Babu Ram Aggarwal. 16,53,597
18, Girson Knitting Works. 13,22,271
19.  Shiv Kumar. 13,49,517
20. Satnam Singh Sabota. 11,41,207
21.  Asia Electric Co. 11,32,441 '
22. Jamakhandi Bros. 11.14,270
23.  M.,P. Poddar. 31.91,362
24.  Kishanlal Haricharan. 15,62,204 :
1982-83 '
1. B. Dwarkadas & Co. (AOP). 21,48,279 I
2. Sambhuram Kirodimal & Kirodimal Premchand (HUF). [,11,95,608 |
3. Gen. Mrig Shamsher Jang Bahadur Rana. 13,45,448 ]F
4.  Anvar Khan. 13,45,241 ;

Tightening of Green Channel and Liberalised
Baggage Concessions

4380. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state ;

(a) whether it is a fact that customs
collectors have recommended tightening of
the green channel and other liberalised
baggage concessions ;

(b) if so, what are the salient featuresi
of other recommendations made by Customs
Collectors in their meeting in July, 1983;:
and |

¥

(c) what is the reaction of Government/
towards the recommendations of the Custom tI
Collectors ? ¥

THE MINISTER OF STATE IN THE,
MINISTRY OF  FINANCE (SHRI|,

PATTABHI RAMA RAO) : (a) No, Sir.
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(b) In so far as baggage clearance Iis
concerned, the Conference of Collectors re-
commended review of the Transfer of Resi-
dence Rules and the Provisions relating to
unaccompanied baggage and the Tourist
Baggage Re-export facility.

(¢) These recommendations are under
examination.

High Power Committees for purcbase of
Aircraft for A1, and [. A.

4381. SHRI DEEN BANDHU VERMA
SHRI B. V. DESAI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether it is a fact that Govern-
ment have constituted two high-power com-
mittees to advise Government regarding
purchase of aircraft for Air India and
Indian Air lines;

(b) if so, the details of the same ; and

(¢) by when, these committees are likely

to submit their reports ?

THE MINISTER OF STATE OF 1 HI
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir.

(b) and (¢) Do not arise.

Proposal to set up an Indian Joint Venture
in Egypt for Tea

© 4382. SHRI SONTOSH MOHAN DEV:
Will the Minister of COMMERCE be

pleased to state :

(a) whether the Tea Trading Corpora-
tion of India propose to set up an Indian
joint venture in Egypt for blending and
packaging of tea;

AUGUST 19, 1983
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(b) whether the efforts are also under
consideration for distribution of Indian tea
in Egyt and adjoining markets; and

(c) the dctails thereof ?

THE MINISTER OF STATE IN THRE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Yes,
Sir. Tea Trading Corporation of India pro-
poses to set up a tea blending-cum-packaging
plant in Egypt under a Joint venture project
with SHEMTO, an Egyptian Government
Food Trading Organisation. The objectives
of the project include developmenl. promo-
tion, marketing and distribution of value-
added Indian tea in the form of packaged
tea and tea bags in Egypt and in adjoining
countries

(¢) The total cost of the project s
estimated at Rs. 7.68 crores. The contribu-
tion of T.T.C.I and SHEMTO will be 51%
and 49°, respectively.

The packaged tea and tea bags 1o be
produced at the tea blending and  packa-
ging plant under the joint venture project
will be distributed 1n the Egyptian market
through SHEMTO's existing sales and  dis-
tribution network which has a share of
80?, of the domestic market in Egypt,

At least 75% of the requirement of tea
for this project would be exported from
India

Ceylon Darjeeling Tea

4383 SHRI SONTOSHMOHAN DEYV -
Will the Minister of COMMERCE be

pleased 1o state :

(@) whether it is a fact that Sri Lanka
has put  out a product entitled “Ceylon
Darjeeling Tea” ;

(b) if so, the detalls thereof; and

(¢) the measutes proposed by Govern-
ment to counter the above and publicise the
genuine Darjeeling flowering tea famous for
its aroma ?
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THE MINISTER OF STATE IN THE
MINISTRY COMMERCE OF (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.

(e) The question of counter measures by
Government does not arise However as
part of its promotional activities Tea Board
has been making efforts to promote the
marketing of Darjeeling  teas. Recently
in consultation with the Tea Pro-
ducers of Darjecling, a marketing Soci-ty
for Darjecling Tea has been set up with the
following objects :-

(1) to promole consumption and sale
of Darjeeling tea to obtain  remunerative
prices for the producers:

(2) to create awareness of the unigue
qualities of Darjeeling tea in India and
abroad;

(3) to undertake the marketing of

Darjeeling tea;

(4) to improve the quality and standards
of Darjeeling tea.

Assurance given fo All India Federation of
Income Tax Gazetted Services Association

4384. SHRI MOOL CHAND DAGA
Wi 'te Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have appointed the Fourth Pay Commission
while important recommendations of the
Third Pay Commission accepted in principle
by Government at the Cabinet level with
regard to the grant of weightage as early as
in May, 1974, have not beerd implemented

till today;

(b) what is happening to the assurances
given to the All India Federation of Income-
tax Gazetted Scrvices Association, New
Delhi by Finance Minister with regard to
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grant of weightage with retrospective effect
vide letter dated 25 February, 1983 of the
Central Board of Direct Taxes, New Delhi
wherein it was said that the Mipister himself
will use his good offices in getting the
decision  expedited in this connection;
and

(c) the reasons why has the assurances

not been fulfilled so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) In regard
to the Indian Income-tax Service, Group ‘A’,
information was given in reply to Un-
starred Question No. 9323 answered in the
Lok Sabha on 9.5 75.

(b) and (¢) The matter has been taken
up with the Ministry of Home Affairs for
an early decision.
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Increase in Tourism Facilities in Kerala

4386. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether Government have any pro-

posal to increase tourism facilities in
Kerala;

(b) if so, details and action taken
thereon;

(¢) which are the plazes of the pro-
jects covered by the Department of Tourism
of India, Tourism Development Corpora-
tion of Kerala; and '

(d) the details of the expansion work
proposed to be undertaken about them ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (d)
The Department of Tourism, 1n  con-
sultation with the State Government,
have identified two travel circuits in the
State for phased development of tourist
facilities with the combined resources of the
Centre, the State and the private sectors.

The Deparument proposes v provide
assistance (o the tune of aboul Rs. 52
lakhs for provision of boeat/equipment at
Thekadi, introduction of Water Sporls at
Quilon and Kumarakom and for parking
facilities at Wpynad. The Department is
already maintaining a Beach Resort at
Kovalam built at o cost of Rs. 275
crores.

The State Government, including the
Kerala Tourism Development Corporation,
have a budget of Rs. 675 lakhs in the Sixth
Five Year Plan for provision of tourist
facilities at Trivandum, Cochin, Varkala,
Kottarakkara, Kottayam, Kumarkom,
Munnar, Trichur, Kuttipuram, Calicut,
Cannanore and Ezhumalai, Besides, the
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private sector is being encouraged to develop

such facilities along the travel circuit
centres.
Debt Liability of Kerala
4387. SHRI A. NEELALOHITHA-

DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) the details of the debt liability of the
Government of Kerala to the Government of
India; if any;

(b) whether Government propose (o
write off the debt liability considering the
financial crisis of the State Government of
Kerala; and

(¢) if so, the delails thereof ?

THE FINANCE MINISTER (SHRI
PRANAB MUKHERIJEE) : (a) According
to the provisional figures available for
1981-82, the debt liability of the Kerala|
Government to the Central Government as
on 31.3.1982 was Rs. 6,04.06 crores.

(b) There is no proposal under con_si-I'
deration of Government to write off

the debt liability of the Kerala Government.'
(C) DucS nol arise. ,

|

Amount Deposited in Sabara Deposits and!

Investment India Limited in Gujarat,
Delhi and Bombay

4388. SHRI UTTAMBHAI H. PATEL °*
Will the Minister of FINANCE be please
to state : '

|

(a) how much amount has beey:
deposited in Sahara Deposits and Invest
ments India Limited by people in variou,
branches of Gujarat, Delhi and Bombay!
and ‘.

i

(b) the action taken to return tl-';*';

money of depositors ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b)
Reserve Bank of India have held that the
activities of this company come within the
purview of Prize Chits and Money Cir-
culation Schemes (Banning) Act, 1978.
Accordingly they advised the Delhi Adminis-
tration to take appropriate action in the
matter. The Crime Branch of Delhi Police
is reported to have arrested Chairman and
some other Officers of the company for
alleged cheating of its depositors all over
the country. The information regarding the
amount deposited by the people in various
branches of the company is not available
with the Reserve Bank of India

The Central Government or the Reserve
Bank of India have no statutory powers (o
compel such companies'firms to refund such
deposits.  Acceptance of Deposits by com-
panies/firms amounts to a contract between
the depositor and the concerned company/
firm and in case of any breach of contract
by the latter, redress can be sought in a
Court of Law.

Irregularities and Corruption in IAAI

4389. SHRI UTTAMBHAI H. PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether attention of Government

has been drawn to the news published in

‘Indian Express’, Delhi dared 12 July, 1983
under the heading ‘IAAI Probe into
Tender’;

(b) if so, the actual facts thereof;
and

() the actions taken by Government
and TAAI in the matier ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND ClViL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Yes, Sir. Tenders were
invited for  the construction of an
approach road to the New Inter-
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national Terminal Complex at Delhi
Airport to which three companies res-
ponded. A conditon oflcring a rebate of
3.5 per cent suspected to have been inserted
unauthorisedly after the opening of the
tenders was noticed in the tender submitted
by M s, Bharat Construction  Company
which would have made 1t lowest. An
enquily was eonducted which revealed  that
the tender documents had becn  tampered
with, after they had been opened and
declared, to insert the conditton. Hence,
the condition was treated as not being part
of the tender and the work was awarded to
M s Sri Ram Sayal & Sons whose tender
was found the lowest

The enquiry could not establish conclu-
sively as to when, where and how the un-
authorised insertion was made 1n the tender
documents submitted by M s. Bharat
Construction Company and no  action has,
therefore, been taken ~o far. The matter is,
however, under consideration

World Bank Credit for Second
Orissa Irrigation Project

4390. SHRI UTTAMBHAI PATEL :
Will the Minister of FINANCE be pleased
fo state

(a) whether the attention of Government
has been drawn to the news item appearing
in the “Indian Express’ dcoted 12 July, 1983
under the caption “~105 million bank loan
for QOrissa Project™”

(b) whether it 1s a fact that the World
Bank has announced a & 105 million credit
to finance the Second Orissa Irrigation
Project;

(c) if so. the details thereof;, and

(d) to what extent it will benefit the
people ?

THE MINISTER OF FINANCE (SHRI1
PRANAB MUKHERIEE) : (a) Govt. have
seen the news item.
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(b) and (c) An IDA credit of US =~ 103
million for the Second Orissa Irrigation Pro-
ject has been approved by the Bank's

Board of Executive Directors on July 7, 1983,

The Development Credit Agreement and Pro-
ject Agreement are likely to be signed
shortly.

(d) Tt i1s estimated that investments in
the medium irrigation projects and in com-
mand area development would, at full deve-
lopment. directly increase the value of crop
production in Orissa by approximately Rs.
400 million annually. Medium  Irrigation
Projects and on farm development under the
project would ditectly benefit about 100,000
farm families and an additonal 110,000 farm
farnilies would benefit from land  consolida-
tion. Construction activiteis under the
project are estimated to generate about 19
millhion man-days of construction employ-
ment over the [our-vear project period.
Additionally_ it is expected that farm employ-
ment will expand by about 9 million man-
days as a result of increased irrigated area.

Production and Export of Tea

4391. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be plea-

sed to state :

(a) the names of the States in which tea
1s being grown;

(b) whether any effort is being made to
grow tea in other States under the ‘*Grow
more tea’ slogan;

(¢) if so, the details thercot and the
result achieved; and

(d) what other eflorts are being made to
increase the production of tea to meet the
indigenous requirement and for the export
also ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Tea is being
grown mainly in Assam, West Bengal,
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Tamilnadu, and Kerala. Other states where
tea is produced in smaller quantities are
Karnataka, Tripura. Uttar Pradesh, Hima-
chal Pradcsh Sikkim and Bihar.

(b) and (¢) While there is no specific
programme under a ‘Grow more tea’ slogan,
the possibility of expending tea cultivation to
non-traditional areas is being explored in
Arunachal Pradesh, Nagaland, Manipur,
Mizoram, Meghalaya and Orissa.

(d) In order to augment tea production
in the country, a number of developmental
schemes are being implemented by the Tea
Board. Thesc include the Plantation Finance
Scheme, Replantation and  Rejuvenation
Scheme and Irrigation Machinery Hire Pur-
chase Scheme. Governm:nt have also recen-
tly accorded approval to the Interest Subsi-
dy Scheme for Darjeeling tea gardens. Other
developmental schemes envisage financial
assistance to Smull Tea Growers and impro-

ved tea cultivation in non-traditional areas.
Under these schemes substantial loans and
subsidies are being granted. The Tea Board
also runs clonal nurseries in different parts
of India to provide high yiclding plant mate-
rial. Research on developing improved
methods of tea cultivation is being carried
on at the various research establishments in
India. One of &he primary objectives of
such research is to increase the productivity
of tea,

Promotion Policy for Godown Keeper/
Clerk ETC. in S.B.I.

4392, SHRI BHEEKHABHAI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is fact that the State Baonk
of India has got different promotion policy
in case of promotion of Godown Durban
and Subordinate Staff to the post of Godown
Keeper/Clerk, etc. if so, the reasons there-
of;

(b) whether it is also_a fact that in
other nationalised banks, the subordinate
staff, who have passed Matriculation Exami-
nation got promoltion after the completion
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of three years confirmed service, if so, why
the same policy is not being adopted by
State Bank of India; and

(c) the particulars of Godown Durbans
who have passed Higher Secondary Exami-
nation and have more than three years of
service in State Bank of India in Delhi in
case of Scheduled Castes and Scheduled
Tribes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) te (¢) Information

is being collected and will be laid on the
Table of the House to the extent available.

Malpractices by Multinational Companies

4393, PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the spirit of
FERA is being circumvented by certain
multinationals by framing the articles of
association of the ‘Indianised’ company in a
manner so that the multinationals are assu-
red of Board control despite minority hol-
dings;

(b) if so, what steps Government pro-
pose to take to prevent such malpracti-
CCs.

(c) against this background whether it
is a fact that M/s. John Wyeth & Brothers
are a 100% branch trading in drugs manu-
factured by an associate company who have
the manufacturing licences and where Ameri-
can multinational company, principal of
John Wpyeth & Brothers, has 40% equity
participation: and

(d) if so, the reasons why had John
Wyeth & Brothers not been asked to comply
with FERA and amalgamate with its asso-
ciate company ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b)
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FERA guideline seek to determine the per-
missible level of non-resident equity in Indian
companies. However, control of companies
under the Companies Act is primarily deter-
mined by the voting power flowing from the
extent of equity holding in the company. In
companies where foreign shareholding is
reduced to 40°;, the control will be depen-
dent on the actual distribution of the remain-

ing shares in the Indian hands. If this share
is widely distributed among shareholders
who cannot combine, the effective control
may rtemain in the hands of the foreign
shareholder.

(c) and (d) The U.S. principal viz. Ameri-
can Home Products has three entities in the
country. Directives under FERA have to be
issued to each enterprise  separately taking
into account the nature of activity under-
taken by the unit. M/s Wyeth Laboratories
Ltd., is engaged in the manufacture of bulk
drugs and has becn allowed to rerain 749
foreign equity. John Wyeth & Brothers is a
trading wing of the group. It is a branch
and has been dirccied to get converted into
an Indian campany with forecign equily not
exceeding 40",. Wyeth (India) Ltd. has no
commercial or manufacturing  activity, It
owns real estate and rents it. Under FERA
it has been directed to Wind up ils opera-
tions. It would not be feasible 10 invoke
FERA for  amalgamation of operating
units.

Amount of S.D.R.s authorised by | M F.

4394, SHRI R. PRABHU :
SHR] BISHNU PRASAD :

Will the Minister of FINANCE be plea-
sed to state ;

(a) the total amount of S.D.Rs. authori-
sed by International Monetary Fund for

.purchase by India during the year ended on

30 June, 1983;

(b) whether the full amount in this re-
gard has been drawn and if so, the dates on
which these were drawn and the amount so
drawn; and
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(¢) the schedule of drawings of SDR for
the fiscal year ending on 30 June 1984 ?

THE MINISTER OF FINANCE (SHRI
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PRANAB MUKHRRIJEE) : (a) S.D.R. 1800
Million.

(b) Yes, Sir. The drawals were made as
follows :

Date of drawal

Amount (in million SDRs)

July 14,1982
November 4, 1982
February 24,1983
May 16,1983

Total

600.00

300.00

(c) The phasing of drawals of SDR 1200 million under the Third Year Programms

1983/84 approved by I.M.F. is as follows :

(i) SDR 400 million
(ii) SDR 200 mmllion
(111) SDR 400 million
(iv) SDR 200 million

On approval.

After 29th October 1983 .
After 29th January 1984,
After 29th April, 1984,

Financial Performance by
Government Companies

4395. SHRI R. PRABHU : Will the
Minister of FINANCE be pleased to siate :

(a) whether it is a fact that Government
companies have improved the financial per-
formance during 1982-83 compared to
1981-82;

(b) the total anticipated profits before
and after taxation of the public sector under-
takings during 1981-82 and 1982-83; and

(c) which are Government companies
which have substantially increased their pro-
fits during 1982-83 compared to 1981-82 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) An carly assess-
ment of the overall performance of public
enterprisss based on provisional financial
data indicates improved performance of the
enterprises in 1982-83 over 1981-82,

(b) The provisionally estimated profits
before tax and after tax for 1982-83 are Rs.
1525.24 crores and Rs. 599.48 crores, respec-
tively, as compared to Rs. 1074.18 crores
and Rs. 484.58 crores recorded in 1981-82.

(c) A statement is enclosed.
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Central Public Sector Enterprises which have improved their Net Profits
in 1982-83 by more than Rs. 1 Crore as Compared to the Year 1981-82

S1. No.

Name of the Enterprises

292

2

Oil & Natural Gas Commission,

Air India.

Cement Corporation of India Lid.

Neyveli Lignite Corporation Ltd.

National Mineral Development Corporation Ltd.
Indian Oil Corpotation Lid.

Madras Refineries Ltd.

Indiun Dairy Corporation.

Bharat Earth Movers Ltd.

Rashtriya Chemicals & Fertilizers Ltd.

Mazagon Dock Ltd.

Oil India Lud.

Housing & Urban Development Corporation Ltd.

Indian Railwqy Construction Corporation Ltd.
Bharat Heavy Electricals Ltd.

Madras Fertilizers Ltd.

Indian Airlines,

Hindustan Aeronautics Ltd.

Indian Road Construction Corporation Ltd.
International Airports Authority of India Ltd.
Rural Electrification Corporation Lid.
Andrew Yule & Co. Ltd.

Food Corporation of India.

Hindustan Machine Tools Ltd.

Lubrizol India Lid.

Central Warehousing Corporation Ltd .

Engineers India Ltd.
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Achievements of Indo-Yugoslay
Joint Committee

4397, SHRI RAVINDRA VERMA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) what has been thc actual achieve-
ments of Indo-Yugoslav Joint Committee so
far as the projects in the third countries are
concerned; and

(b) whether any proiect has been estab-
lished and if so, its details ?

THE MINISTER OF STATE IN THBE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) some
examples of cooperation in this sector are :-

(i) An Indian firm M/s. Kirloskar
Cummins have been supplying die-
sel engines for buldozers produced
in Yugoslavia for third markets.

(i) M/s. lIvan Multinovic, PIM of
Yugoslavia have awarded a sub-
contract worth about Rs. 32 crores
in connection with the KIRKUK
irrigation project in Iraq, to M/s.
Bhasin Associates Pvt. Ltd., New
Delhi. The project comprises cons-
truction of pumping stations, inlet
and outlet basis, canal and canal
lining bridges and laying of large
diameter pipe lines elc.

Possibilities are also being explored fo!
supply of tractor components to Yugoslavia
to cover third market requirements.

Cases under COFEPOSA

4398. SHRI RAVINDRA VARMA '
Will the Minister of FINANCE be pleased
to state : !

(a) the list of persons against whom[.,’
proceedings under COFEPOSA are pending
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with the nature of offence/irregularities com-
m itted by them;

(b) how many cases under COFEPOSA
have been adjudicated Departmentally and
how many were sent to the Courts;

(c) the total amount of fine or penalty
levied by the Department and by the Courts
separately: and

(d) whether any persons were sentenced
to imprisonment if so, the details there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (b) The COFE-
FOSA Act, 1974 provides for preventive
detention in certain cases for the purpose of
Conservation and Augmentation of Fofeign

Bxchange and Prevention of Smuggling Acti-
vities and for matters connected therewith.
As on 30 7.1983, the number of persons in
actual detention under the COFEPOSA Act
was 307.

In view of the large number of cases
and as they will be at different stages of
investigation, adjudication, prosecution elc.
the time and labour involved in collecting
collating the information sought for will be
disproportionately high. However, if the
Hon’ble Member wishes to have information
in respect of any specific case (s), the same
will be collected and furnished.

Contracts given by Mazagon Dock [.td.
to Micoperi SPA of Ttaly

4399, SHRI RAVINDRA VARMA :
Will the Minister of DEFENCE be pleased

to state :

(a) the contracts given to Micoperi
SPA of Italy by Mazagon Dock Limited
during the last 5 years;

(b) the details of these contracts including
the items of goods/service to be supplied by
them and the value payable for. the same;
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(¢) the basis on which these con-
tracts were awarded i.e. by tender or nego-
tiations; and

(d) the normal procedure followed by
Mazagon Dock Limited in awarding such
contracts ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) Dur-

- ing the last 5§ years Mazagon Dock Lid.

awarded two sub-contracts to M/s. Micoperi
of Italy of the value of about Rs. 42 crores
for transportation and installation of off-
shore platforms and other associated
works such as laying of pipelines, installa-
tion of risers etc. during the working
season 1981-82 and 1982-83. Another con-
tract valued at about Rs. 4 crores for pro-
vision of technical assistance to MDL for
transportation and installaton of off-shore
platforms and associated sub-sea works,
for a period of one ycar from 1-10-1982 was
also awarded.

(¢) The contracts were awarded on the
lowest tender basis.

(d) In case of specialised require-
ments like these, tenders are invited from
reputed and experienced parties in the field.
Contracts are awarded on the lowest tender
basis with the approval of Board of Direc-
tors and of the Government for foreign
exchange expenditure.

Investigation into alleged Tax Evasion
by Golden Tobacco

4400. SHRI RAVINDRA VARMA :
Will the Minister of FINANCE be pleased
to state :

(a) the latest position of the investiga-
tion in the alleged excise evasion by the
@olden Tobacco Company;

(b) whether it is a fact that some
Officers connected with this investigation,
have been suddenly transferred from
Bombay;

e
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(c) if so, the reasons therefor; and

(d) whether this transfer would not
hinder the expeditious completion of the
investigation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The investigations
ATC IN Progress.

(b) und (c) It 15 not correct that any
officer connected with the investigation of
this case has been ‘suddenly’ transferred.

Some general transfers, which covered
mostly the persons who had, in the normal
course, become due for such transfers, were
made in June, 1983, kecping in view inter
alia the need for continuity in impor-
tant investigations in the interest of their
expedituous finalisation.

(d) No, Sir

Export of Cashew Kernels
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(a) whether it is a fact that India is
among the largest exporters of cashew
kernels in the World;

(®) if so, total quantity of cashew

exported during previous two years;

(c) names of the countries importing

cashew from India;

(d) whether the programme for its
export during 1983-84 has been finalised;
and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) A statement is attached.

4401. SHRI1 CHIRANIJI LAL
SHARMA : Will the Minister of COM- (d) and (¢) An export target of Rs. 180
MERCE be pleased to state : 5 crores has been fixed during 1983-84,
Statement

Statement shov:rmg export of cashew Kernels from India
during 1981-82 & 1982-83

(Quantity in tonnes) i

Countries 1981-82 1982-83

Australia 918 1309 ’
Bahrain 32 121

Balgium 12 \
Brunei I 2 :
Canada 28 303 :
Czechoslovakia 637 319 - }
Cyprus 18 ! '
France 8 38 f
German F Rep. 138 62 ’ .
G.D.R. 105 562 ¥
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1 2 3
Greece 8 10
Hong Kong 290 875
Iraq 19 18
Jordan 20
Japan 1857 1610
Kuwait 291 450
Labanon 43 84
Malaysia 13 18
Netherlands 316 935
New Zealand 234 291
Norway 6
Oman 2 6
Qatar 8 42
Rumania 169 132
Singapore 420 744
Switzerland 2
Saudi Arabia 133 106
Syria 23
U.K. 316 556
U.S.A. 3867 6594
U.S.S.R. 22339 14819
U.A.E. 185 159
Y ugoslavia 11
Yeman Arab Rep. 1
Total 31537 30195
Implementation of Supreme Court SHRI MADHAVRAO
Judgement in Respect of SCINDIA :
Pensioners
SHRI INDRAIJIT QUPTA :
4402. SHRI CHIRANJI LAL SHR1 SANAT KUMAR
SHARMA : MANDAL :
SHRI MANOHAR LAL Will the Minister of FINANCE be

SAINI :

pleased to state :
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(a) the reasons for delay in implemen-
tation of the Supreme Court’s jndgement in
respect of pensioners; and

(b) by what time the final decision will
be taken in this regard and the Supreme
Court judgement will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) and (b) The various
issues arising out of the implementation of the
Supreme Court’s judgement, which involves
revision of present pension of about 11
lakhs pensioners, are being carefully consi-
dered and necessary instructions will be
issued as soon as possible.

Holding of Shares of Private Com-
panies by Financial Institutions

4403. SHRI CHIRANIJI LAL :
SHARMA : Will the Minister of FINANCE

be pleased to state :

(a) whether it 1s a fact that in many cases
Government and semi Governmemt finan-
cial institutions are holding large chunk of
shares of some private companies;

(b) whether it is also a fact that these
institutions seldom exercise their voting
power to appoint directors of their choice;

(¢) whether it is also a fact that due to
passive interest by these companies that
management of large such companies go
down from father to son and from genera-
tion to generation in spite of the fact that
their holding of shares is even less than 50

per cent; and

(d) if so, steps taken or proposed to
be taken to bring social control in.such large
companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
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The term lending financial institutions,
namely, Industrial Development Bank of

India, Industrial Finance Corporation of
India and Industrial Credit and Investment
Corporation of India deal with the shares
of industrial concerns with a view to pro-
mote industrial development, to introduce
an element of public control, to share in
the prosperity of the assisted concerns which
are doing well and to provide stability to

the share market and industrial manage-
ment. The Investment Institutions like Jife
Insurance Corporation of India, General
Insurance Corporation of India and Unit
Trust of India engage in purchase and sale
of shares in the market as a part of their
normal investment operations. The total
share holding of the term lending institu-
tions form only a small portion of their
total outstanding assistance. The institu-
tions do not usually depend upon their
voting rights (o secure seats on the Board
of the assisted concerns. Their control and

monitoring of the affairs of the assisted
concerns, including, nominating their repre-
sentatives on the Board, flow primarily from
contractural rights derived from the loan
agreements. It is the policy of the institu-
tions not to concern themselves with
the details of internal management of their
asisted concerns so long as the affairs of
the concerns are managed efficiently keep-
ing in view the overall interest of the
instituions, employees, share-holders and the
society at larges. The nominee directors
appointed by the institutions on the Board

of assisted concerns held the management in
taking important policy decisions. They
also safeguard the interest of the institutions
and the assisted concerns and also the
interest of sound public policy.

A High Level Committee has been sel
up recently by the Government to look into
various aspects relating to investment
made by financial institutions in the private
sector companies. This Committee will
look . into, inter alia, the existing system
adopted by the financial institutions fo:
safe g the public interest in the
invested companies and to suggest measure:
for effecting improvement therein as alsc
devising of appropriate guidelines for the.
directors nponfinated by the institutions ir'
such companies. |



303 Written Answers

Amount spent on improvement
of Air Force

4404. SHRI  CHIRANIJI LAL
SHARMA : Will the Minister of DEFENCE
be pleased to state :

" (a) total amount spent during 1982-83
on improvement of Air Force; and

(b) other steps taken or proposed Lo
be taken to strengthen the airfleet ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Government
take all steps necessary to ensure a state
of full defence preparedness. Within the
overall constraints of resources and available
budgetary allocations, modernisation and
re-equipment of IAF is given a very high
priority. Itis not in the public interest
to @isclose the details.

Report of Court of Inquiry into Death
of a Jawan of Sikb Infantry

4405. SHRI INDRAIJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the court of inquiry
ordered into the alleged death by torture of
a Jawan of the Sikh Light Infantry at village
Mahawa in Amritsar District on 14 June.
1983 has completed its investigations and
submitted its report; and

(b) if so, the
action taken thereon ?

findings thereof; and

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) The
Court of Inquiry has not yet completed its
jtvestigations.

Filling up of Vacancies of Chairman
and other Members of L.I.C.

4406. SHR1 INDRAJIT GUPTA :
Will'the Minister of FINARCE be pleased
to state ;

AUGUST 19, 1983

Written Answers 304

(8) whether it is a fact that the Life
Insurance Corporation of India has been .
without a Chairman for the last one year
and the Board has only five members
against its strength of 15 members; and

(b) if so, the details and reasons for
not filling these vacancies for such a long
period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b)
Government has already taken a decision to
reorganise the Life Insurance Corporation
of India into 5 independent units and a Bill
to implement this decision is likely to be
introduced in Parliament shortly. In view
of the impending reorganisation of the
L.I.C. the senior most Managing Director
of the Corporation was appointed as
Current-Incharge and vested with powers of
the Chairman.

At present the Board of the Corpora-
tion consists of 6 members. It may be
mentioned that the L.I.C. Act provides for
the maximum number of persons not ex-
ceeding 16 to be appointed as members of
the Board but does not specify any mini-
mum number.
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AV IR FT ITAF WA T9T
qraFaErEY AT 9T 39T 491 § AyE
&7 % fqgre & o

('%f) 7fz A, A =F I FIIW
faza Hw @ § I AT (1 AER
quiat) ¢ (%) § (¥) wigdr, foom
¥ arT 7edr Fafugea % fao & gaa1

& 2 f& z=8fa Zfas Iwr dug WS
agres sgar =i 2t &Y g mwfgw &
F, o9 49 F WITT AT @A ALY @
7 # #7ifE gAY A 6, a8 FGEH TEl
& | FFAAN, THT AUZ-CHAET FT HYAET
T 1 A19) AT F1 sgufa g v I
F4 79 WIAET FHT EACFATEN K1 FIO
AATA AEY ®T IZ 2 AW A JFT & AZ
gq 2 f& wdr @wg-Fal "@Imw FHIAT
SFT W IAF H|IO A F YA ALY
TEAT |

feet fafra &R &1 81431 H9qr
wiifyg &0 ® AT @D OSI0 H9E)
ayred ¢ fegr wro, zaEr fAwga g
dafag qzget 1 sam § 7@ 9 fFm
STAT 2187 & |

Issue of Bankers® Cheques by Manager
of Banks to their known Parties

4408. SHRI MANOHAR LAL SAINI :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that the
managers of the banks issue bankers’
cheques to their known parties irrespective

SRAVANA 28,1905 (SAKA)
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of the fact whether such parties have money
in their accounts or not by misusing the
discretionary powers given to him;

(b) if so, whether Government have
teken note of this irregularity;

(c) if so, details thereof;

(d) whether some of the managers have
been suspended on.this account; and

(¢) if so, bank-wise details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e)
In the absence of specific details i.e. name
of the bank, its branch, etc., it has not
been possible to get precise information.
However, according to Reserve Bank of
India, bankers' cheques are issued for faci-
litating local payments of and by custonfers.
Such cheques are sold only after money in
respect of them have been received. Reserve
Bank have not received any report of the
cases of managers issuing bankers' cheques
without cash/transfer payments, or any
manager having been placed under suspen-
sion on this account. .

grest &t mig a7 fawfgar s &
garea f&ar snan

440 9. =it ®ATET AT AT -
st e fag e
»it 719 AMfgT THAHT :

#aT faea 94 a8 aar7 §1 F91 FIA
fF -

(F) #|ar G911 gredl ¥ =g
9% AT qrA faqarfaqr #v &1 gurE §T

&1 fauz fEar &,

(@) afz gr, @ asay qor @0 1

X.
G
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(7) #T ATFHIT FT TH TH1T H G2
geq sggamEl #r 1 29 F1 fawiw g,
AR

() afz gl a1 Fegad s

g7

faee wxom § veg AAY (= qgiiw
AT ™) ¢ (F) ;T (@) WIF #
fadsht agza) & seraa 97 gfadws wwrE
F gx w9 71 gfee 7 faa afufqan
1982 FIXT Eledl F1 F3T @17 qAW Iq
aT & gag 9 grzw wifeg 7 sfafaaw
1980 #1 &ura F< fegr war ar «
greel &1 27 FTEA, 1982 & 4T3 WA
H9FT ITT FIA1 HGAT ITF  FTU ATF
Fr AT |

(T) & (=) T WA JET IBA
Fife 2z arfes *7 Fa9 FF Al
F1 wifaat 77 2 Famr agr 9 |

Income Tax Survey

4410, DR. A.U. AZMI: Wil the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 4464 on 18 Deccember, 1981 regarding
“Income tax survey’ and state :

(a) if the survey has since been com-
pleted;

(b) if so. with what results; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (¢
The survey of houses in colonies of Delhi
has not yet been completed as the Income-
tax Department at Delhi has lately been
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engaged in carrying out survey of business
premises only with a view to detecting new
income-tax cases which are comparatively
more revenue vielding.

Purchase of Shares of Indian
Companies

4411. SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of FINANCE be
pleased to lay a statement showing :

(a) particulars of individuals and com-
panies who have asked Indian banks after
February 28, 1983 to purchase shares of
Indian companies along with the npame
of the bank concerned : and

(b) in each case how many money was
so transferred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
In accordance with the practices and
usages customary among the bankers and
also in conformity with the provisions of
the statutes governing the public sector
banks, information relating to individual
constituents of the banks cannot be divulged
and hence the particulars asked for in the
question cannot be disclosed.

Operational Requirement of Jaguar Proved
Sub-Standard

4412 SHR1 BAPUSAHEB
LEKER :

PARU-

SHR1 SUDHIR GIRI :

Will the Minister of DEFENCE be
plcased to state :

(a) is # a fact that the much publicised
plane of the eighties, the Jaguar which was
supposedly acquired to strengthen the
Indian Air Force, has now proved to be sub-
standard and the loss to the tax payer is
over Rs. 1500 crores;
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(b) whether the Jaguar have not met
the operational requirements of the I.A.F.
and whether Indian team had gcoe to

London in this connection recently, returned,

with an oral assurance only from Brititsh
Aerospace to increase the power of the
under powered engines by ten. percent;
and

(c) whether the British have dropped
the Jaguar and they had been snubbed
earlier by NATO which found it not upto
its expectations and this fact was known
to India before the purchase of Jaguars ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) No, Sir.

(b) Jaguar aircraft which was selected
in 1978 is presently in service of Indian Air
Force. It meets the operational require-
ment and is a very effective strike aircraft.
Technical consultations between the British

companies manufacturing Jaguars and Indian

experts from Acronautics industry are a
normal process as part of the Jaguar manu-
facturing programme undertaken by H.A.L.
The visit was not connected with rectifica-
tion of any deficiencies.

(c) Government do not have informa-
tion to this effect. Jaguar aircraft is,
however, in operational service in Air
Forces of U.K. and France.

Accommodation for two Brigades raised in
Babina Distt. Jhansi

4413. SHRI VISHWANATH SHARMA :

Will the Minister of DEFENCE be pleased
to statc :

(a) whether it is a fact that whenever a
new unit or station of Air Force is raised,
their living accommodation is completed
first whereas in the case of Army this bas
never been done and it is done only a long
time later; and

(b) the Government’s plans for pro-
viding living accommodation to Army per-
sonne] ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEV) : (a) Whenever 2 new unit or
station of Air Force is raised, living accom-
modation is generally phased for construc-
tion along with construction of technical
buildings. In the case of Army the unit is
located on the basis of Key Location Plan
or Interim Location Plan. Construc-
tion of living  accommodation is
taken up after the approval KLP. The
possibility of shifting of the unit also governs
the construction of living accommodation.

(b) Government are aware of the pro-
blem and are according higher priority to
this item.

Import of Polyester Filament Yarn by M/s.
Reliance Textiles Industries

4414, SHRI SATISH AGARWAL:
Will the Minister of COMMERCE be
pleased to refer to Bombay Customs House
Daily list of imports dated 31st March,
1983 and state :

(a) the nature of the import licence by
which two shipments of polyester filament
yarn were imported by  M/s. Reliance Textile
Industries Limited from South Africa
alongwith number, validity and details of
the licence;

(b) which items were covered by these
licences, their C.I.F. value and sources from
where they could be imported and whether
the licence mentioned that the items could be
impuorted from South Africa; and

(¢) whether the importer has violated

licensing conditions, if so, the details thereof
and the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (c) The *
information is being collected and will be °
laid on the Table of the House.
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Payment of Hill Allowance to LLmployees.

4415. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the question of payment of
hill allowance to the cmployees working
in hill stations at a height of less than
1,000 metres above mean sea level but
more remote and inaccessible, in comparison
to stations at such altitude (1,000 metres)
has been referred to  the Fourth Pay Com-
mission.

—

7 (b)if so, the exact nature of the quesiion
posed before the Commission in this regard;
and

(c) if not, whether this issue would be
referred to the Commission in view of the
hardship, 1o employees at  such  remote
stations which are even morce costly than
stations at an altitude of 1000 metres or
more ?

THE MINISTER OF STATE |IN THE
MINISTRY OF FINANCE (SHR1
PATTABHI RAMA RAO) : (a) to (c) The
terms of reference of the Fourth Pay Com-
mission have alrecady been announced by the
Government in Ministry of Finance resolu-
tion No. 5 (56)-E. I11/83 dated 29t July,
1983 published in the Gazetic of India
extra-ordipary Part 1 Section 1 on 29th
July, 1983. These terins of reference are
wide enough to cover the question of
payment of allowances (including hill
allowance) to Central Government
employees.

Fake Bank Draft Racket Unearathed
in Khanna Branch of S. B. 1.

4416. SHRI RAJESH KUMAR SINGH:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a fake bank
draft racket was recently unearthed in
the Khanna branch of the State Bank of
India involving lakhs of rupees ; and
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(b) if so, what are the details thersof
stating the action taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) The
State Bank of India has reported that a
fraud involving 74 fake demand drafts was
perpetrated recently at its  Civil Lines
Branch. Ludhiana and that a clerk at its
Khanna branch was involved amongst others.

The State Bank of India had registered a
complaint on 6,7.83 with the Central Bureau
of Investigation (CB1) at Chandigarh alleg-
ing that fake demand drafts purported
to have been issued by some branches of
SBI had been presented to Punjab National
Bank, Miller Ganj, Ludhiana in three
separate accounts. The demand drafts used
by miscreants were similar to the bank's
standard forms though a close scrutiny re-
vealed that they were fake. The signatures
of the signing officers were forged,  There
were 74 fake drafts in all amouuting to
about Rs. 54 lakhs. On realisation of this
amount, withdrawals were made which
amounted to a total of Rs. 52 lakhs

CBI min investigating the case. CBI
has reported that nine persons have been
arrested in this connection and a sum of
Rs. 40,73 lakhs has been recovered. In addi-
tion, further efforts to recover the balance
amount and to arrest the remaining miscrea-
nts are countinuing,

Issue of Bonus Shares by the Hindustan
Lever

4417. SHRIMATI GEETA MUKHERIJERE:
Will the Minister of FINANCE be pleased
to state ;

(a) whether original company as existing
before the new nomenclature of Hindustan
Lever Limited in 1956 had its paid-up capi-
tal increased to Rs. One lakh only on
17-10-1933 :

(b) whether thereafter Bonus Shares
forming part of paid up capital of Hindus-
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tan Lever Limited had been issued as many
as 14 times totalling upto Rs. 2086 lakhs
and constitute as much as 72 per cent of
paid-up capital ;

(¢) whether gross remittances for the 1981-
82 years 1981-82 amount to Rs.1116 lakhs &
proposal of the company to once more issue
Bonus Shares to the extent of 3 for 5 fully
paid-up shares (Equity) will considerably
add to Capital base of Uniliver PLC, UK
and lead to still heavier remittances abroad;
and

(d) whether Government would refuse
to consider issue of Bonus Shares till the
company reduces its foreign equity holdings
to 40 per cent or less ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) ; (a) According
to information available with Government
the capital of M/s. Lever Brothers (India)
Pvt. Ltd. in 1933/34 was Rs. 28 lakhs.

(b) Between 1933 and 1982 the com-
pany was permitted to capitalise Rs. 2086.25
lakhs of its reserves by way of bonus issues
constituting about 729, ot the paid-up capi-
tal as at present.

(¢) The amount approved by the
Reserve Bank of India for remittance of
dividends to Unilever PLC, U. K. by
Hindustan Lever Ltd. during the last three
years are as under :—

SRAVANA 28, 1905 (SAKA)

Year Amount

1981-82 Rs. 323.72 lakhs
1980-81 - Rs. 145.02 lakhs
1979-80 Rs. 315.37 lakhs

The proposed bonus issue in the ratio
of 3:5 will proportionately increase the
capital base of the company, including the
capital of Unilever PLC, U. K. although
its percentage share-holding will remain the

L
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same. The question whether this will lead
to heavier remittances abroad will depend
upon the future profitability of the company
and its dividend policy.

(d) The company has been permitted to
retain 51% foreign holding under the FERA.
The bonus issue proposal of the company
will be considered in accordance with the
guidelines prescribed by the Government
for issue of shares in this regard.

Grievances of the Store Keeping Staff of
Army Ordnance Corps

4418. SHRI A. NEELALOHITHADA-
SAN NADAR. Will the Minister of
DEFENCE be pleased to state :

(a) whether Government of India are
aware of the grievances of the Store Keeping
Staflf of Army Ordinance Corps;

(b) if so, the details thereof.
®

(c) whether the All India Association
of Store Keeping Staff of AOC has resorted
to a relay hunger strike in the month of
May, 1983 ; and

(d) if the so, details of their demands
and what action has been taken by Govern-
ment on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K, P,
SINGH DEO) : (a) Yes, Sir,

(b) These are :

(i) Revision of ratios as between Store
Keepers & Senior Store Keepers & Store
Superintendent and Senior Store Superin-
tendents ;

(11) Implementation of Expert Classifica-
cation Committee’s Report; and

(1) Abolition of . direct recruitment to
Class II posts of Ordnance Officer (Civilian)
(Stores) etc. _i
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(c) They thercatened (o launch a Relay
Hunger Strike; but the same did not appear
to have materialised.

(d) Details of demands are indicated
at (b) above. ltems (i) & (iii)) are under
active consideration of the Govt. it has not
been possible to implement Expert
Classification Committee!s recommendations
on Store-Keeping Staff which is a non-in-
dustrial category and a Note of disagreement
has already been recorded in the Minisiry
of Defence Departmental Council (JCM).

The matter is now going up for Arbitration.

Repayment of the External Borrowings

4419, SHRI H. M. BAHUGUNA ;
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the repay-
ment prospect is now begining to be a cause
for concerp, in respect of the massive exter-
nal borrowingg despite clear warnings from
all parties and interests ; and

(b) whether Government propose to
review the conditionality clauses of the IMF
loan and review its current import Iiberali-
sation policy and open door welcome to
multinationals in areas of (i) consumer
goods (ii) where we have achieved self-reli-
ance besides stopping indiscriminate imporl
of certain industrial goods or most compo-
nents thereof from hard currency areas
for export to soft currency trade areas ’

THE MINISTER OF FINANCE
(SHRI1 PRANAB MUKHERIEE) : (a)
-and (b) These issues have been covered
in the Statement made in the House on
the 26th July, 1983 regarding the third year’s
programme (1983/84) of India‘s Extended
Arrangrment with the International Mone-
tary Fund.

Foreign Loans for Pure Drinks Limited

4420. SHRI N, K. SHEJWALKAR
Will the Minister of FINANCE be pleased
to state :
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(a) whether Rs. 11 crores foreign ex-
change loan has been approved for Pure
Drinks ;

(b) how much of the loan has been
disbursed ; and

(c) what loans in Indian Rupees have
been sanctioned and disbursed (o Pure
Drinks for the hotel ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) and (b) M/s.
C.J. International Hotels Ltd." (and not
‘Pure Drinks India Ltd’) were given appro-

val for securing a Euro-Dollar loan equiva-
lent of US = 12,5 million in connection
with the setting up of their Hotel Project. No
drawals have taken place against this appro-
val as certain formalities prescribed by the
guarantee;ng banks have yet to be fulfilled.
Pending finalisation of the loan transaction,
the Company has taken a rupec bridge loan
of 385 lakhs from Indian Banks to be
adjusted against the proceeds of the Euro-
dollar loan.

(¢) In addition to the bridge loan given
by the Indian Banks as mentioned above
Financial Institutions have sanctioned rupee
loans amounting to 1200 Lakhs of which
an amount of Rs. 600 lakhs has already
been disbursed.

P.M.'s Declaration about IMF. and
World Bank Borrowings

442]1. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Prime Minister while
abroad stated that internal agencies like
I.M.F. and World Bank have outlived their
utility and new economic world order has
become an urgent necessity ;

(b) if so, whether it is proposcd to do
away with borrowings from these agencies
and intensify eflforts for self-reliance, mutual
co-operation with third world and socialist
countries ? and
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(¢) if not, reasons thercfor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) The
Hon. Member is presumably referring to
the speeches delivered by Prime Minister at
the concluding session of the 7th Conference
ot the heads of States of Government of
non-aligned countries on 12th March, 1983
and RAUL PREBISCH  Lecture at
UNCTAD in Belgrade on 8th June 1983.
In these speeches, the P.M. had made some
remarks about the need for reforms in the
working of interpational financial institu-
tions like IMF and World Bark with a view
to protect the interest developing countrieS-
There is no proposal to do away with
borrowings from these agencies.

Import of Merchandsse by [ndian Companies
from South Africa

22. SHRI SATISH AGARWAL:
Will the Minister of COMMERCE be

pleased to state :

(a) whether some Indian Companies
have imported merchandise from South
Africa and trade with South Africa has

been resumed; and

(b) whether import of merchandise by
M/s. Reliance Textile Industries Ltd. from
South Africa as shown in the Bombay
Customs daily list of Imports dated
31-3-1983 does not constitute a violation of
Governments' policy as well as UN
sanctions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Licence for import and export, including
Open General Licences , are not valid for
import or export, from and to South Africa
and South West Africa. The Bombay
Customs Daily List of Imports dated 31st
March, 1983 shows import of Polyester fila-
ment by M/s. Reliance Textiles Industries Ltd.
from S. Africa Information about the facts of
the case is being collected and will be laid
on the Table of the House. No other case

-
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of import from South Africa/South West
Africa has come to notice so far.

AT Ho 50 HMIT HKIMAT
afafrem fanto ) gawfa
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& g=qaa ggw JrfaFrdy 2, 37 agefa
afafer frafo Frg faar nar 2

(¥) =9 & () F THAC AT @A
gu Ig W ALY oAl |

Possession of Nuclear Weapons by Pax

4424, SHRI CHITTABASU : Will the
Minister of DEFENCE be plecased 1o
state :

(a) whether it 1s a fact that Pakistan
actually possess nuclear weapons now;

(b) whether is is a face that USA gave
assistance to Pakistan in the creation of
nuclear weapons;

(¢) whether it is also a fact that more
than 100 Pakistani nuclear physicists under-
went training in USA:

(d) whether it is also a fact that through

proxy companies, Washington, together with
. Western allies  supplied Islamabad with
nuclear technologyv, and

(e) if so, the reaction of Government
thereto ?

— - e ms e s ==

THE MINISTER OF DEFENCL (SHRI
R. VENKATARAMAN) : (a) to (d)
Government have seen some media reports
. in this regard but have no reliable informa-
; tion to confirm the same. According to
( available information Pakistan is con-
tinuing her efforts to acquire fuel reprocesecning
and uranium enrichment capability which
 would enable her to detonate a nucleer
device.

(e) Government keep all developments
impinging on the country’s security under
constant watch. Appropriate measures are
vinitiated from time to time (0 maintain
tadequate defence preparedness.
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US Threat to Security

4425 DR. VASANT KUMAR
PANDIT : Will the Minister of DEFENCE
be pleased to state :

(a) has the. attention of Government
been drawn to the article entile ““US threat
to our 3ecurity’ in the issue of the ‘Blitz’
dated July 9th, 1983;

(b) whether  the Defence Department
has studied the extent, expansion and impact
of selsmic studies and surveys done by
ONGC in collaboration with forcign
technocrats and processing of the data by
foreign computers;

(c) if so, what sofety steps have been
taken to prevent this vital information from
becoming a security danger for the country.

(d) whether  Government have given
any guidelines or directions 0o ONGC on
the wvital oceanic and seismic information
gathered through computers, if so, the
details thereof, and

(e) what are the security steps taken by
the Departmeni.in all public sector under-
takings where foreign technocrats, scientists
researchers etc. are involved 7.

HE MINISTER OF DEFENCE (SHRI
R. VENKATRAMAN) : (a) Yes, Sir.

(by to (d) Ministry of Defence are
aware of the security implications involved
in the processing of seismic data abroad
and give their recommendations, from time
to' time, (o the concerned authorities while
clearing proposals.

Seismic data is sent abroad for pro-
cessing after the clearance of the Ministry of
Defence and the following security mea-
sures are laid down :(—

(i) A seismic vessel hired for survey
is throughly inspected by the
Navy before actual survey. An
officer of ONGC and an officer of
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Indian Navy (at? the discretation
of Naval authorities) is put on
board the wvessel during actual
surveys.

(i) Whenever seismic data is sent abroad
for processing, an officer of ONGC
duly briefed by the Defence
authorities is deputed to the com-
puter centre where data is processed.
Defence authorities decided if a
Naval Officer should also be sent
alongwith the ONGC officer.

(iii) A securiry clause is provided in
the contracts for acquisition and
processing of data.

(e) Foreign technicians/scientists working
in the Public Sector Undertakings have only
limited access to areas where equipment in
collaboration with them is under manufac-
ture and where the presence of such foreign
personnel is essential. Adequate security
measures exist in such cases to safeguard
national interests,

weqey frotg ad«d swat | afg
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F1 s g2rFT 7aaey faopg ¥ giaw
FT Frar G97 fFa1 797 97, AHT FT FA
4.70 71 ®7T ZFI(A ¥ FA 03 ) A0T-
FIT AZT FT TE 417 &7 TFA F1 =410
FewTe g9 AZF ¥ Y7 3y zEEr fEar
ST ET B

Investment in Man-made Fibre Industry by
MODIS and COURTAULDS of UK.

4427. SHRI
Will the Minister
pleased to state :

DIGAMBER SINGH :
of COMMERCE be

(a) whether Modis and Courtaulds of
U.K. have joined hands in making the
largest one-shot investment in the man-made
fibre industry in the country in the produc-
tion of high wet modulous (HWM)
fibres;

(b) if so, the reasons why Government
are giving so much expansion o the
man-made fibre industry over the indigenous
production of conventional cloth;

(c) whether suitability of this type of
fibre has been studied in the context of the
Indian climate and its dermatological
effects; if so, where and if not, the reasons
therefor; and

(d) what is the current target for the
expansian or installation of new man-made
fibres units in the country and whether

Government will put a stop to this
further expansion at some slage in the
interest of these few Industrial Houses who
are reaping a bumper profit from this

Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Modis pro-
pose to establish a new industrial under-
taking in collaboration with Courtaulds of
U.K. for the manufacture of High Wet
Modulous Fibre (Modal fibre) with an
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annual capacity of 30,000 tonnes. It will
not be the largest undertaking manufacturing
man-made fibres

(b) to (d) Expansion in the man-made
fibre industry is in keeping with the Textile
Policy announced in March 1981, which
envisages multi-fibre approach, while main-
taining the dominance of cotton.

The intention is to create sufficient
capacity for producing 150,000 tonnes of
such fibres in order to avoid dependence on
imports. According to Silk & Artsilk Mills
Research Association (SASMIRA) such
fibres are suitable for our climate and
hence no dermatological effects.

Supply of Stvel at International Price
to Eng*neering Exporters

4428, SHR1 ARJUN SETHI : Will
Minister of Commerce be pleased to state

the

(a) whether it is a fact that the scheme
to supply steel at International prices to
engineering exporters and re-imburse them
the differences between the Ingernational
and domestic prices has run into rough
weather because of delay in relea ing funds
for the purpose ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) : (a)
and (b) No, Sir. Funds required
for operating the Scheme of International
Price to exporters of Engineering goods are
periodically made available from Enginecering
Goods Exports Assistance Fund (EGEAF)
to the Engineering Export Promotion
Council (EEPC) which 1s administering the
Scheme. '

Prices of Wollen Garments

4429, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether a handful of traders who
have monopolised the raw wool trade
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have kept the price at a very low level;

(b) whether the prices of woollen gar-
ments are rising rapidly inspite of the falling
prices of raw wool; and

(¢) if so, the steps Government have
initiated to curb the excessive profits of the
monopolisers and to improve the quality of
wool so as to reduce import of quality
wool ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Trade in raw
wool is not controlled and it is not possible
to ascribe price trends to any single factor.

(b) In view of the extremely limited
production of apparel quality wool within
the country the bulk of our requirement has
to be imported. According to the
Index Numbers of whole sale prices,
prices of wollen textiles have increased
between 6 to 9% over the last two
years. Prices of indigenous raw wool had
fallen during the same period by 10.9%.
However, there has been an increasing trend
during the last two months.

(c) Government have undertaken exten-
sion sheep development programmes by
laying stress on cross-breeding and selective
breeding. This would enhance qualitatively
and quantitatively the production of carpet
wool as well as apparel wool within the
country. Such increase in the production
of wool of better quality is expected to
reduce the imports. Some State Government
such as Rajasthan and Gujarat, have
set up corporations in this connection.

L
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This has helped to check the profiteering
tendencies of wool traders.

Export Oriented Industrial Units

4430 SHRI SUDHIR GIRI : Will the
Minister of COMMERCE be pleased to
state :

(a) the total number of export oriented
industrial units as at present in country;
State-wise;

(b) the total production unit-wise effect-
ed by these units during 1980-81, 1981-82 and
1982-1983 ;

(c) whether Government are considering
any proposal to set up more new units ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) and (b)
Under the Scheme of 100% Export Oriented
Units, 311 units have been approved as on
1-6-1983, State-wise location of these units
is given in  Statement-I. Out of the
approved units 15 units have started expor-
ting their production, Details of these
units are given in Statement-II,

(c) and (d) Applications for setting up
of new units when received from entrepre-
neurs are considered on merits and in accor-
dance with the policy in force.

Statement—I

State-wise location of approved units under the Scheme of 100% Export
Oriented Units as on 1.6.1983.

Andhra Pradesh
Assam

Bibar
Chandigarh
Delhi

Gujarat

A o

— 14
— 1
- 7
— 31
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Co. Ltd., Hyderabad.

1 2 3 4
Goa — 5
Haryana - 19
) Himachal Pradesh — 2
10, Jammu & Kashmir — 2
11, Karnataka = 34
12, Kerala —- 5
13, Madhya Pradesh — 1
14, Maharashtra — 55
15. Orissa — 6
16. Punjab — 17
17. Pondicherry = 4
18. Rajasthan _ 5
19. Tamil Nadu —- 32
20. Uttar Pradesh -- 19
21. West Bengal - 13
22. Minicoy Island -— 2
Total 311
Statement—IT
Statement showing production exported by units set up under the
Scheme of 1009, Export Oriented Units during the
years 1980-81, 1981-82, 1982-83.
(Value-in Rs))
S. No. Name of the Units 1980-81 1981-82 1982-83
1 2 3 4 s
1. M/s. Shaw Wallace & Co. Nil Nil 92,000.00
Ltd., New Delhi.
2. M/s. Speciality Fats (P) Nil 11,31,906.90 1,03,93,225.53
Ltd., Bombay.
3. M/s. Kareem Cascami Ltd., Nil 53,31,000.00 1,54 76,000.00
Nanpjangud, Karnataka
4. M/s. Scientific Farms Nil Nil 8,000.00
Consultancy Services Pvt.
Ltd., Madras.
5. M/s. Nava Bharat Tobacco Nil Nil 7,33,57,000.00
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1 2 3 4 5 B
6. M/s. Lavino Kapur Cottons Nil 2,60,38,000.00 1,21,88,000.00

Ltd., Bombay.
7. M/s. Indo-Asahi Giass Co. Nil 5,75,00,000.00 13,47,00,000.00
Ltd., Bombay.
8. M/s. Keva Fraqrances Nil 75,836.55 2,91,398.51
Ltd., Bombay.
9. M 's. Swiss Jewels India Nil Nil 1,17,274.00
Ltd., Bombay.
10. M's. Kudremukh Iron Ore Nil 16,97,00,000.00 Nil
Co., Bangalore.
5 [ M s. Indian Xerographic Nil Nil 9,68,46,057.00
Systems Ltd., Bombay.
12. M ’s. Harwood Garments Ltd., Nil Nil 2,66,344.00
Bangalore.
I'3: M's. Delta Jute & Industries, Nil Nil 1,54,67,543.00
Calcutta.
14.  M's. Wheels India Ltd., Nil 1,37,497.00 47,69,952.00
Madras.
15. M s. Themis Chemicals Nil Nil 38,40,000.00

Ltd., Vapi Gujarat

(The Scheme of 1009 Export Oriented Units was announced on 31.12.1980
and came into effect from 1.1.1981.)

Trade Relations with D.P.R. Korea

4431. SHRI
Will the Minister
pleased to state :

INDRAIJIT GUPTA :
of COMMERCE be

(a) whether any steps have been taken
recently to expand trade relations between
India and the Democratic People’s Republic
of Korea;

(b) if so, details of the same; and

(¢) the principal items of import anc
export between the two countries and thei
total value ?

THE MINISTER OF STATE IN THI
MINISTRY OF COMMERCE (SHRIMAT
RAM DULARI SINHA): (a) and (b
The development of trade relations betwees
India and Democratic People’s Republic o
Korea (DPRK) was reviewed recently whet
a high level official trade delegation fror
the DPRK visited India and held discus
sions with Government of India Official
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from July 22 to 25, 1983. The prospects of
expansion of trade with spccific reference
to particular commodities was discussed in
detail during these talks. It was agreed
that both sides would endeavour to double
the existing level of trade in the coming year.

(c) During 1980-81, India exported to
DPRK cotton (Rs. 1510 lakh), iron ore
and concentrates (Rs. 393 lakhs) wheat
(Rs. 173 lakhs), textile yarn fabrics and
related products (Rs. 127 lakhs). During
the same period India imported from DPRK
portland cement (Rs. 2830 lakhs), iron and
steel (Rs. 668 lakhs) chemical and related
products (Rs. 68 lakhs), textile yarn (Rs. 56
lakhs), and mulbery silk (Rs. 28 lakhs).

Quantum of Central Assistance
given to States

4432, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) what was the quantum of Central
Assistance given to each State through
Finance Commission, Planning Commission
or ad hoc assislance during the last three
years;

(b) what 1s the proportion of grant
given by Planning Commission and Finance
Commission;

(¢) whether there is any proposal to
harmonise the functioning of the two bodies;
and

(d) if so, the steps taken in this
regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Two state-
ments are being laid on the Table of the
House.

|Placed in Library, See No. LT-6920/83]
(b) 54% of the transfers from the

Centre to States were made on the basis of
Finandce commission’s recommendations and
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the balance on the recommendations of the
Planning Commission and ad hoc assistance.

(¢) and (d) Member of the Planning
Commission is nominated as a Member of
the Finance Commission for harmonising
the functioning of the two bodies at the
formulation stage. Fresh developments on
the financial front after the acceptance of the
Finance Commission's reccommendations are
taken into account at the time of formu-
lation of the State Plans.

Closure of Coca-Cola Export
Corporation

4433. SHRI RATANSINGH RAJDA :
Will the Minister of FINANCE be pleased
to refer to the reply given to starred Ques-
tion No. 353 on 23rd March, 1983 regarding
closure of Coca-Cola Export Corporation
and state :

(a) the progress in closure of Coca
Cola Export Corporation in India; and

(by whether the Coca-Cola Export
Corporation is definitely winding up its
operation by 30 September, 1983 as per
the last extension given by the Reserve
Bank of India or whether further extension
is being granted ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) and (b)
The company has ceased to undertake
any commercial activity in the country and
the office is being maintained only to
facilitate the winding up of their affairs in
India. The company is gradually disposing
of its assets like plant, machinery, furniture,
fixtures etc. and these sale proceds are being
credited to its account with the banks in
India. There are certain income-tax and
excise tax matters pending before High
Courts or Appellete Tribunal and the
revenue involved is also sizeable. It would
not be feasible for the company to wind
up its affairs by 30th September, 1983.
Since Government revenues are involved
it is desirable that an office of this type
should be in India during the interim
period.
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Rules for giving Selection Grade
to Central Government Employees

4434. SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be pleased
. to state : ’

(a) the rules for giving selection grades
to the Central Government employees with
details;

(b) whether Central Government emp-
loyees get selection grade after working for
seven years,

(c) which categories of employees get
selection grade (promotion) after working
about 10 years;

(d)y what is the criteria for giving
selection grade after working for 14 years;
and

(e) whether it is applicable to all the
categories of the concerning departments,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to(e) On the
basis of recommendations contained in para
53 Chapter 8 (Volume I) of the Report of
the Third Pay Commission, Selection Grades
have been introduced in groups ‘C’ & ‘D’
categories of Central Government employees
vide Ministry of Finance Office Memoran-
dum No. F. 7 21)-E. 111 (A)/74 dated 10th
January, 1977. The introduction of Selec-
tion Grade in these cadres is subject to
broadly the following conditions :—

(i) Posts which are filled up by direct

recruitment to an extent of not
less than 75% would alone qualify
for Selection Grade, This does
not, however, preclude considera-
tion of other cases where the afore-
said condition of eligibility is not
satisfied if it is established that
there is acute stagnation.

(ii) The number of higher posts (two
higher levels in?mediately above
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the grade available for prom otion) f
to which the employees in a cadre
can seek promotion should not be
more than 50% of the strength of
that cadre.

(iii) The number of Selection Grade
posts will be determined in the
range of 10% to 20% depending
upon the percentage of promo-
tional prospects.

The employees become eligible for
appointment to selection giade on rendering
14 years service in the ordinary grade or
on covering 3/4th of the span of the scale
of the ordinary grade, whichever is earlier.
The appointment to Selection Grade is made
on the basis of seniority subject to rejection
of unfit.

12.00. hrs,

(Interruptions)

MR. DEPUTY SPEAKER : Please sit
down. 1 will call one by one. Nothing
will go on record without my permission.

(Interruptions)

MR. DEPUTY SPEAKER : [ will call
one by one. I will call one Member from
this side one and from that side. !

(Interruptions)

MR. DEPUTY SPEAKER : I have
noted down all your names. Those Hon.
Members who stand up during zero hour
every day are standing today also. Threfore,
it is easy for me to call them one by one.
Now, one by one, I will call your names.

(Interruptions)

SHRI K. LAKKAPPA (Tumkur) : Sir,
what has hbappened to my calling attention
notice 7
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MR. DEPUTY SPEAKER : I have
alreay said that I will call all of you one
by one,

SHRI K. LAKKAPPA : Are you
calling my name also 7

(Interruptions)

MR. DEPUTY SPEAKER : The sub-
missions of the Hon. Member whose name
I have called will only go on record.
Others who speak without my permission
will not go on record. Now, Prof. K.K.
Tewary.

PROF. K. K. TEWARY (Buxar): Mr.
Deputy Speaker, Sir, The Hindustan Times
of today has come out with a sensational
disclosure that the former President of
India Mr, Sanjiva Reddi in a letter to
accused Mr. Morarji Desai of shielding,
smuggling bribery and gambling by his

MR. DEPUTY SPEAKER : Have you
given any notice ?

PROF. K.K. TEWARY : It is a very
serious matter, a former President of this
country accusing Mr. Morarji Desai of
shielding his son Kantibhai Desai......

(Interruptions)

MR. DEPUTY SPEAKER : Have you
given any notice on this matter ?

PROF. K.K. TEWARY : Yes, I have
given notice, and we demand a discussion...

MR. DEPUTY SPEAKER : This will be
gone into.

PROF. K.K. TEWARY : We demand
a discussion on this. Wc demand that the
Home Minister should lay on the Table
the correspondence between the former
President of India and the former Prime

AUGUST 19, 1983

Written Answers 336

Minister of India, Mr. Morarji Desai regard-
ing smuggling by the son of the former
Prime Minister......

MR. DEPUTY SPEAKER : All right.
You have given notice. Tt will be looked
into.

PROF, K.K. TEWARY : It is a very
important matter. We demand a discussion
on this.

MR. DEPUTY SPEAKER : You have
given the notice. It would be looked into.
Now, Mr. Sunil Maitra to make his sub-
mission,

SHRI SUNIL MAITRA (Calcutta North
East) : On 9 August, | gave notice of a
motion under rule 184. The motion is to
censure the Railway Minister, Shri Abdul
Ghani Khan Chaudhuri...... e

MR. DEPUTY SPEAKER : Yesterday
also, you raised this point and the Hon.
Speaker had asked you to meet him after-
wards. Did you meet him ?

SHRI SUNIL MAITRA : No. He was
not available,

MR. DEPUTY SPEAKER :
the Hon. Speaker.

You meet

SHRI K. LAKKAPPA : Mr. Deputy
Speaker, Sir, the sensational disclosure of
certain facts by the former President of
India involves a former Prime Minister of
this country, Mr. Morarji Desai.

MR. DEPUTY SPEAKER : It is the
same point as Prof. Tewary had raised. I
have already told him about it

(Interruptions)**

MR. DEPUTY SPEAKER : When I
call one Member, other Members must sit
down. You must kindly cooperate.

**Not recorded.
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SHRI SUNIL MAITRA : You announc-
ed on thez floor of the House that what-
ever one Member says with permission, will
form part of the record. Now, I am told
it has been expunged.

MR. DEPUTY SPEAKER : 1 have
told you that you can meet the Speaker.

SHRI SUNIL MAITRA : Under what

rule have you expunged it ?
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : How can you
expunge it 7 Under what Rule ?

SHRI SUNIL MAITRA : You gave
the ruling that when a Member speaks
with you permission, that will form part
of the record.

MR. DEPUTY SPEAKER : Please
listen to me. The notice is already under
consideration by the Speaker. You have
been asked by the Speaker to meet him
yesterday. Now you are raising the same
point.

SHRI SUNIL MAITRA : He is not
available. You have allowed, then why has
this been expunged ?

MR. DEPUTY SPEAKER : The
Speaker has already said; you meet the
Speaker. You are raising the same point
today Your intention is only to record.
Il am sorry. Yesterday the Speaker has
already given his decision.

(Inrerruptions)

MR. DEPUTY SPEAKER : When I
am on my legs, everybody must sit down.
This is the first lesson in Parliamentary

democracy.

(Interruptions)**
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SHRI SUNIL MAITRA : I spoke with
your permission.

MR. DEPUTY SPEAKER : Yesterday
the Speaker had already given his decision.

SHRI SUNIL MAITRA : You dare
not expunge it. How can you say it is
expunged ?

MR. DEPUTY SPEAKER : How can

(Interruptions)

MR. DEPUTY SPEAKER : I am talk-
ing to Mr. Sunil Maitra. Why should you
interrupt ?

(Interruptions)**

MR. DEPUTY SPEAKER : Everybody
is talking without my permission. Don’t
record them.

(Interruptions)**

MR DEPUTY SPEAKER : Hon.
Members, yesterday the same Ram Vilas
Paswan wanted that we should take up
the Mandal Commission's Report and the
Speaker, in spite of the fact that the
Business Advisory Committee had decided
to have 1t at 6 p.m., was good enough to
allow it after Question Hour. 1 request
very humbly all the Hon. Members whether
they are serious about the Mandal Com-
mission Report ?

(Inrerrupn'au.v}

MR. DEPUTY SPEAKER : Therefore,
I go to the next item.

**Not recorded.
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12.05 hrs,
PAPERS LAID ON THE TABLE

Sixth-Five Year Plan 1980-85 Mid-Term
Appraisal

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): I beg to lay on
the Table a copy ‘Sixth Five year Plan
1980-85 Mid-Term Appraisal’ (Hiodi and
English versions).

[Placed in Library. See No. LT-6%9/83]

Statement on Scheme for Providing
Self Employment to Educated
Unemployed Youth

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI) : I beg to lay on the Table
a statement (Hindi and English versions) on
sScheme for Providing Self-Employment to
Educated Un-employed Youth.’

(Placed in Library. See No. LT-6899/83)|

Territorial Army Rules, 1948

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : 1 beg to lay on the Table a
copy of the Territorial Army Rules, 1948
(Hindi and English versions) published in
Notification No. 252A in Gazette of India
dated the 12th February 1949 with amend-
ments incorporated upto Ist February, 1981
together with an explanatory memorandum,
under sub-section (3) of section 14 of the
Territorial Army Act, 1948,

[Placed in Library. See No. LT-6900/83].

Notifications under Customs Act, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
ANARDHANA POOJARY) : I beg to lay
on the Table :
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(1) A copy each of the following Notifica-

tions (Hindi and English versions) under
section 159 of the Customs Act, 1962:-

(i) G.S.R. 618 (F) published in Gazette
of India dated the 9th August, 1983
together with an explanatory memo-
randum making certain amendment
to Notification No. 208/81- Cus-
toms dated the 22nd September,
1981 so as to delete and to add cer-
tain life saving drugs/equipments
and to allow import of accessories
and spare parts of certain equip-
ments when imported separately.

(i) G.S.R. 619 (E) published in Gazette
of India dated the 9th August, 1983
together with an explanatory memo-
randum making certain amendment
to notification No. 231/77-Customs
dated the 1st November 1977 so as
to authorise the Ministry of Infor-
mation and Broadcasting also for
issuing essentiality certificate in res-
pect of feature films.

(ili) G.S R. 620 (E) published in Gazette
of India dated the 9th August, 1983
together an explanatory memoran-
dum making certain amendment
to Notification No. 227- Cutoms
dated the 30th Nov., 1979 so as
to add three additional items viz.
Moulds, Dies and Instruments to
when imported into the Santa Cruz
Electronic Export Proc «ssing
Zone,

(Placed in Library See No. LT-6901/83).

(2) A copy of Notification No. G.S.R. 624
(E) (Hindi and English versions) publi-
shed in Gazette of India dated the 12th
August, 1983 together with an explana-
tory memorandum regarding exemption
to patent and proprietary medicines, cot-
ton fabrics and woollen fabrics donated
or purchased out of cash donations for
flood relief work in Gujarat from the
whole of excise duty payable thereon
issued under the Central Excise Rules,
1944,

[Placed in Library See No. LT.6902/83].
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(3) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619 A of the Com-
panies Act, 1956 :-

(i) A statement regarding Review by
the Government on the working of
the New India Assurance Company
Limited, Bombay, for the year en-
ded 31st December, 1982,

(ii) Annual Report of the New India
Assurance Company  Limited,
Bombay, for the year ended 3lst
December, 1982 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library See No. LT-6003/83].

(4) A copy of the Coinage (Standard Weight
and Remedy of the Commenmorative
Coins of One Hundred Rupees Silver
Proof and One Hundred Rupees Silver
piefort each containing 0.925 fine Ster-
ling Silver coined for ‘‘International Year
of the Child”) Rules, 1983 (Hindi and
English versions) published in Notifica-
tion No. S.0. 2487 in Gazette of India
dated the I1th June, 1983 under sub-
section (3) of section 21 of the Coinage
Act, 1906,

(Placed in Library Sec No. LT-6904/83].

(5) A copy of the Corrigendum (Hindi and
English versions) to the *Audit Report
on the Accounts of the Delhi Financial
Corporation for the year ended 3lst
March, 1982.

[Placed in Library See No. LT-6905/83].
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Mess from R.S. 342
Copyright (Amdt.) Bill

12.07 hrs.

FINANCIAL COMMITTEES 198283

A REVIEW

SECRETARY : Sir, I beg to"lay on the
Table a copy of the ‘Financial Committees,
1982-83—-A Review’ (Hindi and English ver-
sions.)

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary-General of Rajya Sabha :

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Delhi Motor Vehicles Taxation
(Amendment) Bill, 1983, which was
passed by the Lok Sabha at its
sitting held on the 9th August, 1983,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

(i) “In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Copyright
(amendment) Bill, 1983, which has
been passed by the Rajya Sabha at
its sitting held on the 4th August,
1983.”

12.08 hrs.

Copyright (Amendment) Bill 1983 As pas-
sed by Rajya Sabha.

SECRETARY :Sir, I lay on the Table of
the House the Copyright (Amendment)
Bill, 1983, as passed by Rajya Sabha.

*The Audit Report was laid on the Table on 10th May, 1983.
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PUBLIC ACCOUNTS COMMITTEE

Hundered and Sixty-Fourth and Hundered
and Sixty Fifth Reports.

SHRI SUNIL MAITRA (Calcutta North
East) : I beg to present the following Reports
(Hindi and English versions) of t he Public
Accounts Committee :—

(1) Hundged and Sixty-fourth Report on ac-
tion taken by Government on the recom-
mendations contained in their Ninety-
sixth Report relating to Ministry of
Finance (Department of Revenue)—
Union Excise Duties-—Electric Motors
and Cotton Textiles,

(2) Hundred and Sixty-fifth Report on action
taken by Government on the recommen-
dation contained in their Hundred and
twelfth Rcport relating to Ministry of
Rural Development— Small Farmers
Development Agencies.

12.09 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary Aflairs
Sports and Works and Housing (Shri Buta

Singh)

With your permission, Sir, [ rise to
announce that Government Business in  this
House during the week commencing 22nd
August, 1983 will consist of :-

1. Consideration of any item of Govern-
ment Business carried over from to-
day’'s Order Paper.

2. Consideration and passing of :--

(a) The Hindu Widoow's Re-marriage
(Repeal) Bill, 1983, as passed by
Rajya Sabha.
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(b) The Copyright (Amendment) Bill,
1983, as passed by Rajya Sabha.

(c) The Lepers (Delhi, Andaman and
Nicobar Islands, Lakshadweep,
Dadra and Nagar Haveli and
Chandigarh Repeal) Bill, 1983.

3. Discussion on the Resolution re-
garding National Health Policy.

4. Discussion on Mid-term Appraisal of
Sixth Five Year Plan.

(Interruptions)**

MR DEPUTY SPEAKER : Don't re-
cord anything else.

(Interruptions)**

MR. DEPUTY SPEAKER: Is Mandal
Commission’s report not important for you ?

(Intrrruptions)**

MR DEPUTY SPEAKER : Mr Krishna
Chandra Halder.

(Interruptions)**

MR. DEPUTY SPEAKER : I will go
over to Mandal Commission‘s report. I will
not allow anything else.

(Interruptions)**

MR. DEPUTY SPEAKER : Don't re-
cord anything. Mr Krishna Chandra Halder.

(Interruptions)**

MR. DEPUTY SPEAKEY : Mr. T.R.
Shamanna.

(Interruptions)**

=*Not recorded.
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MR DEPUTY SPEAKER : Don't record
other things. Mr. Digamber Singh. You read
it.

(Interruptions)**

MR. DEPUTY SPEAKER : All of you,
please sit down. If one Member talks...

(Interruptions)**

MR DEPUTY SPEAKER : It is all right
then. We will sec. Don't record anything.

Let us see.

(Interruptions)**
SHRI SUNIL MAITRA : rose.
(Interruptions)**

MR DEPUTY SPEAKER : Do you want
areply 71 asked them to sit down. They
don't sit down. I am replying to them.

What can I do ?

(Interruptions)**

MR DEPUTY SPEAKER : I have not
said. Mr. Sunil Maitra said.

(Interruptions)**

MR DEPUTY SPEAKER : You dont't
want to listen. That is all right.

(Interruptions)®*

MR DEPUTY SPEAKER : Have I ever
said that it would be expunged ?

1 said : you have already raised it Ycster-
day...Please listen to me.

SRAVANA 28, 1905 (SAKA)
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DR SUBRAMANIAM SWAMY : (Bom-
bay North East) : You allowed Mr Lakkappﬂ

and Mr Tewary to raise it, about Mr
Morarji.

(Interruptions)**

MR DEPUTY SPEAKER : I am replying
to Mr Sunil Maitra...

(Interruptions)**

PROF. MADHU DANDAVATE (Raja-
pur) : I only seek a clarification about your
ruling,

MR. DEPUTY SPEAKER : You please
sit down. You can see my reply.

PROF. MADHU DANDAVATE : [ wan
a clarification about your ruling. Nothing
else.

MR. DEPUTY SPEAKER : I have not
given any ruling. That is what I say. I have
never said that. I have never said that I will
expunge what Mr Sunil Maitra said. I said
he has raised certain points. He wanted a
rulling. He wanted that it would not be ex
punged. I said.

(Interruptions)**

MR DEPUTY SPEAKER : I cannot say
that also. I have not said. I cannot say
that. I cannot say that I am expunging.

(Interruptions)**

MR. DEPUTY SPEAKER : I cannot d«
it. How can I do it ? I had never said that
I will go through the proceedings.

(Interruptions)**

MR. DEPUTY SPEAKER Any tim
from the Chair it is not announced that

**Not recorded.
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will be expunged; we will never announce it.

As Chairman, Shri Somnath Chatterjee knows
about it. But we will go through the record.

I am saying about the procedure. Therefore,

only according to the rules, we can expunge

it,

(Interruptions)

SHRI RAM VILAS PASWAN (Hajipur) :

You have allowed certain members to
make allegations against the former Prime
Minister.

(Interruptions)

MR. DEPUTY SPEAKER : I will allow
one by one. We have come to an understan-
ding. Shri Rasheed Masood. One by one, I
can call.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH : As per
the decision yesterday taken in this House, it
was decided that soon after the Question
Hour, the Mandal Commission Report will
be taken up; and we will finish it bofore the
Private Members' Business starts.

DR SUBRAMANIAM SWAMY : Your
members raised it; your members started it.
Mr. Tewary and Mr. Lakkappa. How can we
keep quiet 7

(Interruptions)

SHRI BUTA SINGH : You should not
allow them. I want to proceed with it.

(Interruptions)

MR. DEPUTY SPEAKER : Even now
we do not refuse them; let them say. But the
point is it must be in an orderly manner.
That is what I have been telling,

(Interruptions)

SHRI SATYASADHAN CHAKRA-

BORTY : Your owp party members started
it,

Prof Tewary was the first to stand up
to say ... (Interruptions)

MR. DEPUTY SPEAKER : I have not
said that.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Your
own people started it, If he is not to be
stopped, then we have also a right to say
about it. You think that we are going to
take it lightly.

SHR1 BUTA SINGH : My submission
is that under nor circumstances we shall

carry it forward beyond the Private Members’
Business.

(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat):
The point is that this is quitc a meaning-
less wrangle which is going on. When
Prof. Tewary was on his legs, then the
Minister did not remember the Mandal
Commission Report, He conveniently for-
get about it. He only remembers it now
when our people have raised this matter.
So, we should come to some partial under-
standing,

MR. DEPUTY SPEAKER : 1 have not
also disallowed anybody. 1 was only re-
questing them after Prof. Tewary or some
Hon. Member had been allowed - that
I will call them one by one, after I had
asked Mr. Sunil Maitra to speak. 1 have
not said that nobody would be called from
this said. I had called Mr. Rasheed Masood.

But it was not said in a orderly manper.

(Interruptions)

SHRI BUTA SINGH : Members are
forgetting that Prof. Tewary spoke after
you had permitted him.
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DR. SUBRAMANIAM SWAMY : We
also wanted to be permitted too. This
House cannot be used to malign Mr.
Morarji Desai. There is a conspiracy.

(Interruptions)

MR. DEPUTY SPEAKER After
permitting Prof. Tewary, they said that I was
not permitting anybody from this side. I
only said that it was not in an orderly
manner. I was calling one by one,

(Interruptions)

MR. DEPUTY SPEAKER : Since it
was not going on in an orderly manner,
I said | am going to the next item. That
is what I had said. Now, they are listening
to me in any orderly manner, thatis why
1 am permitting them.

(Interruptions)

SHRI INDRAJIT GUPTA : You can-
not discriminate like this, Either you pre-
vent everybody or you allow every body
from this side and every body from that side

MR. DEPUTY SPEAKER : You also
wanted me to proceed like this. If every
member gets up—when they get up 1 know—
then I will have to tell them that I will
call them one by one. I told them in the
beginning that I  will call one
from this side and one from that
called after Prof. Tewary—what you say
is also wrong—then Mr. Sunil Maitra.
He had completed it.  There
was one trouble in that and it was replied
to. Then I had called Mr. Rasheed Masood.
Therefore, nobody, can blame me that I am
partial. Therefore, now Mr. Rasheed Masood.
Now you ask your colleagues to sit down. 1
will come to you.

(Interruptions)

MR. DEPUTY SPEAKER : So, if anybody
is not allowed it is his own making. It is not

-
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the making of the Chair. Now, Mr. Rasheed
Masood.

All of you must know that when any one
Hon. Member speaks, no other Members
should speak. This fundamental thing you
must also know. Now, Mr. Rasheed
Masood.

()

ol gIae AgT (HERAYY) @ 39T-
I HEEd, |5 Ed, FT AT W
gfyfenr Fffrax & anfes 9t wer
w1 g% gTad § AT agr, a7 ag ¥ @t
smafaaY & ST g giyeefer {ffaax
¥ fx woer &t w7 Afag, Ffea giire-
fe s'aﬁﬁmt T WIE &I 3F A T
& FEar g F lzan =maEd & a1
IqF f‘-ter?-rrrﬁ oga faar sro

FLopr () e

t’%&“daﬂ_’,’«@‘faﬁwg_ Y
S8 S By L )
L/J)fu’ci Js L Ul.u't.-fu(
'&’f’fﬁl /d’—/'wy/
F f»‘-”d/}uw/—"‘u‘*’
"ifo(u”f/uﬁ v, J'--/u‘”wf

Ly LJ)J’-(JJ@IL)"L/L{

MR. DEPUTY-SPEAKER ; Again, Mr.
Gupta, please see, I am calling one by one.
See how many people are getting up. How
can I do this ? You must co-operate.
You are all leaders. You should help me.
You do not get up and ask your people
to get up one. by one I will call you all
one by one. Yes, Mr. Mayathevar.

SHRI K. MAYATHEVAR (Dindigul) :
Yesterday this House was pleased to discuss

/s
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the Sri Lanka problem. This Government
made an unequivocal promise to this
pation and to protect the * inte-
rests of the Tamils there. But today’s
statement of President Jayewardene i< contra=-
dictory to the statement of our Prime
Minister. Therefore, I want to say some-
thing.

MR. DEPUTY SPEAKER : That is all
right. We have had a discussion.

SHRI K. MAYATHEVAR : This state-
ment of the Government is ... (Interruptions)

MR. DEPUTY SPEAKER : We have
discussed it for three days. If there is any
thing you meet the External Affairs Minister.

' Yes, Mr. Tytler. Now, Mayathevar is over.
' Please sit down Mr. Tytler only will speak
Do not record anything else, (Interruptions)®

SHRI SATYASADHAN CHAKRA-
' BORTY : If you shout like this you may
get heart trouble.

MR. DEPUTY SPEAKER : My heart is
very strong and at the same time very soft
and kind also.

o R ww A A el

SHRI K. MAYATHEVAR : Sir, I want
to ...... (Interruptions)*

MR. DEPUTY SPEAKER Do not re-
cord anything. 1 have called Mr. Tytler.
Do not record anything. 1 have already
called Mr. Tytler.

(Interruptions)

MR. DEPUTY SPEAKER : See this.

I want to say, for the information of all
Hon. Members that when 1 call a particular

x Member, whatever he says will go on
b record ; that is the rule. If they do not
I satisfy the rules, if there is anything dero-
gatory or defamatory that will not be re-
corded; we do not always do it from the
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Chair; only in the evening or in the night
at 12 O’clock we go through the proceedngis
and the Chairman or the Speaker expunges
it or removes these remarks. So, I may not
be able to give a reply now, if you ask me.
Now, Mr. Tytler,

(Interruptions)

SHRI JADISH TYTLER (Sadar Bazar):
First thing is an American journalist calls
the Prime Minister, an agent of C.I.A.
Then another the former President writes
a letter. The whole correspondence must be
laid on the Table of the House. (Interruptions)

MR. DEPUTY SPEAKER: I have already
allowed Mr. Tewari’s point on this. 1 will
call all of you one by one.

PROF. MADHU DANDAVATE: While
supporting the demand of Mr. Tewari that
Mr. Reddy’s letter to Shri Morarji should
be placed on the Tgble of the House, I also
demand that Shri Morarji’s# reply should
also be laid on the Table of the House.

DR. SUBRAMANIAM SWAMY: I will
...(Interruptions)

MR. DEPUTY SPEAKER :1 will call
you all one by one. I am calling one
by onc.

DR. SUBRAMANIAM SWAMY : You
are only saying. But you are...(Interruptions)

SHRI C. M. STEPHEN (Gulbarga): The
demand is unanimous that the correspon-
dence must be placed on the Table of the
House.

MR. DEPUTY SPEAKER : Dr. Subra-
maniam Swamy. You are never alone in
this House. You are always accompanied
by somebody.

* Not recorded.
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DR. SUBRAMANIAM SWAMY : You
had allowed the remarks of Mr. Tytler to
g0 on record.

I would like to say that I agree with him
that first an American journalist made this
charge.

Now there is news report about the letter
of Mr. Sanjeeva Reddy which has been
published in the press. There appears to be
a calculated conspiracy to  malign,
Mr. Desai...

SHRI JAGDISH TYTLER : The whole
Janata Government !

DR, SUBRAMANIAM SWAMY
Therefore, I have given numerous notices
and letters for a full-fleldged discussion on
the subject so that everything can come
out.

Mr. DEPUTY SPEAKER : As, Mr.
Stephen said, there is a unanimous demand.
That is all right.

SHRI C. M. STEPHEN: I am on a point
of order. Yesterday, the Speaker gave a
detailed rulling and the House came to the
decision that immediately after the Question
Hour, discussion on the Mandal Commission
Report will take place. My point of order
first covers today’s business. So many

items have been set down before taking up
the Mandal Commission Report Setting
down these items is against the ruling given
by the Speaker. The official business is
laid down after the the non-official bussiness
transacted permitting anything other than
the discussion on the Mandal. Commission
Report after the Question Hour......

MR. DEPUTY SPEAKER Formal
business.
SHRIC. M. STEPHEN : Formal or

informal. It is against the ruling given by
the Speaker, You have no competence to
do that. The House cannot do that We
must proceed straightway to the Mandal
Commission Report. Whatever points can
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be raised may be raised after the non-
official business is over and not now.

MR. DEPUTY SPEAKER: It is
already stated that the discussion will be
taken up after the Question Hour and
formal business like laying the papers on
the Table and all thatis over. I would
make an appeal to Hon. Members to bear
in mind that it is they who have asked the
Speaker to give time. We had no time.
The Private Members Business cannot be
postponed. Mr Mukherjee made an appeal.
Therefore, he has allowed it. Legislative
business will be taken up at 6 O’clock. Half-
an-hour has been spent. Upto 3.30 p.m. we
can discuss the Mandal Commission Report.
Therefore, 1 would make an appeal on behalf
of the backward classes of this country to
take up the Mandal Commission Report.

(Interruptions)

MR. DEPUTY SPEAKER : 1 have
made an appeal and the Speaker was good
enough to allow you.

(Interruptions)

MR. DEPUTY SPEAKER : I will allow
the formal business.

(Interruptions)

MR. DEPUTY SPEAKER : Almost 90
per cent of the Hon. Members in this House
represent the backward classes and the
people of India shou!d not say tomorrow
that they did not give preferential treatment
to our own Mandal Commission Report.
Therefore, I appeal to you that after the
formal business is over, we can take up the
Mandal Commission Report. )

SHRI KRISHNA CHANDRA HALDER
(Durgapur) :  There is no power supply the
hospital.

(Interruptions)

MR. DEPUTY SPEAKER : Do not
record it. Only the approved statement will
form part of the record.
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SHRI KRISHNA CHANDRA
HALDER : I request you to include the
following items for discussion during the

next week commencing from 22nd August
1983 :—

(1) Lakhs of Scheduled Caste and
Scheduled Tribe employees are
facing acute problems for not
implementing the report of the
Commissioner of Scheduled Castes
and Scheduled Tribes. I demand

that discussion on the report of
Commissioner of Scheduled Castes
and Scheduled Tribes should be
taken up during the next week.

(2) Nepali population of Darjeeling
and other places of our country
are agitating for inclusion of
Nepali Language in the Eighth
Schedule of our Constitution. It
is a very important and ticklish
1ssue and in future it may create
problems. So, 1 demand that this
important item should also be taken
up for discussion.

SHR1 T.R. SHAMANNA (Bangalore
South) : Sir, I wish to draw the attention
towards the unreasonable capitation fee
charged by some of the private engineering
and medical colleges, particularly in
Karnataka. The action taken by the State

Government in the absence of a Central
enactment is very ineffective. Assurances
were given to bring a Bill very early. So
far nothing has been done. I urge that the
matter may be included in the business
for next week.

ot faweay fag  (HgU) @ ITETE
"gIed, §93 I, VI & au& fFam,
gaed usAIfas aifzar, sfe g0, grato
s 7N, gy g7, @w gur ¥
Awae a fagrt & gwfaas =@y 2
fr dve vadtshed qre ¥ simsA g
F1fgd | A1F T T FF TYTAT 9% Hfy
01, mrHto fawr &, adia F19 940
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TAINT &T HATqT & I3 § | 25 A1E
fearaY £ T & gg@ A F Tgw
F¥ | faswdg cEargad FAAD W @y
afenfs & fvg sT A & fog fev oft
A Ay grar 1 30 AT 1982 1 faT
qF a1 F 7 2, fFeg @ A€ g1aT |
gmF O agt &ar f& gq9 fae F Fat 919
T8 fwar qrar 1 wmga & fawg A
I gATg A1 Fraargy ¥ gfemfaa f@a
T |

2. RYU A Ffg® agl § A A%
3 & | wH asz g€ & | WAl ¥ qTer W
qaT & wEf T g g 1 AW &7 @)
g ) aet & IR FT FAHT gL A% @ | Aga
g frarat & g & o1 919 91 ag W)
qrdY & gua g aar g 1 fEar &1 anfas
AEMATT F HIFIAFAT £ | g AHIT F1

age! aw= gt Arfgd gl agar F ag
F faa qg= & sgaewr AT T1fgy

79 fqug &1 e gA® FY FIFATEN
g afemfag fear so

PROF. MADHU DANDAVATE : In
a federal polity of India, the role of
Governor in a State is significant

Since the Chief Minister of Sikkim has
lodged a complaint with the Prime Minister
regarding political interference in the affairs
of the State by the Governor of Sikkim,
I would like the matter to be discussed
through a substantive motion under rule
184, as permitted by rule 352 (v) of the
Rules of Procedure and Conduct Business
in Lok Sabha.

I request that some time be allotted to
discussion on a substantive motion on the
subject under rule 184.

DR. SUBRAMANIAM SWAMY : I
am surprised......

(Interruptions)
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MR. DEPUTY SPEAKER : All these
things will not go on record. Only the

approved statement will be allowed.

DR. SUBRAMANIAM SWAMY : For
the next week’'s business, 1 would like to
suggest the following items :

(1) The condition of Indian jails.

(2) Gold Auction Policy of Janata.

Mt g@araw  wfemr  (SSA)
Iurensr qAgrey, farg # A1y @ =K
#1219 dxmerta fam &1 a= ax fQ@
A & BT AT AAGL A FQASATL
AFI Y A & | AW WY WTAT qAT FE
FIFTT F1 I5q feafq & srawa Fwar aar
2| fomg ot aF 1€ FWT IO AZ
feqr a1 & 1 58F HTOT TG TF A
N fas ¥ yEqiq $X AW sy g qgl
g o wfas of@e snfas fqumar
& w17 9% § 1 gfe g9 Zxqeria faw &t
Wy sy J@ fFar mar ar wfast &
qEd AR ATHY FOAFT AG ST

gFT |

HaUd A FE GIFIT T AU 2 (%
g Zxeigw fad &1 siwa & feaz
g FAATEY F1 AT |

faad 20 aqf ¥ A= S H AT
uwart A #18 Isagara gfg agd g 7
af 1961 ¥ a9 1980 AF TACEIA USTHM
F) @vald ggTaq | ST MIET A FeF

qIFT  F1 AG U@ UGHT &
fao  ufea wemid g8 S« g |
Tare - SRR ¥ ARHIIETE,  WIQTAH
fafemr-arme o TEATF, AT

SAGEAA-AGA & AT, WA, fa=ra-
qe-afeaggy § 9291, SURAYT-HGIT
qeaH ¥ fATIATEIR, ST F USHFET,
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gearé-faadt-weete afwrgy & gaem
gaT wATET WY FurA-afrawTg-uaTg
¥ gqY7 |

BFE A IIAF AW F TG
MECILIECERZICAT I E

& AR amat (fgaik) : Surerm
WZITE, AT qqIg FY I9] F FFAE
g 7 A9 A8 fawr & Sy N
argafa & smo-

. 4 BT faaew Tt w1 dAiw
AT AT FRIRAT FY aXF F framr
B AU AN & 7 397w Fagd
TI9g & w9 facg™ a5 FR a9 q
% g% | fowd f feam aag & mar
FEAETY 9 gagar ax  frar) &)
garrgs faar s

2. ghar 7 sk g@d sy W
FITT G T 997 Fo00 ¥ AFY fordr &
% AFUN F T N Aaw faer § @R
T & a1 gfaar ar aweE @@
FTorstl & gy fag @y & o fr foad
Tifzm |

ot qrodto fag (FIYL) : I9TEAW
wetza, ufgaid a9 & semeg & gww
FAAT &1 WG FUIE ¥ U FT @E WA
T | zadAr swfaF gaufy awE ang for
T & aaragifEar 1 wigwT Agy fwar
AT | AT FIT €YAT a1 FI9  gGH
fagaiaw 93 zag fegroar | oy &
g 99 g quifag agq 7 gE@Er Asura-
gifeEar ®1 9zd 331471 NTT 91, AT GIFIY
¥ AT FEH IST FT IY GHT AT &
srrwared fear ar, avg & AeETEE SR
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HTEATHT TE AX | FTE TWTARTY  FEH
78t I3 Ay X Frw o 7 sgwa @
31 g« wgt wfafem aqww @7 @@
arfaat & weqar #1 qf 4, Fgr wfzarg
¥ AT QgL A qAqq F o mf
w Fora 97 wfafz @13 arar a7 s @

B ICE B SO CA A B AR RIS

aram grar frge fawa afafa 4 o

CEEY FTT GOTAT FT AEGIA HH (T

Nﬁwﬁxwaﬂg'

sang afafd «1 w9z §37 F w7
w1e gt frr @ &Y FgywAT 97 F9t
®) HIU

qy wAEwA v afasEmme #®
wfrafeaarg awz-awa 97 4g1 97 ¥q-
gara &7, Arfazr anz & gf =17 wfqz-
feaamsl v&@ WZITT FT ogEIA IITAT
QAT T 8 | FE W AT WAL AV
wiw raatg 4y smify 3y, wEdm sz,
@1F FAT A FOE 4% 4Y | qITAL F IAT
& g gfe @91 7 migEma fzanoar
fe ag afafa &1 77z 7ww7 & fawra-
0 2 AV ARgIFAIT IR ITA FAAT
s | 9% 47 2 5 oF aef safe
g ¥ ag afafs 71 w9z 737 ¥ 9z
qT AgY @ Af AT HIA W1 Ag HAT
gafaa g

sgqua ag afafy ¥1 @z "@AE
qZEgl 1 ITA FUET AT FIT IF 97
g3q ® 991 F1 A |

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : 1 would like the
following items to be included in the next
week's business .-
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(1) Collapse of Public Distribution
System and Rising Prices

Finance Minister in. his statement on
‘Price rise’ has candidly admitted that
the Government has failed to control prices,
Due to the failure of the government t
contain inflation and strengthen public
distribution system prices of essential com-
modities of mass consumption like rice,
wheat, gur, pulses, tea, edible oils, vegetable
etc. have risen sharply  There is no reflec-
tion of wholesale price index in the con-
sumer price index.

People from the rural areas are not
getting any of the ratioped articles. Com-
modities supplied through fair price shops
are unfit for human consumption.

In view of this deterioration in the
public distribution system affecting prices
of the essential items I request a full dis-
cussion,

(2) Condi n Delhi Hospitals

Inmate of  Government  Hospital,
Shahdara was raped in the hospial. Another
patient as alleged to have been murdered
or has committed suicide last week. Patient
has died in J.P. Hospital for power failure.

A discussion on the conditions in the
Delhi Hospitals is urgent. I would also
request government to appoint a committee
to enquire into the mismanagement of
hospitals especially of the Govt. Mental
Hospital, Shahadara.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
There is another item on the list - the
discussion on the mid-term appraisal of the
Sixth Five Year Plan. This is an oppor-
tunity where most of the subjects high-
lighted by the Hon. Members can be
covered. Anyway, these points which the
Hon. Members have made are subject t0
the approval of the Business Advisory
Committee, Surely, I will take them and
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report to the Hon. Speaker. He will get
the records and if Busines§ Advisory Com-
mittee finds time and can allocate these
subjects in the next week’s business, we will
be able to accommodate. At the moment,
I am sorry, I am notin a posmon to
accommodaté em

Wt fova fag : voeam wEvw,
qU AITT AE AT Y | AAY qGIET Fg
@ & f& fasre qeargsd #34H # ag
g1 omgr | fasme grargad & H
aggeafa & Fow gwhfam gisiz o
ot & fag agafs gy o 3

MR. DEPUTY SPEAKER : He cannot
take his own decision. He has to consult
the Business Advisory Committee. So, there
is no point of order.

12.44 brs.

ARREST OF MEMBER

MR, DEPUTY SPEAKER : I have to
inform the House that the following wire-
less message dated 18th August, 1983 from
Deputy Commissioner, S.B., Calcutta,
addressed to the Speaker has been received
to-day :-

“Shri George Fernandes, Member,
Lok Sabha alongwith others
arrested on 18.8.1983 afternoon in
Calcutta for violating prohibitory
‘orders under section 144 Cr, P.C.”
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Marriage Law (Admt.) 362
Bill-Ext. of time for pres. of Rep.

12,45 hrs.

MARRIAGE LAW (AMENDMENT) BILL

Extension of Time for Presentation of
Report of Joint Co_mnluee

SHRI K. MALLANA (Chitradurga) : I
beg to move :

“That this House do further
extend upto the last day of the<
first week of the Winter Session, 4
1983, the time for presentation 3
of the Report of the Joint Com- |
mittee on the Bill further to amend
the Hindu Marriage Act, 1955 and
the Special Marriage Act, 1954.”

MR. DEPUTY SPEAKER : The ques-

tion is :

“That this House do further extend
upto the last day-of the first week

of the Winter Session, 1983, |
the time for presentation of the
Report of the Joint Committee on
the Bill further to amend the

Hindu Marriage Act, 1955 and the i
Special Marriage Act.” i

The Motion was adopted

12.46 hrs.

CONSTITUTION (FORTY-EIGHT
AMENDMENT) BILL*

THE MINISTER OF STATE OF THE |y
MINISTRY OF RURAL DEVELOPMENT .r
(SHRI HARINATHA MISRA) : I beg to i
move for leave to introduce a Bill further 7

to amend the Constitution of India. i
MR. DEPUTY SPEAKER : The ques-
tion is :- v

*Published in Gazatte of India Bxtraordinary, Part I and Section 2 dated 19.8. 1983. J

1
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“That leave be granted to intro-
duce a Bill further to amend the
Constitytion of India.”

. The motion was adopted

SHRI HARINATHA MISRA : I intro-
duce the Bill,

12.47 hrs.

Discussion or Non-implementation of
the Recommendations of the Mandal
Commission (Backward
Classes Commission)

MR. DEPUTY SPEAKER: We will
now take up discussion under Rule
193 on the npon-implementation of the
recommendations of the Mandal Commission
(Backward Classes Commission) by Govern-
ment.

I would like to remind the Members
that the Hon. Speaker had announced in the
House yesterday that this discussion would
continue upto 3.30 p.m today. This would
give 2.40 hrs. time to the Members to parti-
cipate in the discussion. The participating
members should see that they stick to the
allotted time so that discussion is completed
by 3.30 p.m. today.

L]
The available time has been distributed
among the various party groups as usual
and the time given to the share or each
party or group is as follows.

CPl (M) — 12 minutes, Lok Dal — 8
minutes, Janata — 7 minutes, BJP —6
minutes, Congress (I) — 1.40, DMK — 5
minutes, CPIl — 4 minutes, DSP — 3
minutes, Congress (S) — 2 - minutes; Un-

“attached -— 6 minutes and the total time for
other small parties — 8 minutes

The Hon. Members may kindly ensure
that they complete their remarks witnin the
allotted time. Not even a second can be
wasted now.

(Interruptions)
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SHRI RAMAVTAR SHASTRI (Patna) :
At least 10 minutes should be given to each
member.

MR. DEPUTY SPEAKER : The mover
will get 15 minutes. It is not a question of
members speaking alone. But it is a
question of the reply of the Government
also.

I may inform the Hon. Members that
there is no Lunch Hour today. But you
can have your Junch.

Shri Ram Vilas Paswan

5t v famra qream (FRAYR) -
TH §39 # e AT F) frad g gw
ZATVU 988 FL I § | 5@ 1T gH AW
FATA AN T &7 7 J 9189 &
Ph IR g f& 97 3 wgra I ar
fergear &t ageeas waar st aga
1T g g9 feqe &1 37 97 & fauw
sgF &, fafrea se & fazm a8 &3
fageht @17 g@ feqi? a7 oy ==9igé
ff 37 & & 11 7E 9rgar g 1 fags
TV & FT A1IT TG HE AR qE X
ATFHT eF1a fearar Frgan g o

FrarT I g F g 8, warafAw
AT FENIGTTT | AT T6 AL FHIGA
F GFIH §, g FIICITAT °T a4
afaara & age33 F "warq sa&r fag.o
fear mar a1 @fgarm & w240
ferarr garr 8

340 (1) The President may by order ap-
point a Commission consisting of such per-
sons as he thinks fit to investigate the condi-
tions of socially and educationally back-
ward classes within the territory of India
and the difficulties under which they labour
and to make recommendations as to the
steps that should be taken by the Union
or any State to remove such difficulties and
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to improve their condition and as to the
grants that should be made for the pur-
pose by the Union or any State and the
conditions subject to  which such grants
should be made and the order appointing
such Commission shall define the procedure
to be followed by the Commission.*’

THY 9171 & 9T JF0A AT ¥ J§ Fgl
aar g -

“(3) The President shall cause a copy
of the report 8o presented together with a
memorandum explaining the action taken
thereon to be laid before each House of
Parliament.” ‘

7 39 Fier 7 & g & TGN ALY
fegr mar 2 afew @=’ @ &1 wAW

fear mm & 1| 7@t gFR F fau #E
AT ALY SIS TE R

40 Y 927 30| I 9 IF 9T AT
dfgu ™ g3 & aga g1 W @ a1 IgH!
&1 a1 & 1 301 Frfepd 9T gfeT g
M9 A 7 489 g& F1 @1 AT A9q
WY 7 F*EIA HIF FET 97 ¢

‘1 consider that article 301 —that is
new 340 -is one of the most important
articles of the Constitution. 1 would call
it the soul of the Constitution. It is
really a charter of the liberties of the back-
ward classes.” .

M T In a sense this is an
oath taken by the House, an oath
to see that within the coming
years, we will provide all facilities
which can be provided by the
nation for expiating our past
sins.”

“] would, therefore, have liked a
register to be made for all the
backward classes including the
present Depressed Classes.”

“Jf any community continues in
backwardness, socially, culturally
or educationally, then, -it should
not be a question of 10 years or
15 years but up to the time they
are brought up to normal stan-
dards, facilities should be given
and continued for them.”

g *ifagm fautar st sRvae
F =AM &1 faarc @1 IR FEr fF—

“Bven though the word ‘may’ bas
been used, it must be construed as
‘shall’.”’

*“The only responsibility of the
Parliament are the Scheduled
Castes and the backward classes.”

F5a FATAT &1 AT &, qrfA9r-
gz #Y @Y Frafeaet 3

Sto fasaq aTer 39T 3 Fgr fr—

** In regard to these classes,
Special Officers are to be appointed
to see whether the fundamental
rights which have been given them
under the Constitution and the
special facilities wihch are sought
to be provided for them after the
investigation of the Commission,
are enjoyed by these people or
not.”

395 gHAfasar @1 fadr 7 9@
FET 8 |

PROF. SIBBANLAL SAXENA :

............... As soon as our
Constitution comes into exis-
tence, the President shall
appoint the Commission to
investigate into the conditions
of the socially, educationaldy
. and culturally backward
classes ™

“and then make its report on how
to remove their backwardness."”
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“We are using the expression the
“backward classes’ in several places

in the Constitution but we have not

defined them any where in the whole
Constitution. 1 hope this Com-
mission which will specially investi-
gate the conditions of the back-
ward classes all over the country
will be able to tell us what is
meant by the term ‘backward
classes’. When the Commission
reports to the Parliament, I hope
they will define the terms ‘back-
ward classes’ and the ‘depressed
classes’ in their report.”

GIFIT 97 Fgd! & fd dvae g
%19 § gas7 fagwor & w2¢ g9z § Aiw
®rg | ¥ sga g fr wifaem & famfar
oAz @I ¥, UTHAT 9, I 59 41|
w1 1A% Fgl, 9@ fogs are #§7
qAE FY ISAT AT AR A FrTgEawn

ot & faws fafass wom @ sza @

fear a1, wifs 5@ 317 s & #ya

- wtee # i@ &1 30 Av'w, 1952 #
g fwar a1, 3§ awg I wgrar e

# wuw Furaa 71 iz & arg ozwa
Fwa iz o w&t &1 s ann & 0w
seard fqan o1 Y7 aswww fvar a1 e
gEa s &1 fq1F & |19 q197 vma

roa fOvE adt & 2

IqH AT FIGY FAIH TH HEA ®
g fex w4t "gizz A 71 & uaaa
FHa foard € o€ @ 917 naaw %A fugrd
& am § & w2 rEze § odifaga

- wfir & ) wew e &1 2 SiE-Ad

feaTd &, TAH A9 T, HES FHIGH A
fergmam & faaft N @razds ¥ &9
4, geagee, Nwa7, qdfama ar
gwis & et oft ga% & & 9, |ay
I @ wifrg §7 F1 w07 faqr
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fmd’wﬁ%mwt!&g:am‘:méz
TAAdEg ¥ w1 aT i ot @ g 7

Ftedlzge glvash ¥ = 0@, ae
7T FEN 9T A FAATH F AN 657 a0
faar & . —

“I think you are aware that, as a
result of the hard labour and
struggle under the leadership of
Mahatma Gandhi, the country has
become free politically. But this
particular section of the popula-
tion is doubly free in that it is not
only politically free but it is also
socially free...... "

“Freedom means political, social
and economic freedom. Two aspects
of freedom. have been covered
by this particular amedment, thanks
to the efforts of Gandhiji who has
brought about such a social
renvolution,”

N AT FT AING FIgE FpA Lo

**Most of our courts are courts of
law and not justice. One should
be more correct in framing the
clause.”

efamia & fanfat & sa gug @
Trze fam a1 f& zawr su7 gy B4 1A

Zi

nifg? 7 us Jrat 1 Fg 91

“I hope that the Hindu society will
realisc that they have now (0
change those habits and that any-
body who is not a Hindu will be
able to...... "

§I&HIT 71 gaq qgel Twd| gg @1 7
vanA Zg9 O & €9 § IgET 91 09

SR IR g9F ANEF AT AZ HE g wifgy @r, &g wEA g fwar



369 Non. Imp. of recomm. of SRAVANA 28, 1905 (SAKA)

IHTC FY Iq G F47 ArfgQ =@, afsq
I AFT QAT |

T HIT HIT AT 37 984 & I97 g¢
fe feegear us qwad oz &, Saafan
T7E1 § #1T S AFCT FeEls gAT AW
FT T ¢, gFATicry weqry g W 4l
AZTAAT AET ST £ 1 gFAT ST FAF
AT 9% g9 WA GFHIT FN GEIAT A0
HqET £ 3w F ¥\T g FEr oar g F
Fras wza F1 faaw gfasm, @os
wfafadts € w0 &fgs 2g & o
SigTaer 3 2, F=i 9a fagra #1
qrEA FAT AGY 21AT & 7

3 AT ¥z ¢ & fasges sy
aYT 97 Farfas & @t @ ofwaEr
A2Y 3 aumar #1 fogra sy ad
Ary fFar snar @ 1 gEa AT A gqrn
7 -

(1892 FTT | 04 F AT T WIVHIT
fafas warst 8 GEadr gi|g L I
|6 STHIEEITT H§ A |5 AT G 1 1914
# 123 saraht Faar gfawl & & o3 argw
g1 1944 @ fazafaarsa & 650 95Fa
waEl § g a2 @ g 1"’

uu IF g Fraun &1 fEfEagrew
FTAT ALY & | aw ug g & AT ar6gd
faadt Tawce gt &, sam @ wfas
IaFT wgE grar g | fad awm gE
g srfawre et fafaas <@ 2, o1 fafadse
FATT §, €QAWIA: IEFI W dg4 &1
gtewr fgmar 21 & st #Y FAkwE F
FA1 atfa & AT &1 sAw Ag &% @
g | afFa faq &t &1 g @iet &
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ZA T T@T AT §, IAWT gEA F GHE
o1 & fqo sgaegr HTAY Y

g wUrgT & fre o faar g-

CHETH & T3l &1 KW HIA greT
AT ¥ uF FrEw Aafaxy gy sEar g,
afg ag AT ¥ FHe7 24 FAA L
F1% a7 fed) avga argo & qra @
1 aFar 3 fEgag 9w g g aFa,
siafe v fgara &1 =rfge fF ag #agq #r
UF FIRIM F 36 FEA A1 g I W HR
FIZ gATT IAF or FIHI FT A 94X
W g faarm fet AT ¥ 12 wEW
T T3 | g F© Fifaar faam & a9 ar
sSTaTdar 2, g 7 37 8 ad away
a1

13.00 hrs.

st wemwemfo fFad 0 @ oag
fegE ama g gy aFar &

MR. DEPUTY SPEAKER : There is no
time. He is the first speaker. You will
all have your chance. When you have it,
you will either oppose it or support it.

13.01 hrs.

|SHRI SOMNATH CHATTERJER in the
Chair'

o rwfase qmEw : fnE & ¥y
14 9% fa@r g— wwer 3w W uF qYR-
AT 7§ UF AIF 97 TET g, ¥4I
afe Tt aaw ferg & ara @ & sy
T ag srafay g sroan, Sfea ai’r“mﬁiq
fe ag a7 1o & wewar gear uw fag
® F0T @, fawd ag g% 1 wad qamEn

T — ma——— .

e



371 Non Imp. of recomm. of

Aua 930 F fqamat &1 fwerg & fav ag
qOR 91 UF Fiear< A1 @ A7 gfg
FNE FIEAT aa&FH § gog a1 FF I
qT FE99 AT A1, arfe IGET Iy 9D
& qfge qrgew sz g M

=H1 fxq1E @ of Fa7 A & - e
foor 5 @1 2 o1 &t nF wifd @, 81
g7IT @+ 1 Al @ | 9% fe & §6d
are? s &1 myufa a0 2, wifs zmE
feag a1 wafas =wwr sar 21 48
frgfg e ot 81 =190 #Y ATATE F
arz ot oF wifs fadig &1 aey fREaq
Y sgafa 78 2, #4ifF g famrE 3
FqIET AW SEATE | A AT H § FY
F1 51 e atedy wifadt & FoT @9 ufx
¥ ot weq aF @ 2, aEew & 70
v ¥ gg? faFiaq gg TA FI@@ A
FfearE oo &1 )

MR. CHAIRMAN : How much time
will you take ?

SHRI RAM VILAS PASWAN : [ shall
take 15 mintues.

MR. CHAIRMAN : Please conclude in
two or three minutes.

st Tw faame quEae o 5 ogAfan
%! SeE #7 vEl 2 oFa fa wEA
FdaA 4 qu | fmar 20 war & an
3T @ 2 AT IHr A39 H OFET AT
AT & THT H FAT & AT GaF1 T~
a< &1 #faF< fzar srar ar 1 f3a% fao
TS AT 98T ST § gH AT AT &% ¢ |
FfagT F1 BI% FLFTF ¥ g0 7 &7 7
Fa®T IqTL FT AfgFTT 47 )|
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st freardene sqva (EarET)
fasge a1

=t v faem qmaw ¢ faega &)
i 41 a8 fF &40 &1 A
frat safd g fae @w@r g oow
AT & HIH FI F T A1 | AT T@F
qar arafa #Y gfez & faega szfoa =
ST &) oo (emaEwrA) oo wwfa o, &
F7 &1 a1 fa 29 areEt 8 s fae
arfa fazig &1 a9 T @1 B AT HIF
17 Fgq 2 & qwrE wfaqifaar & sy
aatAar fegs g o 7 gaEar qer #
fag srma®r 97 £t sFArgAA oz #Tm
TET |

ot gearEwtn faqry ;. qFIE St
SI19 g araq arfag 7 Sifqg | gt @m
AT FET AT—

fagr w99 |9 AT JHT,
Feg gorw stife g arfa -

(FAFwm)

MR. CHAIRMAN : This is a very
important report which is only discussed in
this House. 1 would request the Hon.
Members not to interrupt him, Please allow
him to continue. Mr. Paswan, you will now
please conclude.

Ht Tw faTi| qramE ;& o)
1982-83 &t AF.o.uq, faqz & FIv F
JAMT AZAT g | AT@M & SAgeqT
5.52% WA 3.90% HIST 2:27% #AIx
A 19 X T AT &Y AR 1982-83 FT Y
A3.0.09. F1 froqe fagvar sa¥ geagen

963, f5% & ar@ 309, 359 Tl 499
A fusdt rfa & Fax 26 &7 7 |
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sit gerarewfo faard (FFUAYgT) -
ag S9F &9 & AT & |

(FwaeA)

it TrafamE qrEaE c § 39 F F9T
AT AT =F1Ear g ) afs g9 9T &7 91
a1 gH ST ST agf 45 & UH-ATT AR
F1 T FT g7 fGFRT &1 foudedo
T T AT &, T A F ¥ e
a3 21 g fFa¥ Nougodo 7, ZAF!

MR. CHAIRMAN : Please don't
interrupt.

st wmare fag  (gfme) sAaT A
=g g9 F Tifgy | FAr AT AA & 7
Far ag Fifeesw adf & 7 TAw fawm
g7 wrfeasw g0

st Twfaew qraEm TS
gEIZT, §E2q FHIAA T goAr fiqE ¥
facga =a & swisr g

=t g2z fag  (foweeiz) . =g s=ah
TG AT FE W@ & TAFT ] TW AE q
fasre &7 @ 21 ? ot Fmsd & I9E
gEET FU, IAFT TS AT |

MR. CHAIRMAN : Please con-
clude.

it it qraarr @ Gwafa S,
Jg ATIHT Y2 &, 919 gAF! AfFA 1 qg
a3 faoig a8 8, g wew sHEa #r
feqrz & fomat & gt 97 =9t &3 <@
g\ | agl aq«n @I g f& wew s X
T Fgl ¢ | HEW FHIIA FgAr g —
F75rg a1 & fafas gaeal ¥ geae

(saaeT) yoTas #1 F@aT feafg &
TATAT gqq = o7 & Afawrfay AN d%9S
F1 Fear FAEST & FfaFHri)
FI T
1 2 3 4
1. wsenfa afaaraa 49 uF WY g
2. gavrszafa afaamy 7 0 |l T8I
3, FEFHAT FETGE 33 1
4. A GEH Gf=wared 20 1
5. wfy uad fg=arg A9a 261 13
6 TTATY FAT 34 oF o gy
7. amifew angfa a4r 61 qF AT Ag¥
ggFIfar

g. AT | 52 g® o gy
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1 2 3 4
9. & 1379 9
10. feer @@ @wre Feamw 259
11. wacifasq 92
12. F1 641 20
13. fage =g 649 1
i4. fasr gmew 1008 1
15. TAET JGI GHIH F17 240 uF Al TE
16. g WA 409 13
17. IO HATHT 169 3
18. AT AAT FHITT 2506 124
19. fafa 3 142 5
20. faamdt w13 112 2
21. w=A &1 247 6
22. =% 74 TF Y A
23. T84T 1 18 uF ot JEf
24. dZ1fAan qa1 TATAA 121 oF oft 7g
25. ST 1262 72
26. fasma st graifas)y 101 1
7. mgwerAr @Y afraza 103 !

Tafay # wzar -

sto Y I (Rajapur :
art § AfadiFt 538 2

wfaaz &

sit vfasre qraam ¢ Eifar &
Fgr g fF g are § A¥ FF @

ié - 9 ¥ qrEr aeirar  aifas, gaw
st qgar @ fqara gared gan 2,
zg® a1k & & g3 qgFT AT FZATF |

FIAT a1 7zt 9T agq g8 faear @
am%aargmm%gaa’rmm%f%%n
¥ IAFT FI2AT 9 FI FATAT § | T99
At gfawra &1 AT gar 91 97 w6 I
9T AT a1 &1 fgegemma &1 @19 4O
adq |6 WAYT gY gu ¥ | S Fewa «@ran
T q1, 48 ATEFA |5 TT AT4T T4 4T
17 sia qg qAIA ATAT q97 97, I IH
A1 Fg A 7 Iawr fade frar ar 2
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78 #2141 fF wrq Ffaara £ afssar
FIT 33T W 2 awmfa wgEE, To
AAFIATT AZE 4 IT AT FOAITT T3

F7H T A FEr AT, IAFT oF noow
agT 9 FT AT AT §

“Without going into the details of
this article or of the amendment
proposed, T wish to say a few
words about—shall T say—our
basic ideas on this subject. Why
have we done this and wny has it
been thought that these articles
come in the way of doing something

that we wish to do ? The House
knows very well and there is no
need for trying to hush it up,
that this particular matter to this
particular shape arose because of
certain happenings in Madras.
Because the Government of the
State of Madras issued a G.O.—

I do not know the details of it—by
making certain reservation etc.
for certain clauses of certain com-
ments—rather for all communities—
and the High Court of Madras has
said that this G.0O. was not in
order, was against the spirit of
or letter of the Constitution,
etc.”

€T W I Fa1 3 1% AL19 i
F(z F faqre § 4137 fzar @ @ q-
TV F AAcA | JrEa1HAT Fef T AT |

“We bow to the decision of the
High Court of Madras in that
matter, the fact remains that we
have to deal with the situation
where for a variety of causes for
which the _present generation, is
not to blame; the past has the
responsibilities, there are groups,
clauses, individuals, communi-
ties, if you like, who are backward.
They are backward in many ways,
economically, socially, educationally,
sometimes they are not back-
ward in one of these res-

pects and yet backward in another.
The fact is therefore that if we
wish to encourage them in regard
to these matters, we have to do
something special for them., We
come up against, this difficulty that
we talk on one hand, in our Direc-
tive Principles of Policy of .
removing inequalities in raising
people up in every way, socially,
educationally, economically, reducing
the distances which separate
groups or clauses of individuals
from each other, we cannot sepa-
rate them entirely, we cannot make
a fool a wise man or make a wise
man a fool.”

J% Jo AFIZTATT A% 9 IA YT HgT
a1 AT AT /T TIE FIT T AT 75
AYT Y J9T F AT ST F ATEW 9%
99 a9 F7gd 2, ¥ quwwdr g 5 saer
T GG AT AT FFAT ATAT AG J4AT 8
THH FETE T AGT FIAT R, 48 AW
Frfad SfFT & oF arg 9T a8t F
q FgA ARATE f& ¥ 29 T &1 gow
& f% s A3 qET TW AT FHIEA F
frwAga=a &1 917 41 9 /19, AT A9
F1T AT T AT FT T AT A ATTH
gt FY 99 qroiy | 9 9% I} F fE
q8a FHITT 7 TaAT qrd Srfaar &1 9

Z famr srafs sy Froas 7 79 arfagis

A9 fear ar | & zarar Fgar g f&F Fver
FIAAFT FHET T 193] F To€ & Garfas
srfaar &1 amm faar 91 Ak qew FHET
ara-ria | g4 g dv fwr gaT afaay
w7 a7 faar 2 1 9g&r areg &1 us wiifa
grar war a1 afFr fafwsa gat § @9
Arfa & 78 A9 § Y GXE § HeAIg &
9y AT &, g% ¥ 98, VAT & 4¢, qAT &
g0 YT A1 & o0 A anfadt & fa¥ §
Y g3 AT T AT gaTean frerd 2
f fafwer wsal & 997 Tergal 1 o)
§F3T WAT AN FE 93 AT@O0T &1 A
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dxag wrar § e gary fa) @ fed
FI A § FEAT & | H HA9H FEATE
fF a1 gea w#roa a1 i a1 afeq
wew FHlE A §% 22w § AU AW
g W FFaE WA g zafav
gl fogf 37 Y A1 AEF & | Fo AWM
1 za¥ Sogf 2 | &9 59 faw v FEr @
for St or'@s @gt & a7 4 41 99 FAd Al
agd & @i 1 foat oY | WO S FET HT
¥ fF g @ gfag gedmee & o @ifaa
g & 1 gafae & Fgar g fF g 0w
faa=Y =t 1@ & F IIFT | HW
afgaaig # 68 gw@e fromzma 2 &@w
Fafew T ¢8 @iz feggaq & ArggEw
w fesgwa & 1 @fdw g sy q9F ST
yew, fagre sk ga} sl ¥ SAI=Er F381
qrEd FTIE § |

g9 HEd AT &1 70T F1 AF
qgl 50 F9 ggey LT gu | 59 Hed
sima &1 feaie &1 A% wgrues §
FIA T ATE FIHTT ALY 9 7 T & | 51
@ HEed FHET #1 I 9T g9 grav 8
&1 ggr ot QAT oY F T gHF gHgT
FX £ | & o ofa & A0t § Fear g
ff orro g2 & ¥ AT AU, FAAT
gIEFar & WE  F1 HAYAITY, FTEIHT
fAYFTTE & T FT ATAZT | & H19FT
gardr 9gar g & "grear arer 5 g9
faua @ a1 Fgr 47 -

«ff T FT giFq =ngar g, afwq g%
G GATY 77 A1 98 a1 § e W
& qgl 979 A1 998 F€ I qIfE g4
stife &1 Y AT IF FIHATT gAT €, Iqw
ark ¥ g% Ag9T g g% |
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fag® gt v 7 faaig,
g FIT FT9 AT qUL |

§ gargay aqr =Jgar g & arar
gF T g FHiga a3 fgwifeat 1
tarfeaa w7 2 ar fex gr == fawrfeo
®1 AT FT AR FIATTA | FAT T A
qifeadt & o |19 AT 1 AiE § gremar
@, snfaa & st qx fawrsT A8
grm stat fr fagre & sifgare & srame
w fawem gar ag @ SEl@E &
IS 2 1

MR. CHAIRMAN : 1 appreciate your
feelings, but you must conclude now. You
asked for 25 minutes and I have given you 32
minutes.

st T fawrm qmam o & g @rar
foag afawe @Y sz 3 &1 aw
AGHT W 8, ITFT FF  SqTRT faq A« F4T
T AT AET 7@ GFA 2 |

~ F19?Y geae fag &1 SAvwe 9 agte
F¢ faar, =8 soshtas uw s #1 FAvaA
a Fgied 7 faur |

7u Y 2H HEgF T8

) v fadra maam . afsw
faarra A afqar s &7 JeRXww o
agiaq ALY FT | AT A7 /1T 26 wiawre
gifqu atT s 21 zEE) o Hgum
Fifao, a8 @1 a1 f& & fagar are ot
Fgr 91 fa guat T #q1 qnEy 9 2
g9 a1 TA & §AW gAHT W 7 3qT |

SHRI UTTAM RATHOD (Hingoli) :
Mr, Chairmsn, Sir, when we are discussing
such a scrious topic, through you, I would
request...
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MR. CHAIRMAN : I will join with you
and request all the Hon. Members not to
interrupt. A very important subject is being
discussed. I would earnestly request all the
Hon. Members not to interrupt. They can
reply when their turn comes.

SHRI UTTAM RATHOD : Sir, last
time on the I1th of August 1982 this parti-
cular Report was discusseed in this House
threadbare.

I don’t feel it is essential to discuss it
again, as my learned friend, Mr. Ram Vilas
Paswan has done. I would only say that the
methodology and data base that were used
by the Mandal Commission were scientific.
They have derived certain conclusions which
we should all accept.

Inspite of giving all arguments, all scienti-

fic arguments, it is not possible for wus to
convince everybody. We can convince some

people who are prepared to be convinced,
but we cannot convince those who do not
want to be convinced, because what we say,
goes against their own interests. That is why
they will never agree to this.

I heard some people speaking about caste-

less society. Last week, we discussed Sari-
mati Vidya behn’s resolution. Please tell me

how many of us are married inter-caste ? How

many of us are prepared to give our daugh-
ters or sisters in marriage, inter-caste? [t is
all right to speak here. But when we go to
the society; it is the society’s law that rules
us. Let us not forget it. That is why I say
it is high time you accept this Mandal Com-
mission’s report. There is no other way to
get out of it. If you really want to build
up this country, you cannot neglect
these 529 people in this way. They

have been neglected during the last
35 years. Though there was a constitutional
obligation on the part of the Government,
under Article 340, that certain things should
be done for the upliftment of the backward
classes, it was not done, Why, I do not
know. But here is a chance for the Govern-
ment and also for the society to do some-
thing for them which, I feel* they should
avail of. ‘

Interesting things have come up after the
last discussion. This world is really a wonder-
ful thing. Just now, Mr. Paswan spoke well
about the Britishers. Really they were great
people; that is why they could rule us. I was
reading Times of India, about 15 days back.
There was a column called ‘Hundred Years
Back." It said that five tribals from Anda-
man and Nicobar islands were brought to
Calcutta, and they were lodged in the Zoo,
along with animals—not in the botanical
gardzns, and not in any thatched house; but
lodged in the zoo.

That was the state of affairs then. It
may not be the same now. The degree of it
might have changed.

This Mandal Commission has discussed
the question in all the aspects—Ilegal, social,
educational and even economic. I think
I need not go into the details of it.
Their report should be accepted.

Coming to certain arguments that were
advanced through the media, I have to say,
that there are some people who do not want
this thing to come up, because they feel that
if certain reservations are introduced, they
will be deprived of the privileges which they
have been enjoying for centuries together.
We cannot help it. The Constitution does not
help them. So, I would request them to
please accept the Constitution, to accept the
new sense of awareness and the new emo-
tions that have developed in the country.

|

Is it not a fact that in the recent past
when we started with economic planning, we
accepted a politic-economic terminology,
viz. ‘backlog’ as far as economic matters are
concerned ? Is it not d fact that regions of a
State called Vidharba and Marathwada have
this ‘backog’ as against the western Maha-
rashtra or Bombay ? So, we are going ahead.
We cannot remain static. Society can never

remain so. We have to go ahead. Por that
we have to change.

They say tbat reservation is out of time
today. Recently, I came across some people
who had the good fortune of staying in
Burope for quite some time. To my utter
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surprise, they told me that in Europe, in one

of the Scandinavian countries, they have

given certain concessions to highlanders. They
also told me that even in America, the Red

Indians enjoy certain concessions.

- We have different castes, sub-castes.
Maheshwaris do not marry Agarwals. Mr.
Daga will agree with me. Is it not essential
to give some concessions to the backward
classes who have been neglected by the society
as well as by the government ? 1 would only
request that all the people shou!d be magna-
nimous enough to accept the Mandal Com-
mission Report and give justice to the people.
The justice is not only denied by the society
but also by the government to these peopie.
Just as we have fulfilled certain other consti-
tutional obligations in other cases, let us ful-
fil this constitutional obligation under 340,
which gives certain benefits to the backward
classes.

1 would like to tell something to those
who do not agree with me. Of course, they
have every right to disagree with me. When
they speak about equality, I am reminded of
the great English writer, George Orwell. It
is a famous fairy tale—ANIMAL FARM. 1
think most of you must have read it. He
says, ‘All animals are equal but some are
more equal than others.” This cannot conti-
nue.

With these words, 1 would request Shri
Sethiji to uphold all these things though
belatedly for the betterment of the backward
classes, \

PROF. RUP CHANDPAL (Hooghly) :
Mr. Chairman, this is the second time that
we are discussing the second backward classes
commission and we know the reaction of the
government, what the government has

done.

After Kaka Kalelkar Commission, not

- less than 14-15 commissions in the different
States ‘have -been set up which have made
important recommendations with regard to
how the lot of the backward classes can be
improved. The caste problem in our country
in: the Hindu society is a peculiar feature.

- For iluadmds of years, rather for thousands
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of years, it is continuing. If you look back
into the history you will find that there was
no caste system in the primitive period. But,
ultimately, with the growth of class society,
as Paswanji had put it, with the growth of
privileged classes, this caste system grew and
was codified later on, which is still continuing
today. In the Hindu society in the Indian
scene.

We are discussing a very serious report,
the Mandal Commission’s report. But almost
every other day we discuss the lot of the
Harijans, the lot of the bacward classes, the
atrocities on them, killings, how their women
are being raped, these have been regularly,
almost every week, reports are being received
about the atrocities on Harijans and back-
ward class people.

Paswanji has presented a long history, a
long one, to show how deprived they are in
the different Government departments, and
in the different sectors. But basically, this
problem of backward classes is a problem of
rural population in a country like ours, be-
cause India lives in the villages and the

Mandal Commission itself nas drawn atten-
tion to that, that it is basically the problem
of the rural masses we have to be very  seri-
ous implementing some basic subjects which
we have been proposing all the time, but
not implementing. One of them is land re-
forms. It has been said on page 60:-

‘The net outcome of the above
situation is that notwithstanding
their numerical preponderance, back-
ward classes continue (0 remain in
mental and material bondage of the
higher castes and rich peasantry,
Consequently, despite constituting
nearly 3/4th of the country’s popu-
lation, Scheduled Castes, Scheduled
Tribes and Other Backward Classes
have been able to acquire a very
limited political clout, even though
adult franchise was  introduced
more than three decades back.’

Because the existing means of production
are owned by the upper classes. We have
nothing to quarrel with the recommendations
of the Mandal Commission. They will have
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to be considered favourably, Some sort of

a concession, protective discrimination, will

have to be given, if necessary, to fulfil the

needs of the backward classes to bring them

into the mainstream. But this is a very small
palliative. Only Jip service to the problems

of these backward people on the election

platform will never solve the problem, Some-
thing will have to be done and in that re-

gard the Mandal Commission had made

very important recommendations but the

larger perspective should not be lost sight of;
that is, until  and unless we do seriously

take” upland reforms in our country, we im-

plement them, the lot of the backward classes
can never improve That has been mentioned

by the Mandal Commission itself and while

illustrating it has been said thati—

“The States like Karnataka, Kerala
and West Bengal which have gone
about the job more earnestly bave
not only succeeded in materially
helping the Backward classes.  but
also reaped rich political dividends
into the bargain,”

That should not be lost sight of.  Here
we are discussing  educationally  backward
classes.  Why arc they backward  till now ?
Long ago in the Constitution itself it was
written that within a specific time  limit uni-
versal compulsory elementary education will
be impleniented.

SHRI SAMAR MUKHERJEE : Within )
ten years.

PROF. RUP CHAND PAL: Has it been
implemented ? Has the Government done
that ? Today we would not have to discuss
this cducational backward classes question
had we been serious regarding  the land re-
forms. It would not have been necessary (o
discuss this question in such a big way as
we have 0 do now. We want that some
thing should be done.

SHRI SAMAR MUKHERIJEE : Reser-
vation itself was for ten years.

PROF. RUP CHAND PAL : We want
it.  'We support that.
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Some sort of protective discrimination,
if necessary, will have to be done. But one
thing. We shall remember that the situation
prevailing in different parts of the country is
dificrent,  The Government itself—whatever
you call it, the action taken report or an
apology for it-report—had mentioned that the
position obtaining in difflerent  parts of the
country will have to be taken into conside-
ration. This is so; and the States will have
to be consulted but the Central Government
is trying to shirk this responsibility, that
means that the Government is not at all inte-
rested in the welfare of the majority of the
people who are downtrodden. Sir, I will not
take much of the time of the House These
reservations will have to be considered. But
! find that those who are already in the job
are losing jobs. Look at the jute industry,
look at the handloom industry. There, lakhs
of people, are being thrown out of  employ-
ment. This is because of a very, very deepen-
Ing  cConomic The  Goverament is
going to imperialist countries for help, more
and more people are mcving are  below the
poverty line. In such a situation by simply
demanding reservation in public sector and in
Government service even in private sector
will never solve the problem; together with
demanding some concession for their welfare,
we have to remember that the game of the
ruling classes, the game of the ruling Party
to ‘divide and rule’ in the name of caste we
have seen the poor people, the weaker sec-
tions, the down trodden are again and again
being divided and sub-divided. We shall have
to take care that while demanding some con-
cessions while demanding some reservations
for the backward classes, we should not
create such a situation which will be utilised
by the ruling classes for the purpose of ex-
ploiting and to porpetrate the atrocities on
exploited classes. Ultimately it will not be a

Clisis

fighting  between two castes; ultimately it
will be class-battle with all downtrodden
classes and as Paswanji has very correct-

ly said, how the privileged classes, he used
the word, that word, ‘classes’ had done and
caste is a part of that class. And ultimately
by uniting all the downtrodden classes, what-
ever the classes, ultimately, in the long run

we shall have to remove those who are ex-
ploiting, | We have to save those people who
are exploited, to remove those who are in
possesion of the means of production.
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Sir, as you know, in our part of the
country, there is very less of casteism. Inter-
caste marriages, even marriages between
Hindus and Muslims, take place.

Some developments have taken place be-
cause of historical factors. Shri Paswanp
was referring to Vivekananda. I am referring
to a poem of Tapore. He has given the
warning long ago that if you do not take
care of these people. whom you have left be-
hind, who are oppresed, they will unite them-
selves; they are aware of those who are
owning their land. who have taken away
their means of production, who have devi-
ded them and exploited them for ages to
come.

SHRI RAJESH PILOT (Bharaipur)
Mr. Chairman, the subject while we are
discussing today has been discussed earlier.
1 feel that most of the Members will agree
with me when 1 say (hat 1s hardly
anything left to be said now. We have  ex-
pressed our views last time. We have appris-

there

¢d the Government the fecling of the area
or the State which we represent. I have
heard some of my colleagues when they

were speaking on the subject. T have very

little to say.

1 feel that we must go deep and find
out what are the causes which have made
us a society divided into Scheduled Castes,
Tribes and backward classes. What are  the
causcs ? It is because of some mistake or
which

some defect in our society, has
occurred earlier, may 100 or 50 years back,
we are now suffering. 1f we do not wake

up and take some action to uplift society.
that scction of the society which is socially
and educationally backward, we will apain
be committing the same blunder and we will
be retarding the progress further. We must
appreciate that.

I do not think anybody in the country
is against the proposal that people who are
backward must be given all facilities to
come up. No Member of Parliament, no
political party, no section of society is
against it. The intention is very good.
That is why the Mandal Commrission
was set up. I have gonc through its terms of
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reference. It is well-phrased and
well thought over, The Mandal Com-
mission has done a good job, after

visiting each Dblock and each district in
every Statc and meeting people from all
walks of life. So, it 1s a report which
deserves  serious consideration by all
quarters. The Report was submitted in the
middle of 1980. People have appreciated the
hard work done by them.

But we are making one mistake. We
are trying to give a political colour to it.
The opposition parties say that the ruling
party is not going to accept. The ruling
party says that it is looking into it. We
should remember that it is not a political
issue. It is in the national interest to imple-
ment this Report  Let us have that clearly
in our mind when we consider the Report.

While accepting the Muandal Commission
Report, the Home Minister has (o
find out some modality aof reaching
out the persons for whom it

is meant. We are fighung for that section
of the society, which is socially and educa-
tionally backward. 1 am sorry to say that
at present the benefits of reservation are
goiny to a few people or a few sections of

that caste. This has to be corrected. Other-
wise, in the name of backward castes, some
portion of the society will make full use of
it.

Also, you must put a time limit till when
this reservation will be in force. Otherwise
I know that for ever my family will gel
10 per cent reservation in employment irres-
pective of whether | get a second division or
only 30 per cent marks in the examination.
That should not happen.

And the moment that spirit dies, the
national character will be affected and the
material coming into our Services will be
affected. So, my humble request is that you
must give a commitment to the House that
this Report will be accepted, as you have a
soft corner for thc backward classes, so that
we can tell our people in our cons{jluencies
that ihe Government is equally keen

Secondly, 1 would requested you to
find out some solution so that the imple-
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mentation of this Commission's Report
reaches the concerned people for whom we
are ghting today and it does not stop in
between and people do not misuse it.

I have full faith that Mr, Sethi is help-
ful to the backward classes and he has a
soft corner for them and I hope he will
consider the Report and convey our feelings
to the G vernment and get it approvcd as
far as possible.

With these words I conclude.

Wt smaw fag 3w (s7FAT)
vy gl S, gEe FHEmA F IR
TEWA AT AT AR H 29 M ¥
ot fa=mrz sz fay w7 v 2, =R I
fags aT & &0 g’f..a'r'g T AT OET ST
fres a7 & gzl @7 g1, 3T ¥ A9EAT
FI FIATIIO AT #, IT IR TG
f& dem wdte &y frqz e & @re
AT F1 ATT | FWIL §ET 987 & fawiw
gger A =izy  fE wEw wHEm A
feqrs &1 @iy frar st wfga anw g
AgY war f& gAE o FE H fasea
FAY 21 vEgr# ¢ zasr gwifma g ow
faera garr, grga a1 zfad v @A w
faerva g o, ga% srenaT gHFT AT FE
¥ fag s fafaeed &1 wa @Rl 7
@I E, T2E8 § BT AT @ § AT AT
gfaat & amd ssgaq & for @ f{a
T § |

gfgurs & 51 y1awF 2, I9F ATR
340 F q7TT FFAS FATHT  FHIGT F1
G197 FT ¥59 § AT ST & F'JTq Tgr
FATIF FATGT AT | AT AT O HIAA
Y Fwas & g% frg gig ¥ FHIG H,
oA &, gar &, amfas fegfg &, a1
g1 7 fog qg & g9 W 9T AMgr
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ST, 5aF (AT 9 HHAT €1 sgaeqr 1
TE | FIEAT S oqFATAT §HIE FoATHA
¥ Y gfaa & ags87 15 (4) AR
16 (4) ¥ eqa¥qr g — &4 ¥ §N
AT 3 AT g% & AT A1aT F g
IW AIAST T A4 TF GAHA T F1 FALA
we dafFquazmzg g & agwa
g ar o frmin & & AEw FATT
7Y fagrfeart &1 geeg @ fEar 9@ ‘
HAIF ZT F FIZ-FUT AF98 FAT4H
F & 71 famg Fag & e A gd
FAR A AvET 7 Ag wiT Far g fF
T EIIN &1 MAfETT 1, AT T g
T agd § AW T8 2 uA% Wawl
BTAI FT Y AT GHT H, gL TA99 §
zaaY wfy UsT sty qife S 99w 9,
i AT 9% & fEa-faa w1 awae
Faw @ gAadf # v fEa-fas e
gugal agf 21 & 91% aY7 ¥ FEar Tgqy
g - Sl WIS FAT FAHS  F AN
# fa0y $T @ 2. FA9a1 IAFT 9gEWEA
aFaft | ag gy a1 faw aF qwr A
NAF 3N F, J[|W F FE-FT Y 43
HTATH =TT qIAT g 1 F I grigar &y
FEAT FIEAI §-——GAFTT AIHA A2y, gh
garv & favig #79 § g8 g7 arar agf
g, arge wrwz afsaist g agd f&
gad fogs @1l & gaEl @ &l @wT,
HIFT HES FHlaT &1 fraig &1 faty
3, fage i &1 fadiy T 1€ g=r |
I wfdq g9 g5 wfama foees ani &1
fatig #x & gwaqa & AL @ G |
g qTEl § g @ &1 9eafad wik
Fifgq aAFEIWIg 1 AT F JT § 9«
FIE I AqT &, FIE g7 gIAT §, AT IAH
9T @A ¥ fad & agy & afeT gat
7 § & aqurfaa gar qgar §, dATHm

g |
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FT ¥ GIAT 937 § | TN AT &1e71-
1T § fsgia silaq WL H9qr Sraq
feamr 2 ol 7 s°% fau faen #
SqIEYT ¢ HIL 7 & & (99 §  IaFT
wre afaFic & A1z A T F FIET A
&1 7 3o 71 grafa & sF#r fewar 2
AR LA T FAFY =TT AT T A
AT 33 5 JFT2 2| F IF98 Fq1 2 7
wifa & saT 0¥ T @@ # osTaEyr
TE W7 Y AT a1 2 fF 39 3a 9 7
IIT T G FIT TFET H G I A gear
4 srifaar @7 0f 1T AR § F9 79T
Sy sivq e 0w gAeT wifear ad
‘oY )T Fagm wivoast @, amaror, afEa,
o ST ag | At F A9 HF F AT &
AR G2 A0 & g T &77 §l a1 999
g T A T FFIT FNET A gH A
LI 2, TE AR AT FT FEA F) gl
q g WIgd 93T N sT-aifaar aar
& & Aty 7ad far 17 fHeaare ¢ 7
o+ fau spawT aure fFoyae 2, fagq
ug siifa &Y gop sngEdT Frw FY e
g 2 F FOIT A 1 owiAa F 19
Fz9 F fqu aage frar | oF F=1 F0991E
97 % aFa1 ¢ «fF¥g zm 3w 5 uw uw
M 1 AIWIE 77 F34 &1 qfawe
A8 & 1 ¥ F9 qg AA ST § FE W@ oA
HIX oS W wig w21 § fF sty fEw avg
Fx feafa qzr gi w€ z w@ Far gafa
g Al & 9i9 fFar §1 @1 E ) aqry

fsen & @ear a3 ¥ 200 gfew & =,
oToHlo & AT qHIe =18t F1fF &
W HT "L gu F oSl IAE 9 &
fra-fasme g a0 o1 W@ e ER
gaar wfgsrsii & 7w swwg cgmerw
ffar @11 @1 2 WX IAF @Ig FAreEI
fear 511 <gr g1 =@ A%z &1 wediEAa
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TF3e 4199 & L & 919 g @i o
1T 92 4XAT F1 GAAEIT 1T G, TR
Tadi BT IV A2 FE AT FUE BN
dxas &7 afgq av & {1 WA g IAHT
A5 gr+d ag 2 & 396 g@EAI &
afasie 78 fas a1 72 &

A0 AF F1F FLaw H1 9 A
qET 2, IAFT T Y AAFD 0 wF faar

a1 § ¥ 5T AN F WAL 0 AF H3F 8
f7 gz &g ar fead &1 o &40 @
Fr A5 ® 5 ma fzar a0 A fwv
37T AT FT G ATAT F1AT T
F AW F1 99 HiF 6 SAG7 3% RAAT
FIM | A3 T 29 T KA AT AEL G
F19 TET FAai {6 30 81 9 FUI UH
AW 4 AL T A FH T E,
AT FT 1T FIA -+ AT ATH HT FIH
FTUTE, 5 WA HT TN FTT 2, A
TAA g AT AT A W FIE Z AL A
1 F1 HFIH 4TH 2 AT T wa qHaAe
FoTRA o AT 2 YT ATS ITET AF49%
wv afvwrr gza 7 fzaga & W@ 8
JITET AT 1% 587 2 17 477 [F HqIF
ZOFTH AT ET AT o HIT AT AT
F7+ 4 T AE giAt S1fan T g g
frad #1 =/ &vAr arfgr 1 agm «W
guaEt fasig 9 2 sgF f@ gmt 719
g &7 vdgafam agy & w7 gn afaws
# tau fom ady gg 2 |2 vaafas’
AT &2 ¥ H afxT ¥ wafEs I
FAES AT T8 J52 FEA & A0 fued
AN 2, AT o7 FEA Aw 2 {5 yEfad agy
& LA maafaa’ 17 Az gelaq g
FT AN K1 A T@Er s@r g 4
ATGAT T ZHT FB 9T § A0 4 &
fam & 1 &1 f&x 2| 3w geersiv w74y
2 ¥ 39 I F HYT AET FAT & 1 T



393 Centre State

2er § AT A 7oz AT ®T gAMW
FATFET TAT ZAT & 1 AV AFTFTAAT F,
qEreT 2, TN A QM A1 g 3@ Al
Jar 2 FAF g ¢ T g1 a4
oHr &g 2, A1 {6 9z ZW g A
& qenry #41 v@ o zafAn @TEr I
zqT AT §, IIH ENpCT
A & AT " 41T H19 1§31 HI9A
gaa owrifag Figdfeas @ faar o7

% i
S v Crras =
21 H AT 9

FFaz 4 & 33T Agre wA fEar, ar
g wreATy wfewm F oam g
Frm | nAEAAA o1 AT 3F4E A9
F1 FrzAfar w34 FWTT O F A
Freerzaa a€ o fagr 2 2 #v gdiw
F1F 7 W TnE cAaY faa ) sidtfEe
1= (4), 1 (4) &= wEffFEs 2 o Y
FEA T TATATAT FFEAT X UIT
F1 a7 £ | nfar @vr agAraz 2 fE
qEA THIEA 31 YFHS N FI HF FOF
T EE 4 FOE-FUST AT FT OHW
guaT o7 AYET F 0 F ag Y Fgar =izql
g fr wifa F grare oy a1 famzes 2

az zafau 2 f5 @ FFas ek
F{?}_‘?.:]?fr'-iﬂl FFAT 4ITR & WA v
afaqa sifast © wew fegr 71 gufaqr &
wigH1g Tg 941 W18 4g AT A€ A7 fF
T e - 54T 38 9T w9Ar fauy 3 a0k
gy7 F, W1 9Ig 94U 2 fomy 2 & am
Auw & f fowg gn owms & ol g
A7 gHEE £ #T7 sA% fru wiq ga7 &4
STTEF AT HIT 2A Fr & Mg |E
ST FIAI FTET 2, ar 15 Y famy ang
q ag wedr-g-aedl 0w & ¢ Yy gy
O HTET F1 412 FAT 9T 40 THS TIEG 7
AT g2 sa-afafafany 5 fveard st
11 T T W&y F929 famg qar &
AATANIT A T AL AFA T AN Ay
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T Azt A 7Y @ Areeard wOg | IaE!
TEY wiT oY fF a1 1 W qEw wdEe
#t frmifeat 1 am #ifsg azar et
TR BreA F T FA0T 3 Iy

SHRI D. P. YADAV (Monghyr) : Mr.
Chairman, Sir, when 1 rise to speak on this "
subject, some of the Hon. Members may
apprehend that when I was on that side my
stand was something else and, when I am
on the ruling party side, my stand will be
something different. 1 reiterate that there has
been no change in my views so far as the
Mandal Commission’s report is concerned.

On that day, on 1lth August,.<982,
this is what I said when I was on the Oppo-
sition benches, in the last paragraph of my
speech. I quote :

“I will appeal to the Prime Minister
through the House to convene a meeting of
the leaders of the Opposition and come
down to conclusions regarding the imple-
mentation of the Backward Classes Commis-
sion’s report.”

It means, remaining on the other s
of the Benches, I felt that this wag a m_ .
which needs reconciliation and cool thinking.
So, I will appeal to my colleague Shri Satya
Deo Singh Ji and Shri Ranjit Singh Ji that
since the atmosphere is cool, we should also
be considerate and try to solve the problem.

Yesterday only we discussed with the
Congress Party General Secretary
Shii Rajiv Gandhi, this very matter wi!l%
utmost sincerity. About 25 Members o
Parliament belonging to the rulligg party
had a threadbare discussion and 1 hope
Shri Sethi Ji will come forward with some
positive and favourable reply. I can only add
that the rulling party is not at all averse.
rather they are very sympathetic.........

SHR1I SATYENDRA NARAYAN
SINHA (Aurangabad) : Has the Home

Minister been instructed, by Mr. Rajiv
Gandhi ?
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' SHRI1D.P. YADAYV : He is the General
ISecretary of the Congress Party He
'has got every right to discuss it in the
party. We have expressed our views
'and almost all the members were unani-
mous  that the Mandal
recommendations  should be implemented
‘may be with some modifications as discussed
I>etween the Oppositions and the ruling party.

14

So far Shri Paswan Ji is concerned, I
~ould request only one thing. That he should
'not go into too much of sentimental spee-

Too much of sentimental speches
'will aggravate the situation and will not
Solve the problem. We have to keep in
‘mind the difficulties of both the Govern-
‘ments, the Congress Government and the
'Tanata Government.

]
§
#
»

B

A copy of the Kaka Kalelkar Commis-
sion’s report is with me. It was constituted
(0 1953 and the report was submitted in
//955. No doubt, the Central Govern-
,nent did not take it into consideration. But
(t was the Congress regime of Tamil Nadu,
Karnataka, Andhra Pradesh and other
iouthern- States under the leadership of the
-Congress Chief Ministership and the Prime
Ministership, that they implemented Kaka
{alelkar Commission’s report.

>
4.00 hrs.
'

1 & A frarr § fam gar s 2,

T W 3 IEE smﬁsurgu*q'

mﬁﬁmmzmrg,quvzqaa
maﬂgfumannmﬁghwﬁ
7 T FT AT 2 | A6 a1 w1 ST
S H gt Ag A a1 A19F awg ¥ AEY
@7, TAET WIYHT SAFT FIAT A0 )
FOOF G 7 FATEH 7 68% F17&" fagm
vafs fagic & 9O s A 20 TEe
T g 93w § uwAtw |5 9
1 %7 g 9% | z8fay ag s fF Fi9a
& dwaT s v W@ A wwar odf §
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d¥as qaww ¥ w9 faar & & ag
A F1 FATT ALY o

=t vwfade qrgam o @ g
FU T F GTAIT FT qOSITT Fq19 ] §
afeq saqishtaa & gear@ &1 s19 &
fatg &va 2 1

st Srodto graw . @A & A& H9A
s AeeRt fawmEr - waadl 1977 H-
IAH FGT VI U1 B

“The Janata Party believes that
the disparities that separate mem-
bers of our society from the more
educatonailly and economically
advanced sections cannot be radi-
cally reduced without the policy of
special treatment in their favour
which will actually provide pre-
ferential opportunities for
education aud self-employment to
these sections In this connection,
it will reserves between 25 and
33% of all appointments in
Government service for the back
ward classes as recommended by
the Kaka Kalekar Commission.”

This is the commitment made by you in
your manifesto to the people of India. But
instead of implementing this commitment,
Prof. Madhu Dandavate, you waived it
by appointting the Mandal Commission.

28 A1 &1 w7 wezafa &1 afawew
gA1 a1 IHH 4%AT FMAT F ATRAC &
fao o @ez W A8t fqar agr | w7 aga
gew1 gar a1 IE% A17 20 KA 1978
%1 ga¥ ara usgafa # afawmee ¥ oF
w1 @ arEg qran

“Backward Classes Commission is

being set up to go into the pro-
blems of the Backward Classes
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and make recommendations to
improve their condition.”

wfau, azi at sfazaz faar | #dtas
FAGH HYT FAAT FA, UF AT
1979 F1 i 5T HATTHF! HITS AT AT 9T
fe am qrag adf @ %7 (sgawa)

glo WY FUEFA : WAAT HIEF FI
WAFY & fqu & agmr =gw Z fE
FATZF O FTa7 T} FT ATFIT HH T
arz gg TgA SAdr qiF FY AT TE
FEr sgTE & Ffwwryw § IR A
frar f& zg197 grafasar wues FHEA
F ISTF AV FIA F TRAT

5t Stoqte grEw ¢ TSI & AT F ot
aqr @1 g & 1 397 99 989 § FY
TH 7 | & qugs FHIEA &) frarz &1 a9
FL QT g | A1 7 fazFa a9t 199 F
|19 g1 AFAT 8 @1 ATATI HTIF 19 T &
78 g1 1 AfEa w7 Qar Hagw aqar g fE
150 792 #geqi 4 fafas 7 faar & f&
g =F1fgT | THF 7| q9% gIeq wfAT
qrEf & 2 w1 Fqa zas &1 HAISIEA
qiFf % 2 ) zegta Fg1 2 fF wves wHEe
w1 fawifaa} &1 a@up &A1 |ifgo
zafau wavz #gf A Tg a1 2 | WAAR
FA-HET GO 7 TAT AT TTHOH gl
MIAT & TG TIHAET ST AT &1 A
faara ate ara &1 97 FgT &1 19 FIG
&, 89 gL H AR A SV ATUS &
A1a ¢ greatas feafa §# & aqss fdogw
AWM F1 qEG 7 Ag ArAr @ HyT wie fadh

feqia-fFdat gima § g F@T

|rfgd |

ag g § aar 3 f& &0 ag
a9 =9 2 § faar Imar @ fa emerrdt

SRAVANA 28, 1905 (S4KA)
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T 737E F sqw Wit & A & aga 9w
TR 2 @Y7 9% 71fF & wreor ff ¥
AT ZHT | & AITH] qTH #F FT TH
JRTEIO 39T ATEAT § | WR AT UF FE
ZHI YT, AITYT AT FTE | FTAET W
FTE A 102 T A3 gAT W4r wfear
JIAT AT & AT FET AT TGT T THIT
wsfia 791 F g5, FEY 97 AT TH AG ¥
AW HIT 70 A1 297 f5T F AI0gT A
gAYy & §7 AW 9% 2T ARAT
fsrma sy qar s« somr f& sar
qITEa fFT ST & 2 S0 8% 2, sy
#1 afaasr qv 93 2

AT FET q2AT, AT FAY, A
1417,  gais  qiEl,  WIET W,
faegara  faz, fageav vz,
929 g3A, qAE NIGE, THGEAT
qE, TMEIHEA, ATEgqgEd, gifg )

MR. CHAIRMAN : If you want to
mention the caste, mention it. You cannot
go on reading names like this,

st gloqto ART ¢ GF[ AT AT
f& sy #1 Az g 29 fogs @ &
AT [gear &9 F21 37 |

a7 337270 ¥ fafazdr fagmre F
FAT FIEAT 2 | a7 §9 7O 91 | qEE7
|2 39 TSRE AIF A@A | g
THHE, qIEg THIET & A7 § WY 713
1% 2 9 § 19FT THET AT AT A1AT

¥y

Major  Shaitan Singh was com-
manding a company of an infantry battalion
deployed at Razangala in the Chushul
sector at a height of about 17,000 ft 114
persons were deployed of one community
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and caste and that was Yadava. They all
sacrificed their lives. They did not allow
Chushul to fall. This is the valour of a
backward community; they have sacrificed
for the country, they have defended the

country, and they should enjoy the fruit of
freedom. This is the time for social trans-
formation and social change. 1 will appeal
to this august House to sit down and think
about it coolly, and I appeal to the Home
Minister, since this is in consonance with
the policy of the party which says that
‘dynamic movement towards social change 1s
our goal', that the Mandal Commission
Report should be implemented; may be
with some modifications and changes here
and there, but it should be implemented.

MR. CHAIRMAN : Mr Chaturbhuj.

PROF. MADHU DANDAVATE : What
about Mr. Mandal ? If on, Mandal Commis-
sion Report, Mr. Mandal is not allowed to
speak, then who will be......

MR, CHAIRMAN : There is no dis-
crimination here. But there is no time., ...

AN HON. He s the father

of the Report.

MEMBER :

MR. CHAIRMAN . Let all parties
speak. Mr. Chatur Bhuj, you have only
siX minutes.

st agu & (Bl ) o 4 G Aln
g, zad wi1g faviy &1 g1z A4 g
we srarT &1 frwrfear @y gt “ﬁ'ffgq‘
1953 & 39% a1T § o195 I3qT a1 @l
g gg ware qifsame 5 svEv ¥
qifeatie & arge i agd Wi & IIAT
@ g | qFurfas FE0 SAET 9T FIH
1 eqaRdl g A F1E 1 SASH  IAE
Qe § SraT g, TfaEe #1 SArErs o
gt g1 e s e & 9 saar 2 s
6 99 * 217 Wi gras Fwifaw § anea
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o #1 agl frar sir @ & & #EW
sz &1 g 1 s #.@t /€ faan
a1 vgr 2 1 e are @ aqrawr arfgy
g fraZ &1 o w9 & fan o g7 wfsm
F seav gt arfgai a9 a8 £, 2o 99
¥ fFedy & w9 98 &, wisT F1 HaA1 F99
q IFEtH F9 @i v qgr famr g Asy
gfaaa wm 29 30 F1 §I1 AW 4§, 29
afFg ¥ §eqT AT TET £ TH OAIEA
g3 oguit g 1 AR 8a F1 II1ET gl
qIZ A7 F1 AT 8, W AT geafa &1 a1g
gL FE W &1 7 g 5 F oy @
21 AT Y WISAT &g Gzl &34 &
faaqt a0 & sl & @ Araes A &,
g 71 fagfaat 7 1 v A9 2, &0
1 3efa o F12 g¥asy A £ | 0T o9
Fac TIFH faE FIAT A g I Aql-
fadr = 21 fagam Fve £ F #0T A% Ay
anfz adl ;g ¢ =iw 2 f& a7 3
gxae Fenfam a) wgfg o0 2 =@q
gortdl gia a1 gfapm ey ¢ fa g3 yv
wa = & A faar faeay &0 wiss
¥, 7% Y A FE a¥geY AFY 91 IV 29
wrwe g eigia 1% fegvar srer a8y faar
SiFa eng 2 fa afzamm &1 qvew g
qicT 2, gIH F1F FT ATEL FAIT 98 |
sar g twaq ®wzr # f& e=w glana &
stfas. gvequr wfafam 7 =77 g7 "3a7 2 )

wor fagza & fip faaq 1 ag 2 =g
#afed armayg &1 g1, afaa #7107,
qifra19 &1 g1, 947 &1 &1, IAT H|Y
o faewa v agf=q | 1z w0 1 =Wfed
fa faoe =t sleaaq F97 & qge)
F G719 qo67 < F1 gaAE  qfefegfaar
T Ugh, I HET ET E B, THE qTMT
go fag &3 | st erédl-gidy sifagy &
gifea st gerg qar 4 F1 Ff0T 6 o4
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@y 2, afz sraq sy gag @ fzar at
feafa otz @vg 2 a5ar 8 zafed oy
ATEF1 TET A §1H 2 |

wrsr A1E UFAfaE ey g, arfeE
giegfasw, fago 17 g1 ax g sam
g9 2, ffdy Y @17 ¥ g, SA¥ HT
qa%as swifag &1 frafgag & f& | gede
AT 2 99 F SATET aAfaw &Er WY AF
g ? UhT F41 2 FW & T AT FT A qfEq
fear mar ? e uadifa @ & 5 dfsa
frar 7 arqg gAmw F1 frqiE @ AR
3 & 34 9EE § ¥ B IT-IT TAHI A
fereqr &1 97FE 26 THe @ FfFT FFIT
Fifam &1 wfqga ¢ & sarEr AR 2
¥aT #4Y & 7 ag VAW ST FT BT E
T uaHtfag 2 o st \w feafa & 2w
F1 FAT A4 IzET AR, AAfE FT AW
AT o AT AR |

§ oF &t wir FEwW & sww
gayurfa® a7 g Agt fAwran, gfaam
% fAdaw geat &1 qraar feas agt 1 7
36 99 & [T WEA H AYA T AT
AgY aza faar | wemeEa wge, o fagaw
aca gfqum § fag 73 &, SA%Y Q=T &9
ATTEHT A FTHT FAFT GIHT FAT
arfed a1 wfem sov g F@ fFET
AT At w7 T sg Fgw w7 Afawr
q8Y 7 fF gg @ #y gafa & fa¥ wow
FEFrg fFar g gT @7 7 wq T
fagsr @ @ 7@y snywr, sfa Fr 2w
s, wiee sz 3@ fey fFam &1
F21 TAH 7Y o1 @wAr ¢ AfFw Fg-aw
UFAAIAT F GIGT T T A1 FAHAI-
frdd & oed gad o1 99 2 | fEFEW #
ST1 AT 3T & g 9 ga-wfawa W
FT JTAF & g TAH Agl ST |

SRAVANA 28, 1905 (SAKA)
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UF @AW HIT 937 1 @I g, &9 AW
7 qHr-rdT &1 @rg g3 2r W@ g
wrfa T 97 2z 1@ & #few adrenda
T NIE TH U FI FET A TIIM, qG
qhY gH FE[ T FA, HA-TUAT TG A
AT 7 g IFEN IS AT qifmanz
F o199 w7 qifaeg &, 41T @|T 9HY
SATAT FIATT TGN O | Tg @IS agar
wg a1 rx A Y g fomw gemey ¥
T F1 AT AT w1 AveT A fae w@r
g 1A H 500 1T 300 FH F Y uF
HeA19F ¢ | WET § N13IT AT § ALH-
A=Y ATF 2, W fAfAee< 1 a2 #%
gAY Y §gW HS), § HIEA Al A
farerT med ®= IF 2, FE AT FOGT qT A9
1T w4 2 fF qw wr 70 wfaua safe
ST AZTA H TEAT €, ¥AT A% ATT AT GHav
2, TN MEoToTFo HIT FTEodTotTo |
ST gFAT E 7 BW ®eqAT Wy AN WX
qFHd |

IS g0 Fga £ 6 T 3T F 4,000
srfaar 2, 299 5,000 sfaal #1 oF @
ATHT q2AT ¥ wFT FF) fFEr dled a1
TR & 7T FYar g fe al@r & @
9 faaa & i fga A, a@ady
FT @ &1 der9 g &, qw-fga &R
wsarg fega qa1 g1, FAT FT WIF G&T Y
F UHT FoqAT &1 qEFI FL 99y sfa
AT q7 &1 Fgiar 7 f7asr

a0 AT 2 fe gt ge &1 qIwy,
TEAAT ST 3F 9% faER #3, fawaw #T0
g a7 & fr gowlE wRR Fo-dar
zZ @Y g1, TA-fr et gg qw &Y uw
AT 9T ATH 3T F1 GA-FUT HT K
FAT R E | WY T F Ay et
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fama sararfega | 771 faaga § &
e wiFa ¥ Aa-Aa TN KT FEEIT
FATHT TW 97 faux #3F dza A
# fqie &1 F9 AN FL TG A
ffaes 21

st T o afawr  (VEEEAA)
gumfa #giag, d=a g Fr A
Az Fgmere 93 fogw dJmw d W)
frame & ==t g€ ff ok awr fH 3+
q 941 g1 W@ g !

are gfifeafg oz ¢ o fags an &
s fafws geard Faet ¥ 39 aqUE
¥ At & ggar fafoss qzwErd grsamsd
I T H AT FqE FIT 97 @ &,
g eque & g =nfgd | g 2@ &
TAET HTEaTEY 2 Sfgma g ag W ow
Yfrfos ava 2 fr afedi ¥ fowd &
A fore gee weew qur fos ges zrzsw
& am qekfaag g &) fafesg =7 &
W& e ferg a9 &7 sgasgr wEY 2
adt, safaudt #tz mgenfa &1 q@a &
qar |@ar ¢ f& 79 ang FY sgawar F
AFHIT FIE A I FE0 9% FHaq 47 |
FrAE M giforare Ay F agw Aq19 F
foq ag faaw a1 & a1 f& fazges
ey & f&fy sufdg & q wwfa &y
sTe, a1 et & afaFiv g f& ag Sw
B & #1399 afaq &1 qig F 4RI
fagre 2 | 98 gAR WIS FY AT #T
75 & |

3W & A9E g 9T gfaEm §
afewa 340 F1 9T fFar @7 | zH
g¥a g § T@ifg ge™ 9ur ofew
TATEATH AFE &1 wigaw oF, anft =)
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qIEATT T 3% TgHT gArAT & | fam
qIE AT FgT AT g fw qw wofewrAw
gEAEg qgf giAar A1fgn, M @ FATH
¥ #1E trar aw A8y grar =g, S g
®1 gaar ¥ sAAR a1 fo@er g e
Fgr arar & 7 soddtea 7 a7 § fan
TATT HTGT & | 7T TUTT & AT 0
% fao qam geaufa, af@s 7Y amar-
TTOT AZY 2, a7 A9 qFaI &1 &A@ H
FIE oG A Y@ AT | FT ARTT &
Wt A7 qfeq® eFA § oo gHN AR
qIFT AHF ge3fa 1@ gt AFAr, q9
fEt e & awva FEY g

gz 1% & fF gm fraamw &1 aga
feat ax agl =41 awq . & qIHAl
qgEd § A1E FIA1 A1gaT £ fF oF v
Jr gH a2 =a17 271 3 T fa3ges sza
a1 fagges zrzew & fag . frogaw
far war &, o qur f@ar so @l
gAY AYE AT AW g4 aW 7 avfaa g
7 gz qu 2, a5 91 wmifasd fEar s
TEEAT 9gF ¥ T IF 2 fE aga @
vdt sfaar g, a1 fogace F1ET A7
fore gee 71Eew @ gFY AArfgm 4Y, AfEa
T TE g aFr 2 g gFar 2 & =
srfaar o g & vAR gwifges g 0
g1 AT qIHIT FANE g fd gew
Fera 1 fatz 6 Fw O G 2, @Y
HIAT 417 A7 2, 1 48 IAFT A ",
afFq g9 afqary ar@ ¥ aR g3 ww
A8l 2 fF T gurT F1 0F T 9T 140
& | 9T F1 aEAT & fF g9 g9 7 59
IR # fa=1t 3& 39 N &1 wrgifeaa
FI

fazrdt g & & wgar wigar g f
AN AT FHIIT FY I FT qA-
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Afas gfee @ = F1 www 7 FL
fazre qar 1 ag Fdf wgar Wifge &
T F TN QRV-qdFTg FATOGS AT U2~
frg gsx F7E @ & 1 =9 9T F) 1T FY
TaAtfa & F1a gT @A =ifgo | ogw
ey ¢ & 39T F 27 7 Frrgar o

ArEIRIfAFAT F1 FJ9F qIST 7 7F § —

Tta?r FTorfag AT Fagy a1y oF gEl
FAagfaa W1 gW FU FUT FY
Ffrardt fifaat — qagafen, aafass
AR AFAT — TTI9 I & | HIT qA7
#T ATTIFAT &, AT wiwT Fr A
gfqardy Afqat & gurar &1 ify 2,
gFgafesy #1 Aifq &, sirwaes &y Afy &
AT qE-fatgmar €1 Aifg & — za =<
Weal &1 gH |19 FHT ANAT TEIAT | AT
feafg ag ¢ fv afag ¥ gordd demr w0
g\ TaaaE gEEfE § o gEr gEI
FI g 2 ) Jr9wa 9fag oF ¥ few
FT GG £, 7T &I JIq AT FT@r 2 |
foo a1 F1E gl FIF2T aqw
wirar g, fafesa g f& 9 T &1 aRw
F9T I3 F1GT & | Tg q1g wqrwifaw g
ART XY T AL & | Tg ATT g1 & 6
A1 fesrae F3F @1 @ 2 q A9,
ST BTF 39 FIIEIIT § T A1GT ¢, 99
1 9 Waw, AF & N 1 99 gfaga §
G AT @ &, SAFT AYET T AT GEQ@
g | T g% SAF!I AYRT T I TELE 8,
9 JF THTS TATT QT qT T T ATC
¥ qraara S 1 a9 § qarfeEs T8 g,
sar fF IgiA wgT g FTNTT H g
grar g, Sevaw afe 2 1 A sgar g &
gfg Far N anit A 1 & a9 99
fae faar g T oo qag ¥s9 g |
ofe o0 &7 AT T OgAIR WK & AR
wgT ¥ & wi Y § ag vy fF qmA

SRAVANA 28 1905 (S4K4)
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g dqax fear &, Y seidow ¥
q318, aY ag =T o a8 & 1w
qfxfeafaat &7 aaws<, 3 T wrIATEY
F TAFHT, ST & I==q< fgal &) =@
¥ T&ET U, AT FTANT FY IT ATAATH]

+ §, fow& 2o 1 waT AT &), T FT

AT AT g1, ST &1 OFAT Horgd grar
g, 97 9% faarx swar =rfzo ) few
§ oqmam 1, FEET S R

feidt T & aEedl ¥ AT
F1zar g f& am zoa gofas gEr e

JA1q AT I8 7 F5 [ g0« T8 WA
ar 48 FIT 9 FGHIT T qEay | gATA
Su1A 73T St w@g aga fafaa 1 ol
w1 59 A< 7 fa@r g & 399 o 99-
AT AT | F oF qIg qg WY wEAT
Hrgar g & awwc ww w§ faug soq
A Tt 2, ar g ¥ga & fF usar
AT T T EN & AT Fq USAT § OF
Ty ST WY &, & AT Fg & FH g
tq fuqiE #1 wadt @ g g0 g
FET GIEHT 7 A1 gAR 1w fafawe

fafess awai & sfafFar @i g 1| gl
gETT &1 A1 fawar Irfge fa ag ge

1 g famrr #3713z agqy & ANE
qgHAT §, IH ST AN FT ATIATHT FT A

T@AT TIAT | T (AT A AT JoE FRE
¥ AT ATRIAT I V@1 4T qT gEAR
e o “jgaT’ HAIT qu’ &G AW
far #79 & | TFT §9 AT FI | A
UF USHT W% ¢, TAMU gH qawr |y
FHFT F9AT g7 | Ffe gEFT qwAfaw
AT ISTH FT FIfara &7 A1 a7 W F
a1 q8T qrET gr | gRiEy gEw e
Fr foa sgarars $1 a9 @ T

g, Iay wruel §7 &) 5%, foraw anre
7 yEay faT A &Y 9% | W HAGAW a7

@I 8, SEHT TTA FT NG F
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§ gvtg wvar g i gar aradag 12-
got ot fafws wsai @ A FFT AT
SNFT FLA | Tq47 F2 FLH  HTAT AT
aaTed Far g | (2f)

SHRIT. NAGARATNAM (Sriperum-
budur) : Mr. Chairman, Sir, 1 am very glad
that I have been given this oppor-
tupity to take part in the debate on the
non-implementation of the Mandal Commis-
sion Report and I urge the Governmeat to
implement the recommendations of the
Report soon.

Having exercised by Article 340 of the
Indian Constitution, the President appointed
a Backward Classes Commission (0 investi-
gate the conditions of society and educa-
tionally backward classes of our country
under the Chairmanship of Shri B.P.
Mandal. A notification to this ecffect was

issued on 20th December, 1978. The
Commission has also completed after
thorough investigation and studied all
spheres of our country. The Report has
been submitted to the Government on
12th December 1980 for which I must con-
gratulate the Janata Party. Before it came
to power it assured the backward communi-
ties with its 1977 Election Manifesto that
it will reserve between 25% and 33% of all
appointments to Government services for the

backward classes, as recommended by the
Kalelkar Commission. The Janata Party,
after assuming power, did not keep up ifs
promise in abeyance, but it tried to imple-
ment the reservation after getting the Report
of the Mandal Commission

Unfortunately, but fortunate to the
Congress Government, the Janata Party has
been broken into pieces and Parliament was
dissolved in the year 1979. Therefore, the
Janata Government had no opportunity .0
implement the Mandal Commission Report.
But the Congress (I) Government received
the Mandal Commisssion’s Report on 12th
December, 1980. I ask the Minister through
you, Sir, why is he hesitating to implement

 this Report ? During the debate on
Mandal Commission Report the ruling side
as well as the opposite side Members sup-
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ported and suggested to the Government to
implement the Report. But the Congress
Government has been keeping this Report in
Pickles jar. 1 urge the Minister through
you, Sir, that the Report should be
implemented.

Sir, throughout India the fourth Caste—
Sudra a had been denied education, social
status and opportunity to taste anything
good in life for more than 20 centuries,
because of Hinduism which has been divided
as Savarnas and Avarnas.

The Avarnas are untouchables and the
Savarnas have again been divided into four—
Brahmins, Kshatriyas, Vaishyas and
Sudras,

In the year 1873, the pioneer was
Jothi Rao Phule of Maharashtra, who
started a non-Brahmin movement in
India.

Later the Maharaja of Mysore, who
happened to be a Sudra, appointed a
Committee under Sir, Leslie Miller, the
then Chief Justice of Mysore in 1918 and
this Commission recommended reserva-
tion of 75% of the jobs for non-
Brahmins including the Muslims and
others,

In 1916, the non-Brahmin leaders with
the object of liberating the Sudras and un-
touchables from upper castes, formed a
party, i.e. Shri P. Thiagaraya Chettiar and
Dr. T.M. Nair started the South Indian
Liberal Federation (Justice Party). They
came to power in Madras Presidency
at the end of 1920, issued an order on
16.9.1921 (Public Ordinary Service) G.O.
No. 613 reserving jobs to all communi-
ties,

Later, two G.Os were passed—dated
15.2.1922 and 6.2.1924 but due to
severe  criticism and opposition raised
by the religious, social and political upper-
classes, till 1927 those G.Os were not

implemented, in Tamil Nadu i.e. Madras
Presidency.
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The first G.O. came on 4.11.1927
which implemented reservation in jobs to
all communities—Brahmins, non-Brahmin
Hindus, Muslims, Anglo Indians, Christians
and the Scheduled Castes in Madras
Presidency. Later, several orders were
passed for uplife of backward and scheduled

Caste People.

The father of our Constitution, Dr.
Ambedkar played a significant role in
demanding and achieving reservation to the
Scheduled Castes and Scheduled Tribes in
all walks of life.

But after 36 years of our achieving
independence, even the reservation of 15%
for SCs and 7-1/2% for STs is not properly
fulfilled. They have been deprived by
bureaucratic and upper caste officers.
They have boldly disobeyed the Government
and constitutional policy. Therefore, I urge
the Government that this should be looked
into. The disobeying officers may severely
be punished.

Periyar E.V. Ramaswamy had been
demanding separate reservations to the
backward classes ever since 1919 Later,
in 1947, the Congress Government granted
separate reservation to backward classes at
the State level in Tamil Nadu. Thereafter,
Periyar Ramaswamy agitated, and the Tamil
Nadu Government issued a G.O. revising
communal reservation as follows :

S.C. and S.T.—16%,; backward
classes, including Muslims 259%;
Open quota 59%.

MR. CHAIRMAN : Kindly wind up.

SHRI T. NAGARATNAM: I am
very proud to say that my leader,
Dr. Kalaignar Karunanidhi, the then Chief
Minister of Tamil Nadu raised the percen-
tage—backward classes 31%,; SC and ST
18%, in 1971. During 1980, the AIADMK
Government in Tamil Nadu increased ‘the
percentage of reservation to backward
classes to 50%, but it has not raised it for
SCs and STs.
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The other three States in the South
have also done like this : the Karnataka
Government has raised it to 35% for back-
ward classes, and the Andhra Pradesh
Government to 25%, and the Kerala
Government to 40% i.e. for allocation of
jobs and admission to educational institu-
tions.

There is no justification why almost
all jobs in the Central Services should be
held by the upper classes, in the name of
merit and efficiency. For example, in IAS,
there were 3546 posts, as on 1.1.979, out of
which more than 2,000 were held by upper
clases, who form 5% of the population.
In Tamil Nadu, out of 257 IAS officers as
on 1.1.1980, 122 were Brahmins; 59 were
upper castes, 34 SCs and STs, and 42
backward classes, including Muslims and
Christians.

Take the Income-Tax Departmeat. In
the Tamil Nadu region, as on 1.1.1979,
there were 319 gazetted officers, out of whom
171 were upper castes.

Take the judiciary. The position of
B.C. and S.C. and S.T. is totally neglected
and ignored in the higher and the highest-
judiciary forum.

It was stated by the Hon. Minister of
Lawon the floor of this House during
October 1981 that out of 328 judges of the
High Courts in India, 20 belonged to B.C.
and only 4 to S.C. and none to S.T. The
others are occupying the judiciary, I urge
the government to implement the Mandal
Commission Report.

W ogAte =7 @ (SR -
agfa s, ga ged F@EA 7 e
T At gL AT T @ & 1 Ay W &
GG W, AR AZIA I T &Y @ 2
AT T ¥ g1 @ & 739 fF dzer sy
e q@ grow & o gf g ™

feqiE ax aga & aag wfqare #1 & &3
fesdaa widYy sy & 1 g% avgar g@ag
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fw gifr- wrfaais &1 @ AT ¢ a1 Afa-
a1 F1 AT qQTET § |

Tq gew Fama &1 fge § 3Far
# 224 Fifaal #1 FHaE  F@TAST  WAT
TAT & | T 224 SfA4Al & aga @ FA
sfarat Y & 1 T @IEFIT 5T A1fagl F
%I4T FIG WA JAT1 & a1 g6 ag AT
grr fF FaT gw |a) gfawg I 9@
a1 wgY | gw o &q ¢ fF aner gw fow
arfaat ) gfaerg 2@ § o F@ &
AT g 1T ET AW AT T E | HAITH
gasT guAT gt fF gges FieEd AR
T g68 TITe § W1 AT AW g [F 2
¥ AR AW Az @ & AT afaw e
Fga arq § | I wifqal 7 aga sfuw
a1 U g fomwr 9z a% g wEw e fw
Z® &4 ag ) fagre 7 uw srfa gaEs
2 AR IeT § oF wifg wawfear 2 1 7
g1t snfaar fafafes & st 2o snfaat
&1 ggfaaq a1 &1 g&7 @1, TAF
argefrewr w1 ghwa z #aifs 7
arfaar guat @A 2

gara wig7 2 f& gw s wgfewa
TAT 8, GAF! HGE &A1 2 AT gaAFT AT
A WM § | AT gHIL HIRA AET gl
g ga N 98 9% gu g SAST TSI
AR g9 TAF] &9 Wedl ¥ I |

AMfIE A TV AT AG T AT aFd € |

wifqamg &1 & g7 AT I | R g
arfaarg &Y fewr ¥ S@w @1 ag weET
TEA 9§ AT WX TEY @ &7 qwar
#1 gEsaT 9X WG GFAT | gEfAC g
T 99 qggHEI 93 |IEHAT 00T |

HEW FHI &1 RO 7 AT 919§
9% § oA ®TH wfeadqi @ 1 ST @R
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S1& FIAT TIAT | AT g §A Tleqal F1
A @Y AT HF AE FIN 1 TAY
BETTT JFGI EIIT 1 gH AITT ATA AT
# qI8 W9 AT e drgar g9y
(20th Century) & #TT 9&T 1T AT & )
gw srifamz &1 & ¥ A0 @ T qFA
sifaarg & T 9T F1T FTATA T, TW
& quz 9@ FW@ F | 0F AEIHES
(Sentiment) ¥1  F1@ 2, UF FIraadl
(Controversy) il GIH% & qrﬁatr"l' q
AZY STAT FATZAT |

[+ HTET & THFHAT ST T FT IO
F1 2 SHE! a@d U A HUTT FHITT &7
IFAT HEZFg AF T MAT | GHIFHY
T FE -

Two employment schemes have been
announced by the Prime Minister. That
will assure a job for every landless rural
family and self-employment to educated
jobless in the cities and towns. This scheme
will cover 2.5 lakh educated youngmen and
women and three lakh families in the
villages every year.

THY FYARFAT W F1 U&F 9% @y
Ha AT AIGAT 7 1 T &1 #9 A
AT qiATiaF difq #1 3@ 9@ avg
T qWE g T agar g fF oag ger
Tfe0 | A T AR H FW FE &7
ATFRAFAT & | THa (90 gfama |
Tiaad FIEAT g |

U9 A9 FTHII & gT94 Fgr &- -

All those families living in India below
the poverty line should be identified and
issue them a family card or family ideatity
card and give them the full benefit for
their educational  benefit, employment
opportunity and economical benefits under
different schemes.
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gq1el g Fgar a1 fF faga o
qfare fgrgeam & qiadt arew F A
WW® F 37 gawr wrifec Afedwa
grar =rfgg & gE&r ard glaam
g o Jrfge’ 1 IAwr sifaw |groar,
UREATTAZ, OqHAT & glaar & a1
AR FA-F-FH T U FH dF AT
Y o arfy fggs A/ @ T 9F |
THH FW HT ATV T | IHY W AT
yEUEAT WX  UFAT FI AT AT |
AT TIFEEAT FT TTATH FSDT 2 |
TH ATE F A IISAT ¥ | U FHIEA
¥ 1 FIAAT 2 AR AR WTET AR
FAT A1ET A ATF-91T H FET ATAT
Fifgu | g1 &1 FEFT & HOAT FT
qHIT FIEAT E |

SHRI BHOGINDRA JHA (Madhubani) :

Mr. Chairman, Sir, this issue of backward
class reservation in the context of the social
divison in our socicty began just after Inde-
pendence. Social division based on caste be-
gan when the class division in our society
itself began. Prior to that, in our society
there was no division between the rich and
the poor. There was no caste based on
birth. I am saying this because many of my
friends speak about this without knowing the
reality. There is no mention of caste based
on birth in any Vedas or Upnishads or any
ancient original philosophical text. The same
family gave birth to Brahmin, Kshatriya,
Vaisya and Shudra based on profession. But
when the classes arose, one became rich by
exploiting others, then two things had hap-
pened in our society. The producer of
wealth was declared untouchable. Thereby
the produce of his labour cannot be utilised
by him or her. The producer of wealth was
declared as Shudra, the untouchable and the
re-producer of human species, the mother,
was also put in the same category. So, two
enslavement took place. The latest philoso-
phy o the Manusm riti which was composed
in about a thousand years, also signifies the

feudal s=t up. That is why the tragedy began
because when an untouchable produces the
wealth, it does not get polluted. He can
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plough the land. He can plant paddy,' wheat -
or whatever it is. He can harvest it. thresh

it and store it, but the foodgrains do not
get polluted. But at the time of eating, it
gets pollut=d from the producer himself,

This is not DHARMA. But this is a
naked class exploitation and oppression cou-
ched in social terminology. Thereby this
caste based on birth in place of the formar
varna based on profession, get established in
India. The Islam came. But it was also

infected and got divided into Sheikh, Syed,

Momins, Rayeens, etc. This caste based on

birth gave immobility to our social order
based on landed property. I have fought

the whole of my iife against it and given my

blood several times. Unless you ¢liminate

the land ownership, particularly by the ab-

sentee and rich owners, this caste problem is
not going to be eliminated.

Nowadays, our caste and communal
problems have also become modernised. One
comes from England after taking beef But
here many of them began Muslim baiting on
that very ground. So, a new type of custom

came in. Many people do not have sacred
thread but in the name of that thread, they
committed atrocities aad violence against the
social backward castes and others. It was in
this context that our Constitution makers
saw to it that the most oppressed in our
society, the SC & ST, the real producers of

wealth, be elevated and reservation was made
for the SC & ST in the Constitution itself.
But upto this day, that has not yet besen
fully implemented at any level. With regard
to the SC & ST in the fourth grade, to some
extent, serious efforts have been made in
that direction. But in the upper categories

the picture is very unsalisfactory. About
other backward classes the matter was men-
tioned in the Constitution but to be decided
later. Again, many of my friends had for-
gotten the class character. We eliminated the
statutory landlordism but a new class of rural
rich, the kulaks, emerged. They became the

owners of wealth and oppressors of the
actual toilers in the field. They belong to
the former so called upper caste as well as
to the socalled backward caste also. Many
massacres and atrocities in the recent years
against the Scheduled Caste people were
committed by both categories of rural rich.
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The massacres and atrocities committed in
Belchi and Pathada committed by the rural
rich belonging to the so called backward
castes. This is the problem of the neo-rich.
1 do pot know of a single usurer in the
whole country who charges interest from the
other caste people but not from his own
caste men. If any friend helps me by giving
a single example, 1 will be enlightened. 1 do
not know a single officer who takes bribe
from other caste people but not from the
people belonging to his own caste. On these
issues, the castes do not come in the way.
Simply the caste problem is utilished to dis-

rupt our democratic movement. Even among
the Scheduled Castes there are sub-divisions.
One caste gets polluted by taking the food
of other caste. For example, a Mochi and a
Paswan do not take the food of each other.
There are numerous sub-divisions among the
broad caste categories. But that is the rea-
lity which has to be eliminated in the interest
of our developing democratic set up. In such
a situation, 1 insist that some basis has to be
evolved which can unify the democratic
movement and the broad masses and at the
same time, remove the age old barriers of
oppression—social and economic oppression.

That is why 1 said that in Bibhar during the
Janata Party rule, the problem was raised.
The Janata Party got itself divided and devi-
ded the whole society.

But, in the end, we played the part and
this problem was solved.

The recommendation of the Mandal
Commission for 20 per cent reservation for
other backward castes must be accepted. It
should be applicable to those whose income
below the inccme tax level. Otherwise, the
really backward people will never get any opp-
ortunity; the exploiters among the backward
castes will usurp the position of the really
backward.

Similarly, I want that the women should
get a fair share. They are 50 per cent of our
population. But in every caste they are op-
pressed, even among harijans, I care say.
So, 1 demand that in every caste group there
should be 25 per cent reservation for women.
It is only when women are not found that
you can take men from that very caste
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against those reserved posts. We cannot
usher in a classless society so long as the
women are not free. That is why [ say tha t
every reccommendation of the Mandal Com-
mission has to be deeply studied and imple-
mented.

In Bihar reservation was made for those
below the income-tax limit. There was 3
per cent for women, 3 per cent for the poor-
est among the so-called forward castes, ]2
per cent for the more backward among the
backward castes and 8 per cent for the less
backward among the backward castes. I am
very much surprised, rather 1 am sorry, that
my friends of the ruling party in Bihar
at that time are not mentioning this achieve-
ment. ] do not understand it. It looks like
an unmarried mother, who is ashamed of
owning her own child.

Now there are both social and economic
criteria. So, let us clearly say where we want
to go. Do we want the poor backward
people to remain where they are ? If we
do not want that position to continue. then
the reservation should be only for those who
are below the income-tax limit. There
should be reservation for women also. In the
Central Government services the preference
for Scheduled Castes and Tribes is not fully
implemented; nor is it being done in any of
the States. Similarly, reservation must be
made for the other backwzard castes. 25 per
cent reservation for women should also be
ensured among all the classes.

Again, I appeal 10 this House, let us not
further divide the Indian nation or retard
the democratic movement., We must undo
the injustice; we must now allow further
in justice to be perpetrated. For that we have
to provide jobs for all irrespective of caste,
self-employment for all irrespective of caste.
That must be adopted as a policy and this
House must strive for that. Then only we
can solve this problem,

SHR1 B.R. BHAGAT (Sitamarhi) : Mr.
Chairman, this is the third time that the
Mandal Commission Report is being discus-
sed in this House. 1 am very happy to note
that on all those occasions, and also in the

present case, the House displayed near unani-

mity on the recommendations and contents
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of the Mandal Commission Report. Even
the discussion today shows that Hon. Mem-
bers from both sides of the House are pres-
sing the Government to implement the Re-

port as early as possible.

The Government also, I must say, in
response to the demand, desire and persua-
tion of the House, are moving in that direc-
tion. After the first discussion the Home
Minister announced that the matter was
being considered and that it will be referred
to the Committee of Chief Ministers.

The matter was discussed in the whole
Commiittee of Chief Ministers and when, for
the second time, the Commission's Report
was discussed, the Home Minister announced
that the Chief Ministers have discussed it
and the matter has been referred to the
Committee of Secretaries for examining the
modalities in detail. It means, I presume
that the Chief Ministers Committee consi-
dered it and they accepted this recommenda
tion of the Mandal Commission with some
differences. For example, from what 1 read in

the papers I find that it is said that some
Chief Ministers expressed that the criteria
should be economic and in some States there
have been some inconsistencies in the prepa-
ration of lists. But the fact is that the Home
M inister announced, after the discussion in
the House, that ‘the matter is being examined
in detail by a Committee of Secretaries.” So,
it is absoluizly clear that the Government is
actively engaged in this and today when we
are discussing this, I think the hour has rea-
ched when the Mome Minister may be able
to say something positively and sympatheti-
cally that they will be able to take decision

on this matter very soon.

I would only urge that we should maintain
the spirit of concensus on this. The Members
from both sides have taken active interest
towards the implementation of this Report.
While people in the Opposition have agita-
ted, those in the Congress (I), the Ruling
Party Members, have also met in a conclave,
they have discussed among themselves; only
this morning we discussed with the Home
Minister and other Ministers of the Cabinet
and when the Memorandum was submitted
to the Prime Minister, as was said by Mr
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D.P. Yadav, it was by 150 Members, almost
half and half from both the sides, So, I
would only urge that let us maintain the con-
census on this issue because if we introduce
any party element or apy partisan eclement,
some of us may gain and some of us may
lose, but the ultimate loser will be the back-
ward classes whose cause is dear to all of

us.

Even at this stage, although this has been
discussed, I would like to make two or three
things clear by touching the heart of the
problem. Often times it is asked : What
should be the criteria for the implementation?
So far as the question of criteria—the ques-
tion of economic criteria or the criteria -of
the caste--is concerned, I said this ques-
tion is settled. It is only at the Centre the
recommendation is not implemented. But
most of the States have set up Backward
Classes Commissions and have accepted and
adopted and implemented the recommenda-
tions of the State Backward Classes Commi-

ssions and with all the Backward Classes
Commissions, the recommendation was that
either the reservation or the stipends or the
other benefits should go on the basis of
casies. And a number of lists have been
drawn up. It is being done everywhere.
Whether it is the Congress State Governments
or the non-Congress State Governments,
there is unanimity about this. Therefore, I do
not understand why this question should
arise so far as the implementation of the
Mandal Commission Report is concerned
about the reservation in the Union Services
and other facilities.

This is one aspect. The second aspect is
that this question has been settled in the
Constitution itself and the large body of case
laws that has been there. These two aspects
are important. They have settied this question
once for all, For example, what does our
Constitution say about it, which is the dis-

tinctive feature of the Indian Constitution,
distinctive from any Constitution in the
world ? When we talk of socialism, when
we talk of revolution, we do not talk of only
classless revolution or casteless society. We
talk of, in our Directive Principles, casteless

- and classless saciety.
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Why ? Because India is the only country
which has been caste-ridden and where
we have heard from Shri Ram Vilasji or
some other Members how caste has played
a horrifying role in the history in explouil-
ing brother and brother and man and man.
It is the most blackest spot in the other-
wise most luminescent Indian civilisation
where we talk of advoitwad, where we talk
of man is equal to God himself, where

we talk of EQE}H FEHEFH. On the one

hand the Indian civilisation and the Indian
culture talks of the whole world of brother-
hood, on the other hand we have cast per-
petration of the worst kind. This is the
reason why our Constitution says, no,
we will not only have classless society
but have casteless society. This i1s one
aspect of it.

Our great leader Pandit Nehru talked
of Article 15 (4) and 16 (4) in the Select
Committee.

15 (4) : ‘Nothing in this article ........ shall
prevent the State from making any
special provision for the advance-
ment of any socially and educa-
tionally backward classes of
citizens......... v

16 (4) : *“ Nothing in this article shall
prevent the State from making any
provision for the reservation of
appointments or posts in favour of
any backward class of citizens...... v

SHRI CHANDRAIJIT YADAV (Azam-
garh) - Panditji initiated it.

SHRI B.R. BHAGAT : On the concept
of socially and educationally backward,
Panditji in the Select Committee explained
this departure i.e. ‘any backward class of

citizens’ and 15(4) ‘advancement of any.

socially and educationally backward classes
of citizens’. He explained this shift, this
difference in the Committee. Article 15(4)
was brought in line with Article 340. Tt
provides that the Backward Classes Com-
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mission may be set up for socially and
educationally backward class of citizens.
Article 340 is an instrument for determin-
ing who are the backward classes. On the
very concept of backward classes Pandit
Nehru says this—educationally and socially
backward classes.

The Constitution no where talks of ecomic
criteria or economic backwardness.  Pandit
Nehru is the initiator of this. And, therefore,
as Congressman, or as those who had fought
for the freedom of the country and have left
us as Indians, we must keep in line with
what is given in the Constitution. It
gives very clear definition who are back-
ward classes. Dr. Ambedkar the law giver,
the modern Manu, the framer of the Consti-
tution, he defined it in absolutely clear
terms. Dr. Ambedkar, the then Law

Minister was more forthcoming when he
observed what are called backward classes—
‘“Nothing else but a collection of certain
castes””. These are the backward classes.
Backward classes are nothing more but a colle-
ction of certain castes. Whether it was Kaka
Kalelkar Commission or whether it was a
number of State Commissions, they all
came to one recommendation that when we
are to determine the backward classes in
Article 340 it has to be only educationally
and socially backward. They went into
all this collecting figures and moving
round the country and the Indian States.
On that basis they determined certain com-
munities., They said that these are back-
ward classes.

At this moment 1 would only plead
that we should not go into this. This
matter is settled for all purposes, Consti-
tutionally, legally, morally for all of us.
This is the heritage coming down from
the founders of this country. There were
men like Pandit Nehru and Dr. Ambedkar
who gave us the Constitution.

There is a problem which we have to
deal with. I have all the sympathies with
the Government when they are dealing with
it. It is a very complicated problem parti-
cularly in the northern States. In the
southern States, this problem is solved and
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accepted by the society. Even the members
of the so-called upper caste have accepted
it. When Mr. Devraj Urs, the Congress
Chief Minister after Hanaver Report made
reservation of 66 per cent, the matter went
to the court and the court upheld it. It is a
very important judgment.

There are two aspects. Article 16 (4)
is for the reservation of backward classes,
Article 16 (3) reads :

“Nothing in this article shall
prevent Parliament from making
any law prescribing, in regard

to a class or classes of employ-

"

On the basis of Hanaver recommenda-
tion, Mr. Devraj Urs made reservation
for other classes of citizens, other than
backward classes. Of course, the courts
decided that under these categories of SC&ST
and backward classes the reservation should
not be more than 50 per cent; otherwise, it
will be discrimanatory and wl/tra vires. On
that basis, the Mandal Commission’s
report has made a recommendation for
27 per cent because 22 per cent is for
SC & ST, making it 49 per cent, But the
Mandal Commission’s report says that for
other communities, the poorer sections, the
economically backward among the upper
classes suitable reservation should be made,
but since this is not within the purview of
its terms of reference, they are not making
a reference to it.

I would, therefore, suggest one thing.
It may be a way out for the Government
I know, they face a serious problem

also.
because there is a large unemployment
among the uppper classes youngmen in

U.P., Bihar, Rajasthan and in other northern
States. When reservation is being made
for backward classes they think that their
jobs are being taken away. I suggest that
economic criteria and caste criteria under
these articles 16 (3) and 16 (4) should not
be mixed up and they should be separated.
There should be a caste criterion which has
been accepted Constitutionally and legally
and should be applied in the case of Mandal
Commission’s report with regard to the
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Centre and we should make reservation for
economically poorer sections of the upper
casie people separately so that there is a
balance and there should be acceptability in
the north also, as there is acceptability in
the south,

We are not for confrontation because
that is not the essence of it. We have
never worked for any confrontation. We
are for cooneration and for solving
this basic problem. Therefore, I would
make an appeal to the Home Minister that
at this crucial stage of the debate he must
come forward and throw some light on this,
that we are moving forward and, I hope,
that some positive statement will come from
him.

15.09 hrs.

[SHRI R.S. SPARROW in the Chair]

Mr. CHAIRMAN : Now, the House
must appreciate that we have to close the
debate at 3.30. P.M.

SOME HON. MEMBERS : The time
may be extended.

siY Trfasg quaaE . garafa s,
THh AT F oF fFa39 FAT § | wAET
qrEa 9 w4 ®fAv dr NfE pawF
arz 9T FHEma & fund v fede
qE FN A H1T q8 A3 A7 aS aF
geg g1 AT F1fgT 1 I F A1 WIEAE
geaq & fam fax s 3% | gwha § 9g
fesz 12 a9 FT 50 fame 9T g% gg,
ga aE ¥ Er 5o fafaz sz grag #w
fagza ¢ & 39 o0 oF g 7 997
ggr fear sma 91X 9@ F ang wrEAe
qrad 1 faqam gE @ ot 7 T aw
I | THY dF AN H gEae fRar
ST AT |
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SHRI CHANDRAJIT YADAV :ltisa
good suggestion. You may accepl it.

MR. CHAIRMAN : We will look into
it.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : May I suggest that
one hour more may be given for this discus-
sion and then we can switch over Lo Private
Members Business and then to the Legislative
Business ?

MR. CHAIRMAN : I will confirm this
when the Minister for Parliamentary Affairs
comes.

SHRI CHANDRAMIT YADAV : Don’t
be so late. Why do you postpone it ? The
Minister for Home Affairs himself has made
the proposal.

MR. CHAIRMAN : If the whole House
feels that way.........

SHRI KRISHNA CHANDRA HALDER:
I seek a clarification. If this debate continues
up to one hour, then will the Private Members
Business be taken up ?

MR. CHAIRMAN : At 4.30 PM.

SHR]1 KRISHNA CHANL RA HALDER:
Then it will continue up to 7.00 PM, 21/2
hours will be allotted for Private Members
Business.

MR. CHAIRMAN : Yes. The only sti-
pulation is that at 7.00 PM the Government
Business will have to be taken up. On that
we agree. 3

PROF. SAIF-UD-DIN SOZ (Bara-
mulla) : I will speak ip Kashmiri language.
There is a reason for that. I took the oath
on 25th July in Kashmiri language but the
Circular showed that somebody else has
taken the oath in Kashmiri language.
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Thereafter, I have been (rying my best to
speak in Kashmiri language but there was
no arrangement for interpretor. Thanks that
one is arranged for me today. It is my luck
to speak in Kashmiri. Kashmiri is a rich
language.

AT WA 3@ (ATAR)
FreiA) dfaar § qreagr gra QS
&l 8 (sgAwm) {9 AEga H
aifag |

PROF. SAIFUD--DIN : It is included
in the VIII Schedule of the Constitution
among the 14 national languages.

It is my privilege that I am the first
Member of Parliament to deliver speech for
the first time in Lok Sabha in Kashmiri
language.

MR. CHAIRMAN : It may not be
possible for me to know when I should ask
you to conclude. Kindly keep the time
in mind.

PROF. SAIF-UD-DIN SOZ (Barmulla):
Sir, the Mandal Commission has
made very useful recommendations about
bacl'ward classes which is quite a laudable
measure. It is true that we have to evolve
a society in India where ultimately merit
alone should count. But so long as there are
some backward sections of population,
it is necessary that we must have reservations.
The Mandal Commission has rightly stated
that the number of Scheduled Castes and
Scheduled  Tribes constitute 22.5% of
our population, whereas other backward

classes come to about 529% . But
since the Supreme Court has given
several judgments in various cases pertain-
ing to J & K and other States where they
have said that reservation should not exceed
50%, the Mandal Commissions have rightly
recommeded 27Y%, reservation for other back
ward classes, They had observed that the
reservation should not exceed 50% of the

*The original Speech was delivered in Kashmiri.
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total. population. The Mandal Commission
had to arrive at that conclusion because they
felt that mont of the posts in Government
departments public sector undertakings and

admissions in colleges and  universitities
and technical institutions have been taken
by the richer or advanced sections of the
population. The sooner the Government
accepts the Mandal Commission’s broad
recommendations the bettcer for the country.

Sir, I would like to give the implica-
tions of Mandal Commissions’ ecommenda-
tions with regard to J & K  State.
The State has three regions, Ladakh,
Jammu and Kashmir. About 75%
of the population of both Jammu and
Kashmir regions been deprived of the
benefits available to ST/SC. Perhaps Schedu-
led castes in Jammu region are getting their
share of benefits; there is no objection to it.
But since there are no Scheduled Castes
among the Muslims, population of Kashmir
valley have automatically been deprived of
the benefits that go normally to Schedualed
Castes and Scheduled tribes. That is against
spirit of the the Constitution of India. A
speical Committee was set up by the J & K
Government under the Chairmanship of
Justice Jankinath Wazir to determine the
socially backward classes. Earlier to that
the Gajendragadkar Commission had recom-
mended that a high-powered Committee should
be appointed for that purpose. Wazir Com-
mittee has demarcated certain social castes
which carry similar stigma as is carried by
the Scheduled Castes and Scheduled Tribes in
other parts of India. In this connection [
am sorry to state that the Mandal Commis-
sion has not been able to take note of the
social castes which could be covered by
their reeommendations. The Mandal Comis-
sion itself had suggested on page 6 that

fishermen and banjaras, khatiks etc. carry
stigma of untouchability in the country.
They have been listed as OBC by the Com-
wmission. Their inclusion in the Scheduled
Castes and Scheduled Tribes has been re-
commended and it may be considered by
the Government Whereas the Mandal Com-
mission had made this recommendation they
forgot to give the same benefits to the social
castes in J & K, as are given to Scheduled
Castes. A similar mistake was committed
by the Commission in U. P. a3 well ; that
also should be looked into. Whereas Hindu
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Gujjars were included in the list, the
Muslim Gujjars were not included although
they are as backward as Hindu Gujjars.
Similar mistake has been committed with
regard to J. & K.

Sir, there is another matter which is
equally important, There are many regions
in that State of J & K which are very
backward, which are inaccessible for most
of the time in winter There are no roads,
no air links etc. there and they continue to
remain very backward. That is why our
Government had adopted a multiple criterid
for determining the backwardness of these
areas and they had requested the Govern-
ment of India to declare them backward
but the Central Government is not quite
clear on this issue So far as the
State Government is concerned, it had
asked for granting of Scheduled tribe status
to Ladakh but at the same time it had stated
that other areas like Gurez, Karneh Keran,
in Uri in Kashmir region and Bani, Dudu,
Basantgarh, Mahoor, March and Mendhar in
Jammu region too should also be included i
STICS. But ever since the State Government
has made these recommendations, the Cent-
ral Government has given least attention to
this problem. I feel the State Government
is quite clear on this point but the Central
is not. Ladakh should be given the scheduled
Tribe status but other areas too should be
given the same status. We have no confu-
sion in our mind on this.

The Mandal Commission has not made
any special recommendations with regard
to our State whether it was the ques-
tion of socially backward class
or backward  areas. But the Com-
mission has made a reference and
that is about Gujjars. But Gujjars are
not the only caste, to be enlisted. There
are Bakarwals and others also.  Therefore,
the only solution is that multiple criterie
should be adopted for determination of
backwardness of such castes and thereafte
they should be declared backward classes.

Sir, Mandal Commission’s recommenda
tions could not be uniformly applied to ¢
vast country like India. There are differen
States with different problems. But I fee
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that Mandal Commission is providing a
set of workable guidelines in this regard.
The Government of India should under-
stand the sprit of the recommendations of
the Commission and should implement them
in the same spirit. If we have to make this
country great and have to put it on the path
of progress and emancipation then we must
appreciate the spirit of Mandal Commissi-
on's recommedations. In the end I would like
to submit, Sir, one thing. T doubt whether
the members occupying the Treasury Benches
bave really gone into the details of the
Mandal Commission’s Report. Therefore,
I would like to suggest that the Hon. Spea-

ker should organise a seminar which should
debate the Commission’s recommendations
in detail. I would also request the Hon.
Members belonging to ruling party to study
the recommendations of the Commission in
depth, If they implement them sincerely
they can really do good to this country
and its people.

»t grax fqg  (frex) : gwmafa
wErEy, Ig I A1 g @Y g qg 1T
I T Y T2E E |

1t is a struggle of Have and Have-nots.

g iy 7 gAR ey oy
foer &—

“Swaraj is a meaningless term, if
we desire to keep a fifth of India
under perpetual subjection, and
deliberately deny to them the
fruits of national culture We are
secking the aid of God in this great
purifying movement, but we deny
tothe most deserving among His
creatures the rights of inhumanity.
In bhuman ourselves, we may not
plead before the throne for delive-
rance from the inhumanity of
others.**

gg i 2 fag¥r gog ¥ g7 Agrear
el % g9 g | @ F9Ag ¥ FAA
8o FEETFI & JIT TG AW AR
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HETHT TTET ®T T AT | ETo F ATFHFI
7 wgrar {5 fgrgeam 1 asdw w3
AT | gEY SAFT qd@ AF ArA W

HZIFT A FT FIT FTAT | «That without
which we cannot live must come on to us.”

qrEaE ST FEgd 2 fF gl 9% 3139
SART 2 | FIRA FFAT & 1 H IR
gars & ag sastas uw T fFaq
Frefaal &1 s fgars 21 &7 qfeq
waETEE § fagEx adEt &1 sH@e
fear Y | 5= FFg W T gsELF
Fgr a1 & fafaedt & &1 &5 g1 &
aw fafaey A sifge, swg aifeo
ST F1 A I 1 399 AT faqr
& A% @ & fag qare g wfew ade
§a8 T gFarg | 3g warew fw
foaa qrg a8 3 ezin & sl s &
AT & FAAITE | TF 157 39 qIHT &
# 9 & FT gFAT « F FAIEIATT N A
faer | g<giA WYg @9 gv9T &1 wEl
Tgrar | fer T gn wdiA faer
T ATE OFT AR TH dGE T TH7T HIT
gfearonr & =i &1 fast o gwi mEr
19 19 JIIAT Fof  UF-TF qIT 7 AZY
gld & 919 o19F 72T 21 21 gMIT qET
T AT 2 | FET AT 9T HI F1FAT
FI&H I@ AT AT FAT FT @ &7
UHo U0 To #HIT UHo Gfo FAHT AT
AT BT W A19F gEr A @1 mrEE
#ew & feg «1d g1 #4v agy qrg oy
ATd ! AW & B qgt faaan | werAr
aq FT 3T | ATFT AT |

ag #g1 ar g & qT fems g1
qad g gAT & | H wgar g o #rg
TE FXAT | HET FwAYAT W A FAwIRE

8 48 9 W & g7 A g 90 | gy
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qqT AN AT T FLH 7 FAX BIAH
Fut TS HTOMT T FW FP FI4 | F@THY
faasras § wgr a7 .-

“Him I calla Mahatma whose
heart bleeds for the poor otherwise
he is Duratma.”

TTATTE FY 1T S 2 | TAT HIIHY
 fan ot Az Fward I AT a7
AET 21 TAH 9TEL &7 AT AL & |
ad ferg fam &1 1 #ae a8 2
Mt =g ada & fqu oFwar 2 &g
FTHATT AT 2 | oM oT Fo, HrodT A1o
T FTH T TS H AP HATIHT WY &,
FL AT E 1 S AT TIHGEHAT & JOAF
TAAT 8, qE FTIE FIAT 2 AT w1949
21aT 8

yraeF v fafaest ste s o w41 |
¥ &z & AT F47 F qq, @ mlaes
T T UF BPITFT AT TAT 2 | A7 Fal
fe qa & w=ct &Y & HT g9 AL TN
FT g&d | Fga an & F qsrar gat
@gT & qgaar g (& Y JErgam
qz® JL Y 1T AL F@T &1 A F@
fs & sarsm, T a9 9T M)
IAFY AT OFT T £ | AGHT F A0
F4 &1 W AT Ay | AFWI A W
A8 ZIaT FB F AT 2

vyme ¥ 3fAar aFdr 2 seAd W
EEG GG

g @rat wgAT feaw@ & T 3% 2
T A1 @Y

“It is not the number of fighters
that counts. It is the quality of
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which they are made which be-
comes the deciding factor ™ The
great man of the world always

stood alone.
M.K. Gandhi

FeaT ¥ 7w T8 grar g, Ffadt &
BT & | UF ARHT 1T F@T § HN
gfrar &t ar  wegfadt &1 wraer gar
2 ! HETewT ArdY 7 A3TE F1, AW FhAar
1 qrwE &w@ fgamr gdy awa WX
e ¥ 3% ATy T I99 2, ¥E 8
X F IAF I FI@TE AW IART
frad astw #3a1 g 1 39% fqam T®
FE AT AE H@ATE | TFAT AMIR
rzHr a1 fr mawr fedie 3w AW
faga aar ) zafae & sgsr wraeg |

FUIEaT AF g oqrgw W AF
Bl STU A | 98 3% AT ar g 4T HT |
FHIET FWY FHT FFY 1 FqT Wi
FIAEY AT AT ATIHT FIT AT | AYAT
gF A9 qIEd dSrE FAT g S
FANIR § X dg A o qFHdr g ar
TAH AHIRTT &1 F1§ FY AL 2 |

feawraa 7 Fgr1 ar -

“To be a good dear and believe
that we are selected by the Lord to
do great things and we will dc
them Hold yourself in readiness
That is. Be pure and holy anc
love for love sake. Love the poor
the miserable, the down-trodder
and God will bless you.” '

AGHT AIT AT FT HNF FLAT g, o)
T Ft AF T F & frawr  wtspad
7N g Bl W@ §, a8 A Adl wen
FWE ! & Aow g AT GAEATF—



43] Centre State

A oy et § 1T |IaT 9@ HET,
& gorgt auer g f& @ oan € e,
gara! grar & 1, e &1 gAwwar agl

9T,

qT I gfaar st gfaan &, 2= & a1 19%
aifas g,

FIE I F g7 F FIT JMAT 2 AT |

¥ 100 ATEHY AT 5 2 —

AR gedl FT IET W ALZAL F4T ITTA,

¥ g7 2 fomsr NF7 @ T FET G2 F1T0

st mogAe wrw (97) : #urdfa
wgiey, & §3 Fg, 399 987 § 939 F
aam@r |gar g & gard qdt #7 uedia
sraErfoont afafs & i gz a1
fawrfeat &1 augq fFar @ s’k 8% g3
SIOMETEEICEC R A

& g3F FY I ATATT FT A7 FAT
FarFga & f& & @A § gar g,
aifa, faed), a9 AT aviga § W& Fr
O FAAT-MAT AT grar | qfdqr § a7
IBAT ATEAT g A1 AT wraAr v@a 2 f
Ig-eafa &) = F guay @ Q¥ @ q9
AT I8 W& F1 37 AW A agY av 57 Ao
v arelfE TwEw & gwa @rgw wmiw
baw & guy W @ 1 T IE 91 1
TS § | WETHIRT | B, 92 ¥ 999
B g g&esy & 3 &l &wear faar
TIAT W1 & $T F1T 1T T FET 147 |
[eT&Y Y THTA § qR€E 9 F1 W-
aFF A F  GET  HEIH 9wEHTH
gmariny #1 g@iwy wusye agl aqm
ar fis ag % wifa faaw & a8 71 &g
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Fg 9%d & & T @17 que & e AieEn
gIEaT ¥ YT § gvEE & q AT g 7

gy wx arfgay & o v fase
QAT § W To TAFIATT AZE &1 T
F1 F12 fFgr | A ga efrg & 7:97 g,
WY THET WRY &G &, AfFT w3 F
WITA & S0 gAY 77 1 (wfgar AR,
FT3 & FTRTO AT aferor WA & wwor
§1g at MET § 99 97 @I FEHT &
IR AW AT A% | FgA4 FT 9997 qg ¢
f& sifaarz sggear zadt Y7 <@ fr o
TFEAfAFE, e, oqFoast gwae’
FAMG F @17 2, g3d FHIAA T SAFT
qaad f&ar 1 w7 26-37 a9l %71 gFAa 7
qTa FHIaA &0 f191E 0 F1Fr F139F%
F1 fxq1z &1, saar qrdf s 3 g N
9, 399 39 %A1 f2gr | Ffea & sasr
aqi?Y 2 f¥ 397 gEa FH1A 47 Few
fgar, fyaay faqid & soiae 9T s g9
g9 A9 § Jfgal § F=1 41 W@ qiqE,
sfaardt sagegr N ge AT FY SHFAT-AET
qAEA F1 9fT91d F1 IHAT F T F1
e AT g w fears &Y W s g g

YA AL & ATT ST ST FGT
T AT, AT AT T W &1 GUIT qA
A agE fagr ar & & gqreaw F faeg
gt 7 wfem wfe &Y gear &gt anm,
fsasr wama ag ¢ & & ghwal &
guak g, @fga & ghaast 3 g
1 AET T ) T 19T F 9T 9edr 2
f@ o1 &% o gETT a1 Agg #41 @
g | 31T 87 & AIET-HATF qIFT F1

T HAT &1 7% 95 2 |

“idA &I 987 1% fager, gax &<
UL §2 gu afasimw @w &1 wigam
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wea s #Y e & qw qE g &

(%! waeq qg § % o ag oF Uiy
qEraT v e -

TMo FFITFI G-I & | 98 Fgd 9
f& fasgez wregg . diwad Farfas
uw faad & &Y ggq &, 3 191 A0 -SqAEAT
® qIW 2 uF WG FT JAH &, A
T T W 8, vF fAEw-mgar gEw
g, a1 guu gr-war qaE g R 4
a® a3 gaml & g adf faw aFd,
a9 % QAT ¥ FUIN &AW AgY
adl, g9 AT F1 A1@ AT IE AT
%Al | TTo HFATFT A FHT HIFIT 9%
dfaem 7 Frewwr &Y syIEgr A €,
wfFa gk SuFT g9 ® H w@EFT AE)
foar 1 guta swara w18 f& afz =m0
qFATHT &1 o «ifgar &1, @R

qFAATE 92 F7 a7 W) qgHe fwaas
T VI &1 THIT FA G949 &7 Q&7 fqa7

grar, a1 oI5 gH gW &FQAIAd §EIN
¥ qEw FAvga 1 @@ & A6 FUA
%1 WE AT 98T | (suEwiE)  STo
graeEx fagges #FreH qdr fmygeE
Trgew HIT pae FATfas & fqq Hwqop
AT F) AT FI@ A A faggeE
wic2g oiv fozgew gigss &A@
faen gair @, wafw  Awaw Ffas
gy F fqu a8Y F1a3 gfee & 37 wzq
F1 TG TE & | UF 9FA FI ALV
faer gam 2, gaX &1 agh SF aF A+l
qEl &1 FTWW Agr fwwwr, §g aF
I &1 sgaedt g AFY, @9 g,
wifaw 2 | gafaq & z@azs & Areww
¥ o7 ATTHW F {IT FW@IE |

¥ f& awg &0 §, Wi & qqT & o
& w1 Figar § fF «waq st fyest |,
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I qfa wga ¢, IoIe W fusEl A, W
AT FEd g | €0 GIHTT §T TR T
g, TAFT BAAT 41 I8 < | AfdT qg @
HTIET-MZ T agadz g | F3) qrga &t ¥y
UG E {7 owg 9 &g Hfec A
A7 w foe &1 et 31 sfagre
war, efag & €T AW WA 1 AL
a1 saY-syar &, T fag I fawar adY
Al |1z, ud faqu ag & AU &g
W g 2, e ag rasr Ffee & &

g Hya FH1gq &1 O & qowE
YEEIRATA FT WM FIGT AT e
F@r g & ag a1 gwuE  gia-gamn
g M | 29F 9 @@ q A7 g
AR N[ ANTFY @17 & ) T8 579 FfE
F1 AT FT I, F5q97 gH 9% (qQ
tasfan qgaRe & |md A1 @ 98y

99 A3 AT ®#1 e & a ¥
W HIAH GiF S, a1 T WX ¥
SECORSCD MR SE T A A O
FEATY § g a1 Agf ST ¢, Fa
st @ 1 fgegwma &1 st 8o wfaw@ sqar
g EmragHm g fr afs @&y sq W
fggeara &1 snwrdy 37 &1 a9 g, ar wA
gad &1 TR 93 g F g7 gy |

§9 w3RT & W9 § g9: HEd AGRT
#1 {92 &1 a9gq @ gy wodY A
qHIE FI1E |

SHRI D.K. NAIKAR (Dbarwad North) :
when this Mandal Commission report was
submitted and placed on the Table of the
House, at that time I had participated in the
discussion. I had also made my submission
in detail. Some of the constitutional pro-
visions were also explained by me.

Much has been said on the Mandal
Commission report, and its non-implemen-
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tation by the Government. In my humble
opinion, it is not a policy to be determined
by the Government after hearing the views
of the Members of of this House. Every:
one of us has taken an oath under the Cons-
titution to maintain the provisions of the
Constitution. So, it is the duty of the
Government to .uphold the Constitution;
and whatever obligations have been created
under the Constitution, must be discharged
by the Government itself. Under the Consti-
tution, it is very clear : a Commission
should be appointed under Article 340 to
investigate the living conditions of the
people who are socially and educationally
backward. Then they must make a recom-
mendation about the grants - even some of
the concessions 1o be given under the
Constitution under Articles 15(4) and 16(4).

Much controversy has been raised in
this country on accont of these two

concessions. ]I must make it very clear
as to what are the concessions that
these so called backward classes are

getting under these two clauses. Article
15(4) says that the State can make any pro-
vision for the advancement of any socially
and educationally backward classes.

Socially and educationally backward
classes have to be identified by the
Commisison appointed underArticle 340. So,
without the'appointment of a commission,
you cannot identify who are socially and
educationally backward in this country. Now
this is a concession under Article 15(4).
What are the provisions for the advance-
ment of socially and educationally backward

classes, if caste is taken as a criterion ?
Upto this day, according to my, personal
experience, no grants have been made in
favour of any socially and educationally
backward people on the basis of caste. So,
in my opinion, even though we have imple-
mented, in Karnataka, the L.G. Havanur
Commission’s report, nothing has been
done so far as Article 15(4) is coucerned,

Now about Article 16(4) i.e. about the
question of reservation in the matter of
puplic employment. So, the very crucial
point is : where is the question of reserva-
tion, without ascertaining whether there is

L
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adequate representation in employment?
The question of reservation would arise only
when the Government feels that a particular
class or community does not have ade-
quate representation in Government services.

My friends said that economic criterion
should be adopted in reservation. There
is a question : on an economic basis, you
cannot ascertain it. 1 may say that the
caste should be the criterion to ascertain
whether there is an adequate representa-
tion in Government employment or not.
In this context, you may see Article 15(4).

But  Article 15(1) is also there, which
says : ‘‘The State shall not discriminate
against any citizen on grounds only of

religion, race, caste, sex, place of birth or
any of them.” But Article 15(4) is an
exception (o the main provision. Even if,
on caste basis, reservation is made, it
does not come under discrimination under
the meanine of Article 15(1).

That is one of the spirits that has
been carried under the Constitution. Simi-
larly, Article 16 says no discrimination
in the matter of public appointment, equa-
lity of opportunity in the appointment.
Even then in cases where adequate repre-
sentation is not there, if we make caste as
the criterion, then there is no question of
discrimination even under Article (6) also.
I am afraid, even till today, whether any-

body can ascertain a criterion whether
there is adequate representation or not; if
not, the caste it is only the caste which
can be taken into consideration while ascer-
taining whether adequate representation is
there in public service or not. On this
basis only you can make the reservation.

If a class of people is there, caste busi-
ness is "already there; and every State
has accepted it. I do not know why so
many difficulties bave come before the
Central Government also. What i sprovi-
ded und er the Constitution should be

interpreted in your wisdom and you should
take a decision; it cannot be debated on
any account either this way or that way,
attacking one community, degrading another
community. It is not a question of war
between caste and community. Itis only a
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question of adequate representation to
service. If there is no adequate repre-
sentation, there is no question of reser-
vation at all. This is a small concession
for these socially and educationally back-
ward people; and they will not take away
anything. It varies from State to State.
Even in Karpnataka, we have made reserva-
tion of 58 per cent; because my friend said
that it should be 50 per cent only, I may
quote an example. If Arunachal Pradesh,
if the total population of backward classes
is 80 per cent, if we make a reservation of
50 per cent, then reservation would be for
those 20 per cent and not for 80 per cent.
Therefore, reservation should be to the extent
of the total population that exists in a

particular State. Therefore, it varies from
State to State, not a general guideline.
Therefore, reservation, the State Govern-
ment’s discretion should be taken into
account. Therefore, what has been recommen-
ded by the Mandal Commission Report, in
my humble opinion, is in tune with the pro-
visions of the Constitution; is in pursuance
of the provisions of the Contitution; and that

the obligation created on the part of the
governmen; should be discharged. The
government has alreay taken the views of the
members in this connection. 1 don’t think
there will be any difficulty on this. 1 thank
you very much for giving me an oppor-
tunity to speak.

MR. CHAIRMAN : To respect the
decision take by the House, the debate
should close sharply at 4.45 PM_ After
that the Hon. Minister will reply. So, 1
request all of you to take minimum of
lime.

st UNE wAT@ aEd (YA
auafa s, 39 g5 &1 ATA] gU FA
36 a7 g1 7 & afEw R o smaew @
g gfafara asv agi T s gew &
yorad ¥ WA T AT T AW 52
gfira o g9 goF § qHAT FIGST &
§ w arée whga fasgey w1y ok
fregee e & §, 11 Sfoge qreEr-
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fefrsr &, @@ =it #r fasrev ge witera
g1ar 8, ¥ g6 wiawa &t gw A { NS
gz T AT |4 vfama A o gFars
FHMAZAY | A GFF F FAT 90
sfaera & gro & | wfgaa Fsg § &%
10 sfawa & grg v 9o sfama Isa I+
TE 2 T arat #' gfvweqar @& gfaars
% faafaret & afaaw & ag sqgaear €
91 fF &1 5@ fagit & S ¥ N8 @
Frae 3% fao spew fear s
9gaT A%ae FAIfaT FHAT 1953 T T
foaw gt feiz 105 & &, @few ag
featd T A &1 gz At g@w qif
gE0 5Ty FAfyg w@EA e
oMo Hygel T F1 HYJAT §F | FFTQ
1970 FT 9T AR IF7 947 fgie 3
frgeaz, 1980 &1 &1 IH T® HH
TR A

wgravT F1 grafea® qar ofew s g
fegz @t #1 ofowifag 530 & fag
wAazeg fAgifia £ o sqasr swfg &
foo f& sy a= samat #r fawrfa
F<1 qur vg fogs aul & fau faa®r
g9 g1 Usgt &1 WY R g ¥
ATLAT FV sqIeq] FTH & FrSA1gar
HGIT FAT KT ST & fqq wg
Tar 9r 1’

T Tog 1% K9 T | FHIET 3 3
7 fafes Wl &1 wWO §G R
G Aiwe AF7 qa7 fafwss gazaf &
ard &% oAt frod f & % vy &
3743 &g fags anmt & r q=t & § &=
e gaifas sgum #3F Faar g fe
g3 W ' FH IAGEAT T 52 FfAwT & |

qIqnTr & gquAY fogle § s ggEer
ﬁt:mu‘“‘ma:
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vy X fawmifea &Y & f& fowe
Tt & fT e Y FITAT 7 FEA®
FETd AFEt A gy gfyssEl X
g &1 oie afer fasit g & 99 wfaesEl
& o &Y srrg Y ALATX @ fadra ggraan
o g | faar gegr) § S @ &Y
fawfr st 1€ &\ s 7 W o
fawmifad ot &Y &, o atfew faamg @
gfaurg qar fadfig =graar @ F aTH
g

garafa &Y, & 2z sgar wgar g &
14 WA AT A F TraqT A FIHFT A
3 & qeq 9T 39 fmd 1 a8 w@r
a1 | gafy 9g gagifs enazgsar & &
T ag & X9 & F19-91g gFA IFT
fiqie M &t st § @ few o7 gwa gw
1 & fqg aga Jgiege 1 A @R
F aga sy fear a1 14 wEw F

' qIT 30-4-83 HT GIT 9T 9T IgHT @T
i uagd ¥eT feqle & g A Faw gE

b’ Y

garar fw Fata gF1T 9 g 3y ’qE
st fafym usg qw@wid & faax smq
% faqg o7g wSr 2 1 a8 39 FE AR
g a1 ag AT 21 TE | FAT ATAR
qg q19 gl 989 H oI5, dl IAF qJ
geq ®faa) &1 gF Afer gaig 78 afsq
geq wfxal 4 § fegq g faay fFar
A fraa Sasr gaga fwar, aI-a1¢
9eq ¥ §9 1@ & g81 A1 arfe wE
Hifrga feeraa gr a5 afda & a&

g A1 G AT AT E 0 gw i &)

IAFRIQ & garfasw sqErqe wsy g
¥ w1 gugq fear g AR fa i |
fa<iy frar a1 S% g7 fagk 7 fadw
frar @1 afFa arw ¥ gofag $3& 393
&g GIFIT F FOFT qAMAT HT FITAT
F1 A1 ga&HT N[ fFar | Agrasg aXa
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T ot wgr fw gw e Ay § @ so
ew H % WM Y TH A%g 1 0K
aTE v w1 ¢ fafrw oot § "Rk
|Tq HL HA1T IHTT 9 &9 a1 FT A1
9T @ & fF arcae & dewr sfgw &)

feqie & ot ferug o & Sawr w@ral
S LU

yew FHIMT #) fowde o9 gema:
ag & fF 27 @ fragsm gar arfge
g 27 @ fogam M ® W@
F1 AT FTAN 2 AT ZAY 9 9%F A 79
qId &I ISTAT AT GIHIL &Y d7% & 419
grar @ T 198 ¥ fF gwa
% QT 1 0F ZqArFe HST a1 o §
A ag aarght fF wg7 331 fegfa § ol
frg Tsm & Far@rar arfeo ek ag o
feqie & 399 I8 gy F &) €@ g aqT
FO QI ¥ T T AWQ & | 3 WEA
1§97 3% fear mar a1 g ag gAw
AR AT § AfFT AT IF THT T IqF
IR ¥ g aarar ¢ f& sga 7 fear 2
ELAGA H GIFIT 4g 9% TN Fgar
Frgadt 2 fF ag zawr gEeHT &
IrEdt g a1 A8 1 & wAT S & wIug
FE A fF ogad Wt R F7 1 feewmwm
& TFT ], IH QAT FIE AN IW AT
9X FAAIAE § & dea &daq ) -
HE @ §1 gI=d gFeerde fFHar o
AT gAR AR {1 /T4 59 9T T a1
399 HA19F! WAT &« Froqr x5 99 g9
T 9 AT 2 1% mds a=q &1 k-
fqdzdt zrAlqe fear arg 1 zafag &
T & A9g s€ a1 fF gg+r gfaars
qIAT ST |

¥ qF 913 ag WY g1 Fgan g fF
arerd § 8 Wit darg ol § ok ag
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wgr wrar & fs afg 27 ox@ee feoem
2 o fagr mar @ w1 gwad A oEEE
TATIHE FT JATH g g1 JTCAT | &N
Fag AEY Fga ¢ fF @@ ag Fwe @H
v 1 @fFa e gw qaew AT € fw
IAFT YA JHAT N, IAH!T A TINM
fi ¥ Y vefafedes & arfefade s
2 | 57 e zfea ar avae’ F=@@ 1
FE foUHo AT UFoTo FRIT @ IAHT
giae agm F FA-J-57 A A0
arE a F1E gA9 a7 qEA AT 8 )

@t & g #gm =wgar g feagaq
T A qEifadsdr g2 o a8 ¥ Fa0
AT, IA% THT 0 & HITR! FEAI
argar g f& afawarg, & ¢ wwaz
feorgs & | ag XTI FiwE aqra § |
3a+ 1% ot afamare, g5 7 aw@ UE-
wfrees’ & | ag %9 ¥e cfafaee
we g !

zafqn & awwR & anug F7ar g %
qg 9 419 F1 Ffaasa g F fF ag
g8 FH1aT &1 fqr@ &1 gEd § A}
e fafear 7 $ qug § ag gaw ¥
TIEH 2 | gdl 3@ § feFro & s

gIIT |

15.56 hrs.

[MR. DEPUTY SPEAKER in the Chair.]

S AT i (HAATR) © I,
Y, gare waty ¥ fo@¥ gum awl @
faarTer g9IST & | 9% FTaTE 52 Sfawa
g g afafem 22-1/2 aw@e &
{1 468 FTEH A AL BT & 8 |
g9 a0 & fr9® gu St &Y g srand) -
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gUTL AW | 74 M 74-1/2 wioaw e §

fafws quf o qevEmal § o) g a9

& &7 # I W @er FaAw 2541/2
gfaea gt §

sy fosY 2w & o 74-1 /2 whaww
o afe F &7 & qIgT W TG, wEw
4 IAFT SATAANE 7 g A fe ag A
¥ 7gf sgT A1 gwar fis ag a@w v
FAT ST IT ¥ 99 Wr g1 F@ieg
FrAgifaT saaver #) Aogy & & fag
gz aed 2 fd & & oWt =l e
qUEET %1 I¥A  TETEANE §Y 1 A
& & o GTETd Javent & gt AN
&1 fgear &Y 1 @Y STHT FAGT AIHA @
TFAT & AT TAT ATHT 3T AT 9§ THaAT
g, 39 HT HTT g THA| g | THT TIHT
AT KT ATT qgTA FY TEIC W AW g
gFay 2 | 99 qF agum feqfa saw
@ § 7 IF g8 TEY FFT AT GHAT &
fo a8 AT ¥ AT H I A9 &Y
T ¥ 1 q9 aF a8 AL FET AT G
A F AWM T@H & WP AT FET
9T B AHRAT |

57 g% afawax Siv a1 fqeS gu &,
FAKT T § AW A ATAT AT, IAS
foo e saaeaT 7 F w10 fF SA% =Y
st fodt g% wfawr 2, som fawfaa <
SAFT 39 17 J47 feqr @m0 ff 7 qoeh
gt wife & ara QW & Jar F§ @ gH
A9 % fasrg £ # WA FY o
FIAT THF AT &7 | T g4 Arardy fiy
gH T QAT A AT 3w & fawre & oy
H AT g A TH ¥ gH @wyw Wi
FL AP A ¥g ga 5 gayr wafe

A
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g aTdl 1 AggY & g, 99 g
R TS gHT AT @A 2@ F EfawmE
frafarel & ag A% @AW & @ &
@ a9 swen F1 IAfEq @A AT
Téf grm 1 g@ar sEeq & fag &
gfasma & fass go @it & fag afess
340 vaT w1, fagy f& usewfa sa&
feafa &1 gatr @ & fao #daa Hyaa
w3 | gfgem T ATV 16 (4) TF 1M
% fag & fyasr gw@{d Faen ° agd
4 T & #IT G IAF fag fwamw
FY Sqqedr §T & | A(HT IqA UF HHI
A q ) famr & aix ¥ & @A
gfaarei & ax § @ & gfawgw @
afewe 15 (4) 1 Mg FT T faar
Tarn

v ag Hew HHIwa fAgw gann Al
ge7 ®7 § I Aama & fFETIig g

B

16.00 hrs.

v

¢

uF W& ag 91 f& ot @wrfes o

- fas gfee & faee gu & & 9aF & il-
" wmw T ek w@r gAr aifge gaEw

gaay feafs &1 garer & faug @1 s
| w=ifge | zEE fo0 g@ oaWlEE § QR Rw

F1 a1 fear aesfdes e &MEFT TH
ARy g qgar g fm dw w1 gwirfaw
< Aifws gfe & fowdr g€ wnfqar g,
St gl & X @Al 2, faad &y
HTHEA! aga &9 & AT AXHIL JATET
fomr @ aga F9 8, IAFT Gfaw
stz gratfers gfee & fags awt & aif-
FIOT FT ATHI ATAAT 31F  gHIT | IgiA

¢ @ ST WA A q@d g fasrid

®l |
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feae ®1 smg g w9 foA @ W
g | qarnfaw & fF was s S o
TG g1 1 FfEma -l Yar W gar
g f& fawrfeant 1 fem awg & ey fman
S0 faay g oy ¥ A=\ FHT qF
A1 3 &1 qeaw g1, sufan @my &
q%AT g | 594 997 §9Ar @wifas g
s fag sty 7gY gian =ifao

U a1 HIX Fgar Fgm fF gurdt aar
gfear st dwad smasw 1 aga ad
BRRE g 1 7 @) fewe A@r @ ¥ aga
AIEY § FTH T qFdl ¢ |  fwdT o
% foo agrig® & F7w o1 aweht & 1 y®
qur fazar & o Ot feafa & & feowm
¥ @R agigdt § F19 F I AR anry
#1 3317 & fau, & ¥ grog 71 T
# fau i gorraw 1 w9gg & & oo
wuge FHET #1 famfeet &1 faaraa:
EFIT FI0 AT 9 W 7 | gr29 7
SATAA FTAR &A1 | FA7 fF Fg1 g7 &
fe &7 Wi aga’”

“The brave rule the Earth"

3 &gt 2, 994 fgwma & 1 ¥ qwqw
UEH AW A HE SUATAT FT gEAl g
g 9w famam & f¥ saar g, §m
fafaedY tar &\ FO0 fsaw S & o
fauar & 98 33 &1 1 Wi u weky
vy g 3N fSRw aE v enan g

AR

SHRI CHANDRAIJIT YADAYV (Azam-
garh) : Sir, there had been rare occasions in
this House when there had been total unani-
mity on any subject, such as on the recom-
mendations of the Mandal Commission.
This is the third occasion when we are dis-
cussing the recommendations of the B'P,

Mandal Backward Classes Commission.

Whether the speech is from the ruling party
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or from the opposition, I do not think there
is any difference. There is complete unani-
mity and total identification in the approach.
This is the consensus, the unanimous opi-
nion of the House. I fail to understand why
the Government do not pay heed to this
unanimous opinion of this House.

I would like to know from the Home
Minister today what his problems are and
why he is not coming forward to accept the
principle of reservation, because the princi-
ples of reservation are not questioned today.
They are part of the Indian Constitution.
We have given certain reservations to the
most neglected, the weaker sections of our
society, our brothers and sisters belonging to
the Scheduled Castes and Tribes. They are
given reservation and that is part of our
Constitution today.

For the other backward classes also there
is reservation in the majority of the Indian
States today and in almost all the States in
the South, and many States in the north. The
reservation in the State service varies from
20 per cent to 68 per cent.

Therefore, even for the backward classes
the principle today is not the question. It is
already accepted. The question today is :
What is agitating the mind of the entire wea-
ker Section of the society ? India is being
ruled by your Central Government officers,
1AS, IPS and other officers sitting in the
Secretariat either at Delhi or in State capi-
tals. Bureaucracy is a very important effec-
tive instrument for implementation of poli-
cies and programmes and there, there is no
representation of 80 per cent of the popula-
tion of this country, and that is the crux of
the situation,

1 would request the Home Minister to
read carefully the speech of Pandit Jawahar-
lal Nehru delivered on 29th May, 1951, when
he himself moved the First Amendment to
the Indian Constitution when the reservation
in Tamil Nadu was struck down by the
Supreme Court. When Panditji was visiting
Madras, E.V. Ramaswamy Naicker. with
lakhs of people went to demonstrate against
him and he said, ‘this important right has
been taken away. from the backward classes
people’.
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MR. DEPUTY-SPEAKER : I would put
the record straight. E.V. Ramaswamy Nai-

cker led a deputation and met Vallabhai
Patel. '

(Interruptions).

SHRI CHANDRAIJIT YADAYV : Yes.
And Pandit Jawaharlal Nehru saw the justi-
fication and he came and delivered a speech
in the Select Committee and also in the
Parliament. Sir, ] am not going to quote
many things, but what Panditji said then,

perhaps today that is the situation also in the
South.

Panditji said “I think I may say with
perfect truth that every single member of the
Select Committee recognised the desirability
of giving these opportunities for growth to
those who, in a sense, may be considered
backward™-“every Member of the Select
Committee,” and today every Member of
this Parliament. Then, I would like to know
what are the difficulties.

Two years and 9 months have passed
since the submission of the B.P. Mandal
Commission Report. Thirty-three years be-
fore, the Constitution came into existence.
Now a feeling is growingthat the Government
is not serious, the Government is under the
pressure of the status quoist sectiom of the
society, the Gooernment does nst want to

bring socio-economic development " in the
society and therefore, the Government is
being pressurised by the vested interests
which do not want to give up their right to
rule in this country. That is the problem. I
would like the Home Minister to reply to
this question.

Sir, the Chief Ministers’ Conference was
called after that. There is a lot of mass
agitation going on, people are speaking; the
Congressmen, people outside the Congress
Party, the Opposition Parties are all agita-
ting. Thirteen Leaders of Opposition par-
ties issued a joint statement. Today all
members of the Congress Party are speaking
with one voice with the Opposition members
There is no difference on this. Then, why
does not the Government take the decision *
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Let the Home Minister tell us his difficultics.
I am interested in knowing his difficulties. If

we can help in finding out a solution, we will

extend our hands of cooperation.

(lnmrruptlon&)

I am pot saying that I am blaming the
Government. I am saying that we are prepa-
red to extend our hands of cooperatian to
sit with the Government, find out a solution
s0 that about whatever the difficulties are
there, we can help the Government. Let the
Home Minister today say, ‘In principle we
accept it, we want to implement it. There
are certain problems, we will look into them
and try to find a solution before the end of
this Session’. Why I am saying it is this,
Did you not say, The Secretaries Committee
will submit its report in three months and
then we will take the decision 7”7 Now, more

than four months have passed. Did you not
say, ‘I will call the Chief Ministers’ Confe-
rence’? It was called in April. What are the
results of that Chief Ministers’ Conference ?
Therefore, do you accept 27 per cent reser-
vations as recommended by the B.P. Mandal
Commission or not 7 Are you going to take
certain steps in regard to land reforms, in
regard to industrial health to those classes
or not ? It is not a fight; don’t try to diffe-
réntiate. It is not the cries of backward
classe sor upper caste—there is no confronta-
tion. Mr. S.N. Sinha is sitting here. He mo-
ved in his own Party a resolution supporting
this. Let us do that.

I will only warn Sethiji, if you lose time,
you are losing the goodwill of the people.
If you lose time you are losing the historical
opportunity and you will be responsible for
creating the confrontation. On 9th August,
50 Members of this Parliament courted arrest
not with the desire to embarrass the Govern-
ment but to draw attention of the country
and. the Government. Now certain people
have come together and we have also deci-
ded if the Government does not accept this
before 2nd October, then there will be
nation-wide agitation.

_ Lakhs of people will court arrest. Thoy
. will go to jail. Do you want that situation
to create ? We do not want. 1 will request
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you it is not only backward class, minorities
have a feeling that they do not have proper
representation in police, army and other
services and there is resentment in them.
Whenever there is communal riot police is
called. In them the feeling is that they are
not represented, therefore, this law and order
authority does not Jook to them with sym-
pathy. This is not a caste question It is a
national question. If you want to create har-
mony in society, if you want to have the
real participated democracy, it is not enough
that there will be a few Ministers in the
Cabinet, a few Members of Parliament. So,
in this important instrument of bureaucracy
which is very, very important, there must be
proper representation,

With these words I would request the
Home Minister to take us into confidence
and let this House know what are your
problems and difficulties and
whether you accept this in principle or not
and whether you are going to do something
or not. A least acceptance should be made
known to the House.

I hope that the Government will take
into account the unanimous view of the
House and you will take effective immediate
steps for acceptance and implementation of
B.P. Mandal Commission Report.

SHRI G.M. BANATWALLA (Ponnani):
The reservation policy is the minimum prac-
tical necessity for the upliftment of those
unfortunate who have remained oppressed
and discriminated. The Mandal Commission
has identified over 3700 backward communi-
ties who constitute about 52% of the popu-
lation. Then there are Schedu led Castes and
the Scheduled Tribes. Thus the stark reality

of the situation is that three-fourths of the
population is in state of the hackward while
the elite is keen on preserving its own privil-
eges. This calls for a political will to trans-
form the Indian society as per the provisions
of Arts. 15 (4) and 16 (4) of our Constitu-
tion.

I rise to urge upon the Government for
implementation of the recommendations of tht
Mandal Commission with an important modi-
fication. At present Muslims throughout
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Kerala are entitled to reservation consequent
to the reports of Kumare Pillai Commission
of 1964 and of the Nutoor Commission in
1970. But the Mandal Commission recogni-
ses only the Mappillas as backward. The
term Mappillas is restricted to only the Mus-
lims of the Malabar area of Kerala. There-
fore, T must say that there is no basis for
this division and the Muslims throghout the
State should continue to be entitled to reser-
vation as at present. Then, the basis on
which reservation has been granted to Mus-
lims of Kerala obtain for Muslims in all
other States. Reservation should be extended
to them on Kerala pattern. The recommen-
dations of the Mandal Commission must be
implemented with these modifications.

Before 1 conclude, 1 may draw the atten-
tion of this House and the Government to
a report published on 13th October, 1982
in the Indian Express where we were told
that the minorities Commission headed by
Shri M. H. Beg had in a report or communi-
cation expressed itsclf against granting of
recognition to backward classes as recommen-
ded by the Mandal Commission.

This is a matter in which the entire na-
tion must be taken into-confidence. If there
is such a report or a communication, it must
be placed in all fairness on the Table of the
House.

There is the high-powered committee on
minorities headed by Dr. Gopal Singh. In
June this high-powered committee headed by
Dr. Gopal Singh also submitted its final
report with respect to minorities, to the
Government. We do not know what this
high-powered committee has said with res-
pect 1o reseivation. Al this critical juncture,
when the entire nation is exercised and agi-
tated over the serious question, this report
of the high-powered committee on minorities
must also be placed on the Table of the
House.

Sir, in defence to your restlessness, I
conclude by urging upon the Government
that the recommendations of the Mandal
Commission should be implemented without
any delay with modifications as suggested by
this humble member.
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THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Mr. Deputy-Speaker,
Sir, T am grateful to the Hon Members who
have participated in the discussion on the
Mandal Commission’s report. 20 Hon. Mem-
bers have participated in the debate on both
the sides and 1 find that almost, barring one
or two exceptions, there has been a unani-
mity that the Mandal Commission’s report
should be implemented as soon as possi-
ble.

I am greately appreciative of the concern
expresseed by the Hon, Members about  the
socio-economic conditions of the backward
classes and the suggestions in  the context of
the Mandal Commission for the improvement
of their socio-economic standing in life. The
Government fully share the concern and our
planning policy has been conditioned by the
different kinds of innovations made from
time to time keeping this factor in mind.

The House is aware that soon after In-
dependece, certain reservations had been
made by the then Madras Government which
were invalidated by the Hon. Supreme Court
in the Champakum Durai Rajan’s case. The
Government had at the point of time, under
the leadership of Prime Minister Pt. Jawahar
Lal Nehru, thought it fit to bring about
amendments to Articles 15 and 16 of the

Constitution by adding clause 4 to both
these Articles.

The House is aware that our party has
always been aware of and stood for creation
of a society based on social justice. We have
always kept in view the feelings, hopes fears
and aspirations of the various groups in our

pluralistic society and we know that the age-
old resignation of masses to their lot is gone
for ever. We know that they no longer feel
that it is fate that has kept them backward
and our effort all along has been to provide
the environment and facilities for assisting
these sections to move forward.

It is true that after 30 years of Indepen-
dence, in spite of tremendous strikes made
in almost all field, we have not been able to
achieve an egalitarian society based on social
justice. There are historical reasons for this
We are also aware that in spite of our best
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efforts, it has not been possible to attain the
goals we have set for ourselves in the great
adventure of nation building. But I would
like to assure this House that our Govern-
ment is firmally committed to safeguarding
the socio-economic interest of all our people
and paticularly, all those who are backward
from the socicl and educational point of
view,

The Government of India had, from time
to time, persuaded the State Governments to
appoint Commissions and prepare a list of
socially and educationally backward classes
to provide them weightage ip the educational
institutions and the employment spheres and
the same have borne considerable fruits.
Needless to say much still is to be desired in
this respect.

The policies pursued by the Government
all these years have been guided by the con-
cept of equal opportunity and social justice.
Consistent with the concept of Welfare State,
Government have been providing all help
within the constitutional framework to the
socially and educationally backward classes.
Government is committed to this concept and
would continue to act in a manner that
would emancipate these classes from the
discriminatory treatment in the society.

While referring to the Commission whose
report has been discussed today, I would like
to remind the House that although this Com-
mission had been appointed by our predeces-
sor Government, we now desire to continue
with this Commission and implement its
recommendations. It would have been casy
for us when we came to power in 1980 1o
kind up this Commission whose time expired
but, we extended all possible help and coope-
ration to this Commission with the result
that they were able to give the report.

The Commission, after surveying the
situation, has made several useful and mean-
ingful recommendations. However, there are
some recommendations which deserve to be
studi~d in depth because they have very wide
implications as have been mentioned by one
or two Hon. Members here.

Moreover, Hon. Members  would
appreciate that it undoubtedly requires a
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careful and thorough examination and
scrutiny which has been undertaken by the
Government. We have consulted the Chief
Ministers of all the States. Although there
as no unanimity of opinion but most of the
State Governments have themselves carried
out the reservations in their on States.

Now a Committee of Secretaries has
been appointed under the Chairmanship of
the Cabinet Secretary. That Committee was
to give its report within three months. I am
sorry that they have taken more time. But
now the Committee has been asked to sub-
mit its report within one month.

Yesterday the Prime Minister has
appointed a Cabinet Committee to look
into this problem and [ am sure that......

SHR1 A.
NADAR :

NEELALOHITHADASAN
Only to delay.

SHRI P.C. SETHI : There is no ques-
tion. We have to go into the criteria for
declaring a group of people as backward.
The Commission did tremendous amount
of work to collect the data and it conducted
survey on a large scale,

(Interruptions)

However, when this data was analysed,
the Commuission found that it gave rise to
many anomalies which were not compatible
with the accepted norms for backwardness
with the result that the Commission had to
rely more on the lists already announced
by the State Governments and on the data
provided by the Registrar.

What 1 am trying to submit is that the
criterion for accepting a community to be
included among backward classes has to be
such that it stands the test of social and
educational backwardness.

This is what has been examined in the
Committee.

The Cabinet Committee which was been
recently appointed only yesterday will go in
depth into this matter.
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1 cafi assure the Hon. Members that we
are desirous and sympathetic towards this
problem and we want to implement it. It
is difficult for me to pronounce at this stage
as to what percentage and in what
manner, butl, of course, variations are bound
to remain because different States have got
different reservations and 1 do not want to
go into those details. But, for example, in
Andhra Pradesh, the report has included
Perikalu Reddy, Teleza Kamma, Vidiki,
Niyozi in the lists which are forward com-
munities. Similarly, in Assam, they have
included Bhuyan, Chowdhuri, Kayastha
(Bengali), Kshattriva and Rajput as back-
ward communities. Similarly, in Karnataka,
the Commission has included Lingayat Sec-
tion and Vokkaliga which cannot be consi-
dered backward by any stretch of imagi-
nation.

These are the inconsistencies which we
will have to go into but 1 can assure the
Hon. Members that we would not take
much time (o reconcile them,

It would be desirable on the part of
Hon. Me bers to postpone their agitational
programme from 2nd October to a little
more further time.

(Interruptions)

SHRI RAM VILAS PASWAN : | want
to seek one clarification. I have already
given notice.

MR. DEPUTY SPEAKER : Mr.
Minister, are you going o reply to ques-
tions seeking clarifications 7...... He has no
time. Hon. Members, he has already re-
plied. We have to take up the Private
Members' business at 4.30 p m.

(Interruptions)

MR. DEPUTY SPEAKER Now 1 go
to the next item, that is, paper to be
laid on the Table. Mr. Harinatha Misra.
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16.25 hrs.

PAPER LAID ON THE TABLE

Rural Landless Employment
Guarantee Programme

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRT HARINATHA MISRA) : Sir, I beg
to lay on the Table a statement (Hindi and
English versions) on ‘Rural Landless Em-
ployment Guarantee programme’.

\Placed in Library. See No. LT. 6907/83]

SHRI1 HARIKESH BAHADUR
(Gorakhpur) : It is not a satisfactory reply.

(Interruptions)

SHRI DHANIK LAL
(Jhanjharpur) : We walk out.

MANDAL

Shri  Dhanik  Lal Mandal, Shri A.
Neelalohithadasan Nadar and some more
Hon. Members then left the House.

MR. DEPUTY SPEAKER : Now we
take up Private Members® Business. Mr.
Shamanna.

16.26 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Sixty-Third Report

SHRI T.R. SHAMANNA (Bangalore
South) : Sir, I beg to move :

“That this House do agree with
the Sixty-third Report of the Com-
mittee on Private Members’ Bills
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and Resolutions presented to the
House on the 17th August, 1983.”

MR. DEPUTY SPEAKER : The ques-
tion is :

’
“That this House do agree with
the Sixty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 17th August, 1983.”

The motion was adopted.

16.27 hrs,

Resolution Re : Centre-State
Relationship

MR. DEPUTY SPEAKER : Now we
take up further discussion of the following
Resolution moved by Shri Amal Datta on
Centre-State relationship on 31,3.1983 :

““This House is of the opinion
that the emerging pattern of diffe-
rent linguistic and ethnic groups
as distinctive political entities in
the body politc of our country
necessitates the restructuring of
financial and other rclations bet-
ween the Centre and the States
and, therefore, resolves that the
relevant provisions of the Constitu-
tion be amended suitably.”

Mr. Kusuma Krishna Murthy was on
his legs.

Mr. Kusuma Krishna Murthy.

(Interruptions)

SHRI HARIKESH
(Gorakhpur) :  We expected

BAHADUR
something
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more from the Government. It “is not a
satisfactory statement at all.

(Inrerruptions)

MR. DEPUTY SPEAKER : Mr.
Paswan, I got you time in the morning.
It is over. Mr. Kusuma Krishna Murthy.

SHRI1 RAM VILAS PASWAN
(Hajipur) I am on a point of order, T will
not allow the Houre to function if you be
have like this.

MR. DEPUTY SPEAKER : That is
not correct. You cannot say that you will
not allow. You cannot do that.

Mr. Kusuma Krishna Murthy.

SHRI RAM VILAS PASWAN : | am
on a point of order.

SHR1I HARIKESH BAHADUR : Mr.
Chitta Basu also had given in writing.

SHRI RAM VILAS PASWAN : I am
on a point of order.

MR. DEPUTY SPEAKER : What is
your point of order ?

sty vafasrg amam @ ITEme i,
W77 FIZE A% HT T AZ @ - - AT 39
qHT FHT H AEl 9, Ng IHT 9 U@
fearze f#a1 g1 f& |grz-=21v a9 a& 9
77 fergzm gimr et zar g fafaeex
T o grar a1 1 2 fafarze &1 foeard
4 a5 & 2 992 9T @ groogr &
7o feemaq &1 qaz g1 1 A3 @07 WA
F #regn § fqasT awr qr 5 & g29-
52 q 7T & fefwdhaT agar g 1| adn
gft 0 AEY g1 AT, FAT AZ AITHT TTET
TET o fF e gwEr arew qq |
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MR. DEPUTY SPEAKER : You want
to seek a clarification. The Minister will
reply to it because he had given me in

writing.

SHRI HARIKESH BAHADUR : Mr.
Chitta Basu also had given.

Mr. DEPUTY SPEAKER : 1 am
allowing Mr. Paswan to seek one clarifica-
tion because he had written to me......

SHRI HAIKESH BAHADUR : You
have already a letter written by Mr. Chitta

Basu.
MR. DEPUTY SPEAKER : 1 cannot
conduct the proceedings like this. 1 have

allowed Mr. Paswan to seek one clari-
fication.

st vrAfaErE quEaTd o § 9 HE213T
a FafEa o wgar g fF T @ 9ia
q qed Fawa 1 qgay fonz 77 go
o @19 @E F @ f1 §9 UF I
farax & o ¥ rfaai weas 2 A7
¥ wifaar 4%9e ¢ wafF gea $HaF 9
aqt g9 frE &1 A & § g6 410 FF
s1fd #4448 § AT F14 BET g, T9FI
wiifag ®74 & fqo s a9 q19 J90
W@ oA & AA ST & HOH AIEAW
g v A qAe qeAr Jgar g fE e
gz aqio f& faafoq ®9 ¥ 91 €2 1998
wrr zaEl fauw T W@ g, 3R
frsrgara &1 mifad) &1 /41 2 AL HE
@ 2 & Feza qaquz oY #ar iwhana
w7 o g%a2 Fe@A & fqo fragaq a1
qifes) &1 wadar & ar 9§ 7 ag "’Ha
qgHT F15°E ¢ |

ga carzE gg 2 fF dF e dia
% & ARl B WG F e AT A
R & F7ET HT FAFAT J T qT 2,
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-

Al AT AZ FATIC % F47 AT TAARE
I TR F W@E U AgA FAGT WY
ferae e #Y seceftiie &#%f ar ad) |
IH TEATHE & & AT o7 gEq
IIT ] 1@ & a1 ag) ?

=1 st fag (2fRaie) @ 3T #eg-
s &1 fawre ¢ A9 wegfadta &
fag ar s fisddaw &1 ez
Frfsm |

MR. DEPUTY SPEAKER : One by one
you may ask for only one clarification. The
Minister will reply.

of giedm agge : ot g ot |
FE 0% OF a% 29 F72) aarg 7% & 9%
ERERIETAR Il SE IR CIE M o &
goAl foate mafee #3139 F9O #
FIHA wfaqe %A F, IgF aX §
I F21 & F ag sger ama ¥ @@ g
& staAT F1gar § % ag fegar awa &
THI 7 I fraar o< ‘qua AT angdr
2| @1 wET FT gHY JqH IAF fog
@I 9T | ¥F F9 dF IGFT O AT
AT, ag § AT ATEAT E 1 A oY
#iaqz 71 adT gE g, ag Audr feqid
F3 N7

MR. DEPUTY SPEAKER :
Minister may reply.

Now, the

| SFTA A7 A3 : AT AGIAT,
#a ot srfaat & geeTw gy Ry E A
gafan 78 fam & fF gn a9 omdw §
W1 %g 3 AT qrag aaEr ¢ e fea
w1 & 9 e § fewwiw & ek
IIF IO TR & weqa oy § e
E e & &7 ag o w1 & forw g
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d o feafq £, gf 78 A | 91 I

#<, 99 Tal ¥ gu F1¢ afegga qg7 F7Ar

Tizy § ) 9% arg g §7 gg N wwr fE
ga feaiE oz garer mgrgafa oaw 3 fee-
w17 & o gw & wratfas w7, feaw
qIFFET FLA, 42 FAN AT 2 )

SR E REE i 15 G FACIEE A

F foo FYadr AL sod g 2 A faaz
F T A1 9T I3 g0 £ 0 (=mEEE)

MR. DEPUTY SPEAKER : You don’t
allow him to reply.

sy ST = FSY ¢ T AF TN AT
FUSY a1 7 4y, =OFT A FEIE §
foqiz 27 & fou Fgr wor @ 7fFa a0
g1 SAIET N &4 41 | Fa FJEE  FET
mar 2 fF gr a@ 7 uF wiT § oweEv
ag a1 faqiE ¥ 7 i s dfaqe w7
2 gg AT ®T G FA 2 WY AF TH U7
fasre F7f1 (eamea)

MR. DEPUTY SPEAKER : We now
go to the next item. (Interruptions) 1 am
sorry. (Interruptions). We are now in the
Private Members® business. (Interruptions).

SHR1 HARIKESH BAHADUR : Sir,
we are pot satisfied with the Minister’s
reply. Hence we stage a walk out.

16.33 hrs.

Shri Harikesh Bahadur and some other
Hon. Members then left the House

MR. DEPUTY SPEAKER : We now
come 1o the Private Members' business.
Shri Kusuma Krishnamurthy. (Interruptions)

SHRI RAMAVATAR SHASTRI : rose.
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MR. DEPUTY SPEAKER : Shii Shastri
Ji, you have just now come. You have not
heard the Minister.

SHRI RAMAVATAR SHASTRI (Patna) :
I also join my friends in the walk out,

16.34 hrs.

Shri Ramavatar Shastri and some other
Hon. Members then left the House.

MR. DEPUTY SPEAKER : Shri

Kusuma Krishnamurthy, you may continue.
SHRI KUSUMA KRISHANA
MURTHY (Amalapuram) : Mr. Deputy-

Speaker, Sir, in the recen! past, an inte-
resting theory has been brought forward
stating that strong States create a strong
Centre. The non-Congress (I) Leaders who
met in a Conclave at various places pro-
nounced this idea and it is amply clear that
they clearly accept that we need a
Centre.

strong

But, in the process of making the
States strong, it appears that they are only
trying to weaken the Centre. That is quite
clear. The Government has gone into various
aspects of this problem. When they created
the Sarkaria Commission, the main guide-
hnes prescribed for the Commissioner are
based on the principles clearly mentioned
in our Constitution, namely to maintain
unity and integrity of the country,

‘To maintain integrity and unity of the
country.” Sir, about the Commission diffe-
rent opinions were expressed here but th
scope of the Commission was not restricted.
It is to submit report by June, 1984,

Sir, when the 24 leaderes of (he different
political parties including four Chief Minis-
ters formed *Opposition Council’—which is
first of its kind—the objective was clear to
us. Their main objective was to find an
alternative to the Congress (I). They never
discussed seriously the guidelines on which
the Centre-State relations are to be streng-
theoed or up-dated basing on the existing
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realities and some of the opinions expressed
at the conclave clearly give the impression
that they are trying to have confrontation
with the Centre. It has been reporied that
it was decided that Andhra Pradesh, Tamil
Nadu and Karnataka will not seek Central
help to settle bilateral issues. This clearly
gives a impression that they are not taking
the advantage of the Centre which they
want to avoid as if the Centre is also a
party to their bilateral issues,

At another place in the conclave it was
exore esed :

““The consensus of the conclave
was that they wanted Mrs. Gandhi
must go.”

I do not know whether it is an important
subject when they had met to discuss the
Centre-State relationship. Besides this they
are also trying to find an alternative (o
Congress (1) leadership and they also take
it as a threat to the unity of the country.
So, these are important aspects to be
seriously taken into consideration before
deciding the real guidelines based on which
the Centre-State relations are to be streng-
thened and up-dated. The Constitution has
clearly laid down the guidelines regarding
Centre-State relations. They can be up-
dated and strengthened based on the
existing realities.

Now, Sir all this gives the impression that
their pronouncements and theory that
strong States would create strong Centre
really amount to the fact that in this pro-
cess of creating strong States they are (rying
to weaken the Centre. Sir, our Founding
Fathers made it quite clear that ours is a
‘Union of States’. Our System of Govern-
ment emphasises on the fact that it is only
unitary spirt but it is federal m from.
Therefore, we require a strong Centre (o
tackle various problems. Ours is a country
consisting of various castes religions and
languages and taking all these important
aspects into consideration the Founding
Fathers brought a unitary form of Govern-
ment which is federal in nature.

Sir, in the process strengthening Centre-
State relations important guidelines should
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cover balanced growth of all regions and
sections of the people in this country.
Besides, there should be scope for the pro-
tection of weaker sections in the real sense
of the term. Besides, when atrocities are
committed on the weaker sections of the
society, in any part of this country, the
Central Government should not say that
they are all State subjects. In this con-
text, I would like to remind the House
that there is the Constitutional obligation
that these weaker sections should be pro-
tected and timely help and protection should
be rendered to them. We should not leave
this saying that it is a State subject. These
issues are not being tackled at various levels
and therefore atrocities on the weaker sec-

tions are increasing day by day. I would
therefore like to submit that while pres-
cribing new guidelines relating to Centre-
State relations, stringent measures against
whose committing atrocities on Harijans and
weaker sections of the society should be
brought under the purview of the Ceatre.
The fundamental criteria of retaining the

Centre being strong is very important.
Dissent is the fundamental factor in demo-
cracy but not destruction. In the name of
dissent the basic frame-work and system
should not be destryod. The main criterian
on which the Centre-State relations have
been created 1s to retain a strong Centre
SO that we can protect the national integrity
and unity.

SHRI BISHNU PRASAD (Kaliabor) :
Mr. Deputy-Speaker Sir, the debate on
Centre-State relatioa has caught the interest
of the entire nation and in the fitness of
things the Government of India has cons-
tituted the Sarkaria Comission. This
Commission will now go into the details of
the Centre-State relations and make its
recommendations within the framework of
the Constitution of India. In other words,
the task for which this resolution is being
discussed has been assigned to the
Sarkaria Commission. It has made the
Resolution purposeless and meaningless.

What is the reason for discord now
between the Centre and the States ? To my
mind, it is primarily political. The political
issues have been playing a dominant role and
on the political considerations this Resolution
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has been brought forward in this House
and discord between the Centre-State has
been highlighted. Since some political
parties are opposed to the Central Govern-
ment which have come to power in some

States, they have been raising this issue
and they have been demanding more
power. They have been demanding more
autonomy for their respective States. They

argue that the powers available with them
are not adequate. The powers available to
them are limited and they cannot discharge
their responsibilities because they consider
that the responsibilities assigned to them
are vast and they cannot discharge those
responsibilities without having more powers
under the Constitution. But, as I see, there
is no basic difference though the basic con-
flict between the Centre and the States s
with regard to the sharing of powers bet-
ween them. The powers tnat have been
divided between the Centre and the States
under the Constitution are the powers
which are necessary for managing the
affairs of the country.

Sir, Part XI of the Constitution of
India and V1 and VII Schedule have clearly
demarcated the powers of the States and
the Centre. Powers between the Centre
and the States have been divided into two
lists - List I, Union List and List 1II State
List. And also concurrent powers have
been given under the Constitution,

The Mover of the Resolution says that
the elements of Federalism which existed in
the Constitution have been eroded and
gradually the Centre has taken away the
powers from the States. This has made
the Centre stronger and stronger. On the
other hand the States have become weaker
and weaker.

Further, 1t has been said that the
Centre has been increasingly enchroaching
upon the powers of the States, particularly
those powers which have been exclusively
allotted to them in the VII Schedule. Also
they play a dominant role in the spheres
given to them in the Concurrent List.
Thus, they argue the States have become
s’tellites of the Centre. But this argument
is baseless and it has no valid ground.
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Our Constitution is not a Federal Con-
stitution like that of the American Constitu-
tion. The Supreme Court of the United
States described its Federalism as ‘an indes-

tructible union of indestrictible units.®
The provisions of the United States Cons-
titution say that the identity of the States

cannot be alterted.

The identity and integrity of the States
cannot be changed. But what about our
Constitution ? Our Constitution clearly says
that Parliament can alter and change the
territorial integrity of a State, even it does
not require any Constitutional Amendment
for chaning or for altering the territorial
integrity of a State.

The founding fathers of our Constitution
wanted a pattern in which the unity and the
integrity of the country was uppermost in
their mind. With this end in view this Cons-
titution was framed. Ivor Jenning charac-
terised the Indian Constitution as a ‘federa-
tion, having a strong centralising tendency.’

The Supreme Court of India in the Union
of India vs. the State of West Bengal des-
cribed the Constitution as Federal structure
with a strong unitary bias. Here I would
like to mention the Comments of Shri K.
Santhanam, who said that the Indian Union
though a Federation, is a special type
of paramount federation, a federation in
which the paramount powers, which the
British had over the Indian States have been
taken over by the Union Government and
applied to all its units.

Sir, the existing situation during that
time and also the ideological preferences
persuaded the framers of the Constitution
to create a powerful centre so that the
unity and integrity of the country remains
in tact. This is a visible trend in the
functioning of the United States of America
with increased powers for the Central
Government. The Centre has obtained even
in USA near paramountsy in relation to the
States with the increased economic and
technological development in that country.
L.F. Crip in his book *““Australian National
Government” has pointed out that there
has been a persistent drift in the functioning
of the Australian Government and it is by
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and through the financial relations that
federalism is disappearing. Even in
America and Australia, which are known
to be Federal Governments, the Federalism
is gradually disappearing and they have
been preferring a unitary form of Govern-
ment giving more importance to the
Union.

This trend of giving more powers to the
Centre, they feel, can deliver the goods to
the people, and also can function effec-
tively and purposefully.

The situation in our country today is
not 10 raising the demand for more
autonomy to the States conducivé as
demanded, particularly by the Opposition
parties, both inside and outside the House,
{(Interruptions)

In Assam, nobody is demanding
autonomy. These tendencies are a
threat to the integrity of the
country. The Akalis are deman-
ding autonomy. The Rama Rao Govern-
ment in Andhra Pradesh is asking
for it; Mr. Jyoti Basu in West Bengal and

Mr. Hegde in Karnataka want more powers,
and more financial powers to their States.
(Interruptions) The Assam  Government
does not want it. We want to work
within the framework of the Constitution,
Simply because we want more royalty, it
does not mean that we want more

autonomy.

Those people want to re-define and
re-structure the Constitution. If the demand
of the Chief Ministers of the non-Congress
(I) ruled States is conceded, nobody knows
where things will end.

The allegation of some critics of the
Centre— State relations is that the Centre has
encroached upon the powers of the States.
Our Constitution is such that there need
not be any encroachment upon the powers
of the States. The Constitution has given
wide powers to the Centre; and the Centre
is working under those provisions of the
Constitution. Chapter II of Part XI states
that the executive power of the Union shall
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extend to the giving of such directions to a
State as may appear to the Government of
India to be necessary for that purpose.

Here, the Constitution has given wide
powers to the Centre, and Centre can give
directions to the State  Governments
whenever it feels it necessary for the better-
ment of the country. There is need to
take a constructive view of the situation,
and we must proceed in a constructive
manner,

What is the basic objective of this
resolution in respect of constitution all
changes ? If it is for the welfare of the
people, the present arrangements of the
Constitution fully provide for such a direc-
tion.

Under the present arrangements, we
can provide to the people of the country,
their necessary needs. In respect of the
developmental activities undertaken by the
Centre, the full benefit goes to the States.
Whatever developmental activities the Centre
takes, their benefits go to the States, and
the States enjoy them. Under the provi-
sions of the Constitution, the weaker States
of the Union are provided special grants by
the Centre. The Centre takes special care
of these weaker States, and sees that their
developmental programmes do not suffer
due to financial constraints.

Under the planning process, the weaker
States get their due share for their develop-
mental activities, so that they can march
hand-in-hand with the developed States.

So also, the distribution of resources
cannot be left to the States.

The spirit of the resolution is such that
if it is passed today, the procees of disinteg-
ration of the country will follow. The
founding fathers, therefore, rightlv avoided
the creation of groups and separatist tenden-
cies. They aimed at unity in diversity,
Pandit Jawaharlal Nehru, participating in the
Assembly debates on 31st
May 1949 said :
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“Now, one of the things that we
have been aiming at a great deal
has been to avoid any separatist
tendencies, the creation of groups
etc...”

...We cannot deal with them by
law of course. We have to deal
with minds and hearts. Neverthe-
less a certain convention and
practice helps or hinders the
growth of  separatist tenden-
cies.”

Panditji further said :

“We have still to pass through
difficult times and I think we
should always view things from
this context of preserving the
unity, the stability and the security
of India and not produce too
many factors, in our constitutional
machinery which  will tend to
disrupt that unity....”

Therefore, the historical imperative is
to emphasise on more unity and integra-
tion, and to preserve, consolidate and enrich
our nationhood. We must not invite such
cbhanges in the Constitution which might tend
towards loosening the fabric of our dearest
motherland.

The need of the hour is to arrest the
forces of disintegration. This would be
possible if mobility of persons, of capital
and resources within the country are
encouraged and adhered to. Instead of
barping on the differences religious, ethnic,
linguistic and regional, we should undertake
effective and aggressive promotional activity
towards greater understanding and emo-
tional integration of the country.

Under the provisions of the Constitution,
the States have sufficient powers to function
and there is no need for changing the
Constitution to give more powers to the
States.

Therefore, the Centre has no intention
to grab more powers for the best interest of
the nation or take away powers from the
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States which are not visualised in the
Coastitution. It has been stated by our
Hon. Prime Minister that the Centre is
strong so long as the States are strong;
and that a State, can be strong only when
the Centre is strong.

It makes it amply clear that the Centre
is aware of its own responsibilities and
requirements of States. As long as there
will be national awareness, the nation would
continue to be bound together in the realisa-
tion of greater cohesion and unity and well-
being of the people of this great country.
With these words, 1 oppose the resolu-
tion.

SHRI CHITTA BASU (Barasat) : I
rise to support the resolution moved by my
distinguished friend Shri Datta. At this
stage, 1 do not find it necessary to put up
very powerful arguments in favour of the
resolution. The assence of the resolution,
so far as 1 have understood is that India
can survive, India can prosper, the national
unity and integration of this country can be
protected, preserved and further strengthened
and democratic advancement of the people
of India can be ensured if the principle of
federalism is accepted without any kind of
reservation or hesitation.

Now, I would like the Hon. Members
to recall the place which was taken by the
Indian National Congress. If you are a
little bit patient, if you allow me to quote a
particular paragraph of the Indian National
Congress from the Election Manifesto of
1935, you will understood what was the
basic principle, of the Indian National
Congress with regard to the future Consti-
tution of India after the attainment of
independence. 1 quote from the 1935
election manifesto of the Indian National
Congress.

17.00 hrs.

‘The federation of India'—it
begins with the very word, ‘‘the
federation of India’” must have a
willing union of its various parts
in order to give the maximum of -
the freedom to the constituent
units.’
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I think it is as clear as the day light is.

““There may be a minimum list of
the common and essential subjects
which should apply to all units
and further optional list of the
common subjects which may be
accepted by such units as desirous
to do so.”

Therefore, when my friends sitting
opposite are opposing this resolution as if
it is a resolution which is calculated to
bring about—what else—a disintegration
of the country, as if it is a resolution which
has been suggested opnly to weaken the
unity of the country, I can only protest
against and I can only pity their knowledge,
and pity their ignorance. Because this is
the principle on the basis of which the

thousands and lakhs of the Congress
workers not only fought electoral battles,
but also fought the freedom battle, at the
cost of their lives, at the cost of their tears,
at the cost of their blood. 1 am sorry, that
you have forgotton, blown away to the
winds their fundamental principles.

Now, whatever has been made in the
form of the Constitution has not given
proper reflection to this spirit. Whatever
federal principles are still existing in the
existing Constitution those federal principles
are being done away with.

First of all, the federal principle which
was the basic approach of the Indian
National Congress, have not found proper
reflection in the existing Constitution of
our country, but whatever remants of
federal principles are existing in the Consti-
tution are also being eroded, are also being
taken away, and there are various examples,
and instances can be quoted by which
I can bring home this point.

MR. DEPUTY SPEAKER : Why do
you not quote one or two examples, at

least ?

SHRI CHITTA BASU : Onbne or two
examples 7 So far as taxation proposal is
concerned, I can come to the financial
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question. You always go on imposing sur-
tax, or surcharge, because surcharge is
not divisible. Income-tax is divisible. Instead
of increasing the Income-tax furrher more
and more surcharge is levied and it is kept
in the divisible pool. That is one fhing.
If you are also interested, you know, that
there is the Presidential Assent. Agricultural
land reforms are a State subject. Legislations
are passed by the State Legislatures.
Presidential assent is given. He knows
the examples. West Bengal Land Reforms
Bill which was passed about two years ago,
it has been pending.

AN HON. MEMBER : Some bills are
pending for five years also,

SRI CHITTA BASU : That is what
I know. That land reforms Bill aims at
the very object for which the Congress (T)
says in its 20-Point Programme. This is my
information. They may not accept our
ideology, they may not accept our economic
policy, they may not accept our assessment
of our programme. That is understood.
But one of the points in the 20 Point
Programme is this land reforms programme.

This is the programme sponsored by
the Prime Minister herself. Then the West
Bengal Land Reforms Bill is the strongest
weapon to implement one of the points of
the 20 Points. For the last two years that is
under the consideration of the Cabinet.
I do not want to go into details. It is not
an erosion into the rights of the State
Legislature ? The West Bengal Bill provi-
des for taking away the concealed land or
the agricultural land converted into fisheries
by the big landlord owners, and to distri-
bute it among the landless agricultural
workers. Because that hurts the interest
of the vested class, they are agitating and
dithering and do not take proper action. It
is not erosion ?

Since yon have raised a vital question
I would answer your point by quoting from

this booklet for the production of which
you have also contributed.

About the subjects which are under the
State List, it has been stated that there are
66 subjects. Among these 66 there are 30
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which have no importance worth the name.
Some of these 30 have been mentioned
here. They are: Pound and Prevention of
cattle tresspass; Pilgrimages other than
Pilgrimages to places outside India: Markets,
Fairs, Betting and Gambling; Burials and
Burial Grounds; Theatres and Dramatic
Performance.

When I say all these things, they say
that there are enormous powers with the
States. These are the enormous powers.
Out of 66 subjects, 30 subjects are of this
nature. Yet they say that the States have
got enormous powers and with those powers
the State Governments can manage their
own affairs. Even whatever powers are
still there with the State Governments,
they are being taken away persisienly by
the Centre.

Therefore, federalism in its truest spirit
is the only weapon to protect the unity and
integrity of our country. There should not
be any grudge in granting it. That is the
only step which can protect us.

It is said that the demand for larger or
greater powers for the States can be
considered to be a move to weaken the
Centre It is not so and we arc absolutely
against a weak Centre. We want a strong
Centre. We do not negate the necessity
of having a strong Centre. But what does
that strong Centre mean ? It means
strong States also. The aggregate of strong
States makes the strong Centre. Therefore,
there should not be any misunderstanding
or misgiving in the minds of those who
oppose this Resolution that we propose
to weaken the Centre. Our position s that
we want to have a strong Centre and to
make the Centre strong, the States ought
to be made stronger.

The only answer I expect from the other
side is that all these things can be consi-
dered by the Sarkaria Commission. I wel-
come the appointment of the Sakaria
Commission. It is a good move in the
desired direction. But I have one point to
make here. Who has appointed the
Sarkaria Commission ? This House did
not appoint it. It has not been constituted
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under an Act of Parliament. It has been
constituted by an executive order of the
Home Ministry, a copy of which 1 possess.
What is the status of that Commission ?
What is the sanctity of its recommendations?
Is the Government bound to consider it ?
Is the Government bound to place on the
Table of the House a copy of the report of
the Sarkaria Commission ? Is the Govern-
ment bound to submit, along with the
report, an Action Taken Report ? No, Sir.
Therefore, there are doubts lurking in the
minds of some people that this is merely a
diversionary tactic resorted to by the
Government to divert the atiention of the
people from the vital issue of re-structuring
and re-shaping the Central-State relations.

MR. DEPUTY SPEAKER Is the
appointment of the Sarkaria Commission
not an improvement from the present
position ?

SHRI CHITTA BASU : It is so. That
is why Isaid it is a step in the right
direction. I am grateful to vou for
raising ii, because that gives me an oppor-
tunity to explain it. I did not say that it
is a step backward, I said it is a step
forward, a step which is welcome. But we
want that there should be a status and some
sanctity attached to that Commission.
There are two ways of doing it. Either the
Commission should be appointed under the
Commissions of Inquiry Act or it should
be in response to a Resolution passed by

this House. If it is not a diversionary
tactic, if it is not a step to divert the
attention of the people from basic issues,
what should be the objection on the part
of the Government to have a commission
under the Commissions of Inquiry Act ?
Or, what should be their objection to have
a resoluiion passed in this House 7?7 We
are all here to support it. If they bring
forward a resolution of that nature, I can
say that everybody on this side of the
House will support it for appointing a
Commission of this nature. Therefore,
there should be a status, a legitimate status
for the Commission which can have some
sanctity.

My second point is about the inter-
State Council. This Commission may take
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4 years or 35 years time. The Government
may take another two or three yecars time
to formulate their position regarding the
recommendations. Sir, the multi-party
system is in today. Mr. Ranga must
understand this. It is not the country
where you have the mono-party combi-
pation. It is a reality—we are there, we
would be there. Therefore, we are ina
different era. Instead of mono-party era,
we are now passing through a multi-party
era and in this multi-party era the friction
between the Centre and the States is bound
to develop, and the Constitution provides
for the constitution of Inter-State Council
under Article 263.

Sir, my concrete and positive sugges-
tion 1s this. What is the objection in
having that inter-State Council under
Article 263 of the Constitution so that
there can be a common forum, a common
ground, where the grievances of the State
Chief Ministers and the Centre can be
discussed and ironed out or sorted out in
order to smoothen the apparent or increas-
ing conflict between the Centre and the

States ?

Sir, since you have decided not to
allow me any more time to speak...

MR. DEPUTY SPEAKER : No, no.
Mr. Balanandan is already waiting. You
have to conclude.

SHRI CHITTA BASU : I only want to
mention about the role of the Governors.
Mr. Palkivala is not a person who can
always side with this side of the House.
In a Seminar he recently made out that
Article 356 was applied for about 70 times
during the last 32 years and in almost all
the cases, according to him, the Governor
played the role of an agent of the Ruling
Party, of the Centre, and applied Article
356 of the Constitution...

(Interrnptions)

MR. DEPUTY SPEAKER : It will be
very difficulty for you to complete. But
you should conclude.
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SHRI CHITTA BASU : Recently you
have heard the behaviour of the Governor
of Sikkim. Sir, here is a photograph**

MR. DEPUTY SPEAKER : You have
not given any notice of mention about
the Governor. I am not allowing it.

SHRI CHITTA BASU Sir, before
I conclude, I support the Resolution
moved by Mr. Amal Datta,

SHRI K. P UNNIKRISHNAN ( Bada-
gara) : Sir, I do not want to bring down
the level of discussion on this Resolution of
great importance and significance, It is not
exactly because I do not think this Resolu-
tion is very happily worded, he has introduc-
ced certain elements with which 1 may even
disagree. But in a very fundamental sense
we have to have a new look at our Constitu-
tion and particularly in the aspect of relation-
ship between what 1 would call Union and
State rather than the Centre and the States.

Some of the speeches I have listened
to-day and earlier from the other side were
almost bordering on irrelevance and totally
absurd erroneous understanding of the con-
text of Indian independence, Indian Consti-
tution and the very concept of our
national hood. I do not want to enter
to arguments about these things. But
I want to say that there is a growing sense
of alienation in many of the peripheral
States. It is no use saying regional parties
have won here and there and some agitation

has been started by somebody in a border
States. What is important is there is growing
sense of alienation among many sections of
the people particularly peripheral States. Why
is it happening ? That is a question we have
to address ourselves instead of blaming
XYZ as is being done. The only response
so far of this insensitive Government has
been to appoint a Commission as has been
pointed out by my friend Shri Chitta Basu
under an Executive Order of the Home
Ministry. Even during the talks on Panjab I
remember we had suggested and it was
accepted. I challenge Mr. Home Minister
to dispute me on this point, It was aoocptnd
that it will be a multi-Member Commission.

#¥Not recorded.
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First it was said it will be one man Commis-
sion and then all of us said and they agreed
and I remember some other friends sugge-
ting it should include jurists. But it is not a
problem of lawayers and jurists, but even
economists and historials should be there
because there are any number of problems
involved in re-structring. It is not merely a,
re-writing a few Articles of the Constitution.
It has to be gone, into thoroughly. Even
to-day what are the terms of reference of
this Commission ? In  March it was
aunounced. Are you aware of the terms of
reference of this Commission, Mr. Deputy
Speaker? You posed the question from the
Chair a little while ago ““Is it not in advance?"”
May I know from you what the terms of
reference are ? Can you imayine a Govern-
ment which is serious about a basic and
fundamental important problem treating the
question this way? ? That is why 1 question
the very sincerity of purpose behind this
move. They have, I am told got not office.Has
the Home Minister in his infinite mercy
found time to provide an office ? I do not
know. Others have found houses but these
people are loitering here and there.

MR. DEPUTY SPEAKER : We have
already voted supplementary demands.

SHRI K. P. UNNIKRISHNAN : I want
to basically understand this problem and I
would like to share it with the House in a
very very broad canvas and perspective.

Ever since the second half of the 19th
Century a question has arisen whether India
is a nation or a whole sub-continent, which
at one time included practically whole of
South of Asia which had been wunder
British colonial framework. One of the
primary tasks of the nationalist movement in
19th Century and early 20th Century was
to defend itself and assert our national
identity and say - ‘yes, we are a nation.
Not only those who were involved in what
can be called nationalist activity. Even
Swami Vivekananda, Sri Aurobindo and
a number of other Iuminaries, Dr. Annie
Basant and Sir William Archer, who said
it was not a nation, it was a conglomeration
of communities, later defended and said
that India was a nation.
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The question was : Was it a political
nation in the modern sense we understand?
$ccondly, what is our concept of unity ?

Somebody mentioned about Jawaharlal
Nehru’s idea of ¢‘unity in diversity.”. I

am glad occasionally they remember his
name. Jawaharlal Nehru has now become
relevant when it comes to the question of
public sector, when comes to various other
things. In that Party, it is comforting thought
that he is occasionally remembered.

Another question that I want to pose
is : Is our Constitution permanent, immut:
able and transcendental, a quantity that can-
not be touched. Occasionally, I hear, them
also talking about bhaving another Constituent
Assembly, having Presidential system of
Government. All these do not got together.

You cannot say that there is no need for
looking into Centre-State relationships but
we must have Presidential form of Govern-
ment. You cannot say that there is no
need for Centre-State restructuring of
economic relations articles relating to that,
but we must have another Constituent

Assembly All these things sound a little
absurd.

In the fundamental sense, this nation is
basically different from the rest of multi-
national communities or nations that we
have in the world like the United States or
the Soviet Union or China. In the United
States, the powerful impulses .were provided
by WASP, by Anglo-Saxon Protestent
communities and their English language by
which a melting pot nation was provided.
That is what they call WASP in the United
States, It is a derogatory term. But it
is true. It is WASP who makes the nation.

In the Soviet Union—you cannot deny ;
nobody denies- despite tremondous contri-
bution they have made in modern times,
there is the evolution of the concept of
multinational nation. Nobody denies the
powerful impetuous contribution of Russian
languages and culture in this tradition,
Whatever else you say about Stalin, it was
as signal contribution to the revolution
towards the concept of a multi-national
nation. That is why even Brezhnev still
remembers and says
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‘“And this historical community of
people inberit the Russian cultural
tradition".

In China, on the other hand, we find
ethnic minorities constituting only 8 per
cent and thereby there has been a continu-
ous increase in Hans in China. In India,
there is nobdy who can claim a majority.
There is no single group which can be
termed as that kind of a majority as the
Hans people in India. Therefore, I submit
that our concept of nationhood cannot be
based on uniformity. That is where Jawahar-
lal Nehru is very relevant.

As early as in 1920—1 am glad Acharya
Ranga is here—the Congress stood for ling-
uistic provinces. It was under the powerful
thrust of these forces, the Indian national
movement for liberation, that the concept
of nation-hood was born. Rabindranath

Tagore belongs to the whole mankind.
He came from Bengal. Subramaniam
Bharati came from Tamil Nadu and Valla-
thol came from Kerala. These were the
people who provided impetuous rebirth of
our nation.

The British Administration boundaries
were determined by the imperial needs, the
needs of an Empire over which sun never
set-the communication and military needs
of an Empire. But later on the 20th century,
even the British colonial masters started
realising that unless the federal elements
were injected into British unitary administra-
tion, this will not work in India.

This will not work in India. That is
why Simon Commission, and Butler Com-
mittee and all these Committees started
deviating even from the British imperial
policy; for implanting certain elements into
the structure and then you have 1935 Act
and I beg to submit that as late as 1942,
just on the eve of arrest of Gandhiji and
other leaders, Congress stood for a federal
entity. But, under the impact of certain
events of 1943 and partition, it is true the
Constitution acquired a very different shape
from what was originally conceived by
Indian National Congress. But even there

in the Constitution Committee, when they ~
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said that we must have a federal structure
with a strong Centre and three exhaustive
lists, there were dissenting voices.

Pandit Gobind Ballabh Pant, that great
statesman and who was a forerunner of
N.T. Rama Rao told the Union Constitution
Committee Jawaharlal Nehru and Vallabhai
Patel —“Don’t take away all these powers of
the States.” He totally opposed the concept
of extending the Concurrent List. This is
there for anyone who wants to look up. I
am ‘sure that nobody will blame him today
and say that he is N.T. Rama Rao !

It was Gobind Ballabh Pant., But,
clements were built into this Constitution in
the context of the partition and the after-
math, in a particular historical context and
in the context of the numerous native
States that we have had and threats and
growth of divisive forces and it was neces-
sary to emphasise this aspect of unity and
to strengthen the Centre.

But these Articles need to be looked
into again. For example, Article 3 which
says that Parliament can alter the bounda-
ries of the States. In no other federal
Constitution can you find a similar provi-
sion. The consensus of the State or the
States concerned is always obtained. It is
nowhere except in the Indian Constitution.

When you have a system of this kind
where the Parliament can legislate on vital
questions like the territory of a State, it
may have worked for the last 30 years but
it is not necessary that it will work now.

PROF. N.G. RANGA (Guntur): The
actual fact is we obtain the consent of the
States concerned.

SHRI K P. UNNIKRISHNAN : It has
no constitutional sanction. I am talking of
the constitutional sanction. If you consult
the Chief Minister or somebody, that is a
different thing. I am not talking about that.
1 am talking of the constitutional sanction.

The entire idea of dominance of the
union runs through the entire Constitution,
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and even in the matter of appointment of
Governors. If you go through Articles
154 and 155, you will find that it is not
quite surprising that although the Governor
has an individuality, he need not always
perform servile role which is now being
performed by the present Governors whether
in Assam or in Haryana as we have seen.
There have been Governors who have
asserted but certain elements have been
built into the Constitution which make it
dependent on the union. That is the point
want to make. :

Similarly, Article 257, the right of Union
to give directive. It is one of the most
obnoxious Clauses that you can think of.
It is not a question of Andhra Pradesh or
South or East or West. It is a question
of how we unify. It is a question of our
national integration. It is a question of
carrying forward the democratic advance-
ment of the Indian people. That is why
Constitution has to be gone into again.
Even in Article 249 where by a Resolution
of the Council of States—it was not Rajya
~ Sabha then—Parliament could assume power
to legislate with respect to a matter in the
State List, Parliament gets an edge. Simi-
larly, there are any number of articles in
the Constitution which gives an impression

of Union dominance over the States and the
entire political system. This is exactly what
I want to submit. This will not be conducive,
That is not to say that you have to encour-
age fissiparous tendencies. We have to
fight fissiparous tendencies, and the first thing
you have to do to fight fissiparous tenden-
cies is to accept the political reality, the
need for change. It is a fundamental ques-
tion of disequilibrium.

Similarly in financial matters, the entire
instruments of currency; credit and mone-
tary policies, long term credit for deve-
lopment, instruments like Life Insurance,
General Insurance, development banking
are completely in the hands of the Union,
pot to speak of foreign aid and assistance.
In other words, all the levers of the
whole fiscal system are in the hands of the
Centre. The entire excise duty and customs
or even foreign exchange, what comes, is in
the hands of the Centre, It is like an
inverted pyramid with a massive con-
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centration at the top and paucity of re-
sources at the lower levels of States. This is
evident from the transfer of resources from
the Union to the States. It is a very telling

figure. 1 would, through you, inform the
House that in 1951-56 period, of the States’
own revenue receipts, 32 per cent constituted
transfer of revenue from the Centre, and in

1979 it has gone up to 59 per cent and I
am told that by 1982, according to a
preliminary study done, it has gone up to
65 per cent. This is what 1 am talking
about—*inverted pyramid’. It is because the
oumber of instruments that we have intro-
duced, whether it be the Planning Com-
mission or any other instrument, are non-

statutory in character. So, the States are
increasingly becoming dependent and depen-
dent on Central assistance. This was pointed
out  (Interruptions) That is how it is work-
ing. That is why, the Rajamannar Com-
mittee had, in their painstaking study, at
that point of time itself, demanded restruc-
turing of these relations. Together with
this, in a society where the most important
disquicting feature is disparities in income
levels, regional imbalances are allowed to
grow and then it creates a fundamental
imbalance in the entire national structure.

That has to be attended to. You have
instruments like ‘grants’ or ‘Plarn Assistance’.
Take articles 282 and 275. These are not
defined clearly. Unless you define ‘grants’
and ‘Plan assistance’ clearly and Constitu-
tionally or statutorily, you will increasingly
get into difficulties. The Planning Commis-
sion itself has no statutory authority, none
at all. Some people have demanded Cons-
titutional status for the Planning Commis-
sion. How does the Planning Commission
function and help the States ? Without
any statutory authority. It is performing
only a kind of advisory role. That is why
I say that these are issues of momentous
significance, issues of great significance, for
the future of our nation and for the
future of national integration and national
unity.

As 1 said, when you say that there is
no need for any change, I do not know
whether you accept the idea of the Consti-
tutionalists. 1 think you cannot get over
that. That was not the idea of the Indian
National Congress.
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PROF. N.G. RANGA : Nobody said
that,

SHRI K.P. UNNIKRISHNAN : Some
people said it. Probably, you did not listen.

(Interruptions)
I am opposing. I pity you, Mr.
Lakkappa.

SHRI K. LAKKAPPA (Tumkur) : You
are contradicting now.

SHRI K.A. UNNIKRISHNAN : Let us
not enter into any arguments. I do not
want to enter into any argument with you,
Mr. Lakkappa, of all persons.

So, Sir, our arguments were not for a
weak Centre. In this very House, in 1957,
I bhad moved a Private Member’s Resolution
and in replying to that Resolution, the
then (late) Minister, Shri H.R. Gokhale had
said that this Constitution had to be gone
into. Unless we have a meaningful federal
structure, our entire future is at stake. That
does not mean that we are demanding a weak
centre. There are elements which are try-
ing to create difficulties in the way of
functioning at the Centre certainly. On
the contrary, as has been pointed out by
my friend, Shri Chitta Basu, we want to
strengthen the concept of national unity.

st FAATS S (197 ) @ /AT
gumafa s, § g9 wearg &1 fady &3
% faq &1 garr g 1 faQw ¥ wiwg A&
FX gl g & @ @@ & gfagaq
gEAIg gz 4 g fem &, afew
fatiy & gafau s wr g fFag W&
fga @ A¢Y & | §9 FEOT 1 |7 § 98
AT 9T F AT §F q1@ 9T AR
agY fwar gvnr fe g axg ==t @gw &
F Y IO qFT ST QW H AP g, IAR!
goxa ¥ agiaw fag gt @, 9w
QWH YT AINTT FIT FYAY |
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HYAR AW FT AT, THAT FGEAT
F Ay E@w & fou wagw S A
qeg=q JraTgwaT g | gAR  gfaery
fratar fog asa gfag &1 ey A
Y IR ¥, Iq IFd TH 1T & 7T A @0
ut f guwl W aw & fau dar afewm
wrfgw, oF Yar amew Fifgy, a1 W 2w
FT HETAT FI, TFAT HI, HTIE Y,
AW @ 9% | qg THT WA g FHAT §,
g AW T FFET AIEFIT AT gy |
gafag 7w srog fa3ea g f& s
gfaara ¥ ot gragr fEwar w@r g, ag
aga & @19 a9% FT fear qar § ) ag
ara & oYy gafaw aqar T HTATw
gavwar g e st @ 21 @1+, (983
FATRE KT UTHHY AT T Zfeqor Ty
¥ 97 g4l & geg afaay & uw fafer
gg @y & = fafenr 5 uw ofwg @
A fEarqar 2 g oAatd € A9 qw
AT TEW HI QU 39 FOAGT1 & | §W
ofvey & wew w1 ¥T ITE@ 9T, 41
faeizareonr 4Y, 9 @ @aT & fau
fess@ sram g1 & awwar g fw
qg 7 THE AW *Y gFAl ¥ feg
feg & fag sfes & &) oy
w1 ggw agl g1 & gEwrd dam,
SiadT g few mer Stowr g Ay
Tigar g & A guwifar s @y
HEGHAT & UF ATRT FT W39 fawgr g,
fasr ST ag & i wsal & srfasre
1 g9 1fgq &R 39% A= ¥ a7 gag
gia F1fge’ | IR w9 ag ey f 3w &
TS Al 7 W 0T § w1 93 @ 2,
O TSY GFIR @ a%g F) 9maq §7
qT IAT ATE g, foraw ¥ & swwenz g
FY GEATEAT ¢ a1 Sgi4 &9 F1 O0g
AAHT FIHLAT FHGT €1 739 fovgy |
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wgi BaF AU &g g, AW
Fmerm &1 @t ¥ g fear 2,
g ¥ afgw F wsy @ @ qF
Fusa g ar qfkam & wsm EY
gy aifzaY & agrent § gywrfear sdtaq
%1 Tgrra faar 2

¥ &t efgwr & v weg & faF
ger "fxay grar ofveg &1 757 fFar aar
g, ITY FY UN wAra I3 &T U &
fo7 97 3@ "727 1 sgey fa=m #@0

Frfe?

1. a1 afegur & sy &7 9T Zre
21 &y Frferer 37 7

2. 41 F7F YT FfEaol Ay F A=
zFTa w1 feafg gar 21 ?

3. fafwsa & @ & 9@ F Q5
sur g9 oAt S °ogfaw
feeardt &Y &M F97 IA9 T
AMFT &F7g [IT FqT 7

4. U7 THQ AVFTEA YT T &
oFar 1 @avr gofega 217 &
gEIgAT 8§ !

gwiafa wgea, ¥ £1¢€ A€ arF A9
& | THT qgw T ¥§ qTE AT 1A Izl
Welw@argg 7 & gz a5 faa
AT 1 qUE A AIgAT §, qUA gfagrE
FY qIF HAI9FT & AT F1gar g | fagw
B &9a & qfe=dt ame, afasarg qar
¥+ q Ul 4 iaF @Eaar #1 7T Iz
W g\ 1970 9 afwadig & st &1
arfas eargaar G s &7 @EwaEEr )1
Wiw & F faq uw afafy &1 757 fFm
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war ar 1+ fed asem ¥ — FWo oo
TR, = Coudo #HEfergre aur =t
% WA | 7 § ag afvfa gwm=R
qranT & A19 & woge gd ) zw efafa &
g ¥ &1 faqiz §r &Y sgd usal #
@aaar 39 & fag ¢ gwa fza 1@
3% oF grT gz fzar mar & sl
dfasta &1 9130 256 Az 257 7 qfEda
fex s =afed 1 afear & At |
afamars_ & fad ramar e air $15 7Y
& | wadfig =) wwrEaEy qEE ofemi
0F AT HY qFAIgUE T W UST AT
F 77 anarer gaeE Y o | o FFwgIE
# 17 geg /=1 = woifafe @ &k
Iegia ol TFraqarn F1 wn & TRNET &
ISTAT 9T |

gferolt wsat & wew wfEa 8y @@
ofeeg e @1 |7 AT wEgd F af
ITH §® Yq@ AT §A@ IHIT §—

|. gget ata At ag & f& anfaw
ST FT TSI TeT a’F T g1 |

2. Tsgl &1 Afuw wmaar Y @
aife usa &1 fasE aw@sEIa
FO& g fwar st 9% |

3. &g fafwss anal & oreq wrg 7
40 sfaga wrr usT &1 2

4. U FY faura quredt F1 T HqwT
39 wrHEl 9T, S sl &)
g 7§ §, afew amadt g &
grasia fawal 9 useafa #1
aqafa fag faar sqa a@ «
sfasre grar Ifgd
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5. suwfas graql &1 A"
faran srar anfgd

IO ot E oY Fm AR UK
N zwg 1 feafa Gar gy awdY &
gare ITT &1 afegror &1 A& g, @A
afgwi<l & 7 &1 § 5% ww@ #:r
asrAfas gfagra 7 qgsY are anfsa &9
¥ gray S1gT NUT @

Fg 0§ FE 7 Tq  HTR(AAION,
gIEAA — TAH aIT H FE-H afeo
¥ sy gy avg &1 w w@ §, faaw
ferdt & a1y s &Y arg FE JROE
safs fe=dt gaidr ez wrar -

st TRTEATT IEHY : TCT W91 T,
ST AT & | §{ HI9TF ST WIWIF

z |

W T QU S AHTWE,
g g1 fgrdy a1y @3, Fex gro g@
arg g1 dX F1¢ wiFfas faufs & @um
ggraar @ feg ¥ anfe S fEer
qg &1 ISIFT &% 8 YIAT & 7 qFA!T
g ATE A g, 9 9T g@R F
TreagEs fawe & =rfge

F gt @ fAAgw &7 A AR
A qat S ggl 97 &7 F0 2, RO
39 fqagw ¢ f& &a aaq 9y 97 €, W4
gua o1 747 § fF & ) w9¥a g wAr
wifg? F4IfF g8 qg &1 A1 & HAMA-
q1g &1 4 FI &1 R FIWT GG F
FREAT g, NI WIWA _TAIH & GHEAT g
A GUI-GHT qT & W GHEGIU I&T
@AY & | 9g &Y iR § HIT qSra q g
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g1 8, &9 avg ¥ gegrE q¢ fawme &
% arg guarfaaY & zw faear

gafag & aga & MR Tl § @
yea17 &1 fadw sxar g ok R gEA @
Fog F@1 g & i a=y wiEgq w-ga
g, AsT-g Y §, UeT-wAT §, THE! OGN
g7 ¥ 79 a® ¥ yeara &1 faQw Fw@w
g1fgw |

AWl & d19 ¥ mwodr Fg #1
AHIT FIG T 73d7 § | 9IA1T |

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, I won't repeat the points already
mentioned by our friends here. I will be
very precise. Sir, very often the Centre-
State relation question is coming up.
Naturally if it is not solved at the appro-
priate time, in the proper manner, it will
advance and noboy can stop it. There is
already a big thrust in this direction. I am
very sorry to say that the Congress Party to-
day claims that they carry the mantle of the
pre-Independence Congress Party. While

in the British days, the Provinces were not
divided on linguistic basis, the Congress
Party was having provincial Committees on
linguistic basis. When there was only
Madras State, there was no Committee
called Madras Congress Committee, But there
was Andhra Congress Committee, Tamilnadu
Congress Commiittee, Orissa  Congress
Committee. As comrade Chitta Basu stated,
in the election manifesto of 1945 proclaimed
that after independence, India will be the
union of willing States. But, of course,
some holocaust took place. The country

got divided and the Indian bourgeois took
over the power. Naturally, when the Cons-
tituent Assembly was constituted, the concept
of the old Congress Party regarding the
linguistic States and more powers to the
States was voiced by the lone CPI Member,
comrade Somnath Lahiri. He stated that
the States should be given powers as it was
stated by the Congress Party before indepen-
dence. But then the bourgeois State came
into being, capitalist State came into being
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and they required a consolidated unified
market in India for the development of

bourgeies. In the Constitution *many powers
are pot given to the States as it was envis-
aged by the pre-Independence Congress
Party and gradually more erosions have
taken place. The Resolution is specific.
What is the result ? The result is if you
put a dam and do not allow water to flow,
then water will collect and the dam will
burst. Similarly, we saw with our own
eyes what had happened in Andhra ? Mr.
Potti Sriramulu died of hunger strike and
then only the unwilling Congress Party had
to concede a separate Andhra State and

after that many other linguistic State had
to come into being. But it has not weakened
the Centre. I ask whether by forming
Andhra Pradesh, the Centre has been
weakened ? After Orissa State came into
being, after Punjab State came into being,
after Haryana State came into being.
after Meghalaya came into being, have they
weakened the Cen!re © No. This very pro-
position is fantastically wrong.

Such a propositition cannot be accepted.
A strong State does not weaken the Centre,
Similarly we want a strong Centre also. But
what we are saying today will not weaken
the Centre. Sir, you are from Chandigarh, 1
am from Calcutta, he is from Madras, he is
from Bombay and he is from Patna. Kindly
think what is spent for the development of
Delhi and what is spent for the development
of Calcutta or any other matripolitan city, If
we speak of this thing we become chauvi-
nists. Am I a chauvinist if I say, Calcutta,
or Bombay or Madras require more funds ?
What has been spent in Delhi during the
Asiad and till now and what is being done
in rest of India 7 If we raise these things,
does it weaken the Centre ? That is what is
understood by them.

Sir, everything is to be done by the States.
Hospital is a State subject; health is a State
subject; irrigation is a State subject; water
supply is a State subject, Roads, P.W.D. is a
State subject, education is a State subject,
but money is with the Centre. Of the Rs.
20,000 crores which come to the Government
of India’s funds, only Rs. 5,000 is shared by
all the States of India together. Of course,
we are not only Bengalis ? but, how many
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of us are claiming more for Bengal ? But,
Sir, India is not Delhi. Punjab, Sind, Guja-
rat Maharatha, Dravid Utkal Banga. That
is India. India is not France, India is not
Belgium, India is not England. India is not
Germany. India is India-Punjab, Sind, Guja-
rat Maratha, Dravid Utkal Banga. So, it is
India. Unitary India without Federal system
will not strengthen the Centre. In south
India four or five Chief Ministers have made
this demand and for that heaven has fallen
on the Earth. But, Sir, naturally the demand
will grow gradually. The States must be given
more share.

Our Party has passed a resolution saying
at least 50% must go to the States. Other
parties are claiming 60 to 70% . At least our
Party has stated 509 of the income coming
to the Centre must go to the States. For this
reason only other States, not only West
Bengal, Tripura, Tamil Nadu or Karnataka,
other States also include Assam will also
get,

The great man was just now saying that
he is for more powers to the Centre and less
powers to the States. I would say if they had
been able to solve the problem of unemploy-
ment among the youths in Assam, this Assam
problem would have been put an end to.
Does he not demand more money for Assam.
Is it because he has won with 2.3% votes
and has come here as an MP. That is why
he is saying all tum tum for the the Congress
and the ruling Party and that we are in the
Opposition. He has come through the total
votes of 2 39%.

PROF N G. RANGA : At least some
people have voted. It was a Government for
which there was no vote at all.

SHRI NARAYAN CHOUBEY : Assam
Government has demanded more money as
royalty for their own oil.

And, Sir, I am not a friend of Shri Jag-
annath Mishra. What has Jagannath Mishra
done ?

SHRI CHITTA BASU : And he has to
pay the price.
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SHRI NARYAN CHOUBEY : What
he has not done to crub the working class, to
beat the Harijans, to plug the eyes at Bhagal-
pur, He plugged the eyes of so many in
Bhagalpur and tied Adivasis with the jeep
and dragged them hundred metres away and
beat them. For all these things he has not
been removed. The sooner he said that Bihar
is not getting its due share, and that Bihar
produces 40% of minerals in India

18.00 hrs

He said : ‘*“We should get our proper
share”’. Then they said he must go. Other
crimes could be tolerated. He was admired
for all those other things.

Every State is demanding more. So,
things are pushing ahead. The issue has to
be solved; and for that reason, I support the
Resolution. The Sarkaria Commission,
without any powers, and without any terms
of reference, 1 do not know what they will
do, and when These things must be made
clear,

Of course, we want a strong Centre.
India’s borders have to be safeguarded. We
want a strong Centre. For making the Centre
and the Indian Government strong, we must
strengthen our constituent States, But to
counterpose and say : ‘If we want a strong,
Centre we must have weak States’, or that
“If you strengthen the States, the Centre
will become weak’’, will be totally wrong.

With these words, I support the Resolu-
tion in toto, and 1 hope the Hon. Members

on the other side will support us.

st wegw AT wEAAT  (HHIT) -
TrEa ITTHT A1gT, 9T gAR qgh =T
FaT frores &1 @17 giat § a1 FS T
@ gaErfaed #%0 & | & 39 AT &
FgAr wrzar g fafa g9 (@egEE &1
gaifasa #1 2 fFgd @ W W §d
feaq & agaar g | % § €I F1
T & g | <1 fafaeT &1 7E)-
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gy, we afaga=y, A1e afea @
gezgas, wsal F @firw A AEd,
TTFI GHTST FAT GNIT | 9 qg 19T A7
aFar g f& R W F1 0F FACY ) wvTw
% A9 F JIST GW F . G | USET X
5 fAfrEr s WA 1 R 95 § &
gd1ge a7 wizw fofaeax @ar ) wsay &
1% fafqeer & eonigd @@ @i g9
FIAAT G111 59 A% 4 Go& &1 faam
Tz wror |« wfET ag 9w T g

T IegnA #Y gEfaws Fiaq
(A1%) 1 qTF § g2 2\ & qqmar Sngan
g fF srardY #Y q3A9gE B ¥q@ HW A
gy agt 4 afews Tk UsAr YA qgsa
v afe &1 gaw arfesr fEar a1 ) San
fr st us wiFdt7 @gew ¥ FEr f&
R A19 M 7 Farw ¥ &Y F Fg
fd sFard Faqrg § AR T a@ A
WITET 7 79 § 1A Io1E AR geq-
f® #9C 1 AFT A 1T J7Y a3 1 g
i @ faast A &7 ardEs
AAGT AT I FIT & TR F 3T 9997
ag a1a f&dt & feam & a7 @t 5 ag
15 geafea faam &1 &@ w@n
WETEH) TIET AT T & A97T ¥ | I9% fewm
g ot ag arg 7Y 91, gl T@ WA
fau aaq at g & fag 95
fergeara &1 Ay fas 38 asa qgrean
T Y 7 FF 41 fF oFT Fiw @ wy
qare g AT Aifgd Fidw # gEew
Fg1 Far  =rfgg | A T guwwR
¥ fF 77 fgrgeam@ & oF 7€ g o3
@8 HIAT §, AY I &A1, qGT
afgs-aEifas g=T a@ @ &1 IER
FIAG KT AG T HAY | FIT T & &7
AMATEY F1 JIEIAGE IF 91, THY FFRY
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IUHT FIH Ag 97| T FW HISTE
famd & qra & @@ g1 TAv

& gaar € a9 w1 GEar g fF g
Sy § Swig Y | I o feegEa &Y
wi=TEl & faw w17 fwar ) el At |F
FgraT 9T |

& w7 egrA G FEHT FT
qIE o FET AEAT § | FET FAH
AET A, AqE T G °Y, I HOAT GA
qerar, g4 faar ea fowew & feqiw
g fear it agt a7 @1, 9@ fegearT Y
qTOF SZIFEE HT9TE] & |19 FIAT 919
fawmar 1 are g fear 2Ty Avew Frw g
%7 3u5 @19 faar | a7 Fw T Q3 geF
¥ adl &R U@ ggrqI Hegeal, Ifeq
WATEIATT AZE & TAT ¢ 3% 937t
& |

agl 9% S FIRAT AT ACYE
YW qIegE § FO A«@adr @ 1 1953
§ wmifam &Y T v FTIHIT AT FTT F
feerafag #1 ageq €11 &ieEizagm |
SF FITHIT &1 370 & 989 §9 g% fau
g & ag e aifga 1 Fwg g AN
TEY oY sk A dfeq AgE Av aArg gé
e o | gg faua &1 St 97 1 -
zgad gar faq agr afax g1 @feq
daX & §v @1 7 g5 &ifaw #1 fF s9
faa #t g &3 faar oo, gsar fear
STQ | TqF A1 22 G<H qF T FHIRHIT
§ gregiem 99, ifdfesa gagead
qergs | ¥ fRamardr & @9 wEAr
agat § fr sww fesgeam &1 gwam
gar, v FEHIT & arfenl &1 gEEw
gal 1 1975 5 wigw fafaeex faxr wisdh
HX AE Fsgear 4 Ag faR & ww f@
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# giear ge go foa 1 f6e & atew &)
wrfore &Y % 7g g i 97 gE fw
wey F1RHIT I fergeam &1 s fsan
g 270 & aga, 39F! feX & Figw faar
AT HIX TF 8% & GF! YAgId &1 @cH
% fear se 1 g faar 97 Fw RaE
A7 | § GIWIR FAT Fgar g 7 ¥
geF d T PofroUHo AT AET A

4 qET 7 @ F1 AMAT FH A TE

FRITAIT A 2 a1 IS WA FFT H @ AT
AR F1E sag fedy atv wg FAfEw
JAE 7 Al A9 § F1E I AT gEAA
Tel g, M ar qg @y 2irg ¢ 9y ®fqw
qiEt &1 &i€ g9 & g §aT #/9Hl-
HYAT TEq 7 gH 999 fZgE § TR )
F 79gad 1 | fgrgwaia @ga @91 gesd
g, agd a! ar&d @, sfeq @ dqaa &
1 A1 TS 91 ¢ F THET WO €2 2
AT ATHT AIFST A1 EEA § g ATTAT |
AT ETH & FHGIT @A 4T IAEI
FUSIT FT &7 Fifeow o0 ar
fergeam 1 &ws1T g1 SO &0 S
Argsra 2 fait agf & 1 |y 2w
HALT FAFAT FZA) § | ISHITT § YoF
&1 4% wraer AgY 9gINr, gEAE @)
qg T |
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danger is there we must go into the basic
question and what I would like to emphasise

is that we should go into the fundamental
issues; the socio economic issues, administra-

) .,
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SHRI CHANDRAJIT YADAV (Azam-
garh) : I am of the firm opinion that after
33 years of our Constitution having come
into existence, it needs a very serious second
look. Not only amendments should be
brought as and when they require, but, really
speaking, we must give a serious look on
bow it has mentioned for mors than three
decades. Any country with a wise leadership
will do that. After independence, almost two
new generations have come and many prob-
lems are coming up today. Is it a matter of
serious national concern that right from the
Prime Minister to political leaders, they talk
that the country is getting disintegrated; there
is a danger of disintegration ? Fissiparous
tendencies and communal forces are growing.
The Prime Minister hereself said a few days
before that there are communal and regional
forces which are now the agents of the des-
truction and distintegration of the country
On many occassions, in some major speeches,
she has warned the country that this kind of
dangers are there. Why ? Should we not
seriously, look at this ? Why is this situution
being created even after 33 years of our in-
dependence in spite of our having a very

strong nation ?

Instead of progressive secular patriotic
forces getting strengthened in this country,
now this kind of danger is growing. If that

tive problems, political considerations, all

these things need to be seriously reviewed. In

this context I would say today in my opi-
nion it is not Centre-State relationship
or Statc and local bodies relationship, or the

State and district administration relationship,

what about the district and other relation

ship. It is not that resources, financial resour-
ces should go from Delhi to Lucknow; to

Calcutta, or to Madras or to Trivandrum,

which may not just track down below. Re-

sources should reach the people, the rural

people and our official distribution machinery
should be re-structured, the pational resource:
should be properly distributed, the division
of power and things which generally reach

the rural areas late, a]l these things should

be considered. From gram panchayais to.
the national level the resources should be
divided. TIhat is what Pandit Jawaharlal

Nehru used to say. We should all see that

the village panchayats work effectively and

the municipal bodies also should function

effectively. I must admit that there are no

resources available at that level. I will say

that today if the people like Shri Jyoti Basu,
the Chief Minister of West Berngal, raise this

question, or Dr. Farooq Abdullah will raise

this question, they are not really raising the

banner of revolt against the Centre but they

are as the head of the Government in their

own respective States with their popular sup-

port, with the people’s aspirations and rights

in their mind, and the necessity of the seat

which the people have given them, with

power authority to deliver them; that is their

demand and that is the question being raised

and it must be looked into in the national

context,

Therefore, 1 will say that really speaking,
| was just going through a speech of Pandit
Jawaharlal Nehru which Shri Chitta Basu
had shown me. which was made in 1951,
when the First Amendment to Articles 15
and 16 was made. He used the word ‘auto-
nomous’ States, Now, if somebody talks
about autonomy, whether it is the DMK, or
the CPM or the National Conference, or any
other political Party in power in any State,
they immediately are accused of it as if they
are doing something which may weaken
national integration, This approach, 1 would
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" say, is the least authoritarian approach, I am
mentioning this in particular about the
authoritarian approach. It is not done in-
keeping with a country like ours, a country
of big size. The Prime Mihister herself says
that we must remember that we arc a country
of multi-racial and many ethnic regions and
little linguistic parties. Therefore, these are
the problems. Why should we have small
States like Manipur, Tripura, Meghalaya ?
Because we thought that they represent their
own requirements, their own culture and
way of life, and they need their separate
State and they can run their own affairs bet-
ter and they will feel happier in the frame-
work of the national context. Therefore, I
will say that the Government did a wise
thing by appointing the Sarkaria Commission,
though late. And I think that there should
be a proper national debate on it and the
Government should not contend with the
appointment of the Sarkaria Commission,
but the Commission should be given full
opportunity, all major political Parties must
be consulted. they should be taken into con-

fidence, they should be involved so that we .

can re-structure our country. not only res-

tructure our administration, and re-structure
our States to develop our things, our culture,
of course in the national context. Noboiy
should accuse that India is a weak country.

Sir, you were a General. You know how
team woi k from a soldier to the topman is
important in winning a battle., Likewise, a
body cannot be healthy if the legs and arms
are weak. For a healthy body, all limbs
should be strong and healthy.

With these words, I hope the Govern-
ment will take this in view and will not take
as if they are fulfilling their formal duty, but
in a true sense, will do proper restrusturing
and create a proper relationship between the
Centre and the States.

With these words, | support the Resolu-
tion moved by Shri Amal Datta.

sft gl TrAa (HewrsT) o gwafa
g3y, 9Eqrd #3012 fd — IT F 7UA-
Mfg g ¥ fafwea wrardr ok ardrw
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g0l & qax wyaAifas afsal & e
AT A & FTIOT F77 A wsal & A9
fa<ita qar st/ qeaeai F fawg & @@-
Frerzor grar srfear |

g d ag A8 A fE g
XTI 48 FEHFT FIT T4 *1 Fifar
FXIE 2 fF 35 71 Y FAE & araqa
gara 2a fafus w#w17 & 959 u'w qaw
#1 qe w9 &1 feafg @ & & ar
gaTdr € WY A 1% 2 fF gmaw &
TG FT GFEAT 7 FI G5 |

ghwd 3z 2 fF 93 gmra s
AT ZA1 91 a1 39 797 qZd AL A
@7z § FzwY Ara7 7 fF5 fggeaam
Fursfew 799 % w0 ¥ 9@ 79 3@
aFqr | 7@ AT 7w [T gan
q9 917 98 "gq9 ®%a 9 & fargeam
uF TEN @ TANr AR qr7 o7 fafu=
THTT F HTRTAT g1 @ 2 a1 A7 agd
ST ATAT A94 7 7 qg Fo991 F3F 93
z f& Wi oF geaifas goF & w9 4,
gq-fazger =ifeq & &7 & 78F @ 3w |
§ guwar g f& 1 qar 9193 2 38
fazrma @ fast fergeam@ &1 sodt #eax
w1 o7 faq afaaal & sro g ag
yFAfas @€ I FI HIAT §, I
auwd &1 &ifaa q8 FT @

HIT AT TS19 § 1A g6 T3,
gfaet & g2 & A faas w@r 2 afs
garr gy fea-wfa-fer woga @ @

&1 g9 o A9gd usAifaF afsa & &0

§ IUTFL AW &, 9g A9 AT F §F
ara &1 gAT0 g fF faa gfaara &1 gar
afggra fawtqet & T a1 Jg 949
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qT9 § FAMET 97 HIX BHIIT NATEA,
g% oY, gfagra qoF s ¥ qur g

afe ®& 1€ argdy zara IEA FT
Fguw fFuz F37 & 91 IFF1 9F & fAU
Wt garR Hfawg # fafes gwT &
AT & |

¥ faxi 7 ag fasma 71 2, faare-
¥ gl 79 au7 Fqifama 1 a2
I gArR sifaEa & Wizgl 7 uF BAA
a1 gar fagr & fo gIFT a1 g9 qAWF H
FreTaTes T R F7g § USAT F graeel
F qafaareor &1 @ FZHT A€ I
#1 fRrargs &3 1

Sq gUIdl q1gdt qIFuig  gISTAT 1
faafzor &1 @1 & 99 dwg w1z
FH1TA UG F AT FT T W@IE
fag w7 7 foiisez #7001, fFg aw @
fasita garaqt #1 fqaw g1, 9% ar
T 9T W AT | ZEF HATET FIET
wHgE H F19 F@ F faq gy
FHITA F1 g3 7 fqysq fEar g ) &
guwdl g f& @ ardt sl & araag 58
€ MY oY a1 w qAIA A Ad @
sidl f& g@I usal #1 qEw am
TEY gAaT IR |

W FET AT, A wE) AW
qYIT g ST USAl Fv qifga gt #7
frgraat &1 ga=r agd 2 @1 usHifas
#1011 F 4re-ary zq faeew qv wd3w
T, Aq9 gfaarq g7 gF7 gFT  FI47,
YT ATT G AFT IHFS HIAT & |

Th aar g fF gar A & giu

ag a9 gafad agi sy ot & fF oag
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faemT &1 g&ar AT AR & AT gAT
g & o7 @ifagt g amEy &,
IAFT T FTAT FAT8T § afed AT q
qIT 39 a1 &1 FEAT ATgT & [6 IT%!
usAfas a9 fge giv ueAfas @)
F1 19 f95 | 79 gFIT &Y qra@l HT AR

17 Fga1 =T T& 2

wr fam o e & s oA E
IEAT H A1 F 1 AfFT g9 arqe &t
afz g 9z wga & fF ag T g_a W
&1 3, qfracsr 1) qifaw #3 9 sgH)
g1 F7 | g19 wfeaew 9T e F@ IO
AT, JAFT FAFIT FIA FT Hrfeqw H37
a1 & qu%Ar g fF a9 a7 g FHAR
g Sra | Aty w17 wfeaew ) FAAIT
FE H1T HIF FITHKT FAAIT FT @ 2 |

gl 92 sl F g § s oma
ged & gEara &1 fava 3@ gu swA
T AT FWET g |

st gfedm agiae (WG ) : HTAAR
gaigfa ST, mAAg gEeq o swe T A
9T gary fagrr #3@ & foquv @Ew A
weqga far ¢, ag agd & Agcaqu g | 98
sa ant & fag oY famwonig g, o g@FT
fatia &7 @ e | # THFT 9HAT FIq F
foo &=T gam g

X USAT § 48 W /G AT
@1 ¢ f& saw afase afuw fgg oiF
|@HAIT § w1 9t z@ gHy gdr ¥ g,
3§ 91t & A wsAy ¥ S gEx g
g grasar g f& ¥ wogdr & gw @
T FT T FTF &, § AwdT F Qg w3
WY g a%a §, FiF T sy § fr g
T Ot waqar feam@y, @@ sAFr gw
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g | FfFT agt & N fAad awt w
&I 8, 987 ¥ 39 THIX & {0 ST-
mT e @ 2 fF g sfawe w9 2
g &g @ o ggrgar 9% fRad
w1fgu, ag agrar sawr adf faeet g
g%t faaar afasr aifgy, ag sfas
3% Ag) famar @ O qEm™m  A1aTw-
aray & qfg & 7Y 91 @ & | SFar M
Yfrare? srasgswaren &1 gfa 7@ T ar
w® 2 | wafag ag wiv wsa @ Fav
ATl W R | TF AW F 9T HAMAH
gy W  fe 97 F vy g ¥
N =81 & JIET FE I g, AT Ivg
a@feq @t &< faar mar &1 IEF w0
few 7o, &fsa st srw feg w1g, 3
gt ATA E1F ¥ HRX IAF GAT &
T AW FT GGG TEN 191 91 | 4gh aF
wqfafgafadl #1 fog awg & sy @
W ST 2, S W &9 FIGAE Fw
g ¥ FA-5f TSy FETA FT AT
FWHA G| S FITHFA wgaAEAT gH
dEq ¢, 999 uar Fval g f& usy gl
WIET 57qEqT | FF LT & AU
qifa®re § sarar W@ Al w@dr g |
3¢ fedr Wt gwg W f&war st qFar g
gafae 37 sy g@EId g gg ®iT
T 5 ok afas wfasr kg w@-
¥ gfee v oaraifaa a@ g

AR AW & WA SYTT HAY, oaATE
|1 AgE, A1 I F AT AqT ¥, q AT-
X qg gl X d— FAKAT ¥ FAT
W A w SgE favaar g gl
A orgafad)’ | AR AT & I=T gAIw
© At § smadrdl sgfeat @ga @,
T AT 9 6 qury usal & N7 Ag
wgge FW@ @ fF A% qw @
sqagre AT § AT I9wr afawre Ifea
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T8l faear 3, @ ag guiagy feafa qar
grft, snfe 3w &1 owar & fqo @@ qa7
F IFq) 2 | ufaq ag =i f& el
w Ffaxs afawiz feo «rg, ~qmafag
frart & &

wfan awg, ¥ gz g1 Tgr g fe
gt & qrF agq & &% fawg afywre
8 | gT ara & faq SaF) &7 q@H
FaX a7 AT ggar @, ;g wnfan €
IIT & AT IFT F WY AT &K 1T F —
gx 71Q Tral 9T sy g a7 ¥ FE W
fasiz 8 nq & ar anfare gr g & 1 &Y
FY sgaeqr 7% GIEHTT & 919 2 g1 faan
W gOi<E uqEls @, g% suaewy &
# qrg ¢ gafag usy g axg ¥ FA1g
gt & 9% oy qaraTl & wraer o
fadz gt g 8 1 wafau g98 . falg
gfywt &, saFr @ agrar s @k
wifgars § g9 var qftagas fear sno
arfe wsaY &Y ofag srd @ 9% &k
&1 1T & 1 AISET qUTEh @i & @
#1 2, 2% gA1F 3 & fau dfagm=
¥ wraua fEwar sno

THY GWIT & TG qAAG gAY Y @
g w3471 g & 3 wifayrg & @r wia-
"9 &I, Al AT FIFIX TH IAE @
F@ieq &1 I §, 39 aR ¥ ifa"rr F)
qESIT JIQAT | AIATE, AT 3 T A
SraTd & AT gAIA WY g2 sqrey S |

W grarrwy  (feed}) @ oA
q1gd €& &1 sqrar Ffearud far s
w1 aaqr g, & 9g« W &§ A1 Fg g
F— 91 §¢9 TARAC ® IHEA gl 6
9g WYX F1E gl & fAaw T o,
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F fFa wsal & qUF &1 gy JHT grar
ot, ag guFr gy fasdr € &F @
AT ot €, g afeq FaEgT AW AgE
¥ fags @ o, IAT &< H FI9 &@r |
safad & wgar sgar g - AI-sql &€
w1 SqTeT area fasrht, gara waer g
AT | ST AT gHHT AqErF A TG
AW I | AFIHAT Y A FHF AT —
fredsd = €z 78 @ ifgd, v
ezzg g1 wifgd, fegvw= @ag @it
T1fgd | o gfvedg T & srram ag wE
qe %1 3 el & &
wiegaraa Al faa s Tfgd |

& gy 37 AT grdr & FgAr
qRAl § — dORT AEFA 370 B
faraa & m%, gusy foogas # fama
o TE—34) ? gafad e ga o gl
T gF T H19 ¥F IE § AAQ &, ¥$2
¥ fau sarer afeqgrag Iga § ar A9
srEtea 370 1 28 afsy o) gw f
o feaga 1 @9 %@ &, fev feq
Fq7 TATAT BXAT & | gHA g4 framat &
gy siediegaa § wan § fF erad &
FAFIX § S5 AT ag4 &1 AYH7 faa,
gaR fod t gar gy § WA I
TET 2 | AT ) 59 @ F A9 FQ@ @
TIH AT FGI G § — AR N T
qgi & SHT T FT aerd HAT =/IfED,
qgi & 1T agq d9-912 § 1 gHTR AN
%! Fga & fF gw grar fay ag #37,
g W, A9 Fgd & fF g7 gOawE g,
siag ¥ a1 feg & safed qasr wgr 93
ATET | |6 A &TR-ATE a@  F4Y AG)
FW & 7 AW W 37 IE B 9 BIYHFT
Aga® w@w J arfaa &

¥ow @@ Jmar g — foed g
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AT3T & ITHT Fa g € | To TATGAA
TgE R Fgg Aoy qeg ¥ 1 99 v W
IR fegqr @ qt faen, &z 9T tgar &
T8t faady | sfea st & T werEw
¥ § ? g S o AT qar § a1 Awgww
FOTH FTATH adr § 1 q9 gral & av
T afad, a7 N ofeas eirg T § o
ASYe® FTEF FT AW AFT & E |
TR ST &9TE AR g S & f
Ft gqr A agy  foar @ar | 9% w7
gaart & fqy ad §, ag 20 @Ew
TATH &) gt qArgA) F Ferar srgdl §,
fFT o9 saT g W E 1 A9 AW
gt axfaers § 1| doTe WA@Y gea @,
gfaarm # ag)y gra &, #1€ saF T«
qg} daT @ | gufad awd § fF gw a=x
F AFAT q9717 X IGA W7 §F AIQ
7L | gafay & =wwmar g 5 @ @
ferqmze & 3g=1 agt w@AT =ifgd |

THE MINISTER OF HOME AFFAIRS
(SHRI P.C SETHI) : Sir, the present Reso-
lution on the the Centre-State relationship
which was moved by Shri Amal Datta, has
evoked considerable interest among the

Members of the House and that is why, from
time to time the time of the House has been

extended to discuss this. It was moved many
months ago in the House. Today we are
discussing it again after a considerable
time.

Shri Datta has advocated need for comp-
lete re-appraisal of the Centre-State relation-
ship. In his view the various Constitutional
provisions hampered the functioning of the
States and their economic development. He
has even gone to the extent of suggesting the
deletion of a number of Articles in the Cons-
titution like Articles 356 and 357 relating to
the imposition of the President Rule, In his
view the Central Government should confine
itself to matters relating to Defence,

Foreign Relations, Banking, Currency
and Communie¢ations. All residuary matters
should rest with the States. Even the powers
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of the Supreme Court should be limited
and it should entertain only cases
having  constitutional implications and
cases involving interpretation or application
of Central Acts. The extreme position advo-
cated by Shri Dated would virtually mean
abdication of the Central Government from
its responsibility to ensure balanced develop-
ment in the country. That has not been
shared by a number of Members who have
. spoken on the Resolution.

In this connection I would like to point
out that as far as the Centre-State relation-

ship is concerned, the founding fathers of the
Constitution had taken note of the various
differences and the cultural differences bei-
ween the People in the States.

They have evolved a Constitution which
is not rigid, which can be changed and
which has been changed from time to time.
Therefore, within the constitutional frame-
work there is an amicable settlement between
States and the Centre,

As far as the financial devolution of
powers are concerned, the State Government
are given finance in terms of Finance Com-
mission which are appointed every five
years and these Finance Commissions do a
lot of exercise, got to States, find their needs
and recommend as to how much money
is to devolve to the Centre and how much
money should go to the States. Besides this
apart from financial devolution which the
Finance Commission recommends, the finan-

ce to the State also accrue whenever there is
natural calamity. For example, if there
is a drought, if there is flood, the Centre
comes to the assistance. Then there are
various projects in the States which are
Centrally sponsored and there the Centre has
to finance them and development takes place
in the State. Therefore, the financial powers
between the State and the Centres are very
well defined. But still if there is any need
to go into this, would have to be gone into.
Keeping in view the demand of the various
States and the various persons that the
Centre State relations should be re-defined.
Sarkaria Commission has been appointed.
Although the Hon. Members have welcomed
the appointment of the Sarkaria Commission,
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but have said that the Sarkaria Commission
has no authority. I would like to say that
Sarkaria Commission is a high powered
Commission and the Terms of Reference
have been finalised. I would like to report
the terms of the Commission :

“*The Commission will examine and
review the working of the existing
arrangements between the Union
and States in regard to powers,
functions and responsilities in all
spheres and recommend such
changes or other measures as may
be appropriat "

In examining a reviewing the working
of the existing arrangements between the
Union and States and making recommenda-
tions as to the changes and measures needed,
the Commission will keep in view the social
and economic developments that have taken
place over the years and have due regard to
scheme and framework of the Constitution
which the founding fathers have so sedu-
lously designed to protect the independence
and ensure the unity and integrity ol the
country which 1s of paramount importance
for promoting the Welfare of the people.

The Headquarters of the Commission
will be at New Delhi.

The Commission will devise its own pro-
cedures for the discharge of its functions,
and the Commission may, if it deems it
necessary so to do, have investigation or
examination of such matters as it may deem
fit to be made in such manper and by such
persons it may consider appropriate. The
Ministeries and Departments of the Govern-
ment of India shall furnish such information
and documents and provide assistance as
may be required by the Commission from
time to time.

The Government of India trust that the
State Governments and the Union Territory
administrations and others concerped will
extent their fullest cooperation and assistance
to the Commission.

The Commission will submit its report
on or before 30th June, 1984,
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The terms of the Commission have been

well-defined. Originally, it was said that
within the framework of the Consti-
tution the Commission will submit its

report but now keeping in view the persis-
tent demand by various quarters it has been
also agreed to that the amendment of the
Constitution is also a constitutional
process and therefore, if there is any sug-
gestion or demand for an amendment of
the Constitution, certainly, the Sarkaria
Commission will be able to hear those
view points and recommend such necessary
measures which are needed for the amend-
ment of the Constitution. The time limit is
there: the terms of the Commission are
there and even the amendment of the
Constitution is there.

Now, the Commission has also issued
public notice and they have also written to
the Chief Ministers of all the States. They
would be certainly willing to discuss these
points not only with the State Chief
Ministers but also with the various persons
of the political parties and their heads if
they want to discuss these points or submit
their memorandam to them. In fact, each
and everyone is free to submit memoran-
dum to them. In fact, each and everyone
is free to submit memorandum to them.

As far as the dissolution of
Governments is concerned, it is not as if
the Central Government dissolves a State
Government and the Assembly just like a
Municipal Committee is dissolved by the
State Government. Unless there is a consti-
tutional breakdown, this is not being done
In the last couple of years, the Hon.
Members might have seen that we have not

the State

only become accustomed  but we
cherish that the Centre State relationship
should remain and therefore, in spite of
the fear expressed by the West Bengal

Government and before the recent elections
by the Tripura Government, we are seeing
that these State Governments are continuing
and will continue to stay in power as long
as the people of those States want. The
Centre does not want to topple the State
Governments.

AN HON. MEMBER
Pondicherry ?

What about
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SHRI P. C. SETHI
they lost the confidence

In Pondichzarry

Therefore, 1 would plead that the
Centre-State relations are well-defined.
Moreover the Sarkaria Commission IS
there. In view of this, I would request

the Hon. Member, Shri Amal Datta, to

withdraw his resolution.

SHRI SATYASADHAN CHAKRA-
BORTY : (Calcutta South) : On a point of
clarification.

They have appointed the Sarkaria Com-
mission and they have felt the need for re-
examination of the Centre-State relations.
Will the Hon. Minister kindly tell me which

are the directions where he fees that there
should be re-examination ?

SHRI P.C. SETHI : Sky is the limit
as far as the Sarkaria Commission is con-
cerned.

SHRI AMAL DATTA (Diamond
Harbour) : Mr. Chairman, Sir, a lot of
things have been said on the resolution.
1 think, as I have got a very limited
time at my disposal, only 10 minutes

or so, naturally I will not be able to reply
to all the points which have been raised by
the Hon Mrmbers from the other side
But I can only say one thing that whatever

has come out from the Hon. Members sitting
on the ruling Benches, one thing is very clear
to me that none of them have applied his

mind to the Centre-State relationship, What-
ever they have said, have said mechanically.

They have even gone to the extent of saying

that it is a fallacy to even talk about restruc-

turing of the Constitution and restructur-

ing of the Centre-State relations.

Even the respect member like Prof.
Ranga said that the States will play ducks
and drakes "if more money is given to
them, that Centre should assert itself, that
it is parochial and unpatriotic to ask for
powers for States. States should be pre-
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pared {0 accept much more interventioo
from the Centre.

These are the five points. | have taken
them down from the speech of Prof. Ranga.

Prof. Ranga is on record in the Consti-
tuent Assembly. Prof. Ranga also spoke on
the federal structure of the Constitution.
Prof. Ranga said at that time. [ am quoting
Ranga's speeeh delivered in the Constitu-
tuent Assembly on 9th November 1948.

“Do we want centralisation of
administration or decentralisation ?
Mahatma Gandhi has pleaded over
a period of 30 years for decentra-
lisation, We, Congressmen, aro
committed to decentralisation.”

Then again, continuing Prof. Ranga
says :

““]l am not in favour of the so
called slogan of a strong Centre.”

SHRI K. P. UNNIKRISHNAN : He
said that when he was in the Congress, not
in Congress-I :

““The Centre is bound to be strong,
is bound to grow more and wmore
strong also on the lines
of modern industrial development
and economic canditions. There-
fore, it is superfluous, indeed dan-
gerous to proceed with this initial
effort to make the Centre specially
strong. In the Objectives Resolu-
tion that we passed in the begin-
ning we wanted provinces to have
the residual powers, but within a
short period of two years, public
opinion rather has been interpreted
by those drafters to have swung to
the other extreme, to complete cen-
tralisation at the Centre and streng-
thening the Centre over-much.”

This is the speeeh of Prof. Ranga in
1948. But it has now been controvered by
Prof. Ranga of 1983.
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PR OF. N.G. RANGA : What is it that
I have said now ? What you have quoted is
wrong. I have not spoken on this resolu-
tion

SHRI AMAL DATTA What did
Congress party say cven before they came
to the stage of Constituent Assembly ? In
the Quit India Resolution which was passed
in Bombay, on August 7th and 8th, 1 quote
from the Resolution : —

“The Provisional Government will
evolve a8 scheme for a Constituent
Assembly which will prepare a
constitution for the Government of
India acceptable to all sections of
according to the Constitution
according to the Congress view
should be a federal one, with the
largest measure of autonomy for
the federating units, and with the
residuary powers vesting in thesc
units."”

This was Congress Party in 1942 at the
time of Quit India Resolution.

PROF. N.G. RANGA : My dear friend,
within 40 years we have learnt our lesson.

SHRI SAMAR MUKHERIJEE : The
culminating point is dictatorship; process

SHR1 AMAL DATTA : You have uot
learnt any lesson. You have tasted power.

I quote from the Election Manifesto of
1945

“*The Congress have cpvisaged a
free democratic State with the
fundamental rights and liberties of
all its citizens in the Constitution.
This Constitution, in its view,
should be a federal one with auto-
nomy for its constituent units
and its legislative organs elected
on universal adult franchise.”
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Again and again, you are talking
of autonomy, you are talking of decentra-
lisation.

You were talking of residuary powers
being vested in the States before indepen-
dence; even at the time of Constitutent
Assembly you were talking about that. But
once you tasted power, once you found you
could have your grip over the whole of
money resources of Indian people, you said
“it is sacrilegious, it is heresy. to talk about
decentralising’” because then your grip over
the resources of India will go. And that
is exactly what we want. We do not want

a weak Centre. I have made it clear
in my speech—that part, Mr. Sethi has
omitted - that we do not want a

weak Cenire to be weakened in any way,
But that does not mean that the States are
to be left weak as they are today, unable to
discharge  their Constitutional obliga-
tions.

SHRI1 P. C. SETHI : The Prime Minis-
ter has been saying that we want a strong
Centre and strong Siates.

SHR] AMAL DATTA : That is exactly
what we are demanding. But you are only
talking, you are paying only lip service to this
particular principle, and you are showing by

your conduct that you do not believe in
it,

Some Hon. Members from the ruling
Party-l  think—it was Shri  Chinta-

mani Panigrani and some other Hon. Mem-
bers also— have said that, if the money is
being transferred to the States, it is not
enough that the Finance Commission
should transfer the money to the
States or determine the principles of such
transfer, but it should also have a Cell
to monitor how the States are going (o
spen that money otherwise, the money
given may not be spent for the purposes
for which it is given. Is the Finance Com-
mission the only authority which is transfer-
ring money to States ? That is the Constitu-
tional mechanizam envisaged in the Consti-
tution. But is there no other authority
today ? Is there not the Planning Commis-
sion which looks after the transfer of money
for development purposes? In fact, most of
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the money which is being transferred from
the Centre to the States is not through
the mechanizm of the Finance Commission
but through the mechanizm of the Planning
Commission which is an extra-Constitutional
body, which has no reference in the Consti-
tution whatsoever, nor in any legislation but
which has been set up only by a Resolution
of the executive. Every time we have come
across Minister’s replies saying that the
Planning Commission has not approved.
I have with me a letter from the Railway
Minister saying that the Railways have
apporved a particular line but the Planning
Commission has not approved. Who is the
Plarning Commission ? It is a political body
because the Resolution does not even lay

down any qualifications for the Members of
the Planning Commission. Anybody can-
be made a Member of the Planning Com-
mission, and that body can be made to say
anything which the executive wants it to
say That is how the resources of the Cen-
tral Government are either being kept under
their complete control or being transferred
to those States they want to faveur. We
want to putl a stop to that, to this arbitrary
way of transferring resources which is not
only creating disparity and regional im-
balances but also dampening or hindering
the economic growth of the country asa
whole. Wc want to restructure. The Sarka-
ria Commission, the Hon. Minister has said,
has now been given complete freedom to
even recommend Constitutional amendments.
We welcome that, but we have great doubts
whether the Sarkaria Commission can act
as an independent bodv as it would have
been able to act had the suggestion which

my friend, Mr. Chitta Basu, made been
accepted and had it been a Commission
appointed by the Parliament itself. Not

Justice,

you must remember, is not only to be done
but must also be seemed to be done. A body
which 1s under the complete authority and
control of the executive can never seem to
do justice. And this is a very fundamental
point. If Constitutional restructuring is
being envisaged after 33 years of
working of the Constitution, it should be
done by a body whose impartiality will be
above any suspicion.

being so, it will always be suspect.

Therefore, Sir, I think that this particular
Commission—Sarkaria Commission —is not

.
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going to solve the problem. It is only going
to be some kind of ame liorative or apalliative
so that the people who are shouting like that
here and out side can be told as to what is
it to shout for you to-day when we have
already got the Sarkaria Commission. We
may have taken six months to finalise the
terms of reference of this Commission
and we will take another six months to find
out accommodation for it and ultimately,
it will come out with the recommenda-
tions-for a suitable lcgislative change. We
will have to wait for many, many Lok Sabhas
to come out with the recommendations. And
then these will have to wait for a further
election and a further Lok Sabha for being
re-constituted.

Sir, we want a solution to-day. We do
want (o wait for the solution for the deca-
des as much as the ruling party will
like us to wait. We want Parliament
here and now, to-day 1o pass a Resolution
asking the Government to constitute a
Commission under the Parhament which
will go into the restructuring, which is
needed, of the Constitution for the smooth
and harmonious, ¢conomic, cultural, politi-
cal and social growth of this country. This
is something which I shall ask of the Home
Minister who is listening to me to consider.
(Interruptions) This of course shows the
attitude of the Goverament., This shows
the attitude of the government towards the
Oppoistion and the people of the country
at large. Having got the power, they are
not going to listen to anybody. They will
tell the people to wait till the Commis-
sions’ Report comes  out, (Interruptions)

SHRI P, C. SETHI : Even though my
friend was sitting by my side, I was listen-
ing to the Hon. Member also.

SHRI AMAL DATTA : Sir, I have
many other things to quote. But, I shall
end with one thing. It is not only the Oppo-
sition Parties but even the States ruled by
the non-Congress Governments want re-
structuring of the Constitution. Even in a
memorandum  submitted to the Sixth
Finance Commission the Madhya Pradesh
Government has said this. The State like
Madhya Pradesh feels that it has been neg-
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lected and frustrated and it has
given the reasons. Perhaps the whole history
of the last thirty years development plan-
ning could be written centering round on
the Centre. Everything is lost in the distance.
So, the development has been centered in
and around Delhi. The States which are
near Dclhi have benefited while the States
which are far away from the Centre of
power have been neglected. That has frus-
trated and alienated them.

So, Sir, I beseach you to devise some
way for re-constructuring our Constitution
in such a way that this allcnation does not
go any further. You have already seen the
examples of that. I think you should take
the warning and should do something
quickly and not try to hoodwink the people
about the Commission which is not going
to come out with its rzcommendations,
Even if it does, you are not going to imple-
ment theni. You take things seriously now.
Otherwise, it would be too late.

SHRI SATYASADHAN CHAKRA-
BORTY : They won’'t be here,

MR. DEPUTY SPEAKER : Please sit
down_ There is no time.

Shri Satyendra Narayan Sinha. He is
not here. He. has already moved his amend-
ment. I shall put it to the vote of the
House

Amendment was put and negatived.

MR. DEPUTY SPEAKER : Mr. Amal
Datta, are you withdrawing your Resolu-
tion ?

SHRI AMAL DATTA : Let it be put to
the vote.

MR. DEPUTY SPEAKER : The ques-
tion is :

“This House is of the opinion that
the emerging patteren of different
linguistic and ethnic groups as dis-
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tinctive political entities in the
body politic of our country neces-
sitates the restructuring of financial
and other relations between the
Centre and the States and, there-
fore, resolves thal the relevant pro-
visions of the Constitution be
amended suitably.”

The Resolution was negatived.

18.55 hrs.

RESOLUTION RE : INDUSTRIAL
SICKNESS

MR. DEPUTY SPEAKER : Now, the
House will take up the next Resolution.
Mr. E. Balanandan may move his Resolu-
tion,

SHRI E. BALANANDAN (Mukunda-
puram) : Sir, I beg to move :

“This House expresses its deep
concern over the increasing inci-
dence of industrial sickness and
consequent  developing  crisis  in
industry which is resulting in lay-
offs, lock-outs and closures
affecting millions of workers and
employees and resolves that the
Government to take urgent and
appropriate steps to remedy the
situation.”

Sir, this Resolution deals with an important
subject and a very serious subject which
needs very serious consideration. 1 hope
while considering this Resolution we will not
be divided on political lines. This Resolu-
tion deals with a subject which is haunting
the nation with scrious consequences for

several lakhs of people. Therefore, I hope
the ruling benches will support my
Resolution.

Sir, while going into the details of the
subject now pointed out in this Resolution
year after year if we Jlook into the statis-

378 crores in 1979 and by 1980 it
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tics one finds increasing incidents of indus-
trial sicknees. In 1976 the number of sick
units in the large-scale sector was 241 with
locked-up bank credit to the tune of
Rs 60876 crores. Its number rose to
became
409 and the locked up bank furds to the

tunc of Rs. 1324.7 crores’. The number
of sick wunits in the medium and
small scale  units  was also increasing

continuously., Tn medium sector the num-
ber of sick units was reported to be - 1758
and in sma!l sector the number was 23,255
and the rotal bank credit locked up was
reported to be Rs. 2067.62 crores for both
the small and medium sector. This process
went on and the Government of India
appointed a committee and they have given
some guidelines to check and arrest this
process.

MR. DEPUTY SPEAKER : The Hon.
Memiber may continue with his speech next
time. Now, the House will take up legisla-
tive Busincss, namely, clause by clause
consideration of the Dangerous Machines
{Repulation) Bill,

18.51 hrs,

DANGERGUS "MACHINES (REGULA-

TION) BILL — Conrd.

MR. DEPUTY SPEAKER : There are -
no amendments to Clause 2. The ques-

tion is .
“That Clause 2 stand part of the
Bill.”
The motion was adopred.
Clause 2 was added to the Bill.”
19.00 hrs.

Clause 3—Definitions

SHRI T.R. SHAMANNA (Bangalore
South) : 1 beg to move—
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Page 2, lines 9 and 10—
For “fourteenth” substitute <‘twelfth™ (2)
Page 2, line 26—

after “firm” insert ‘‘or a company
or a cooperative
society™ (3)

Sir, I have moved &« number of amend-
ments. I request that I may be permitted
to say somcthing in general so that T would
know the fate of the amendments,

MR. DEPUTY SPEAKER : You can
speak on the amendments you have
oved.

SHRI T.R. SHAMANNA : Sir, I am in
complete agreement as far as giving com-
pensation to those who are using machine,
suffering life or getting serious injuries.
But as a person who has got complete faith
in Gandhian philosophy, 1 am completely
opposed to the use of machines, particularly
in agricultural operation in rural areas.
Sir, this Bill 1s being passed in a hurry. In
the first instance, the Prime Minister is very
anxious to see that more and more employ-
ment is created in the rural areas so that
rural unemployment is solved to a great
extent. But on the other hand, it is well
known that by use of machinery, unemploy-
ment is caused on a large scale. Thercfore,
1 do not understand why the use of machi-
nery in the agricultural scctor, particularly
in the harvest season when we lLave got a
lot of rural manpower, is advocated. We
could get this work done by using our
rural manpower instead of machines.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : They are not
acceptable to the Governinent. We have
carefully gone into the question. The age
of 14 has been considered as a safe age for
children to work on these machines. There-
fore, I am sorry 1T cannot accept the
amendment of the Hon. Member. His
amendment No. 3 is also not necessary
at all.
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MR. DEPUTY SPEAKER : I will now
put Amendments Nos. 2 and 3 to Clause 3,
moved by Shri T.R. Shamanna, to the vote
of the House.

Amendments Nos. 2 and 3 were put and
negatived.,

MR. DEPUTY SPEAKER : The ques-
tion is

“That Clausces 3 and 4 stand part of
the Bill ™

The motion was adoptred

Clauses 3 and 4.were added to the Bill.

CLAUSE 5--APPOINTMENT AND
FUNCTIONS OF CONTROLLER

SHRI T.R. SHAMANNA (Bangalore
South) ¢ Sir, with regard to amendments
Nos. 4 and 5 my point is that full control
should be there. There are lots of villagers
and one controller cannot control the whole
thing even though he may have assistants.
Therefore, 1 have suggested a provision may
be included. I beg to move :

Page 4-—

after line 11 inserr -

“Provided that the controller shall
work directly under the Depart-
ment of Agriculture or such other
department that the State Govern-
ment may decide.” (4)

Page 4,—

after line 27, insert—

*(6) The Controller may take the
assistance of Police, Department of
Agriculture, Department of Indus-
try and State Electricity Board for
the proper discharge of  his
duties.” (5)
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And in some cases it may be necessary
the control may be entrusted to the
Commissioner or Deputy Commissioner and
in some cases some clarification was neces-
sary. I think on this the Government may
change the rules to see how the controller
operates so that it is more effective,

RAO BIRENDRA SINGH : Sir, the
State will provide for the machinery. They
will frame rules and all these things will be
looked after by the State.

MR. DEPUTY SPEAKER : I shall put
amendments Nos. 4 and 5 to the vote.

Amendments Nos. 4 and 5 were put and
negatived.

MR. DEPUTY SPEAKER : There are
no Amendments to Clauses 6 to 15. There-
fore, I will put them together.

MR. DEPUTY SPEAKER : The ques-
tion is that :

“Clause 5 to 15 stand part of the Bill.”"

The Motion was adopted

Clauses 5 to 15 were added to the Bill,

RE : NEW CLAUSE 15—A

SHRI T.R. SHAMANNA : Sir, I beg
0 move :

Page 8 -

after line 23 insert—

“15A. The manufacturer and the
dealer of dangerous machines
shall arrapge to give proper
training to the workers as to
how the machine is to be used
and shall also bear expenses for
such training. (6)

The Controller may take the assistance
of Police Department, Agriculture Depart-

ment, Labour Department, Industries
Department, Electricity Department for the
proper discharge of the duties. The Con-
troller has to be given very wide power and
therefore, it will be very helpful to him.
In order to his duty effectively, he should be
given more powers by taking the assistance
of all the concerned department. With that
view [ move that this new Clause may be
added.

RAO BIRENDRA SINGH : This again
will have to be provided by the State.
Controller will have various Officers under
him and the Department made responsible
by the State Government will arrange for
all this.

Amendment No. 6 was put and negatived.

MR. DEPUTY SPEAKER : There are
nq amendments to Clauses 16 to 36. So,
I shall put them together to the vote of
the House.

The question is :

“That Clauses 16 to 36 stand part of
the Bill.”

The Motion was adopted
Clauses 16 to 36 were added to the Bill.

CLAUSE 37—POWER OF STATE
GOVERNMENTS TO
MAKE RUEES

(Amendment made)
Page 14,—

for lines 22 to 22, substitute—

‘‘(a) all matters specified in section 9
except those specified in sub-
section (2) thereof;” (7)

(RAO BIRENDRA SINGH) |



. 523 Ind. Sickness (Res.) AUGUST 19, 1983  Dangercus Machines (Reg.) Bill 524

MR. DEPUTY SPEAKER : The RAO HBIRENDRA SINGH : The
amendment is not acceptable. Training is

part of the sale promotion activity of the
manufacturers and also their after— sales
responsibility. This will be done by the
manufacturers themselves. Moreover, these
are very simple machines. Not much

question is :

“That Clause 37, as amended, stand
part of the Bill.”

The Motion was adopted. training is required. Therefore, to provide
for such a training in the Act will not be
Clause 37, as Amended, was Added feasible.
to the Bill,

MR. DEPUTY SPEAKER : The ques-

MR. DEPUTY SPEAKER : There are tion is :

no Amendments to Clause 38.
Page 1, line 9—

The Qnestion is : after “*States'' insert “*and Union Terri-

) tories™ (1)
*That Clause 28 stand part of the Bill."

The Muotion was necatived.
The Motion was adopred.

Clause 38 added to the Bill _ MR. DEPUTY SPEAKER : The ques-
tion is :
CLAUSE 1—- SHORT TITLE EXTENT “That  Clause 1, Enacting Formula
AND COMMENCEMENT and the Title stand part of the
Bill™
SHRI T.R. SHAMANNA : Sir, it 1s a The Motion was ﬂdOﬂ!t"t[-

very important Amendment that I have
moved. In the Bill we have only dealt with

the question of giving compensation and Clause 1, Enacting Formula and the

it is very necessary that you must have some Title were added to the Bill.

training given to those people who manufac-

ture and deal with them. MR. DEPUTY SPEAKER : Now the
Minister,

““The manufacturer and the dealer

of dun;_.:u(.vun machlnc%. shall RAO BIRENDRA SINGH : 1 beg
arrange 10 give proper training to

the workers as to how the machine 1o’ move:;

is 1o be used and shall also bear

expenses for such training.” R
passed.” '

In America, what we call the complete
harvester does all the work-lifting, harvesting

and then packing and putting into the MR. DEPUTY SPEAKER : Motion

transport—everything is wholly done by moved.

machinery There is no question of zny

loss at all there. The only thing is that it “That the Bill, as a amended, be
is covered by insurance. If proper traning passed."

is given, there would not be any loss.

Therefore, 1 say that if a provision is made, sy THIEEIT e ('IEFT]) . ST7-

making such a training compulsory, it will
be: good, ey WY, § @ATF g+ (fafaama)
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fagas, (983 & q99T &7 T TS
T ATTF AR TEAT FEAT § AT
fafazae grga o7 71 72 &, 9% AR A
Wag &

nE ST A1 & ISTAT FEAT 2 A8
7z 71 fa7 o7 7o ¥, eww frarEl &
qZT AT AA-HAEGL AT FIF F oAU A
gHEATaE gia, i 397 fqw #19 FE
FLA, Ag AIT ATTA FET F | W FFA1 TG
¥ fer g dwE FAU-gAT FAT AT
F1 a7 a7 sArE w=wr Znm fg fam
gHIT T 7w A T Fraifow awgd F
fan zz gfqas maz &7 g9¥ qw@F
FI194 91 7@ 2, SH! gvg 7 q¥ fzegmm
¥ mq wagel ¥ fqu a1 fFaEt @ a9 s
FIW FIT 7, 34% (A0 39% 9, F7 F

1l

g7 sa#y afag sf=a, I3 3 77 F47
ghmt, 57 @3 F1a1 F1 7a gu, n& fgeqq
FIFT FAT F! FAAFAN F T O
FIFIAFAT 7, TAF] AIG W HIFT T 1 HA
|8 H WA EW ANRN A IH {ETT  F
~I1ar 4ar, 1 3IF 99 F g7 qA7 4
gaar a agr 91 fF gu wsEr 29 g 71
fegas = qga v 97 F37 17 7 AfFq
$17 A1 WIS A7 7 AT Ml aF TH
avg &1 15 W1 fagas ad v & 6w
g aEdy gRAT ¢ f& cady srasawar
g1z avg # fagas @@ ¥ ag g
f oF a7 21 19 59% A 7 9190 F1a)
F1 GRW F7 (@I HI FGEHT AT FG-
HAT TG FITZ 21 A |5 JNIE &Y
WA a7 9937 afqqq €1 A § uF
feq 1 gzam= gf e, foud gaw ggsh
3941 qiT agr & & 99F fve oF #1979
g1 910 1w g3 fergETT & qurw
9 |7 | a1 § 9 fq9a® 1 94T Q@

g§Q 1T FHFT g A7 gq A9 ¥ faqza

i
TIAT A1ET o avwmT F1 zq faan &

:3

araar aifzm v ag #1f @avg e

fagas miw< 73T fegfg § & gaTT
FIH FT TATT F3 |

A A st A e A gz W@ @
qJIFT1 97, ST fF 14 ad & A9 & 7 3
qITT ATTE: AG1 ASTAN, FAIELY MG
wfea agidr 7 saggiv 0 2@ o0 & fF
THY WY 12 a¥9 FH &7 £ 1 fEaE &
9T AT ZIF 7, T FIHFTE & | 0F gl
F1 UFA & [0 19 #4971 27F<Aqr $T @
*E T gz Em T FT?

g 9737 faa& fam g ag s+
a9T ¥ 2, TSI TAFIG § gg AT o4y
7% fag g 1 ergTgr FR R E 7
feqr g7 nw Fiv yoifia #7835 § @
F LHF ARV ALY wIFM 0 H1q fEarE)
1T A9 &1 91 geay qifax azn=t q3
FIW F7d & A7 5% g o g1 $=
ENCENCE EE L A CE TR AN C I A R E
IHIT § qIEIT FIAT AIFT 7, 5@ G
AIGFT GFIT i1 AT |

uF ned 97 " W ug 2 fF o fFam
rqy g7 dife waflq e 71 F170 F@
2, WAT TAF 219 7 F F0A 2 ar F4T
A WY AT FFFT FIFATT UFE §
FFAGNT 9 AT 4G a7 7

g AT wzA #4 I E — TF |4
e A F a== & fao e Y
gl fora® fau ag #1a9 @91 @ § saa
SEFTA F9 il A% w3g fram & s
qXAT FAX U g9 43 T w@ F Ay
IAERT AT FEFAHIA 39 FT FT  qFEqT
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gl ? g ATA) 9T AT T TTF TF A
qSt FIT [

sto wfwa game Agen (FUEIT) ¢
g% Fad 1 G FEAT 2 | UF A ST
fe qmen qiga &1 g ear g @
grg fanfarei & fag ag afaag #ay
adl ¥ 39 f o f& fey =afasfaam
giave: &1 Amag e giEffede & sna
gl & Fw FT AFa g, AT AvE &
et fou WY 7g afRag @ su ?
fagigien & fau e ag afagia &%
fifou f& 3 zfqn 2 AT s9F IR UF
gidffeie g & & auwar § & a8 90l
gfeaar g1 strot |

gay, zv fam & e 22 @ HITH
ga1 & far e 1€ g far @ &R
99 glad ¥ gAEAl g FOH Al AR
FEAYTT FT gFE17 qel 2170 | F F19F]
g grear g foaga @ fema swoe
gagl & fau @3 &1 udg F9G ¢ A7
qua fae@ & a1z 39 g9 q 19 A
g qay feufa & arrg Far &9 7

fraral & gt &1 w9gT g, Sl
quig el &1 fFa graas Swma q17)
I geT &9 &1 g7 | 86 9% 19 9§
aFd g fF A9 q ol SEwe ¥ gen-
W S gel fRy i 9EF FqE AT
gHEAT g1 AT § a1 I8 FIFS N H(T FA
JTg H4 7

FYYT O §9 AT AE@1T 9¢ SF0a
T |

st afg =wx siw (F1THT) : gareAE
wgieq, ag W1 swd Wty ([erEw)

fadas (o8 w&=ga Frmr omar 2 @%
17T 47 FAF &1 A Wa A% At
A o, w7 Fw F @7 5 o an fear
SRR 2 | IH FIAA F o€ e H (CH
% fao iy fear s @1 #1€ ngus ad
7 €@ & fou A fFar s a9 #808
UAUT AN § | 9 gEF OEOAIHE,
798 T viFeAfea & fao o fear
ST RI e, 98 oF aga fefessz wam
| wfiFeaivw gsg fawm F gquw
eifas o3 a5 zoa fau wgdase ok
gow &1 @wgar ;ifeo 1 v fragify-
fafai go7 9 & uwav g7 e
SO a7 o sAa e A gy gy
g g7 fagm s fear s & ooy
qifladt a9 dg wEee & @A Sifzo
ga® fao fagre fasma & s =ifeg

uF ara "7 g fezan gracz &g
TE99zT faeew sigr WY wE g1 osiar 2
gl gradz &7 gAar & fFEmat o«
BraRT g | gafan & ag @rar g fa
g F1A7 IF97 97 &IV Biigauvv qy
a1 fFar o @R @eE & mEEd
FA1E 51 o Y ag feafa A8 @ fa
g AT A & faw ga w1 &0 an
farar e 1 gafay gramm o1 gee &
faw it miggm faar mar & sawr fede
fear stre 1 (3fa)

st WA gm (9IEA1) @ IUTEAE
wgey, #4120 fam & @17 w ard aan
qgFar & fF aoim F1 @eF Fr g
FATA 12 H Aargr a4t 2

‘Where any firm has been licensed
under this Act to manufacture or
carry on business as a dealer or
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manufacturer of ¢ dangerous ma-
chine, such licence shall, notwith-
standing anything contained in this
Act, become invalid on and from
the date on which there is a change
in the partnership of such firm, un-
less such change in the partnership
of the firm have been approved by
the Controller.’-

97 9% 2w quq Adf fwar qar g
arr fasr gz Afso 1 &9 F31 2Y @18,
uitFeay fafaey, rav fafaseT 1 &m
FIE o9 7T & | T gfegron AR IS
% raw g fF @ & zre §T wE Q@
& T weeiq gg faw 9o & faar | Fax
fafaeet 1 & wfw g3 a & fear
fog g & gz aru &1 aq F@r g &

e &7 €2 AT UM, IAFI EEW
qar &t 7t ¢ | afaw S fr g &1 180
fam sw waftm & =@r aFar &
(emmwtw) IATEAE WEIEA, WIT FeE A
wifsq | ag fasr srene & fag gara
TN | (eqASTA)

MR. DEPUTY-SPEAKER : We are not
doing it in a [hurry. That is what I am
telling. We have got to conclude it.

afsg=fea fasag & fau zadt @)
%A1 AF A8 2 |

Nt gEgsE g : |80 fea waa ¥
WTH a7 | WY AT 9T dYaa AT aadr
T AT FEY | §AA T fF AegdaERE *
fag srade <fao, 393 1% Haz F fao
araga e | o AgEAEIR ¥ g
wet fawasft, Ay ¥ A grwg F
g MG IT A F# FTIET Fqrg
W #Y ;T G & P gF I qIT Y
s g e, 3§ 9T WgT G U, qg

@Fa g AT ITF FIT T WIWHIT
IaR & A & @l g, N o fewnr 7@
2, SUFT FIFIF 979 A FY ¥qT TEA
¥ | ATTATT 8 F 219 F 19 ¥4 g ?
T AL & AT &1 Sqrq AL AT &A7

w®E

a1 fafaees 43 gu & | asftag
F1T d1 72 & | 8¢ faq go% &€ gFr
Ffed | grax o faar @ -

For compensation, you refer to the Com-
pensation Act., This is a bad law.

HAMTH T FA & F1E 937 A A
Feml & 3g 59w g, FFaIw & fog
IAFT FEIAT OF &1 J@AT T | BT
IEF IgF]  FEOFIA gFT WY BgAr
TEAT | HITF ARy a1 fF AT Gew
Fze A1 @i qife arw grar f& g
ast g, fee g &« @

I |4 {19 & | THH AT FgA ¢

“Every rule made by the State
Government under this section shall
be laid, as soon as may be after it
is made, before each House of the
State Legislature where it consists
of two Houses, or where such
Legislature consists of one House,
before that House.

afes 1052 & &rF Tur Y Fefegr g
Fedl AME 3, 39 T A9 17 faar § )
R AT F4T 2 7

“Every rule and every order made
under sub-section shall be laid, as
soon as may be after it is made be-
fore each House of Parliament,
while it is in session, for a total
period of thirty days which may be
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comprised in one session or in two
or more successive sessions, and if,
before the expiry of the session im.
mediately following the session or
the successive sessions aforesaid,
both Houses agree in making any
modification in the rule or order or
both Houses agree that the rule or

order should not be made, the rule
or order shall thereafter have effect
only in such modified form or be
of no effect, as the case may be; so
however, that any, such modifica-
tion or annulment shall be with-
out prejudice to the validity of any-
thing previously done under that
rule or order.”

This is the formula which has bsen laid
down. Every Bill should contain this formula.
But I am sorry to say that when new Bills
are being introduced, the Law Department
do not comply with the new formula. This
has been laid down not by one committee
but by several committees. Plecase have this
formula in every Bill. You have come with
amendments in certain Acts. But again the
same thing is repeated. I say kindly accept
it now and you can suo moru move your
amendment.

MR. DEPUTY SPEAKER : Can I allow
you like this in the third reading ?

PROF. N.G. RANGA (Guntur) : He is
making a very important point. The Law
Minister is here. Let him listen to him so
that he will instruct his own Ministry to look
into every Bill,

SHRI MOOL CHAND DAGA ; It need
not be from this side; it may be from the
side of the Hon. Minister who is piloting the
Bill; T do not mind it. But if you are hurrie-
dly going through the Bill, you will know
what will happen. So, my suggestton is that
it should be included.

ot e Aaw wfear  (IT)
SUTEgE  HRlRW,  @awn®  wiia

(faframa) fagas, 1983 ¥ ST &
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TR 5 fFEy w1 fqoe a8t &1 g
T AR IT F=Br ¢, M qfa
FIFTT FIAT A1EHT & | Tiweax fafae
T A4 qTEeT FGX &7 wHEeAr faar g,
FIT T R uiFew fafaey #€
Fr-rfzaaa $1 aF 79 JR ag faw
aae fafasdy 3 e & arraAr afad ar,
O A9 T faga®w & AT E |

qtT & qzd &1 Amifad & &
gfez 7 +ft s fom awg ¥ sovand
gt At 8, 3% ar a9 fagw I}
gwia & fam & gveg mw weEfaa faer
ATFIT AN AL & | §U &A1 2 & 4g
w1 fam aar AT &, 39R K6 AT A
AR | HAT Z@H qU faq aq@ &
frg s fawmr & aigNa & A Ay
AT w=ar g1ar | gq fawrm 7 1 wEA
FA131 2, FAFT U ™A Ag fFar
AT |

Fraeag feam 71 gfee & ot o
gars 7% 8, ag qatq A8l g | gHfed g9
Fra #r wwT 2w aaw fafaed) a1 o0
afas gfasr &g 917 . z9 fag
qeBT AT QU AT &1 g319 Fvar g o

wa @ g 3qreme wERY,
qIAAIG €T A AT 1T Fal 7, K IAT
geqqY Farq 7 A1GAT g | AIEHT ST A
arzg e ¥ faw &1 agru a%T o
agd a8 fao *Y am &1 A I7qFT AT
Nz Y2 fear) s ax 3 e 39 aw
WAF Y HY G-I ZET | ATeNT S
ST ¢ f @t w1 qrere ¥ ogfewss
dAqT TIFd H FWM OF@ T 1 gAfeQ
gad fag §1E W F1IT AE] FIAT ArEE
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agt 8 | witweaT v #1 fwg 73 9%
FTAA § ai9T ST GHAT §, Tg ArAT A
Frag |

ag faw zafau gqmar T 8 % &
fet a7 ar awgT &1 &1 AT FAA
g, TUET & € U FE 1T &, AV AHAH
FIYHIA UFT & dgq T sfegad FaT
avg & 3y Y FToFAe fAw 9% ) gwA 4%
qrEesl TR HYX gSS 9 qE 2
gl g% §@ 1@ F1 AwGF & & fRaE
& g gAa & fHAy s F Az
qTET &, 1 8¢ Us wWigHY ufFmEe &
CeNIq AT 9 aFAr & | ¥4 faw ¥ faw
A& #1 @rfav qra=sy e T ¥

st wgar 4 zZfam #®Y ar@ wEr 2
arEl ) qIg18 7 FWT GAUR-INE FTH
F3d 2 | F1E Jrafy o fem @A ¥ &W
3T 2, gax fz7 g2 9v &wmw Fw@r
T dra fev fedy GFzdr 0 17 F@qr
g ) T ArAAg gzer |ty & fE o
IEHY 9 qRAT 9¥ FW FW ¥ foo
zfam &, F:1¢ fecarmr oY= arz@+w arfaw
FI, HX qq KW FI, A FAZA &
gF @l &g AE FI W & | TEE
gaqa ag & f& @ & A9z
sigq i § Iw fEdEr AgEFEE
efan g7 agffede 7 & &y, qa q%
qg 991U &g @ Fagd grfgw @ w7
qFqr | ATAANE {EEY 7 98 19 A
wogdi & feg 1 a@ @S 2 P ag A
g fas @ Fgr 1% ST FFHAT |

5T TFIT I AT g | I FET 8
fr g< faer gt axg & ae% afwge g
aifeq 1 @ faw § awdw~ sEAAET
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use &1 geauie fdar a1 w@r g 1 #at 5@
e ® fas¥ & fau smfodyodto &lx
oATToModYo W AT TEAT g f§
frer i@ & g7 wresge &7, f&g a@:
gar & s, f&e g s FIm

FIAT | B AW T ST FET AW g E,

ITF AZIL AU FTAT 990 § | LA 9
FIH K4 arAl &1 fgwrya & foo ag oy
BIET W1 FIYT IAET AT @1 2, 4T IAR
fau ot a1 Fiw Fmre fear smo ?

gz FHT ALY B FFAT | QET WIAH grav g
fe sz gaza & F Fgar 91, gafag
gzt #7 faar

SEl dF a7T F qIeAF £, AT HE
qTEHY 2T FT AAT FIET ¢ AT AYAT
WY FUAT & AV« gg §IE 9 FT TFHTC
iy FAT 2, &1 Far  Igwr faederd
TUITH &9H1 S a1 3® grEAT &7
QFATFT AT 7 gEE GEIEIT g HT
FYT @I AZ 8 | TEN AFT & qIAEH
TEAT T2AT AT g SIZT AL FT FI¥
W g §

ff §7 7 ATHFAT 9T qTIEY |
1919 FZY 2 HWT ¥ gg qraedy

WTT F faw A g oa wshF S

~

At agm, & fEaAY & Foayr #)
iz aFEY A

{Y = 7 gqar & f asiay & &
AT T | g =TT A% SrAa & fE wa
q s A8 W@ | g feny Fewy
§ ®1ZgeE =4 fhew & 3T Faw @
g1 3% 1979 H & qrwv & fau fm
rZey ¥ 7 fa¥ ¥ | oFaw swfeds
nFe F qEd T eEdry fafed & g an
q Aifefedas s Fwgr & ogwewr



535 Dangerous Machines (Reg.) Bill AUGUST 19, 1983 Delg, Leg, Prov, (Admt.) Bill 536

IHFI @ £eT F ygarfaws ar
Frfgu, AT w7 fadd o 7y am W
S X A7 Wy qATT AGA, AJHFIS
& garfaw g T FI

gg Mt sg qa1 & fF g @
TFATFT 9T qIaEy #4121 ) SE-SA
qeldY &1 I 1T BT TG AGRFALS
e g gFq £ AT FAT A1 A
Waezga & weid a@ar %3 2| TG
qrael gafau smg 8 2 f& fram qs-
w©eT I g&) wwAEy & fEHTE A
&3 | 2% fan qra= qurg 0 2 f& 39
qEYA &1 $HUFTA g1 O/FAT &, IAFI
g soar qza, adifsde 497
g, fag awg & agweaT qrétfese
QT fF 399 wAiT wwes & yArfas qars
g AT ag g5t RIS &1 TAFRIITE
ag @1 FIAAM F ATHFAR ATEGHE §
a1 q8Y HIT IFET qrEtfexz SrF g Al
Tg 9T AT OFeET 9T 6 g -
grd FraAr grfy, arfe &€ 97 qzw
AYAT A A FAT A, A [F @AIEAF

g

W) ST A OF T GHW &7 1T Hg!
g f& mifaame a fam & «r sz @
a1 @, 39% fag uw difvms gar g
qEgg q1 gATU FEr g1 «fwd e
gifegT § gieT F4Y wag g ar @
fafaeex miga 93 gu g, A% Afew §
qg a1d AT T & A1 a8 e &1 Far
F QU &I AN | 99 &% faawa v a@
TE # |

& gvie wwar § & sraw dvaw
F R TRI-o[Egd X g1 MU R
a9 3q fa@ &1 q19 faar smoam

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill, as amended, be
passed.”

The motion was adopted.

19.40 hrs.

DELEGATED LEGISLATION
PROVISIONS (AMENDMENT) BILL.

MR. DEPUTY SPEAKER : Wego to
the” next item. We have agreed to pass two
very very small bills, So, I seek your
co-operation.

THE MINISTER OF LAW, JUSTICR
AND COMPANY AFFAIRS (SHRIJAGAN
NATH KAUSHAL): 1 beg to move :

“That the Bill to amend certain
Acts to implement the recom-
mendations of the Committees on
Subordinate Legislation regarding
publication and laying of rules
and other delegated législation, as
passed by Rajya Sabha, be taken
into consideration *’

Hon. Members are [fully aware of the
recommendations of the Committees of the

Houses on Subordinate Legislation with regard

to provisions providing for delegated legis-
lation. A number of Acts passed by parlia-
ment in the past which provide for the mak-
ing of rules, regulations and other
forms of subordinate legislation do not

comply with these recommendations. Either
they do not contain a provision for the lay-
ing of such rules, regulations or other forms
of subordinate legislation bcfore the Houses
of Parliament or they do not expressly pro-
vide for the publication of the same or
contain provisions for laying on lines which
are defferent from the latest formula oh the
subject as approved by the Committee on
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Subordinate Legislation. The Committee
have, from time to time, been deprecating
the delay in implementing their recommen-
dations and have been emphasising that the

administrative Ministries concerned with diffe-
rents enactments should take necessary Steps
for amending the same suitably in confor-
mity with their recommendations. In the
past, when some Bills for amending
individual Acts for implementing the
recommendations of the Committees
came up for consideration, suggestions
were made that it would be better to
bring forward a comprehenive legislation
covering the various enactments which
require similar amendments. The Bill before
the House is the result of the efforts made
by my Ministry in this direction.

The Bill covers only the 50 enactments
specified in the Schedule thereto. Nearly
150 enactments remain to be amended on
similar lines. Action is being taken separa-
tely for covering these remaining enactments.
Efforts are being made by my Ministry to
cover the remaining enactments which
require similar amendments as expeditiously
as possible, and I hope that I will be able
to come up with another comprehensive Bill
early in the next session.

MR. DEPUTY SPEARER :
moved :

Motion

“That the Bill to amend certain
Acts to implement the recommenda-
tions of the Committees of Sub-
ordinate  Legislation  regarding
publication and laying of rules and
other delegated legislation, as passed
by Rayja Sabha, be taken into
Consideration.”

Mr. Mohendra Ngangom.

SHRI MOHENDRA NGANGOM
(Inner Manipur) : There can be no two
opinion about the need of this piece of legis-
ation as the Hon. Minister has p ut it and it
is the result of efforts of the Committee on
Subordinate Legislation of which Mr. Daga
was the Chairman.

.
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Fortunately enough the doctriné of
separation of powers has not been carried
too far in our country and quite rightly so,
it will be seen ftom the study of the Cons-
titution that our Constitution provides a
full chapter, being Chapter IV  which
edjoins on the State to secure social, econo-
mic and political justice. In other words,
a duty is cast by virtue of Chdpter IV of
our Constitution. In a parliamentary demo-
cracy as all of us claim, we are wedded to
Parliamentary democracy. So, it is an
admitted fact, not an assumption, that there

should be effective and productive parlia-
mentary control over delegated legislation
which has perhaps not been done in right
earnest for over years as given in the intro-
duction to the 19th Report of the Com-
mittee on Subordinate Legislation presented
on May 10th this year. It reveals that
there are a large number of legislations
or recommendations. [ think, this point

has been conceded by the Hon. Minister
also. So, we are starting with a big heap
of backlog.

Now, it will be pertinent for me to
point out that we are in a very fast pro-
gressing and advancing society. We are
supposed to think of some advance legis-
lation in order to cope with the decessities
of an advancing society willy-nilly. So, at a
time, when such an exigency is present is
our society, we are again burdened with a
backlog of so many Acts and legislations.

The Hon. Minister stated that his Ministry
will be looking into it. I think, mere looking
into will not do. Some sort of incentives
should be given to the team. With all respect
to experts, I may be allowed to refer to
a certain mention by an eminent jurist in a
book about the effective control. He says,
“If effective controls are not enforced,
expert public servants may become rasters
of peopele.” 1 think, this émineént jurist
must have borrowed this term from another
book or writer, becausé thesé words até put
within inverted commas. It i§ very #pt
because this position is vindicated by the
report of the Committee on Subordinate
Legislation.

It is also understood that recommen-
dations of the Committee on Subordinate
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Legislation or any other committee are not
mandatory. Nevertheless, they are in most
cases complied with and implemented. But
here is a case where a lot of recommen-
dations have not been implemented. The
Hon. Member, Mr. Mool Chand Daga,
laments in his introduction that even in the
case of implementation, the Committee is
not informed. Perhaps, the people who are

supposed to inform feel that it is not
obligatory on their part to inform the res-
pective commitiee, That is the position. I
am to hope that this fact shall be looked
into in the days to come.

In the Schedule appended to the Bill,
one finds that thcre is a list of 50 Acts,
Without going into the details of each of
the Acts, I would like to point out the
term which has been wused in each of the
recommendations ‘‘shall be laid as soon
as may be after it is made.”” Now, the
question is, here is a mandatory term ‘‘shall

be laid.”” But the question is, when? It is
governed by a non-mandatory, term ‘‘as soon
as may be after it is made.”” The question
is not that of placing or laying before the
House.

The question is when they are going to
make. Still a long rope is given to those who
are supposed to make those rules; whether it
s the Ministry of Law or some other
Ministry, that matters very little, If some
specified powers are given, that also may
become futile in the hands of those who
are, if not callous, in the habit of overlook-
ing things.

Nevertheless, 1 do support this Bill.

Before concluding, 1 would like to
impress upon you that in this fast progress-
ing and advancing society, let us also think
of making rather some advanced legislation.
It is not a question of merely clearing a big
heap of back log.

57 A= TRT (9TsT) : SaTEAH
wgIed, UF 1T & gg ®eAr Aear g f&
grfwarde g+t qrag fed)y &1 9@ A
g1
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Parliament never abdicales its powers.

977 oF fag qgl & 9@ g Smar g
Y 3aE g gw aifadt €9 F7F
B, @ ITHI FETAIHIOT ®cq, aTE-ATH
aife w87 5@ F1 afaFrr gw aaifeqz
grafEdis &1 23 &1 S uFRwEr W
THIT &, IOF FET Teq AW ATEHATH
AT AT § | FA FATIT F19 g AT
f 37 &7 ok YA 7§73 genfaE
®T | AT fFgar ae@ & Z Twr 2
g1y arfagrde &Y ¥ 97 g7 917 |13
g7 g9 &7 go-fagw, Tdfwwa,
FE-ATH @ AT g &1 54 21 F qfeqay
gl &, 3 &1 a7 917 ¢ 1 freY #1 3w
qrgd Ag) fd @ #1947 @7 w@T 1 FrawT
gz g1 @I ¢ &1 gard qfagme o
asr & w9 &y ¢ afggaga 1 99
FT A AT A ST | a7 IC-FIEE 29
g ot SaIEr A S @ o THAE &
afsaeraa &1 afwonm #r gar g ) e
g fEd gg-fam szt @ 08, a1 sawr
i1 aigw A8l g f& #1737 «ar &, #1¢ gq7
FIT | AT Ag F

Anybody who is sitting in Parliament,
can frame law. Law can be passed. But

how it will be implemented, nobody
knows.

1 A |1 S€T NI | §F qYE § qI<r
qrgq sATOF Y A99 FE T q AT
Y MY T(TTH 9 UFKIT &) £ X
T0Z | AT AR f& ug UFHT qrag F q4dr
zomfy a1 fmfqezy za#7 sAm W

He will stand and defend. I know he
15 a competent person. Everybody in this
House lays down..... ...... He does not look
to the papers read out. What are laid
down ? Nobody goes into the rules. Papers
are laid down. It is the same thing. It 1§
Vvery good !
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T A¥ST F, AT AMET F @A F, qEOHA
g7 § 13X ¥, ITH Y Hwv oA ¥
qar FHT |

Nobody goes into those rules and regu-
lations.

MR. DEPUTY SPEAKER : When you
were the Chairman of the Subordinate
Legislation Committee, you also submitted
reports.

SHRI MOOL CHAND DAGA : I sub-
mitted not less than 30 reports and that is
because of these reports. They are very
good reports.

g M FB AN fra srar &, ag s
w1 ofeomm 2 g & 0 ®E wAD
g 3 |

I have examined not less than 100 Secre-
taries.

&7 fFg avg & frar 3, 7z 3% mraw
g, AfF7 gl 7a1 @ & 1 Rew H F1IA
A3 g | A qA F AT FTAT I 2 |
7g q@T ¥ fFE § ) FAT T F IR
Y IAFT EEAIHIOH grEaT & g W %
FgT AT AT AT 2 | AGHT IHAT 0FE
¢ 3qu Ay @ MY § AfFT IAF woq
g FTT M AT AIT HITHT FTHAA
AT |

gl Tfeww svEfasa § T FeqAy
a1 § gy 1A 2 1 AN QF  uegrg
@t ®Y g% 31 39 afsaF veEfdT
T AT, w6, [N A afag wow
AT F | AT OF qF {ATL HT FAA
afad | sud q Arg ®W F1 FATIT AT
grim ) uw fofaeex & $u¥ F zger
FAIFT AEY NI | A8 FRM fF F v A

ar-aa &, A gy ar Ay ¥ P dw

AT F |

T &¥qf747r seqdt ga€ & X FH
LA & 1 T TaqAT F TeIw F, SN
TITHE FT Fraezde gAT § AfHT IA&
17 &1 gafgdz Ffacermy FU< 48 @
AFAY | FH IAF ®ed F1 QIATHA TG
F7 qFF, 6 ¥ TEALTT &) gn F7Q
? f& gurdy =9 2, gmrw A THH M
2 A% 7 feag % ¥ d9a7 a3 § afew
I9F T (0%, WHAT F FH T G
FT AFKT | JWY WY g7 vFT H TZ FH
WA ) gAEr ag wraar Tifge fE
FrfaT 37% ®oq, [WFTT AT ATE T
1 F 97 gAR F9 ¥ garfaw 3 av
TE |

R ®H O [EEE FO9EH
TFE BIH H A1 FAST FT FHST FE@T
arfgr | faas Wt weq, Jqwmw AYT arg
W a4 ¥ ArFA qqowr § afsgw A
Tifgr 1+ 1€ w5 T svEam FAFER
FIEAvE & fqg @97 & av agi 1 dqow
q W 37 qafsaw fwar smr fge faod
feagigemaaw as | garag e f®
#q 39 (2 (92T FAFUT T T A F7 047
B oa A d Fqr faar gar 2 ag
THRFT WA AEY 2 1 F@faT Sy A FTAAT
¥ OHFT 21T & IAY W FT AT 399
genig &t F =rfee o) 9gw ¥ FEA
I BT T FAX AEU 1 ST 19 HTH
¥ garfeae 32 395 39 F a1 ¥ w9
saTar shfeea g4 |

g & w5 g 1 T &vr gdNTA
A g Irg 39 & & qIX ¥ 941 g7 T
g wa g dm gwiv oy
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gwiaT ¥ T T QY AW 9T 1 AA AqTAT
araar & g f& FET e g

St ¥t wwE HR [ENT ar af A
T g gaifenr qfaedaq s34 g
T ¥ epfeqres #3 qifF ag qar &
st fF e § garfas a7 @ & a
g | SaF arg § €M AT [AAE
THIE § HATT |

20.00 hrs.

Ig gFlie & & g ! faw a g |ng
wfFa gefiadaa & fau sag dfvo aife
gASI A1gH & {7 gz & & greeraE g
et oF fasw ¥ nitasat fafaeee A
warg 7 faar fe ezee’ Y quyad T )
waa fag sidifagaa fasw fRar
ga®! e fs waq #g fear f& &iF
€ | g7 HIgHY F¥Y =Y A7 &G | AT
qT WA AT Ag) HIGT A1 a1 ygf
%3 U AN AT A FIG | gF! §B
AEY FgAar Fifgy | Ferwar @ fF ouwn
F wd) g w3ar 1

How this Act is going to be implement-
ed ? By what machinery, by what rules
and how it will be implemented ? The
person who will apply his mind to the
Bill will look to the rules and the bye-laws.
These are rules which will affect, by and
large, the people, And so, we must fight it

out.

afew ¥ w27 & w1, ag arfeea
A8Y & | I forqa M1 €79 9917 § IR
AT EAT &1 IS gAML &F| U§T AW
o | fedy g a1 QAT fF vET FA
g9 AT & | g€ QIO g1 e o afaa
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gt 2oy & 9 g, ag wraw et w2
T8 2 | 6 98T wFn F1 afenfad) g1 wf
T FTAT q7 qAT | F19F Tg F TE¥
TGN HIX T AT qTAT FIA LE FI
Q| gfasars, & g F13T A6y @)
ATCIAT 9 qgi & AiEl A A qg=M |
T F EH qIR ATEHY F qIE FTH_A g
TEANT AfT g7 AT & STQAT

As soon as it is published in the Gazette,
it becomes a Law.

A ®eq JAAA a9 § AT [T
gIaT & | AT 4g F1AF AT, a1 H9BT
fear | s qrds & wf | wfea &
Fgar g fr z99 8 @ 9L A AR
YT grat al =\ gIar |

MR. DEPUTY SPEAKER : You have
made very valuable points. Let the Minister
reply now.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): We can take
this on Monday.

MR. DEPUTY SPEAKER : On Monday,
there are some other Bills.

SHRI SATYASADHAN CHAKRA-
BORTY : He is repeating it.

MR. DEPUTY SPEAKER : That is
what 1 am saying. Mr. Daga, you have
made that point. He will now reply. You
must also give him time to reply.

Why you go oo repeating the same
poiat ?

SHR1 MOOL CHAND DAGA: It
is not the same point, Sir. Kindly try
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to understand me. (Interruptions) Not a
single point has been repeated, 1 will
never repeat any point. Please hear. For
Heaven's sake, don't say like that. What
is happening in these rules and regulations
is this. You first delegate your power to
the particular officials who will frame certain
orders, He will sub-delegate the power to
someone else. That should not allowed,
Take for instance a Controller. He will
frame certain rules. He is nobody to frame
the rules.

a 1 HJ9F  ®eq FAT @, IAA
aifswd & a9 gm@d 2 &9 &

MR. DEPUTY SFEAKER : Let him

now reply. Mr. Daga, You go on repeat

same point.

SHRI MOOL CHAND DAGA : No,
Sir. 1 have said that they should not be
given any further delegation.

MR. DEPUTY SPEAKER : Mr, Daga.
you wijll allow the Minister to reply. Now
the Minister.

SHRI JAGAN NATH KAUSHAL : Sir,
this Bill 1s of a totally non-controversial
nature and with all humility and respect I
would say that the number of points which
are being made by the Hon. Members do
not arise out of the present legislation. The
legislation which 1 have brought forward
concerns that wherever no provision is made
in any Act for laying rules and regulations
on the floor of the legislature, it should be
provided in each and every Act. Well, we
have bowed down to the very valuable sug-
gestion of the Conmmitiece on Subordinate
Legislation. The Committee had said that
all administrative Ministries sheuld see that
i every Act which they are administering

there should be a provision for publication of

the rules and there should be a provision for
laying them on the floor of the legislature

for a particular number of days Each Minis-

try then was trying to bring forward a legis-
lation but Hon. Members asked as to why
you are bringing these legislations everytime.
Why not bring then in a comprehensive
legislation. We accepted it and that job has
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fallen to the lot of my Ministry although in
fact, it is the job of each administrative
Ministry to come forward with that amended
legislation,

Now, Sir, ] have dene a good job, I
have consolidated fifty Acts and I have said
in my opening speech that 150 Acts still re-
main and 1 will try to bring forward the
same type of legislation in the next Sessiond
of Parliament so that all the Acts are covere
by this provision.

Now, Sir, Mr. Daga has said that the
rules should be first published in a draft
form. Then he says that there should be no
power of delegated legislation because, he
says, that power is cxercised by the bureau-
crats and then when they begin to exercise

the power they further sub-delegate the po-
wer, Sir, these are matters of general impor-
tance. !hese are matters which do warrant
consideration but with utmost respect, I will
repeat that they do not arise out of the pre-
sent legislation.

I thought, the Members would only say,
“Well, Law Minister whatever you have done
we are thankful to you. Please do the rest
of the job.” And I thought that this Bill,
without any controversy, will ge through. But
still I am thankful to the Hon. Members for
giving the suggestions. As I have said we
keep all the suggestions which the Hon.

Members give in mind and we try to act
upto them.

Sir, about the suggestion that so much
of legislation is taking place, so many rules
are being framed and so many rules and
regulations are being framed that nobody
knows what is happening. Sir, 1 cannot help
anybody.

There is a presumption in law that every-
body is supposed to knaw the law. If you
take away this presumption then there will
be complete chaos. No machinery has been
provided for telling a particular law to all
people who are affected by that law. There is
no such machinery in any civilised world.
The only was is to publish it in the official
gazette and lay it on the Table of the
House.
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Sir, my learned friend is right in saying
that Parliament should have control over
all delegated legislation. This Bill is a step
in that direction because wherever such pro-
vision was not made we have made the pro-
vision. Therefore, I would, with all humility,
say that there is no controversy regarding
this Bill and the Hon. Members should pass
this Bill. T commend it for consideration.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I agree with Mr. Daga that
delegated legislation is necessary but unche-
cked and beyond the scrutiny of Parliament
then it gives birth to bureaucratic despo-
tism.

SHRI JAGAN NATH KAUSHAL : But
once we lay these rules and regulations on
the floor of Parliament...

Then, does not the power of Parliament
come in ? Parliameat examines them and if
Parliament makes amendments, then the rules
come into force in that amended form. But
if Parliament does not either amend the rules
or does not abrogate the rules, then the rules
become the law. Now, what is the other
way ? The other way suggested by Mr.
Daga is that the rules must also be framed
along with the main Act. Well that probably

is expecting too much from the Legislatures.
All types of situations cannot be conceived
while passing the main Act. So, delegation
is necessary. If there is further delegation,
the Court strikes down that legislation by
saying that this particular rule or this parti-
cular law suffers from excessive delegation,
then excessive delegation is not permitted
by the Courts. But so far as the delegated
legislation is concerned which is within the
framework of the Act itself, the rules and
regulations are within the scope of the dele-
gated legislation.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill to amend certain
Acts of implement the recommen-
dations of the Committees on Sub-
ordinate Legislation regarding publi-
cation and laying of rules and other
delegated legislation, as passed by
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Rajya Sabha, be taken into consi-
deration.,”’

The motion was adopted.

MR. DEPUTY SPEAKER : Now, we will
take up clause by clause consideration of the
Bill.

There are no amendments to clause 2.
The question is :

“That Clause 2 and the Schedule
stand part of the Bill,

The motions was adopted.

Clause 2 and the Schedule were added to
the Bill.

MR. DEPUTY SPEAKER : The question
is !

““Clause 1, the Enacting Formula
and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JAGAN NATH KAUSHAL :1I

move
“*That the Bill be passed™:

MRy DEPUTY SPEAKER : The question
is :

“That the Bill be passed*.

The motion was adopted
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20.13 hrs.

ADMINISTRATORS-GENERAL
(AMENDMENT) BILL

MR. DEPUTY SPEAKER : We take up
ae next Bill, that is, ““The Administrators-
veneral (Amendment) Bill, 1983.”

THE MINISTER OF LAW, JUSTICE,
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : I beg to move:

“That the Bill further to amend
the Administrators-General Act,
1963, as passed by Rajya Sabha be
taken into consideration”.

Sir, as will be apparent from the State-
ment of Objects and Reasons annexed to the
Bill, the purpose of this Bill is quite simple
and it is non-controversial. As you know
Sir, among the various modes by which

authority for administration of assests may
be obtained by a legal heir over properties
left behind by a deceased person, the mode
of obtaining a certificate under the Adminis-
trators-General Act, 1963, is the simplest
and least expensive. However, a certificate
can be obtained under the Act only where
the value of the assets left by the deceased
does not exceed the limit specified in Section

29 of the Act. In the Act as enacted in 1963
this limit was rupees 5,000 - for the grant o
a certificate by the Administrators-Genera |.
*. As a result of representations made by the
widows Association of Chandigarh on behalf
of widows in general and war widows in
particular, this limit was increased to rupees
fifteen thousand in 1972.

There have been demands for a further
increase in the said monetary limit. We have,
in this connection, also consulted the State
Governments and the Union Territories as
to the necessity and desirability of increasing
the monetary limit. Almost all the State
Governments and the Union Territories have
sent replies and in the light of the views
received from the State Governments and
{!thc Union Territories, we have proposed to
increase the monetary limit laid down under
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section 29{1) of the Act from rupees fifteen
thousand to rupees fifty thousand. Neces-
sary consequential amendments have also
been made in the Bill to section 9 (right
of Administrator General to apply for
admnistration of estates), section 10
(power of Administrator-General to collect
and hold assets) and section 36 (Adminis-
trator-General not bound to take out
administration on account of assets for
which he has granted certificate) to increase
the amount to rupees fifty thousand.

Sir, such an increase should be a wel-
come measure for all concerned as the
monetary value of the assets has been-

increasing rapidly due to inflationary forces.
For instance, even an ordinary worker these
days may leave behind him after his death,
terminal benefits for exceeding rupees fifteen
thousand. As you are aware Sir, value of
lands, buildings and immovable assets has
increased tremendously in recent years
especially in urban areas.

The amendment, therefore, would help
persons in the lower income-group as they
would now be saved from the protracted,
complicated and expensive procedure involv-
ed in the other modes of obtaining letter of
administration like probate, succession
certificates etc.

We are also proposing to take this
opportunity for implementing some of the
guidelines and recommendations laid down
by the Committees on Subordinate Legisla-
tion of both Houses of Parliament with
respect to laying of rules before Parliament
and State Legislatures.

Sir, may I now commend this motion
for the consideration of this House.

MR. DEPUTY SPEAKER : There are
no speakers.

Therefore, the question is :

““That the Bill further to amend
the Administrators General Act,
1963, as passed by Rajya Sabha
be taken into consideration.”

The Motion was adopted.
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MR. DEPUTY SPEAKER : The House
will pow take up Clause-by-Clause consi-
deration of the Bill.

The question is :

“That Clause 2 to 4 stand part of
the Bill.”

The Motion was adopted.
Clause 2 to 4 were added to the Bill.

MR. DEPUTY SPEAKER : The ques-
tion 1s :

“That Clause 1 the Enacting
Formula and the Title stand part of
the Bill.”

The Motion was adopted.

Clause 1 the Enacting formula and the
Title were added to the Bill.

MR. DEPUTY SPEAKER : The
Minister may now move that the Bill be
passed.
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SHRI JAGANNATH KAUSHAL : Sir,
I move :

““That the Bill be passed.”

MR. DEPUTY SPEAKER : The ques- %
tion is :

““That the Bill be passed.” =

The Motion was adopted.

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Is it a record,
Sir that within balf a minute we have
passed a Bill 7 Please check up.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS : (SHRI MALLIKARJUN) : Sir,
taking the sentiments of the House into
account, let us take the next Bill on Monday.

MR. DEPUTY SPEAKER : All right
you take the credit. We had already
agreed to that.

The Lok S&b;‘m tﬁen_ adjourned till eleven of the clock om Monday, August 22, 83/

Sravana 31, 1905 (Saka).





